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LOK SABHA

Monday, April 30, 1979/Vaisokhe
10, 1901 (Saka).

The Lok Sabha metl at Eleven of the
Clock.

[{Mr. DepuTy SpeARFR i the Chawrl
ORAL ANSWERS TO QUESTIONS
OBITUARY REFERENCE

MR. DEPUTY-SPEAKER: Hon'ble
Member s, I have to inform the House
of the sad demse of one of our
former colleagues, Raja Mahendra
Pratap who passed away at the All
India Institute of Medical Sciences,
New Dilhy, on the 28th April 1979 at
the age of 93.

flaja Mahendra Pratap was a Mem-
hor of the Second Lok Sabha from
1957 to 1962 representing Mathura
tanstiluency of Utlar Pradesh

Rajyn Mahendra Pratap devoted all
ls Iife to the people and {ought tue-
lessly tor the cause of India’s freedom
liec went round the world 'scveial
tineg pleading the cause of freedom

He war the Presdent of the “First
Piovisional Government of Hind”
foundeq at Kabuyj 1n 1915, Ile also
served gs President, Executive Bomd
of India founded in Japan in 1940.

A prolific writer, he wrole a large
number ¢t hooks on varied topics. He
was wetl-known for hig ideas about
a “Worid Federation”.

848 LS 1
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We decply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while,

Fund Pattern of U.G.C.
EB

*928 SHRI NIHAR LASKAR:
SHRI A, R, BADRINARA-
YAN:

Wilp the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whethey University Grants
Commission has decided not to give
more UGC, fundg for routing jobs;

(b) if 0. whether afte; restructur-
ing of the fund pattern of the Uni-
versity Granls Commussion, funds
wil] pow be made available only for
projects in explored fields rather
ithan research work;

(¢) if s0, what are {he details of
the new rubes made for allocation of
funds; .

(d) in how many States Univer-
sites funds have been allowed during
the current finanrmal year; and

(e) how these funds were used by
the Universilies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DH. PRATA}* CHANDRA ClIUN-
DER): (a) to (e). For discharging ils
responsibility for promotion and co-
ordination of university education and
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for determination and mainienance of
standards of {eaching examinations
and reseurch in universities, the Uni-
versity Gianis Commission draws up
schemes for which it provideg assis-
tance tp umversities for  the
programmes proposed by umiversilies
which are m conformty with these
schemes grants are sanctioneq by the
U.G.C., subject to avallability ol
funds. The Commission has been
assisting 75 State universilieg for their
development during the Fifth Plan.
Grants are being released to these
universities on the hasis of the prog-
rammes already approved and the
progress of  cxpenditwie  incurred.
The UGC has not yet finalised the
pattern of  assistance for the
programmes and activities 1o be taken
up during the Sixth Plan,

SHRI NIHAR LASKAR: 1 would
like to know from the hon. Minister,
ig it not a fact that the U.G.C .ha-
completely failed during the entire
Fifth Five Year Plan tp help the ac-
fually needy colleges 1n backward
and tribal areas® If =0, ;ince you
have not finalised your critera, are
you going to change the criteria/
policy and norwg to help these
needy colleges i backwarg arens?

DR. PRATAP CHANDRA CHUN-
DER: This question was raised eat-
Jier in this House. 1 gave delails to
&how Lhat the U.G.C. has not lailed to
help the needy colleges und special
rules have been framed by the U.G.C.
for helping the colleges in backwalu
areas Several relaxations have been
graniced to these colleges in terms of
the number of studentg involved and
other matters.

SHRI NIHAR LASKAR: Is it not
a fact that U.G.C. insists un the norms
that there should be at least 300 stu-
dents in the enrolment? Only then
you will give assistance. Have you
relaxed that or are you going to
change that? Because of this insistence
most of the colleges in the backward
areas are not geiting any assistance.
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DR. PRATAP CHANDRA CHUN-
DER: I respectfully submit that this
question does not flow from the ques-
tion for reply. 1§ notice 1s given, I
shall certamly give the detals,

SIHIIRI C K. CHANDRAPPAN: Has
the attention been drawn to the Re-
port of the Public Accounts Commuttee
which reiterateq ils earher recom-
mendation that the criteria based on
U.G.C, Development Grani should be
ye-eXamined and is it a fact that they
have alsg recommended that deeper
study should be conducted in regard
10 the manner in which it 15 given as
ulso the criteria on which grants are
gwven? If so, what are the specific
measurcs the Governmeni would like
to take in this regard?

DR PRATAP CHANDRA CHUN-
DER: The views of the Public Ac-
counts Committee are trealed with
ulmost respect and a directive has
been given by the Government to the
U.G.C. 1o sct up Review Committees
about the various grants which have
been made to the State Universities
and others and actual utilisation and
results of such grants. U.G.C. have set
up its Review Committres and tne
whole guestion is undel examination.

Wt aeellr fag w0 wer wEwET ©
sifew & a7 ava ot & b afrafmT aear -
e & wrE Bt qrdr wme ¥ fR 1971 #
g AT ATAiAw @A T F, 3w afaafead
TIEA FHIE § AT ¥ gz aF freadt ot fad
TR 9 A g wTAA A1 wie fAenh ; afz A
wrs oA R, A oot dfew ey e R
w1 wel wREY BN AfIw w1 g o wrfem
7+t anfe A7 w1 w1 07T foew A ?

DR. PRATAP CHANDRA CHUN-
DER: The question was about the
funds for routine johs, I submit that
this question of providing grants, does
not flow from this,

SHRI P. VENKATASUBBAIAH:
Has the attention of the hon, Minister
been drawn to g statement made by
the Minister of Education, Andhra
Pradesh, that in the matter of provid-
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g grants to the universities in the
South there is a discrimination by the
University Grants Commission? Whe-
ther it is a fact that he has pleaded
tor selting up a separale University
Grants Commission for universities in
the south?

DR, PRATAP C(IIANDRA CHUN-
DER: 1 have not come across that
statement. Bul I do not admit that
the southern universities gre discrimi-
nated against, There is a large num-
ber of figures here and if you like,
I can place it before the House for
considet ation,

SHRI TEJ PRATAP SINGH: The
ion. Mmiaster has 1ead out the assis-
tance given to
Bundelkhand University does not find
a place here. This js a backward area
and it needs support. Will the Mini-
ster kindly sce that the University
Grants Commission provides enough
funds 1o the Bundelkhand Umversity
because in that area that is the only
University?

DR PRATAP (CHANDRA CHUN-
DER: We will look into that question.
The figureg are not with me.

Traditional Mud Huis of India

*930. SHRI BEDABRATA BARUA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION he pleased to state:

(a) whether any rescarch hasg been
done to improve the traditional mud
huts of the Indian villages; and

(b) what are the changeg and
measures suggested to make these
houses less uncomfortable and more
useful?

fmin v ww wn gfe sk gafa
A & ey Hat (s vwiewt) : (F) 9, B

(w) (F) w=it Sy & g oy Quwe
TTATT WY TAEGT FAT |

(i) wrwow %t Ba  #1 wfw duw
T
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(i) = AT A tawslr wrg 9 and
¥ afraet e & ara & fan gfn & ovee 3@
%= €1 F! A% swdide a0 fa w1 sgacan)

SHRI BEDABRATA BARUA: In
view of the very hopeless housing con-
dition in which the country finds it-
self today, vast majority of the people
have practically no huuses that could
be called houses. 1 am glad that the
Government hag done some research
in this. I knew that some research
was going on for a ng time. Some
of the findng which arc good, should
be communicated to the people. What
has been done to transmit these mea-
sures 1o the people? Whether the Plan-
ning Commission hLas been doing
womething aboul it? Whether the
funds have been provided for it?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHRI

SIKANDAR BAKHT): For the
first time, 1t has been proposed that
from out of the funds reserveq for
housing, Rs. 500 crores be rescrved
for rural housing alone. This has hap-
pened  the first time. The csults
have been circulaled widely to  the
Stutes. In UP some work hag alrcady
DLeen done under ihe supervision of
NBO. West Bengal ig also going to un-
dertake proprammes worth Rs, 2 c¢ro-
res under this scheme. Orissa Gov-
ernment alsp 18 considering the adop-
tion of this type of houses

SHRI BEDABRATA BARUA: Are
you transmitling the meuasures to the
people?

SHRI SIKANDAR BAKHT; I did
say that the design hag bren widely
circulaled f{o all the State Govern-
ments fur adoption ang it is explain-
ed that this design has been adopted
by severa] State Governmenis with
some modifications.

SHRT BEDABRATA BARUA: Have
you worked out the cost of these
houses? Whether they arc suitable
from the health, safety and hygienic
point of view? Where the research
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is poing an? Whether the research is
also gomng on in regard tp the heavy
rain fall areas where mugq houses do
not work?

SHRI SIKANDAR BAKHT. The
cost is estimated at about Rs. 1500
without the contribution of Jabour
which is provided by the incumbent
himself. The size of the plot will be
80 square metres. The accommodation
is provided in a plinth area of 20
square metres consisting of one room.
a covered cooking space, a platform,
sanitary latrine and bathing place,
There is a provision for construction
of one additional room for further re-
quirements. The cost of the house is
less than Rs, 1500/_ when built through
sclf-help. The rear courtyard provides
open space ag well as space for caltle
shed.

This is the resull of the rescarch
done by the Forest Research Instituti
as well as the Central Building Re-
gearch Institute.

A
11
|
:

CANE s o B o S
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DR. SUSHILA NAYAR: S, T woulg
like to congratulate the Minister for
the excellent research work done by
the Central Building Research Insti-
iute, Rourkee in regard to protection
Irom fire as well as heavy rainfal] etc.
All the discoveries that have been
made are very good resulting in reduc-
tion of consumption of steel ang ce-
ment and cost of construction, But,
Sir, I would like to know from the
Minister whether it is true that there
i1« sliff resistance from the CPWD to
put into practice the suggestions and
to work along the new lines discover-
ed by the scientists. They want to go
alomg the old pattern and they are
very reluelany to accept these new
ideas. What is the Minister doeing to
break thus resistance on the pary of
the CP.W.D.?

SHRI SIKANDAR BAKHT. Sir, the
Cenira] P.W.D. hag little to do with
rural housing. The queslion today is
about rural housing. I am not very
sure, but I think this is not very right
to say that there ig some sort of tus-
slp going on between the CBRI's find-
ings and the CPWD.

SHRI ALLURI SUBHASH CHAND-
RA BOSE: I feel Mr Barua's question
orginally i» on construction of mud-
houses. This will be a good substitute
specially when there is z scarcity of
cement and steel in the country That
is actually the main guestion, I have
seen {he statemenl which the hon.
Minister has given. But it contains in-
formation about the 1csearch which
is already there. But my question is:
Iz there nmow any research going on
which can substilute cement ang steel
construction” To what cxlent it has
progressed” Ang in regard to this
construetion will there be any possi-
bility to consiruct big houseg also
with mud? Ts there any research on
that?
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SHRI SIKANDAR BAKHT: There
are different specfications for different
types of houses in the rura] areas. But
the question was specifically with re-
pard 10 mud houses. Through this
introduction, it was not a replacement
of cement gr anything of that sort. In
tact, under the scheme, use of ccment
or steel 15 not conceived. What we
have done 1s, we have extended the
lfe of the mud houses frum one
viear to three to five years.

SHRI SHAMBHU NATH CHATUR-
VEDI: May I know how the findings
of rescarch are going to be transmitted
to thc common people? Under {lus
scheme, the Government construction
will not touch even the fringe of the
problem. If the research is to be real-
ly useful, private construction should
also be able to utilise it so that thou-
sands and millions of people can take
advantage of it. What is being donc
to propagate the findings of research
and translate it into action for the
benefit of the common people?

SHRI SIKANDAR BAKIIT: We do
not say that we are foing 1o solve the
entire problem. That is not our claim.
Ouyp claim is that we have made a be-
ginning. ‘This has heen done for the
firtg time. Ag I have already <ub-
mitted, I repeat that enough stcps
have been taken to transmit these
findings to the State because Housing
is cssentially a subject which is in the
Slate sector.

{Inteyruptions)

Nepal based Employees of C.P.W.D.

*932. SHRI BIIANU KUMAR
SHASTRI:

DR. VASANT KUMAR
PANDIT:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION he pleased to <t-te:

(a) whether Gouvernment ic gware
that ahout 1500 Nanal-hased »~m-
plovees of C.P.W.D. bave beep agita-

VAISAKHA 10, 1901 (SAKA)
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ting for unsatisfactory working/
service conditiong and are on strike
for the last geveral days;

(b) 1f so, details thereof;
(c) what are their demands;

(d) whether Government have

considered thewr demands and if so,
outcome thereof; and

(e) if not, reasong therefor?

960 % TINF 4 wWrIfewE awl @ faa
wEe 97 W ¢ 4 Fwiwoaw .o
A faair faram, faatn @ gam gq-
ax % wivg f&v am w2 & 4 34 gorwnd
o A frafor famm & sqidig Ave qv 4§
Faardt faqsa fev f43d dwa Aer wiem
o i At 4 0 T pio0 gty

¥ ATAT 310 THND AT T ovad
iR wredm A § )

data ® weal & femior & fem ad
1

2 wmieiftonne prf Wi, Ama &
a7 94 wAt fyo qu orrre 3 greeq
§ QAT AN & TG & qN4T uA-
a # Ao avema nF far daa e
H IAE GE W U TA AT T I4E AuA
=% % FAT AW VRAT WY AT § gL
T 1 FAFT ATM 97 ta9T s9] & 4%
TAE TATHIA 1=3=1v 7 A AmisF tew
w9 | daqaET A wmat fmowa &
me-Mme W AT W oqAqr fro oo
Afe foe it & g wwme - &gz
g WY oAm &Y fLogw1 o rgq @
foodt ate & a fem mi ote afus
ATAr 1 AT ATT w5 g

3 ATAId IAH @9 F Ay gor 49r
fe da #1f A mraed wmoand oad
1982 TF 971 71 AWM | 59 wH-ofvay
F GEF A A7, 97y & mE gaw B
fao wm M7 four 0 mF grd g ad
MR £ G 7797 Fem Aar 20 s,

1979 A &0 &2 ¥ fawr 1 ger gew
wtit freafofar ¢ —
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(1) eavity v v ¥ fan o e 7) Amw & wwElw @e W oud
W 7@} raan fag wd W e {}afqmrr«ﬁﬁm%m

s fmwiom famm & frafaw
7m TEvqAte sEre a4 3w §

(i) s7a Fnwd afr gEr =fan
At ey ary fanim faamr ow
wrasanfr 1 141 faglsg =26 77
am 7o

(id) dmr @ o7 wm4s F T @R
T OTA FI V1 WP R OTATA
=t ar @ fan am o

() s v gavaer iran mriedtongo
§ 7aram d g7 w4l frmoam
T W OATTNIAL A ETEE )

(v) wrionronme Az wrTHIT fATATR
% vrEm At g7 wAl femo oo
wTH AT AT gl gnaes 2

g glagm 3% o =1 W

4 T T oawem g7 faaw g7
wr # owar o7 vERfm & @ omAt &/
qury %7 A7 ASAITIG] FT 04T AMA T
Wy mgen w wAraer fretafas e @

% fae g agwa ¢ o 3 o—

(1) 1=1=1977 & ay7 fom d@ofas
FwTmAl 1 1-4-1975 A 1Y
L xc (S

(2) 1-3-1977 7 awwma &1 Wy
& 15 glawr & quEe w9 fean
mr afqft wqar 1-3-1975 A
/e TEAr @

(4) iy w® (1) #v (2) 7
far W AT qETar gAeTer WY
AUAT 1 WIE, 1975 8 28 HIEAA,
1975 TF 1 AE1 3 7441 1-1-79
A il TEEY & frme ® s
afan iy aq 71 37 § =T 9%
G O I

(4) stanfc asft o1 1 wd, 1970 A
O] g TIHGT & |5 SfAmT ¥
warr? o whtww 71w e
B

(3) am amr1 gA 97 ¥ AsgH
oM dEr & ogEw et 3
® w71 7 ar+ f&v qu sdurfas
gaq A ogfmir W@ F wmR
qT &7 AT wrfEd o

(+) @ a1 frafer Afor & frg

arit feo 9w 2

(8) %7 =t mfezmt o ¥W =&
[T var @74 gfe N Ardw #
RaT a7 & AU A 7 gu
WEUTT A gz W ITAe T

(9) fagz #7 ==gd a1 FawT 15
qfma4 #@7 Farm S@Er @

5 §Tgaq qEAT B AT F7 A9 §
g7 fam v Az gars gon fa e 4 A
W FL T AT A7 9 oAt fam o
FAMA WA AT I BT 9T A
WIEdly gaErA # AAr Aqra 0w EIR
w7 7y ropdlm AT 9T adl tem a0 &He
aifrar & gvas "9Er AT o

6 az gfaa faar man 7 fx wfasm
FHAY wy =A@ 97 @aw mr o oA @
aqr feafa smra @dr or @ B

§1 WA $HIT e ITe wEEd,
# o ® wreyw @ T WweAr £, 6 S
A W EA T SRW YEEAT TAT ¢ SAA
7t 1@ A fawga A9w @ g7 &) WA
gUE HAL ST AT a2 0 F 3 @ quA
T oER W " U sgEeq anen v froww
AR KR A AW AT IS g

MR. DEPUTY SFEAKER: You have

been asked to put a supplementary.

WA & A mmmawniﬁq@
d fom & At & Wi wdem AW wanm
faar # @ wm

2
T 2y ¥
L
<13
33294

“What is the total number of em-
ployees recruited during 1964-65 by
CPWD for their projects in the ad-
Joining areag falling in UP, Bihar,
Bengal and Nepal?”

WU WRVEYT AT WC o FHT AT ..
{orwemm) ... & STy W
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quga # WT & 9w W e, fF o oaw
i1 39 tAq ar gr wmwew wfem ? &
S G

@ 4 art @ fafase w1 i w2z A
7,8 JTAT |F T ¥ Wi JE AT
747 tim & AAdlg malt wgEa g f«w

“The information 15 being collect-
ed and will be laid on the table of
the Sabha.”

wq 97 FA & amrgdy 2 o W
713 # % @1 1500 F98 A4 A 17
®T T £ I 4 I {4 HAT WEET IAT
AT qET 1 F TA AT qMEET S @L
q qoAr | 7 & e oaw famarfaerx
w1 ogvA 7T erwr fa & fedr & smer
& A7 A NIT UG W WA WRRT WIET
farrr 2 f& § 39 = foaar @@ w17 39
1 PNT T 1 A€ A2 AAAIT AITAT
i v fyma § owtr fawm &7 g@qE
o R g, IW A% W gl urev faww
famr wra ®WYT 3q @ wrev fear wg fw
e Wz & |IT ¥AL SAITA NN, AGL ar
A% zhaae w7 frar s 4ar Az dw g0

Copies of the orders arelying with me

MR. DEPUTY SPEAKER: You put
Your questiom.

L

T dzmfres wo @ AT 9 A9
f& sfom ®T dwre #rda 9w SEeEd
T 7F f—190i-65 H AT AT TF
Fary A 9T 6 ATHEEH q@ TR E—TATT
TIH &7 FA owAr 6 a9l A% AGr
€ wrdT AF R 9 wfEA 1970 F
a7 G EEIET, AAWTA TR OT
) § e fqw qu ? o700 A
AH FAET AEAT 9T FAIL WE

af fear ) g= s
7 ?:'Fl'lﬂ'ﬂ"(t

-

EEE

2
»
i
|

137
=
FEL.
4=
13

’

%i%
e
i:

&

3

|
.
51
x4

EET Dbt
ii;lii%
EPEEDOEL
aziiiiﬁ
Eigfaii
2333~
g*&ﬂ%
il
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EU 21 TN A d q@ FHAT 97 F
w§ A F9v T g oaAv § | o Har
a1 uer & fo @ A0 wToT R ot KW 9%
@A g g W 3G A ANfmanz #98,
IT8 amdE R ? g Ar vAr wrie
frer fear f7 & v r Agr wea, snaAr
WA AT o711 (maam)

e wg frsm e w4 e fan oY e
awq & faqw warf manw Fear A @
aGr qFT AM AT A MIAET AFAH & AT
W 3@ foar ¢ Wt feAs o faem g
aT amtmow ot = ¥, gwEr g wE
At arfa dY ¥ §6AT 7| 98 417 A1
gred T 2 frowar w wt T
gRgY & T f w raq ® faw &
afar wmas v ® fodr faom & sam
FTIT AET

w1 arfom femr | WiE gTaEe
aRafa® & | WA | TAEET, 19608 ¥
sfoaa o3l § wied w1 wTRET TR R,
stegm wridr @ty & AwHAT ST 7
wwaZ fear mar ) wrt | on gf @ wiEeE
® e #1 grow fzar omor fe & e e
gfeqa st & o @ o1 weAdy FE
TAF FT T AW A 46 OF Sy § oA
sfega vien & 714 T W E ) 1971-72
7 qgdt ww wiwEe s & famfrm g
g9T | TPHT ATEAT, 1970 ¥ 0% A@TEY
75 gt 5 wfegw wlell & w=mw oW
frfrr W G#iew gwm | oW @ oW
STRTT oA AT AET BST L 1971~72 ®
g ofwEz fear &1 Amifaowsr goosie
wRE R gAwl avar we afafeew fao
o 3% ag A fer faafaer 9=,
gaw g nfwiww & arz mEy wfen g
farm fagw marem & &, gt wfesd
8y F%d mfwer 41 § 917G a7 9 & 7%
gz vegrren fgur we ff Wy, 19s2 wafw
IR FT X TR FIA AT 7, T96 a1
fegem @ gat www & vewed fwar
o ) fAr &7 oy fRow A aeerga e
nwrdw 7 vfeeed 8 9% wgvew foal-
arfgw & | &fwa AT faar mar
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As a general policy, the Government
of India tries to keep the pay and al.
Jowances of locally recruited siaff in
conformily with the pay and allow-
ances for similar categories of staff
prevailing in the host country,

That is what is necessaiy.

No meeting with the learders are be-
ing held. Workers must join im-
mediately. Otherwise those whe do
not Join on 13.4,1979, latest by 15.4.1979
will face removal from service,

ag ATET ¥ W WIET §7 iy X 9r@

st faware wsw : tRR 91 ag v B

q wra &, yafan faesr o @

st fawe awa ¢ & Wy owT @
& vA w1 ATRIT AE BT W,

have to read all the names,

! W gATT WAt @ @T ST @
wv faar o, feafas w7 fear man
They have alreadv been dismissed
from service,
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The Government 1s already giving ter-
mina] benefits like gratuity equiva.
lent 10 half month’s pay for each
comp'eled year of conlinuous scrvice
for the stafl whose services are ter-
mnated by the Government,

mmamﬂmwdﬁrmtﬁa;:m
uarm:ﬂglmaﬂ-ﬁr &
#‘Wemiﬁﬂﬁfmkfﬁm#ﬁﬁz
2@ g g7 o e foem & s #

MR. DEPUTY SPEAKER: 1 think
he 15 Subromaniam Swamy and not
Swamy Subramaniam,

=) W guTe WY @ gEpweaw @)

MR. DEPUTY SPEAKER: It makes
a lot of difference,

st WA gue wret @ SR T R
wifemr & 0w & ¥ O fgd @A

After the announcement.
T AT 18-4-79 ¥ §:

Notification of the CPWD No, MRM
CI/BHUT No. 9 (5479) of 18.4.197%

MR. DEPUTY SPEAKER: Mr. Sha-
stri_ you will have to put the question,

wo @z ny AdifeRaw freeer
3w AMMeRwa § wifeq w1 wrEc frerar
g:

The benecfits made on 9th April, 1979.

MR. DEPUTY SPEAKER: You do
not have te read ull this.

SHRI BHANU KUMAR SHASTRI:
I am not rcading.
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MR. DEPUTY SPEAKER: Please
put a straight question,

MR. DEPUTY SPEAKER: I would
1cquest the Members not to keep
therr hands lifted continuously like
that because that will not catch my

9T 1700 RAFE T ArAq frafe !mmﬁ
LA L

DR. VASANT KUMAR PANDIT:
Is )t a fact that even after the nego-
tiations were completed, the terms
agreed to have not bheen carried out
and lot of dissatisfaction iy existinz in
the minds of the workers? Will the
Government assure that thers will be
no retrenchment and vindictive action
and there will be early compliance of
the terms of the Agreem 'nts? I want
to know how many of the workers
have reported back for quty?’

VAISAKHA 10, 1901 (SAKA)
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SHRI SIKANDAR BAKHT: Most of
them have gone back,
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ask the question

MR. DEPUTY-SPEAKER: You must
ask the question on this,
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=t oY T AP W7 AEr 9Y A
O §T W qemy wwgen avder o
(we) T & @7 T WA &1 WA
gat (s awger ar faeny et @
fazarm A FW oAz weT fem s AY
A AR Y A & & a@d farqi Tad
AT ow WA WAL W &ar wdiE ¢ 7
AR F AR &E0 U dET W AT

MR DEPUTY-SPEAKER: Mr.
Bayg1i, you have already put the ques-
tion, Lot lum answer,

ot At TR gETt 0 HT AT AE @
fo & AT WY A A7 77 ;A F1 A
gi7 feadr qre dran ¢ o3ar Az oAEr awr @
fed wg T & fowe gr d—

SHRT SIKANDAR BAKHT:- T can
hardly commenty on what he has said
ubout Nepal,

ot wE o annt 37 o m FAAdl
FIIT TrAME 37 @ q@E famr R Y
frerT 4 wwim a1 #7 7 @17 417
AT 3 TE A1 AT A AW A A
ATAT ¢ TA @ WA f4AaAned

SHRI JYOTIRMOY BOSU: Sit, 1t 15
a maller of great shame and regret
that the Nepalese Army have been
used 1o beat up Indian warkers who
wore given assurance that they will
be given equal treatment with  the
CPWD workers, when  they wewe
rectited. Ts it nol a matier of greatl
shame that our Indan workere who
go there for livelihood are boaten up
by the Nuepalese Aimy peopl>’ Wny
should they  be beaten up in that
mannet?  Sii, when the appointment
was given, they were assured full
right, as the CPWD employeces in
Indinx enyoy  But now theie is no job
secuity, they have no iade union
rights and there arg no medical faci-
Jities for them ang the serviees of
gbout 100 workerg have been termi.
nued, althouph they were working
continuoasly  for 15 years. Every
time, for every project which is taken
up in hund, a new appointment  is
given and no workmen’s compensation
is being given. Sir, a man going for
his livellhood from a democratic
country to a country where there is
monarchy, will he have the evil effect
of monarchy there? That is the main
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question I want to ask, In the reply
thut he has given, |

MR. DET'UTY-SPEAKER: But you
asle youy question,

SHRI JYOTIRMOY BOSU: Sir, my
question s this; 1t is staled in sub-
pata 3 of pura 3 on page 2 of the
stateruent that the hon, Mimsier has
given

“On comiplevion of the projects in
Nepal, the stall should be zosm bed
in India 1in equivalent posts.”

That 15 one of the demands, Now, they
say':

“The Governmeny is selzed of the
problem angd 1n its effoits to ( xplore
the po-sibiities of improving the
seivier conditions of these workers,
has smee agreed to gne the follow-
me benefits ™

By thore s no question of absorplion.
Now, 1l you come to your own circular
No 28 8 70-WCSII(WCSI) dated 14ih
January, 1973 1t has been cleatly and
categonically stated and signed by Mr.
Dhan  Raj, Depuly Director (for
Engineer.in-Chief) as follows;

“It has been decided that appoint-
menig of the persons (hist attached)
who e¢ould not be absorbed in other
projects in Nepal can be made in
other units of the Central PWD in
India 1n the posts held by them or
in the lower posts according to their
qualifications and in the cxtent
vacancies are available in the direct
recrintment quota without  going
through the Employment Exchange
within =ix months of their retrench-
ment on account of being declared
surplus ™

This was issued on 14th January 1973,
Afler a lapse of 6 years, today they
say: “We are seized of the matter”
and they are totally silent about this
absorption issue, T would like to
know from the hon. Minister as to
whether they are going to fulfil all
the assurances given at the time of
recruitment and a categorical assur-
ance on the floor of the House that
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~ those who are declared to be surplus
- in the Nepal project will be absorbed

~ ees.

SHRI SIKANDAR BAKHT: The
Government has no such scheme under
consideration to absorb them after the
. projects are completed in Nepal.

SHRI JYOTIRMOY BOSU: Sir, I
am on a point of order, Mr. Deputy-
. Speaker, here is a clear and categori-
., .

(Interruptions)

MR. DEPUTY-SPEAKER: You have
put your question,

SHRI SIKANDAR BAKHT: It was
said Sir, that they can be absorbed
~and’ that position is gtill open and
whenever it is possible to absorb, it
. can be done. But he wants a cate-
gorical assurance for their absorption
~ which the Government is not prepared
to give,

(Interruptions)

SHRI JYOTIRBOY BOSU: Sir, it
has been decided.. .

MR. DEPUTY-SPEAKER: If you
~ want, you can ask for Half_an-hour
- discussion.

SHRI SIKANDAR BAKHT: Mr.
. Bosu, you have to read it again.

SHRI JYOTIRMOY BOSU: I have
. read very carefully.

MR, DEPUTY-SPEAKER: Mr,
. Bosu, please take your seat. I have
- agked the other Member to ask a Sup-
- plementary.

- SHRI JYOTIRMOY BOSU: Sir, on
the one hand they are cheating them,
- on the other hang they are..,

- MR. DEPUTY-SPEAKER: You
'ot continuously have your say,
. Bosu You have already put your
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ot At wig : & wrAar Trgar g |
fauT F1 &= T & AEN A (FaAT T gEAA
1 g AR fradt A aewe 7 39F g arada
&Y 87 ¥ ag vir AT Wgar g fF 37 ggamEi
& IR faa A #r @ T T g, g
e o g7 | Fg oY S e g 6 99
SR AT a9 /0 F41 Far 47 W< 99 7l B
AR F WE A AL F ATHA AT HE 47
& 7g ¥ st wigar § 5 S /eqor A
T F9 T® A @41 AT, FAT R TER
% § FIE FvATAT & WHAT 27

s fawea &% : 9F TE WS Fon g @
9= 78 W UH AL WK UF AIC
@y 79 ¥ 2 wrEew gE  Qofewmw

1 wWeafaw WA W 1971-72  § g
7z df SEEY W ¥ GEd | GRg0 /T AT
T AT TGl g A4 ¥ qaEd FW B A%
F© qTA Wi W fH 27 dr@ o |IEATAT
FT ORIT FAM%2 e, afafee g faan
g1

SHRI K. LAKKAPPA: We have
been observing the persistent demand
by the Members on the other side
regarding this question. It is your
duty to see that the hon. Minister is
reprimanded for he hag been giving
evasive answers, This is a simple
question regarding the ordinary
workers, who are working there for a
long time, unmindful of hot sun and
rain, They are being treateg like cats
and dogs. This has been brought to
the notice of the Government not once
or twice, but many times both by ques-
tions and by  representation, The
workers and their leaders have been
approaching the Members of Parlia.
ment seeking redressal of their griev-
ances. The Minister should go to the
spot immediately and find out their
difficulties and he should see to it that
at least certain amenities and facilities
are given to the workers on compas-
sionate grounds. The Minister should
realise the gravity of the situation. If
he has got any respect for Parliament
and Members of Parliament, he should
sort out the issue immediately and
report back to the House. Will the
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Minister show some sympathy to the
workers?

SHRI SIKANDAR BAKHT: As 1
have already said, we have sorted out
the issue to the best of our ability.
The additional benefits that have
accrued to the workers is Rs, 27 lakhs
per annum,

DR, SUBRAMANIAM SWAMY: It
is the duty of our Government to
treat its employees in such a way that
in the country in which they are
working, it has an impact on the local
employees, I would not take a very
legalistic or a strict administrative
view of the whole matter, It is quite
clear that the support for these
demands of the workers are quite
spread. Our job is to see that the
information that reaches the Minister
is correct. It is a cross-check. In his
reply the Minister has said:

“It has been reported that most of
the workers have since returned to
duty and the situation is returning
to normal.”

That is not true, I woulq like to know
from the Minister whether he would
take urgent steps to have this matter
settled through negotiations. I am not
in favour of a strike or the workers
not going in for work. If there is a
favourable response from the Minister
here, I think, we can have this matter
settled so that the prestige of the
Indian workers in a non-democratic
State like Nepal would be high and
this would have an impact also,

SHRI SIKANDAR BAKHT: I will
give the latest position regarding
attendance, as it was on the 26th April
1979:

Central Sector—MRM Circle I
Butwal—95 per cent, MRM Circle 1T
Nepalganj—60 per cent, @3¥x g1

Over_all attendance of the staffi—75
per cent, gt dfefeer aivr mr gyt
T g faat &
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Rehabilitatip, Industries Corporation,
West Bengal

+
#933. DR, BLJOY MONDAL:

SHR] MUKHTIAR SINGH
MALIK:

Will the Ministey of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

(a) whether Central Government
have since wound up the Rehabilita-
tion Industries Corporation in West
Bengal State; and

(b) if so, the reasoms thereof?

frmiwr st sram @@ gfa sk gafw
A § ey Hat (s ow )
(%) sir, &1 1

(/) 5w #&F ssar

DR, BLJOY MONDAL: I very much
appreciate that the Government has
not wound up the Rehabilitation
Industries Corporation in West Bengal,
It is found that the people are losing
their jobs due to lack of financial
assistance, marketing facilities and
lack of supply of raw materials, May
I know, from among the people who
are working in the industries which
are getting financial assistance from
the Rehabilitation Industries Corpora-
tion, how many people have lost their
jobs?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): The job of the Reha-
bilitation Ministry was to provide a
corporation through which jobs could
be provided to these Bengali refugees.
This was created in 1959 and the
issued and paid up capital subscribed
to by the Government of India was to
the tune of Rs, 3.53 crores angd during
all this veriod there has been a cumu-
lative loss of Rs, 12.34 crores. For the
last 5 years the losses have been to
the tune of Rs. 125.34 lakh in 1974.75
and in 1975-76 the loss was Rs. 150.92
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lakhs, 1976-77—Rs. 160,64 lakhs and
1977-78—Rs. 182.55 lakhs, The accounts
for 1978-79 have not yet been com.
piled. This iz an industrial corpora-
tion which is supposed to pick up, but,
unfortunately, things are not picking
up and how long can we go on incur-
ring these losses?

DR, BIJOY MONDAL; May I know
{rom the hon, Minister? The indus-
tues are incurring losses year after
year resulting in the loss of employ-
ment specially to the refuges from the
then East Pukustan. What are the
steps the government is taking to
check these losses so that the refugees
who are even now refugees here get
cmployment opportunities?

SIII SIKANDAR BAKHT: We
want that these losses should stop.
Therefore, commitlees have been
appoinird to look into the matier and
one of the committees made rccom-
inendations to the West Bengal Gov-
ernment. There were three alter-
natives suggested, One was that the
corporation should be taken over by
the West Bengal Government, The
other suggestion was that the workers
of the handloom unit should be per-
suaded to form into a co-operalive so
that they can funclion as a coltage
industry and not as a factory. The
workers have refused to form a co-
operative. The third suggestion was
that steps should be taken to close
down the losing units. We are nego-
tialing with the West Bengal Govern-
meni, The West Bengal Government
refuses to accept the first and second
alternatives. They want the Guvern-
ment of India to continue 1o muke the
Josses.  So, something will have to be
done 1o sce that this corporation stops
Tunning into losses,

SHRI MUKHTIAR SINGH MALIK:
It is very gratifying that the Corpo.
ration has not been wound up How-
ever, 1 would like to ask the hon.
Minister whrther there bave  Dbecn
several complaints about the working
angd funetioning of this corporation and
whether it is also a fact that this
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Corporation has not come up to the
expectationg of the Government and
as a consequence, the government was
thinking of winding up this corpora-
tion.

SHRI SIKANDAR BAKHT: There
have been various reasons which have
been discovered by the committees
which have pointed out time and again
that there was low production. One
other reason was its non-commercial
activities, The corporation itself was
running in losses and they were
advancing loans to other concerns,
The handloom units should have been
considered as a cottage industry but,
unfortunately they are functioning as
a factory, meaning extra benefits have
to be given to the workers and advan-
cing loans, etc. There are a number
of causes. This is receiving wvery
active attention of the government and
we arc negotiating with the West
Hengal Government and are trying {o
find some suitable solution.

SHRI CHITTA BASU: It has been
mentioned in the course of the reply
that Rs 3.5 crores were the initial
investment 1n this corporation and this
corporation has been sustaining losses
year by year. May I know from the
hon. Mmister whether, Government is
aware of the fact that the management
itself could nol run this Industries
Corporation in a proper way and this
is also one of the factors for incurring
the continued losses year after year?

In this connection, may I know from
the hon. Minister whether he would,
in consultation, with the West Rengal
Government, take appropriate steps to
reorganise {his organisation so that
ithe employment potential for which it
was created could be really stepped
up?

SHRI SIKANDAR BAKHT: The
Governmeni is prepared and is ready
to hand it over to the West Bengal
Government lock stock and barrel so
that they may run the management in
any manner they like,
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SHRI CHITTA BASU: My question
is: whether you want to do that in
cooperation with West Bengal Gov.-
ernment,

SHRI - SIKANDAR BAKHT: 1In

complete cooperation with West Ben- -

gal Government,

SHRI SAUGATA ROY: It is not a
‘question of our rushing in with this
demand as the Minister is trying to
put it. The question is that the Gov-
ernment of India has the responsibility
towards the East Bengal refugees.
And he wants to dump the whole res-
ponsibility on the West Bengal Gov-
ernment. This is not the first time
‘that the question of running the Re.
habilitation Industries Corporation has
come up, In earlier Government’s
time also this question had come up
and, after repeated persuasion and
representation, the Government had
agreed to continue it,

The question hag been one of mis-
management of this corporation. As a
result’ this corporation is running in
losses. But, still, a large number of
refugee families are employed there. I
want to know from him how much
money the Government of India pro-
poses to give this year to the Corpora-
tion so that it can be turned into a
viable one; the number of displaced
persons who are at present the bene-
ficiaries of the Corporation; and what
other comprehensive steps for toning
up the management, dose Government
want to take this year instead of
talking of winding up of the corpora-
tion thereby throwing out so many
displaced versons out of employment
and making them displaced once
again?

SHRI SIKANDAR BAKHT: Sir,
according to the original assignment,
the job of the Rehabilitation Mlmstry
should have been over after they had
«created this Corporation, I might add
that it is and it should be the source
-of satisfaction to the hon, Member that
all the while, the Rehabilitation Min-
istry has not severed its connections
from the Rehabilitation Corporation,
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It is supposed to be an industrial umt,
in psite of the fact that heavy losses
are being incurred, it has not been
wound up. It is true that Govern-
ment of India is very much concerned
with the East Bengal refugees. We
are concerned about the welfare of
those people also who are much worse
in this country.

MR. DEPUTY-SPEAKER:  Next
question,

Sale of small plots of 1and by D.DA.

SHRI G. M. BANAT.
WALLA:

#940. SHRI G. M, BANAT-
SHRI SHANKERSINHJI

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether there is any proposal
under consideration of the Government
to sell small plots to the Low Income
Group by D.D.A. instead of flats in
Delhi; and

(b) if not, the reasons thereof?

frmtor st s @an giv wiT gaate wom
W ¥ wew WAt (s < fewe) b
(w)sr wdi, waet @ I W@

(&) it waei & wEsT F Afafom
faedt famrar snfaser ar s g o |
T [ AT FEHA F A e A1 a9 q4r
gifas gfee ¥ FA9R a0t & el &
foer &1 o searq & faeety fawrw wifa-
s gra femet el -1 oow fogmer
FreaFg A qare oS oer @ e
migs gfez & Faa a0t qar feq s
T @ e waw e d g 0

st oo a%o gAaFIA : K FEAA A
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WRITTEN ANSWLRS TO
QUESTIONS

Faulty Distribution of D.M.S. Milk,
Ghee etc.

*929 SHRI T S NEGI* Will the
Mimister of AGRICULTURE AND
IRRIGATION he pleased to state:

(a) whether the supply of milk to
D.M S. depots in the eity has become
very erratic, causing lot of inconveni-
ence 1o the public;

(b) whether the mulk products
marketed by DM S, like butter and
ghee are ako not available; and

(¢) steps Government propose 1o
take to tone up the faulty distribu-
fiop sysiem?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Keeping in
wview the long term objective of ensur-
mg  eflinent handling of procussed
mlk by Dclhi Milk Scheme, extencive
renovation wolk has had to be under.
taken in the Cential Dairy Complex
The Botthing  Planty aie also under
1enovation  Therefore supply of milk
fiom DMS has bhren veduced to some
¢xtent onity lor the peaod of the 1eno-
vation,

(by No, Sir, DM S 1s continuing 1o
sell butter and ghee.

(¢) As explamned in part (a) the
temporary reduction in supply of mlk
1s not due to any fault in distribubion,
The shori fall in the supply of mlk
due to recnovation of D.MS., Dairy
Plant 15 however being off-set Dbv
jncreasing mulk drstribution through
Mother Dairy Bulk Vending Booths
and also by milk in poly packs sold
through selected provision stores.
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News item Captioned “Agony of 2
Colony withouy Males”

*931. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION be pleascd
to state:

{a) whether his attention has been
drawn to the news item captioned
‘Agony of a colony without males’
published in Patriot dated the 4th
April, 1979;

(b) whether it is g fact that all
the menfulk of the jhuggi-jhenpri
{family in the Chittaranjan Park area
have been detained in jail for the
period of over two wecks therchy
causing miseries tp the members of
the families; and

(c) whether Government are tak-
ing any steps to rchabilitate these
families; if so, whay action is being
taken in this regard?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND  REHARBILITATION (SHRL
SIKANDAR BAKHT): (a) Yes, Sir,

(b) It 15 not a fact, ag alleged 1n
the news item, thay all the menfolk
ol the jhuggi-jhonpry fanuhe, m the
Chattaranjan Park  area  nag been
detmned 11 Jail for u piriod of two
woeeks, The Delhy Development
Authority atter ascerfaimng the posi-
tion from the police, has reported that
only 39 pervons  out of 302 famihes
which were trying unauthorssedly 1o
re-build jhuggics on Government lang
in the ares were arrested.  All except
11 persvons were bailed oul witun § o1
6 days, The 11 persons, who did not
furnish bail hond+, were convirted by
the court nn  ]2th April 1979 and
sentenced 12 imprisonment till  the
rising of the coury on pleading guilty
of the offence of eriminal tress.pass.
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(c) No resettlement facilities are
admussible in such cases of fresh en-
croachments on Government land,

Recommendalion of Working Group

Re, Construction and Management of

Storage Centres by Panchayats, Co-
operatives and other agencieg

*934. SHR] C. K. JAFFER
SHARIEF:

SHRI D. D. DESAIL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION he pleased
to state:

(a) whether it is a fact that work-
ing group of the Ministry has re-
commended that the storage centres
could be construcled and managed
by the panchayats, cooperatives or
other guitable agencies sclected by
the Stat, Governments; and

(b) if so, the details regarding the
other suggestions given by this
Group 1o Governmeni and the reac-
fion of Ceniral Government thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. -

(b) A statement giving delails re-
parding the suggestions made by the
working group is laid on the table of
the House On the basis of the re-
tommendations of the Working Group,
a scheme for construction of rural
sordowns is being finalised in consul-
tation with Ministry of Finance and
Tlanning Commission.

Statement

Other suggestions of thn Working
Gioup are as follows:—

(i) In order to prevent distress
sule of farm produce and to prevent
wastage and loss due 1o inadequate
and defective storage facilities, it is
necessary 1o build a network of
Rural Storage Centres on a priority
basis  During the current Five
Year Plan, a capacity of 2 to 3 mil-
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hon tonnes may be created under
thi, scheme, starling it as a Pilot
Project this year.

(ii) The Rural Storage Centres
may be constructed and managed
by Panchayats, cooperatives or any
other suitable agency selected by
the State Government.

(my The Rural Storage Centres
may have a capacity of 100 to 250
tonnes and they may provide storage
facilities primanly for foodgiains
and other agricultural produce.
They may glso store fertilisers, pes-
tieides, seeds and other agricultural
inputs wherever practicable.

(1v) The cosy of construction may
be meg by 50 per cent subsidy and
50 per rent loans from banks. The
Central Guvernment may bear 35%
of the cost of construction and the
State Government muay provide 15%
of the cost of constiuction by
wuy of subsidy  Besides, the Cent-
ral Govt. may also bear the la-
bour component of the cost of cons.
truction upto 20 per cent of the
total cost, through the Food for
Work Programme Payment of
wages may then be made in kind.

(v) The Rural Storage Centres
shall have a Manager, preferably
from the areag served by the Centre,
and this Manager shall be trained
in the basic essential of warehousing
by attaching him to a warehouse
of the Central/State Warehousing
Corporation.

(vi) In the design, construchon
and management of the Rural Sto-
rage Centres, technical cuidance,
supervision and ascistance shall be
provided by the Central/State
Warchouing Corporations  ciher
froe of the charge or at a nom.nal
charge.

{vii) Produccrs shall be provided
receipts for the stocks deposited in
the Rural Storage Cenires and these
receipts shall be negotiable instru-
ments to enable the producers to
obtain credit from banks.

848 L8—2

(viii) The farmer may be provid-
ed credit to the exlent of 90 per
cent of the value of the stocks de-
posited by him in the Rural Sto-
rage Centres and the banks may
charge him a concessional rate of
intcrest as in respect of finance for
agricultural production purposes.

(1x) The scheme of Rural storage
Centres shall be linked with the
procurement machinery for food.
grains ete  and ijt should be closely
hinkevl to the public distribution
system.

(x) The miplementation of this
programme may be coordinated by
a State Ievel coordination Commit-
lee on which the State Government's
Departments of Agriculture, Rural
Development, Cooperation, Pancha-
vats, SWC ele. are represented,
alongwith the representatives of the
Central/State Warehousing Corpo-
ration, FCI, nationalised banks etc.

Extinction of Varieties of Rice collec-
ted gt National Gene Bank and
Research Stationg

*935. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleazed to
state:

(a) whether thy 14,870 varieties of
rice colected at the national level as
part of India’s National Gene Bank
programme and the 43,000 rice varic-
ties being maintained gt 40 different
rescarch stationg in the country face
the danger of becoming extinct with
the spread of newly bred high-yield-
jng varielics of rice; and

{h) if so, whether these thousands
of traditional wvaiietieg with specific
charucleristicg will hecome inp course
of time fossils of history?

TIIE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
and (b) No, Sir. The 14,970 rice
varieties presently maintained as the
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national gene puol at the Central Rice
Research Institute, Cuttack and the
43,000 vaneties maintamned at diffe-
rent rice research <tations do not
face the danger of exuncion  These
matenials which have already been
collected are caretully mamntaned
and conscived n these Institutes

A Jurge number of tradilional varie-
ties with several desirable characlers
are still being cultivated in different
Jitts of the country A programme
for collection of these vareties and
their genetic evaluation 1s 1n progress
m collaboration with agricultural um-
versities, other jnstitutes and National
Bureau of P'ant Genstir Re ources
As such, there 15 no danger of Josing
valuabl; materials due to the spread
of mgh-yielding varielies  Measures
are being i1aken to strengthen the
capacity of the National Bureau of
Plant Genetic Resources for the long
term preservafion of seeds of econo-
mic plants A{ the nternational
level, a Rice Genetie Re<ources Bank
has been established at the Interna-
tional Rice Research Institute, the
Phillipines, for preserving for pos-
terity the fruits of thousands of years
of natural and human seleclion

Proposal for Auto Exchange system
at Sambalpur, Orissa

*93¢ SHR] GANANATH TRA-
DHAN Wil *he Minister of COM-
MUNICATIONS he wleased to <taler

(1) whethe, Governmuent have re-
¢or el a0y, renresentation for rouver-
tn+ the ex stiur gelephone exchange
system fo wilo exchange system at
Sambalpur (Orissa):

(b}Y if so  whether Government
would asree to implemeny the pro-
posnl; aud

{#Y f sn, when and if not the rea-
son. thereof?

"THE MINISTER OF STATE IN THE
MINTSTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEV SAI): (a) Yes Sir.
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(b) The proposal to get up an auto
exchange at Sambalpur has been
agreed to in principle.

(¢} It 15 hoped that the automatic
exchange may be commssionei at
Sambalpur by 1984,
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Scheme for saving cultivable land
facing evosisn threat

*938. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
ﬁ:n IRRIGATION be pleased to
State:
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(a) the principal features of the
scheme formulated by Central Soil
and Water Conservation Research and
Tramming Institule, Dehra Dun for
saving 99 mill'on hectares of cultn able
land facing erosion threat; and

(h) the action proposced to be taken
bv ithe Government thereon?

TIIE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)- (a)
Centiral Sm) and Water Conservation
Research and Tramming Institute,
Dehra Dun has not prepared any siich
scheme.

th) Does not arise

Demand for wheat in foreign countries

*941. SHRI RAJENDRA KUMAR
SIIARMA

SHRI F P. GAEKWAD-

Wil the Minister of AGRICUL-
TURE AND IRRIGATION be pleased

to stater

(a) the names of the countries which
are asking for Indian wheal and whe-
ther Government have decicen to give
wheat to those countries in view of
their demand;

(h) 1f so, the names of the countries
{0 which wheat ic likely to be sent;
and

ic) the reasong for which Govern-
ment offered 1o give rice to USSR when
the Prime Minister ol that countrv had
nsked for wheat?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a)
and (b). Apary from the wheat'wheat
flour which 13 being exported {o the
USSR. Vietnam  and Afganstan
against past commitments, Govern-
ment of India have agreed, in regponse
to a request from the Government of
Bangladesh, to supply 2 lakh tonnes
in wheat and rice to Bangladesh to
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assist that country to tide over their
current difficult food situation. The
exact quantities of these grains are
currentiy the subject of negotiations.
No commitment has been made to
export wheat to gny other country.

(¢) Initially the USSR had asked
for wheat in exchange of crude oil,
but subseguently in view of availabi-

lity of rice for export being relatively .

more than that of wheat and India’s
preference, for this reason, to supply
rice instead of wheat, they agreed to
accept the offer of rice.

News item “N.D.D.B. Craze for
imports”

*042. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news
report appearing in Business Standard,
Calcutta dated 28th March 1979 under
the caption “N.D.D.B. (National Dairy
Development Board) craze for im-
ports”;

(o) if so, the reaction of the Gov-
ernment {fo the observations made
therein regarding import of contain-
ers: and 4

(c) facts of the matter and action

taken|proposed thereon?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) and (c). Operation Flood II
includes g massive cross-breeding
programme using the frozen semen
technology. The requirement of Lig-
uid Nitrozen Containers for the pro-
ject is 57,000 over a period of about
%7 wears., Adequate indigenous capa-
city to produce Containers of the
desired specifications is not yet avai-
lable. The evaporation losses in in-
digineously produced Containers is
much higher than in the case of the
super jnsulated Containers made
abroad. However, in view of the
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need {0 encourage indigenous produc-
tion the ID.C. has, jn consultatior
with ILB.P. and the latter’s  foreign
collaborator L’ Air Liquide, restricted
its import order to only 11,700 Con-
tainers for meeting the requirements
for a period of about 2 years d :
which time it is expected that ade.
quate indigenous capacity may he
built up. The details are given
below: —

1. M/s. L’Air Liquide
of France 10,000

20 litres capacity.

2. M/s. MVE of USA 1,200 containers of
sizes varying frc
50 to 250 litres:

8. M/s. Union Carbide

of USA 500 containers of |

3o litres capacity,

The IDC has also placed
orders for 5,000 Containers with IBP,

The IDC approached thig Ministry
in October 1978 for foreign exchange
and import licence for impo
11700 Containers after
the procedure prescribed for procure-
ment of machinery and equipment
under the Agreement with the World
Bank which is assisting the Opera-
tion Flood project.

In these circumstances, Govern-
ment find nothing objectionable in
the proposal of the IDC and feel thlk
the press report in question tends
to give an erroneous impression.

Wrong recording of Telephone Calls
Billing Calcutta

s et b Pl g b g g s

*943, PROFESSOR SAMAR GUHA‘
SHRI CHITTA BASU:

Will the Minister of COMMUNI-.
CATIONS be pleased to state:

(a) whether numerous complalnts
have been lodged with the Geneml
Manager of Calcutta Telephonel_!.



41  Written Answers VAISAKHA 10, 1901 (SAKA)

regarding wrong recording of telephone
calls, phonograms, etc and wrong bill-
ing icearding the charges,

(b) 1t so, facts about the number of
complaints made in these regards dur-
ing the years 1977-78 ang 1978-79;

{¢) whether telephone subscribers of
Calcutta and the Newspapers ot Cal-
cutta have lodged numerous complaints
agamnst vanous mal-functioning ot Cal
tutt, telephones, and

(d) 1t so, facts thereabout and the
sleps taken or proposed by the Gov-
ernment lor redressal of the grievan-
tes of the telephone smnbscribers of
Grealer Calcult?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
TION (SHRI NARHARI PRASAD
SUKNIDEQ SAI): (a) Yes, Sur. A
number of eomplaint.s were recerved.

th) The number of complaints in
1espect uf cach category for the lwo
Vedars 112 1977-78 and 1978-79 is
mentioned below:

57 74 1ygii-7y

1y Wiong teeonding
ol ,

tele sh e calls 1 g,f23 =y fig
(1) phonog ams it Gijg
My Wrong billineg . o By kil

(c) and (d) Complaints have been
received from various sources. A
number of measures for mplove=
ment have been 1dentified and imple-
mentation work has started. Im-
provements have been observed in
many areus

Per Capita use of Fertilizer

*944, SHRI SUDHIR GHOSAL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the per capita use of fertilizer
during 1977-79;
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(b) how much of this fertilizer 1s
being used by small peasants, and

(c¢) steps being taken 1o sec  that
the fertilizer produced i1s consured
by small and medium peasants?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH DBARNALA): (a)
The consumplion of fertilisers in terms
of plant nutrients, (viz. nitrogen +
Phosphuates  Patash) per capita dur-
ing 1977.78 and the provisional egti-
male of the same for 1978-T9 ary 6 84
Kegs and 796 Kgs respectively

(h) Small and marginal farmers
comsti ut  h ot 70 per «unt of farm
Ppopulation Tnese farmers account
lur about 21 per cent of lotal area
tulbivated As per the sample sur-
vey tonducted by National Council
of Applied Econumic Research {hese
farmers consumed 307 per cent of
the total consumption of fertiler in
the country during 1976-77  Thus,
though anly 21 per cent of tolal area
15 held by small and marginal far-
mers they account for 307 per cent
of the tolal consumption of fertilisers.

(¢) Importang steps being taken to
increase consumption of fertilisers by
<mall and marginal farmers include
the followings:—

(1) Inceasing the number of retail
and storage points in the country,
especially in the interior so as to
make fertilisers available nearest
to the poinis of consumption,

(1i) Increasing the quantum of
credit During the Sixth Plan, the
Cooperative banking system  has
plans to increase the percentage of
credit {0 small and marginal far-
mere to 50 per cent

(11) Small and marginal farmers
are alo giwven subsidies, subject to
prescribel norms and  conditions,
for purchasr of certain types of fer-
tilicers under certain special area
programmes.
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Potato Development Board

*045. SHRI IQBAL SINGH DHIL-
LON: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is a great need
for the setting up of Potato Develop-
meni Board at a national level;

(b) if so, the steps Government pro-
pose to take in this direction; and

(¢) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
i (e¢) The Government of India
have not so far considered any pro-
posal for the establishment of a Pota-
to Developmeni Board as the present
infrastructures are considered to be
adequate to meet the requirements of
production, The Govt. of India, in col-
laboration with the State Govern-
ments, take all steps for helping the
farmers to meet their requirements
for production of potato, The produc-
tion and distribution of improved
seed is coordinated by the Govern-
ment of India through an All India
Commitiee on seed production which
meets twice a year. Special steps are
taken to help the farmers in the dis-
posal of their produce. During the
current potato season following mea-
sures were adopted:--

(i) Exports of potatoes from India
were permitted by the Government
by various cooperatives and other
agencies on the basis of canalisaticn
through NAFED. (ii) For encourag-
ing exports still further, potatoes ex-
ports under OGL basis were allowed
by Government w.ef. 3rd February,
1979. (iii) The Governments of Pun-
jab and Haryana have sought the as-
sistance from NAFED and Coopera-
tive Agencies of their States for the
purchase of potato in the State and
its movement outside. The Punjab
Governmen hav asked MARFED and

APRIL 30, 1979

Written Answers

NAFED to offer a minimum price of
Rs 50 per quintal to farmers and have
agreed to meet the losses, if any, that
may result from operation under Gov-
ernment Direction. The  purchase
centres have also been increased. In
the State of Haryana, NAFED in col-
laboraticn with HAFED have entered
into a joint venture for the purchase
of potato on a commercial basis,

In the State of UP, a Joint venture
has also been agreed {2 between
NAFED and Apex Cooperative Mar:
keting Federation for making com=
mercial purchase of potatoes. They
have also increased the number of
purchase centres for purchasing
potatoes,

(iv) The Ministry of Railways have
been impressed upon from time to
time to increase the supply of railway
wagons to transport potatoes from
the centres of production to consum=
ing centres. '

(v) Ministry of Agriculture has
written to the State Governments at
the highest level that in order to al-
leviate the hardship caused to €
potato growers byl the fall in prices
they may draw up a crash program-
me for providing market support
the commodity.

At the National level there is alst
an Indian Potato Development Coun
cil in which representation is give
to the growers, State and Cenira
Governments, Members of Parliament
Cold Storage Industry, traders
The funection of this Council are
under: —

(1) To consider development pro
grammes in the Central and Stal
Sector in respect of Potato, revie
progress thereof from to time an
recommend measures for increa
ing the production of potaioc:

(2) To consider problems relati
to the production and markel
of potato and remunerative prit
to potato growers and advise
ernment in these matters;
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(3) To consider demands for
different varieties of potato in the
different varieties of potate in the
and advise Government about ne-
cessary arrangements for meeting
the sand demand through suitable
cue.clopment programmes,

(4) To consider the special needs
of small snd marginal farmeis in
re-peci of potalo production and
sugeest siitable measures for meet-
g the same;

‘%) To favilitate coordination bet-
ween rescarch  and  development
programmnes relating to potato and
to advise ahout the needs o1 im-
provement in the qualily and pro-
ductivity of potato.

(6) To advise Government on
such other connected matlers as
may be considered necrssary from
time to time

In addition, the Indien Potlatn
Development Council is also  em-
powered to set up Standing Com-
mittee, Technical Committee and
Ad-hoe Committee to lonk into
specific issues and to coopl mem-
bers such as representatives of
Apgricultural Universities and other
special intercsts as and when nece-
gsarry [or sperfic purposes.

Memorandum from All Indjs Postal
Employecs Union Class IIT

*946, SHRIMATI MRINAL GORE:
Will the Minister of COMMUNICA-
TIONS be pleased to siate:

(a) whether it is g fact that the All
India Postal Employeeg Union Class
III has recently submitted any me-
morandum to his Department about
their problems; and

(b) i so, the decision taken there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) In the absence of

particulars such as reference, date,
subject etc., it has not been possible
to idenlify the specific memorandum
which the Hon'ble Member has in
her mind.

(b) Does not arisc.

Feodgraing to Orissa under Rural
Development Workg

*947 SIIRI SARAT KAR: Will the
the Minister of AGRICULTURE AND
IRRIGATION be pleased 1o state:

(a) whether any requests have been
made by the Goveinment of Orissa to
the Central Government for the supply
ol foodgrains to that State for the jural
development works durmg  the next
financial ycar, and

(b) 1t so, the reaction of Cenlral
Government thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes
Sir, The Government of Orissa have
requested for the supply of n total
quantity of 3 lakhs tonnes of food-
grains under ‘Food for Work Pro-
gramme' during the year 1879-80.

(b) Kceping in view the demands
of the State Governments and the
total quantity of foodgrains likely to
be made available for the purpose, it
may not be possible to supply this
much quantity to Orissa, this year.
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Outiay for Dairy Development guring

VI Plan
9002, SHRI MADHAVRAO
SCINDIA: Will the Minister of

AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the proposed outlay for Dairy
Development  for the pext Plan
period;

(b)Y details of geneiating financial
10soutces for the gcheme;

{e¢) whether the proposal for gene-
rating resources through the saly of
commodities donated by EEC ig under
the consideration of Government; and

(d) if so, expected yesources there-
of?

THE MINISTER OF ACRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d) The proposed outlay for Opera-
tion Flood II, an integrated Dairy De-
velopment Project, is estimated to be
Rs. 485.50 crores for the period 1978—
85, of which the outlay during the
Sixth Plan will be Rs, 386 crores, The
resources ure indicated below:

(i) IDA loan Rs. 129 crores
(i) Generation of funds
by sale of EEC
commodities . Rs. 206 crores
(i) Intrrnal resources
of IDC Rs. 75 crores
(ir) Balance of Rs, 755 crores  through

budgetary support or further IDA credit
or hoth.
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The proposal for utihsmg funds
generated from sale of EEC donated
commodities has already been approv-
ed by Government It 1s at present
estmated as mentioned above that
around Rs 206 crores would be avail-
able from thus

wfic awre, wk fiewit & ywit w fireran armn

3

Wrofe, ® 35 ger firof deedr
TEAFI §7 WUAT HIHTA §EIA ¥ SRS
T o o g froR A s

] T A oW o
™ &t W =i aut WETA A
fragr w9
{1)wrﬁ|ﬁw$ifmﬁ&m
sferr & fagm ear ¥ feewt P
wfafags

Concessiop lo gC/ST Students in
Public Schools in Delhj

9005 SHRI K PRADHANI whll
the Mimister ot FDUCATION SOCTAL
WELFARE AND CULIURE te pleased
tu «tate

(a) whether there are some Pubhe
Schools 1n the Capital in which there
15 no concession to the stulents be-
longing to the Scheduled Castes and
Scheduled Tribes studeats aad other
weaker sections of the society

(b) 1f so the mames of such insti.
tutions as  well as the detalls 1e=
garding the finaiaal assislance they
are diawing from the Cent al Gov.
ernment, and

{c) whether Gavernmeng have 1e
uved instruetioas {o sich i itut ons
10 give sone concessions to the stua
dints of Scheduled Castes and Sche-
dulcd Tribes also?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULILRE
(DR PRATAP CHANDRA CIUN-
DER) (a) to (¢) Public Schools are
generally meant to be those <chools
which are mombers of the Ini in P b=
lic Schools Conference Theie e
four such schools 1in Dellu namely,
Modern  Sthool Batkhimba Rc ad,
Delhi Public Srhool Mathura Road
An Force Central School Subroto
Park and Sawan Publie School Ch-
hatarpur Road The required informas«
tion from modern School has not been
r1ecetved The Air Force Centrul Se-
hool has informed that the school has
been established primanly fo1 the
education of children of An  Foice
Officers and Airmen who gct fee con=
cetsions The Sawan Public School
has informed that then scheme of
Management provides for reservation
ang scholarships for weaker sections
of society During 1978-79 th ee full
scholarships and one halp ~cholarship
were awarded The Delh; Publie
School has informed that they give
concession in fees to nearly 8 to 10
per cent of total strength of pupils
on merit cum meansg basis Those .n-
clude ehildren of staff of Class IV and
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Class III employees as also those be
longing to Scheduled Castes and Sc-
heduled Tribes and other weaker sec-
tions of the community studying in

the school.
None of the above mentioned
schools receive financial assistance

from the Central Government.

No instructions regarding conces-
sions to students belonging to Sche-
duled Castes/Scheduled Tribes have
been given by Government to any of
the above mentioned schools.

DUG Well Schemes under S.F.DA.
in YUrissa

9007. SHRI PABITRA MOHAN PRA-
DHAN: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether he hus received a com.
plaint regarding defective, incom-
prehensive and damaging resulis sus-
tained by the poor Small Farmers in
the District of Dhenkanal Orissa,
who have executed DUG WELL
SCHEMES under th SMALL FAR-
MERS DEVELOPMENT AGENCY
(SFDA) which is financed by the
Central Government sent by the
Secretary, Dhenkanal District Kisan
Sammelan; and

(b) if so, what steps/actions have
been taken by th2 Ministry to as-
certain the facts and for its remedy
as has been sougzht to modification of
the Scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

' (b) Question does not arise.

LC.AR. Plan for Date Palm in
Rajasthan

9008. SHRI JANARDHANA POOJA-
RY: Will the Minister e¢f AGRICUL-
TURE AND 77™'ATION be pleased
to state:

(a) whether the ICAR has a plan
to grow date palm in Rajasthan; and

(b) if so, the details thereof?

APRIL 30, 1979
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THE MINISTRY OF AGRICULTU
AND IRRIGATION: (SHRI SURJI
SINGH BARNALA): (a) Yes, the I
dian Council of Agricultural Resear
has a plan to grow date palm in Ra
than.

(b) The Indian Council of Agri
tural Research through its Institute:
namely Centra] Arid Zone Reseal
Institute, Jodhpur, initiateq research i
date palm plantat.on in the year 196
when four varieties of date palm ¥
Khadrawi, Medjool, Shamram and Hi
lawi were introduced from Abohar.

In view of the promising resu
obtained, 300 suckers of date palm
Hillawi and Medjool varieties we
also obtained by the Indian Coun
of Agricultura] Research from Cal
fornia, US.A during 1978 for Raj
than under a Project sponsored
United Nations Development Prog
mimme. Out of this 150 suckers wer
»nlanted at Bikaner, 80 suckers at Bhoj;
ka and 4 suckers at Chandan in Ja
salmer District of Rajasthan. The pel
formance of these varieties ig unde
observation. The varieties whose per
formances is satisfactory will be fur:
ther propagated and planteq in
different regions of Rajasthan wher
climatic and soi]l conditions are favou!
able for date palm cultivation, y

Public Call Office in Sanosra Villaj
Manavadar Taluka

9009, SHRI DHARMASINHBE
PATEL: Will the Minister of COl
MUNICATIONS be pleased to stat

(a) whether a P.C.O. hag
sanctioned for Sanosra village
Manavadar taluka of Junagarh
trict of Gujarat;

(b) if so, when and the reas
for not setting up this P.C.O. so fai

(¢c) whether the Gram Panchay
Sanorsa, had made applications on
the Tth November, 1978 and the 6th
February, 1979 to the
Superintendent of Post Offices,



Junagarh Division, Junagarh and in
s, £ T. Junagarh about the ¥. C. w.
f so, complaints made therein;

(d) the action taken or proposed
be taken thereon; and

(e) when a P[C|O is likely to
lart at Sanosra?

STATE IN
[HE MINITRY OF COMMUNICA-
IONS (SHRI NARHARI PRASAD
HDEV SAI): (a) and (b). Public
;all Office at village Sanosra in Mana-
adar Taluka of Junagarh Distriet of
ujarat has been opened on 22-4-1979.

' THE MINISTER OF

(¢) N, application about this PCO
las been received by Divisional Engi-
or Telecom., Junagarh.

: d) and (e). Question does not

REEN AT, Ainadg, fredt & = ghramd
w1 sgIEar
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Social Welfare Centres in Gujarat

9011. SHRI AMARSINH V. RATHA~
WA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) the number of Centrally Spon-
sored Social Welfare Centres fune-
tioning in Gujarat State, District-
wise, as on 31st December, 1978;

(b) the details of work done by
these Centres;

(¢) whether ther» is any proposal
to open more such Centres in Guja-
rat State particularly in adivasi areas:
during the next year; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Statement giving
the relevant information is laid on
the Table of the Houpse. [Placed
in Library See No. LT-4384|79].
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News Item Captioned “Varsities Neg-
lecting Designg ang Development”

8012, SHRIMATI MOHSINA KID-
WAI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state.

(a) whether his attenlion has been
drawn tp the columns at page 6 of the
Hindustan Times of Apol 6, 1979
whete under the hieading  “Vaisities
neglecting design  and development”
it has bren said that in our unaversi
ties almost insignificant work « be-
ing done for latesy technology e lud-
ing rescarch on atomuc encrgy ete.;

(b) if su, hig reaction in the matler;
and

{c) whether some  stops are bheing
p 2osed to "¢ takea to cncourage
this lype of rescatch angd acquaint
our vouths with the lalest toehno-
logy?

THE MINISTER OF EDUCATION,
SOCIAL: WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER)" (ay and (h). The press
report is based on a study of the
scientific and technical manpower for
research and development in the Uni-
versity seclor, condueted by the Insti-
tute of Applied Manpower Research.
The study admits that the occupational
pattern of scientific and technica) per-
sonnel in the Universitieg is different
irom other sectors and that the major
component of the job of faculty mem-
ber is teaching, while research, in
many cases, ig a supplementary acti-
vity. According to the study, an ana-
lvsis of the type of research in which
scientific and technical personnel are
engaged in the Uiversities shows that
more than 90 per cent of them are
engaged in basic and applied research
and less than 10 per cent in design and
development. It does not follow that
design and development are being
neglected or that basic and applied
research is less important.
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{c) Within the resources available,
efforis are heing made continucusly to
strengthen the researth activities 1n
the Umiversily Departments and also to
support such programmes as are re-
levant tp the national Research and
Development effort, including resc~rch
in emerging fleldg which are signifi-
cant for development,

Repayment of HR.A. Arrearg in
DDA

9013. SHRI CHANDRADEQO PRA-
SAD VERMA: Will the Minicter of
WORKS AND HOUSING AND SUP-
PLY AND REHARILITATION be
pleased to state:

(a) is it true that DD A, emplovees
including deputationists from other
Departments (appointed by Secretary
DDA} are entitled 10 "Mouse Hent Al
lowance at 25 wer cent o! the pay
ag per terms of their service fd¢puita-
tion;

(b) some of thrse employees who
were posted in Slum  Depaiiment
during Emergency wcre paid Fouse
rent allowance at the rate of 25 per
cent upto 7-7-1977. Bui at a veduced
rate of 15 per cent after this date in
violation of the terms of their ser-
vice 'deputation; d

(¢) on re.posiing back to DDA
many of them have already heen
paud the difference of 10 per cenl less
paid in Slum Department whereas
this difference has not keen paid to
some emplovees so far in spite of
many representations; and

(d) if so, the period by which the
DDA will clear these dues of the re-
maining employees,

THE M!NISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI S'KANDAR
BAKHT): (a) to (d). The requisite
information is being collected and will

« be laid on the Table of the Sabha.
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Taming of Brahmaputra River

9015 SHRI PURNANARAYAN
SINHA  Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleascd to state

(a) whether 1t 1~ a fact that Mr Go-
heen the Ambassador has 1In
cover of his talks during s recent
wvisit of Assam promised US help
io t we *he Pishmipuira river

(b) whet! o1 the Government pro-
pose to av 1! 1<elf of the other and

(c) if not why not?

THL MINISTER OF AGR'CUT TURF
AND IRRIGATION (SHRI SURJEET
SINGH BARNALA) (a) The US
Ambassador Mr Goheen had repor-
tedly met the Pres at an informal
gathering in Gauhati on  19th March,

1879 when he expressed interest in
nver basin  development in Easte: 1
India Bangladesh and Nepal

(b)y wnd (c) There I~ spuethe
proposal 1n this 1egard biliie the
Goveinment of India

Natuwadi Irrigation Project,
Ratnagin

9016 SHRI BAPUSAHEB PARULE-
KAR  Will the Mumster of AGRI
CULTURE AND IRRIGATION be
plea «cl to state

(a) whether Government of Maha-
rashtia has submitted 1 medium Irm
gation Project of Natuwadi »n Khed
taluka m Ratnagui distiict of Maha-
rashtra on 15th I'ebiuary 1974 and <o
far no action has been taken in *his
connection

(b) 1easons for not tasrg any
step r1egarding the projert and

(e) when the action is hkely to be
taken on the said project?

THF MINISTER OF AGRICUL1-
URF AND IRRIGATION (SHRT SUR
JEET SINGH BARNALA) (a) to (c)
The proje L Rejort of Nituw id: Medi-
um I1eation Project i Khed taluka of
Ratnagiri  district ¢stumated to cost
Rs 453 ciores was recerved 1 the
Centr 1 Water Commis 1on trom 1he
Gove nment f Mahatashtia in Fe
1uaiv 1974 The final comphance to
the comments of the Commut sion was
received from the State Government
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in September, 1976. The cost of the
Scheme was modified by the State
Government to Rs. 6.56 crores.

The position of pending Schernes of
Maharashtra was  discusied by the
State Chief Engineer with the ufficers
of the Central Water Cummission
during April, 1877, and the Chief Engi-
neer, Maharashtra had then intimated
a list of Schemes which only were
to be trcated as pending in the Com-
mission for procesimng. This list did
not include Natuwadi Mediuna Irri-
gation Project, and as such was not
processed further in the Central Wator
Commission.

Revently, in February 1979, the
Government of Maharashtra have for-
warded a list of projects for being
considered in the Commission and this
list includes Natuwadi Mediun: Irri-
gation Project. The State Govern-
ment has now been requested by the
Central Water Commission to up-date
the Natuwadi Medium Irrigation Pro-
jeey Report and forward the same to
the Commussion for further action.

Retired Persong in occupation of
Government Accommodation

9017. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the Government is not provid-
ing accommodation to the depondants
of retired employees;

(b)) 1he total numher of employees
who have relireg before December,
1978 but have not vacated Govern.
ment accommodation in type A., B. &
C;

(c) period up to which they can
retain accommodation by paying mar-
ket rent; and

(d) what measurcs are being taken
by the Governmnent to get these
quarters vacated g0 that the emp-
Toyees In waiting list could be offer-
ed these quarters?

APRIL 30, 1978
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. This con-
cession has been withdrawn with
effect from 1-5-1978. However ud hoc
allotment 1s given now to an eligible
dependent of an officer who iy in
occupation of general pool accommo-
dation and is compulszorily retired on
medicul grounds/is invalidated om
medical grounds.

(b) 225.

(c) After retirement, normally an
officer can retain the accommodation
for a period of two months. There-
after, the Director of E:tatez: may
allow him to retain the accommoda-
lion for a period not exceeding six
months on payment of enhunced
licence fee.

(d) Action under the Public Pre-
mises (Eviction of Unauthorised Occu.
pants) Act, 1971 is taken 1o get the
houses vacated where they are in
unauthorised occupation.

Gujranwala [Jouse Building Coopera-
tive Society, Delhi

9018. SHRI SURAJ BHAN: will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased 1o refer to the
reply given to U1.5.Q. No. 108 on the
17th July, 1978 rcgarding  details
about the registered members of the
Gujranwala House Ruilding Socety
not allotted land laying on the Table
a statement showing names of the 41
members of the Gujranwala House
Building Cooperative Socety, Delhi
enrolled between 1959—1961 and
state:

(a) what steps are being taken for
the early development ang allstment
of land to these 41 members which
has been given by the DDA to the
Society as early as 1972;
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(b) whether any target date fer
the development and allotment has
been fixed by the DDA; and

(c) if not, what measures are taken
to ensute spe-~dy devciopment of
land allotted by the DDA to the
Housy Buiiding (o-operative Sovie-
ties?

THE MINISTER OF WORKS AND
HOUSING AND SUPPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). The mforma-
von 15 being collected and wall he
laid on the Table ot the Sabha.

Issue of Press Passes in Cricket Test
Series

9019 SHRI P. A SANGMA. Will
the Minster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to stale the critenion followed for
icsgsue of Prois Passes Lo the repre-
sentatives of newspapers in Cricket
Test series and other 1mporiant
tournaments?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN). The
Ministry of Education have no infurma-
tion on the subjeel which 1alls entirely
within the jurnsdichion of the National
Sports Fuederations and their affibaled
Slate Assnvial.ons.

Modernisation through Globa] tenders
for New Telephone System

8020. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what sort of modernisation he
would like to have by making global
tenders for new telephone systems,
based on his speech in Bhopal on
March 31, 1979;

(b) whether India is not capable
even today of making good telcohone
exchanges for the ccuniry woile it
is exporting telephone equipment: to
foreign countrias; and

(c) how muen {neign exchange
is Iikely to be spent for getang glo-
bal tenders and then on getting new
telephone cxrhanges?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR; PRASAD SUKH-
DEV &Al): (a) There is essentially
a gap between the production of tele-
phone systems in the couniry and the
requirements. To meet this, global
tenders have  heen resued. The np-
portunity has been made use of ior
getling equipment of some of the
lJatest technology in certam arcas hike
TAXs. Telex ete.

(b) India has copability for manu-
facture of good mannual and good
electro mechanical type of telephone
exchanges.

() A total outlay of Rs. 1848 crores
for the P&T Telecom. during the plan
period 1978—83 has been approved by
the Planning Commission. Out of
this, the foreign exchange component
3¢ 180.49 crores. The toreign ex-
change for the telephone systems is
placed at 81.30 crores.

Finalisation of Recruitment Rules for
Class 1 Posts

4021, SIIRT NATEHUNI RAM: Will
the Mimster of AGRICULTURE AND
IRRI(GATION he pleased o state.

(a) whether recruitment rules [or
Class T posis in various departments
under the Ministry have not been
finalised and as a result quite a good
number of officers are continuing on
ad-loc basis;

(b) if so, department-wise number of
Class 1 posts for which recruitment
rules have not been finalised and in
how many cases these are pending for
over 2-3 years;
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(c) action taken for finalisation of
recruitment rules in each case separa-
tely and the progress achieved so far
and the steps proposed to have the
recruitment rules finalised;

(d) whether for Class 1 services.
terhnical or nthers the representation
of SC & ST candirlates isnot to their
proportion under rules and if so,
depastment-wise  break-up of SC/
81 candidates in proportion to the
totul number; and

(e) steps taken/proposed to cnsure
represcntation as pm  quota fixed by
the Government fo Class 1 posts?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION {SHRI
SURJIT SINGH BARNALA): (a) to
(¢).  Information is being collected

and will he laid on the Table of the
Sabha.

Milk from Rajasthan for D.M.S. and
Mother Dairy

9022, CH, HARI RAM MAKKASAR
GODARA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the quantity of milk brought
everyday from Rajasthan to be used
by Delhi Milk Scheme and Mother
Dairy;

(1) the price paid per litre and also
the method of collection of milk from
smull villapes and far-flung areas;

(c) whether some suitable arrange-
menls are proposed 1o be made for
colloction of nulk en still larger scale
when the DM S is channed into a Cor-
poration by i ldine some store-houses
or otherwise by erciang chilhne plants:
and

db T 8o, the aetiils thereal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Daily procurement of wmilk from

APRIL 30, 1979
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Rajasthan by Delhi Milk Scheme and
Mother Dairy varieg during flush, lean
and transitory seasons and on an
average about 65,000 litres of milk
{both cow milk and mixed up milk)
is procured by Delhi Milk Scheme
from Rajasthan Stale Dairy Develop-
men{ Corporation and 61,000 litres of
cow milk and 17,000 litres of buffalow
milk 1s procured by Mother Dairy
from Rajasthan State Dairy Develop-
ment Corporation.

(b) The price paid pes litre for
various giades of milk during various
periods is given in the statement at-
tached The milk is procured from
Rajasthan State Dairy Development
Corporation and the Corporation in
turn procures the same from a chain
of collection centres and chilling
stations.

(¢c) and (d). As a policy mcasure
D.M.S., will be gradually withdrawing
departmental procurement and will
be procuring milk from the coopera-
tive federations of nearby States, in-
stead of running their own store-
houses for chilling plants. In addi-
tion, the feeder balancing dairjes

established in the States of Rajasthan,
Haryuna and Punjab under Opcration
Flood 1/ World Bank aided program-
mes will be supplying milk to D.M.S.
through the Corporations. Under
Operation Flood II, a National Milk
Grid is envisaged to facilitale even
long distanee tronsportation of milk
to metrorolitan  cities and towns
having population of more than one
lakh which will be the chiel markets
for milk.
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Statement
Mulk Price pard by D M S [ Mother Daw for tl e Mk recened f n Rajestl cr

Period

Price of  Jstimated Jotal
mlk Addition ¢ st

(Rs «rKg) al
1x Delbi t
Gkl\nl'l‘:‘lk 1{ tation g; \P"‘f’
il ch.rgr!
Mut;n rll (Rs per
Dairy kg)
Mixed
Milk

1 1 LAN PERIOD (April M1y June and July, 1979)

(6 5% Iat and 9% SNI)

2 40 o oy 2 47

TRANSISTORY PORIOD (August Stptember Oct ber

& March 19759)

ILUSH PLRIOD (Notvember, Decembe: and Felruvary 19%q) 2 10

2 20 ooy 2 ay

o oy 217

CowMlk (4, Fat and8 4% 5NF)

1 lebruany te Apnl 1979
- May to Decemb 1 1979

Method of Proct emert

1 75 plus actual tansporta-
tion charges

1 g0 exDddhn Milk Sche-
me Mother Daun

Miki+ D MS /Mothor Dairy s tang precur by Ragastban State T any Daved [ ment
Corpran athy ughtscham (G ety n Centres ard Chidbig St psivnon A1 nd  Pattan

C ) peratine S ot

Inter-State River Water Disputeg
Pending Decision

9023 SHRI C K CHANDRAPPAN
Will the Minuster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) how many inter-state river water
disputes are stll pending decision
since how long and at what stage the
discussion of each of these 1s mow,

(b) how many projects submitted by
various State Governments are pend-
ing before the Centre for permission
due to the inter-state nver water dis-
pute, their names and details, and

(¢) what are the steps Govern-
ment contemplate to settle these pro
blems as early as possible?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA) (a)
to (¢) The man pending disputes
relate to the use and development of
waters of the Narmada, Godavari,
Cauvery and VYamuna basins 32
major and medium projects are pend-
ing clearance before the Certrc due
to inter-State aspects Theiwr detmls
are mven in the enclosed statement

The disputes relating to Narmada
and Godavari waters are bemng adju-
dicated upon by the Tribunals set up
under the Inter-State Water Disputes
Act, 1956 The Narmada Water Dis-
putez Tribunal submutted its report
setting out the facts as found by it
and giving 1ts decision on the matters
referred to 1it, to the Central Govern-
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ment in August, 1878. The Tribunal
is now considering further reference
made before it by the Central and
State Governments setking clarifica-
tions/guidance. The further report of
the Tribunal is expected soon. The
work of the Godavari Water Disputes
Tribunal is in an advanced stage. The
party States are scheduled to file com-
prehensive agreements incorporating
all the bilateral, irilateral and multi-
lateral agreements about the Goda-
vari waters reached betwcen them,
before the Godavari Tribunal

With regard to the use and devclop-
ment of Cauvery waters, an under-
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standing was reached amongst the
concern States of Karnataka, Kerala
and Tamil Nadu in August, 1976 after
intense deliberations at technical and
political levels. Three meetings were
thereafter convened by the Union
Minister of Agriculture and Irrigation
in August, September, and October,
1978 with a view to having thig under-
standing of August, 1976 ratified.

Detailed studies about the Yamuna
basin have been carried out in con-
sultation with the State Governments
and the maiter is under further dis-
cussions with the States.

Statement
Dails of projscts pending in Uentral  Waler Commission due to inter-State river water yiver disputes,

Basin Name ol Project Major/ Fstimated Nencfits

Medium cnt {ooo ‘lix)
(Rs. Inkhs)
¥ 2 3 + 5
. Kanataka :

CAUVERY . 1. Hemavat hi Major W6oo0 oo uBy-all
2. Kabini Do, Boono- oo 1B3- 54
4. Hospat na dift . Do. 2400° 0n 404
4 Haangi . Do. 5Buu* 00 G647
5. Yagachi . . . ., Do, 164800 1418
6. KR.S. Sight Hank Canal Stage-T . Do 1850700 2690
7. Suvarnavathy Medium 24800 B-0n
B. Vistehole (revised) Do. 4o 00 7486
9. Manchanabela reservoir schieme (revised) Do, 500700 445
10. Atkavathi Do, o4 oo B8y
11, Kudergundihalla Do. 210700 2 0l
12, Chiklikole . . Do. 740° 00 348
13. Uduthorehalla Do. 753° 00 6-Go

*The States have been requested tosubmit serised proposals to be i: line

with the understanding cf August, 1976.
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1 2 3 4 ' 5
14 Iggalute Do 342 00 [
15 Changavadi Do 430 on 6 27
Kirala
16 Kerala Bhavam Mayjor 985 oo 1214
17 Kuttyad: augmentation scheme
(1) (Kuttyadi augmentation scheme powerl Do 571 50 hjﬁ“
1
1009,
11
fu)  Banasura Sagar Inigation Project Do 500 00 4 o
18 Attapady Al dium B2 o0 7 B
Tamil Madu
19 Mod rusation ol C ety delig Major 1900 00 174 0
o kolmala Medium j1g oo 2 83
21 Rodagano 1esonon Da 212 00 2 6y
22 Vaadhamanadh Do 03 K0 2 n
Haryang
g -4 Sewam Dt Iimiganr n Stage ITS ITL Mayor 6,7 0o 803
24 \ugmunlatim of Westan  Yamuna
Canal supplicd Iy J ubeowedls Do 1200 44 L}
=5 Toharu Lilt Inagaton Schone Stage 11 Do g, o 17 17
-0 Constraction ol Munal, canal hink chan-
nels & Manar Branch Gohana dis-
mibutuy & Dellu parallel Branh Ida g0 oo Tk
27 Remod Uing & linme ol Flanw
Branch Do 265 54
28 Remaod lhing & Lumng ol Sundn Sub
brantly Do 331 on -1 00
29 Propectostimate of tomodi ling & lin-
ing Sunder sub-branch Do 1y ry 1149
,0 Nangal Lile yrogation schome Do 1hi 534 i4 10
41 Stwam Tulurmgation Stage I Al clium 218 wo hisg
32 Remd ling Butana Branch & Sundo
Sub Lranch for foodimgJw canal Do -57 vn
31 Lomsttuction of “ww & Remodedhng
&1 xtnton oftxisting minors of Jun
Litt Scheme, Stage-IT Do 71 30
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34. Construction of additional head re- 4
gular complex at Dndupur e [0 9673 o
35. Mohindergarh  Lift

dified)

36. Installation of 50 Nos.
Tubewells along  Declhi

Branch .

37. Installation of additional 50 Nos. aug-
Tubewells along Hansi

mentation
Branch

Madhya Pradesh :
38. Chaldu Tank Project

Haryana :

2a9. Sutlej-Yamuna Link project . Major

Scheme (Nru-

augmentation

Do. 195'15 7

Parallel :
b D0, 60+ 62 5°0

Do. 6317 3 9
Medium 446-34 6 27!

6645° 11 Link*

__®Dut of its total length of 214 kms, the carrier canal of the project runs for 122 kms. i 7
Pnjab territory before  entering Harvana. There is difference between the Two States regard
the alignment of the canal in Punjab and its capacity.

understanding between the two States.

Efforts are being made to bring about a

Uplifting the Status of Women

9024, SHRIMATI PARVATI DEVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the recent studies which clearly
show that the sequence of events lead-
ing a woman to the brothel is through
accrual of a debt loss of meang of
livelihood and economic gtresses and
strains and not so much due to the
weaknass of human nature: and

(b) what comprehensive measures
are proposed to be taken to improve
the economiec situation particularly for
the weaker communities, restore faith
in the social structure and economic
strength of the community and check
this cancerous growth in certain
pockets of the country at the earliest
and uplift the status of women?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CUL
(DR. PRATAP CHANDRA \
DER): (a) Though no  such stud
has come to the notice of Govern
ment, the Committee on the Statu
of Women in India had, in 197
given similar causes of prostitutio
in itg report.

(b) In the Draft Five Year Plal
1978-83, womep welfare has been ac:
corded higher priority under Socis
welfare sector with increased hias
towards preventive and developmenq
tal services. Out of the total outlay
of Rs. 130.50 crores provided for So-
cial Welfare sector, Rs. 26.14 crore
have been specifically earmarkeq for
women welfare. The Draft Plan alst
includes special policy for promoting
women’s employment,
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Fellowships to students of Delhi gfr sitc fenf st (st gooite fem
University o) :S-? " (w). g e A
LU A AT {WI-9ET 9T @

9025, SHRI MADAN TIWARY: & AT |
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
e pleased io refer to reply given to

C.P.W.D. Emplo,
UInstarred Question No. 825 on the 26th W mployces

February, 1979 regarding Fellowships 9027 SHRI HARI SHANKAR

‘0 sl}lﬂents of Delhi University and MAHALE: Will the Minister of

state: WORKS AND HOUSING AND SUP-
{u) total number of fellowships so PLY AND REHABILITATION be

tar awarded to M. Phil, students ot pleased to state:

Zoolugy Depariment of the Delhi Um- ) . )

versily this year specialization subject- (1) what is the number of Govern-

wise: ment employees of the CP.W.D, (Zone

' Wise) who retired/died in harness dur-

th) the criteria of awarding such ng 1978-79;

fellowships;

(b) the number of cases in which

f¢) whether Government are aware payments for graluily and pension ete.

-
that the distribution of fellowshipsin have not so far been made and for how
the specialization subjects ike Ento. many months; and
nology, Ccll-Biology, Fisheries and
Endocrinology 1s not rationale and ac- (¢) what steps are taken to ensure
‘ording to the strength of students dur- that pensionary benefits are paid to the
mg M. Phil_ in these subjects this year retired employees to their dependents

at the carliest?

THE MINISTER OF WORKS AND
te) what steps Government propose HOUSING AND SUPPLY AND
‘o take to remedy the situation so as REHABILITATION (SHRI SIKAN-

(d) if so, the reasons therefor; and

‘v remove the disparity and discont- DAR BAKHT): (a) to (c¢), The infor-
vintment amongst the students of this matioy 15 being collected from the
Department? various offices of C.PW.D. which are
scattercd all over the country and

THE MINISTER OF EDUCATION, will be 1aid on the Table of the Subha,

SOCIA]L, WELFARE AND CULTURE

(DR. PRATAP CHANDRA CHUN-

DER): (a) to (e). The information i W & et §

» being collected and will be laid won wow Ot eqet f, wgen
'n the Table of the Sabha.

9028, st wAwT W T : w fiow,
W wew Wi Wept el ag s A
cwrae farer firer ynowG fR ower wEw § &Sl & v
mmﬁw'ﬁ# & fam wor
26.4 - war g site wiw &, & fs e awr wifew afe o
s :;(ﬂﬁ!h;rvw m&':r' e v et gur v b, F aowre w faam

it wfm & qgr & w1 &7

m(ﬁ]ﬁwmﬂﬁ # wr ¢ frid

= m*%mﬁwmﬂ forem, werw weaw wie wepfa s (wo
T W yE 4w fenr @r; e wx wr) TR
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Beservation for Thandicapped in (d) review made by hs Mimstry 1n

8029 SHRI RAJ KESHAR SINGH
Will the Vinister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whelher the Government are
experimenting with regard toieserva-
tions for physically handwcapped people
i group ‘C and ‘D posls under the
Government, 1f so, the details thereof
aud

(h) how much time Government pro
puse to take to evaluate the outcome
of the said experiment for extending
their scope to class 11 and 1 posts”®

THE MINISITER OI' STATF |IN
THE MINISTRY OF EDUCATION
SOCIAL, WELFARE ANp CULTURE
(SHRI DHANNA SINGH GULSHAN)
(a) Gevernmeni 1 not eaperiment
Ing n this maller final orders hauc
already been 1ssued reserving 3 per
cent vacancie, for physically handi-
capped 1n gioup ‘C and D’ postg 1n
Cential Government and 1p compar-
able posts m Centrally  Controlled
Public Undertakings

{b) The orders have been 1ssued
only on 4th November 1977 as sucth
it would take some time to evaluate
the cflect of the order Goveinment
do not contemplate at present exten
ston of the ieservation to Group ‘A’
and B nosts

Funds tor Koraput and Ganjam Tribal
Developmenti Agencies

9030 SIRI GIRIDHAR GOVIANGUL
Will the Mumste, of AGRICULTURE
AND IRRIGATION be picised to statc

(a) funds provided bv the NMimstm
to Korapult mnd Ganjum Trnbal Dewve
lopment Agencies year-wise, upty the
expiry of extended period of these pro-
jects,

(b) how far the objeclives of the
scheme have been fulfilled by these
projects

(¢) the main objectives of the scheme
with as hievement made, and

thus regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND I1RRIGATION (SHRI BHANU
PRATAP SINGH) (a) Funds prowvid-
ed by thig Ministry to Tribal Deve-
lopment Agencies, Koraput and Gan-
j)am yeal-wise since their inception
in Maich 1972 uplo Jist March, 1879
4arc as under —

(Rv 1n lakhy)
Year InbalDuvel pment
Agenoy

horaput Cranjam

ny2 73 & 1973 71 1odh 1Y 00
1971 7, [ 37 50
il 3o «1 -4
1976 77 3a 01 7 o
177 1. i 00
1978 79 -3 0 10 no
loran NNt 3 .

—— [FEp—

(b) and (c¢) Both the Tribal Deve-
lopment Agencies aie concerned with
the mmplementation of a C(O1g pro-
gramme df ceconomic development of
triba's which covers agriculture, horti-
culture land redamation lang deve-
lopment sol conservation measures,
ccitiol of shifting cultivafion, minor
wrrigation development of animal hus-
bandiy projecis (viz cattle develap-
ment piggery sheep reanng, goat
earing poultry keeping duck rearing),
fisheries, encouragemeitt of forest
based industries debt redemption.
land resloration land 1ecords and
survey and construction of rural and
Ink roadg et~

The physical achievements of thcse
Tribal Development Agencies in these
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gphere of activities since their incep tion upto 311-12-1978 are as under:—

S. No. Ttem

1. Area covered under Agriculture

2. Samplings, sedlings, suckers and gralts
of vanous fiut plants distributed.

3. Plough 1 ul'ncks distryl uted

. Larnd so far reclaimed

5. Land development in progress

6. Dugwrlls completed

7 Dugwells in progress

8 Pumpsets 1 stalled/distril uted

9. Area expected to Le rrigated
10, Milch cattle supplicd
11, Bulls supphed
12, Cocks wupplicd

1t P gs, sheep & goats « stributed
14. No. ol 1 nk roads

15. Length of link roads

16. No ol arteral roads
17- Lenyth ol aiter jal woads

Ume  Tribal Dml_o_pfunl Atﬂ_vzz_

Koraput Ganjyant
Acres 17,913 3448,39r
Nos. 1,54.124 199,89t
Pairs 2,748 1,638
Acres 51470 3,01
Acres 1,758 273
Nos 284 3,649
Nos, 466 900
Nos. 12 2B
Acres, 8,632 7,009
Nos. 106 —
Nos. 19 4
Nus. 1,100 2,400
Nus. 31544 2377
Nos. 1o 4
Kms. 78,50 75:27
Nos, 2 7
Kmy. 3%.00 84.0

Source : uarter |y LOE1 eSS
%eceml 1, tI;:-'ﬂ.

(d) During July, 1974, Agro-Econo-
mic Research Centre, Waltair (And-
hry Pradesh) wag entrusted with the
task of evaluating the performance
of Triba) Development  Agenc es,
Koraput and Ganjam. Two separate
evaluation reports have since been
received from A ER. Centre, Waltair
m 1977, Important findings of these
Teportg are ag under:—

Tribal Development Agency, Goraput

1 By and large there has been a
satisfactory amount of coordinatiom
among the wvarious organisations,
which have come together in jmple-
menting the T.D.A. programmes.

repots for TDAs, Koraput and Ganjam for

Stale Government provided additional
salff specifically to take care that the
TDA programmes are properly im-
plemented.

2 State Departments and Pancha-
yat Samitig have mot reduced the'r
commitment {o tribal gewelopment
after the launching of the T.D.A.

3. By and large, the benefits of the
programme have reached the desired
targei groups and have not percolated
to the otherg to any appreciable ex-
tent.

4. There ig undoubtedly a wide sp-
read awarenesg among the tribals of
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the existence of the TDA and the
very usefu) work it is doing for their
betterment. The tribals have reveal-
ed a remarkable tendency to accept
the modern packages suggested by
the TDA for their ymprovement, pro-
vided they are convinced of their
economic benefits,

5. So far as the economiz impact
is concerned the picture is not uni-
form and varies from scheme to
scheme., The economic impact on
individual tribalg was hot impressive
in the case of land reclamation scheme
and the sume 1s true to certaly ex-
tent in the case of dqugwell scheme.
The benefit wag considerable witn
respect to Lift Irrigation Scheme and
Land Improvement Scheme, Goat
rearing scheme helped the tribals in
a big way.

Tribal Development Agency, Ganjam

1. The TDA has achieved some
measure of suggests in coordinatmg
the activities of various Departments
but much needed staff support has not
come from the lift Irrigation Cor-
poration. There is also need for vo-
ordination at the block level

2, State Departments and Pancha-
wvat Samitis did not reduce theis com-
mitment to tribal developmeny after
launching of the TDA,

3. By and large, therc ha; been
very little percolation of benefilg to
non-largetted groups.

4, By and large, the TDA has been
able to crcaty considerable aware-
ness among the tribals n the project
ares about the existence of TDA and
the useful work 11 15 doing for thewr
cconomic improvement, They have
exhibited a remarkable zeal to adopt
the modern innovations  suggested
by the TDA for their economic bet-
terment wherever they are convinced
nf the benefits.

8, With regard to the economec im-
pact of the TDA programmes on tri-
bal beneficiaries, the picture waries

APRIL 30, 1979
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from scheme to scheme. So far as
irrigation schemes are concerued, the
impact ig quite visible and significant,
There hag been g remarkable trans-
formation from dry cultivation to wet
cultivation, manifested by a shift in
cropprg patern, levels of technology
from traditional to moderp like HYV
seed, fertibiser gnd pesticides, By and
large, irrigation improved farm econo-
my {o an appreciable extent.

ﬂ'o io ﬂ,’qﬂe ﬁa ﬂo ﬂ-'lo ﬂ'o “,
s € feey wiw

9031. it feuft warx : wr dwre H@eEr
ag Tam A o fo:

(%) go Gto ghw wads: H =W
Erofodlo [umolitonto (ZeierT e xurs)
wY dwn ferdt & for faog @ @
Hawar Gadr W ww @ ¥

(o) *@ v & wa % ferdt safa

(1}?mm#mﬁmuﬁt-

SwTC sarea § v wat (st sew
guiv wm) : (%) (i) FwT ghf@e—,
{u)}m e wiawrd  (FwA @@
are ) —y;

DHAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Government have
received any complaints in regard to
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the embezzlement of funds in the pur
chase of woollen jerseys in the Jawa-
harlal Nehru University;

(b) if so, what are the detailg there-
of and the action taken thereon; and

(c} whether the Government propose
to entrust the investigations in the
matter to the Central Bureau of Inves-
tigation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR PRATAP CHANDRA CHUN-
DER) (a) Yes, Sir.

(b) It has been alleged that the
actual cost of the jerseys was less
than the amount charged from the
University. The Universitly has insti-
tuted an enquiry into the mutter.

{c) No, Sir,

Area Reserved for Tiger Project in
Sundarban

9033, SHRI SUSHIL KUMAR
DHARA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased {o state:

(a) the area of reserved forest in
S_undenban in West Bengal, exclu-
sively kept under Tiger Project;

(b) the name of that area and whe-

ther the same includes “Marich
Jfgapi": and

(c) the area of land occupied by the

Dandakaranya Refugeeg in “Marich
Jhapi"?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)

area of reserved forest in Sun-
derban in West Bengal under Tiger

Project comprises about 25.85 square
kilometres.

(b) Sunderbans Tiger

irea comprises of forest
Named below:—

1. Mayadwip
2. Chhotahardi

Project
blacks

Writlen Aunswers #2

Goshaba
Gona
Baghmara
Matla
Chamta

4 Chaundkhali
9. Netidhopani
10. Harinbhanga
11, Panchamukhani
12, Pirkhali

13. Khatuajhuri
14. Arbesi.

15. Jhilla,

L=

“Marich Jhapi* falls in Forest Block
Jhilla of the Tiger Reserve,

(c) The exacl area occupied by
Dandakaranya deserters cannot be
precisely stated, However the refu-
gees are, at present, illegally squat-
ting 1n Block Jhilla compartment I,
the area of which is approximately
3655 acres

Centrs1 Aid for Development of
Fishery

9034. SHRI LALJI BHAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
defails of different types of Central
assistance given to the States for the
development of fisheries in various
parts of the country during the cur-
rent year?

THE MINISTER OF AGRICUL-~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Be-
sides the block assistance given to
States for their Plans, Cential assis-
tance will also be given to thc States
in the current year under Central
and Centrally Sponsored Schemes for
Fish Farmers Development Agencies
and Landing and Berthing facilitics
at Minor Ports in addition, Central
assistance will be available for de-
velopment of fisheries under Drought
Prone Areas and other Integrated
Rural Development Programmes as
well as Hill Area and Tribal
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Area  Development Programmes. 3. S::I:la Jf TrIi.pa_thit. Cion-
North Eastern States may get fur- sultan rrigation,
ther Central Assistance through the HSibantysmx AMesier
development plans of North Eastern 1+ A nomunee of the Geo-
Council. logical Smvry of India  Member
Compogition and terms of reference of 5 A rrpnux;l.;h;w of
C mus set up by Pl ing :;::trnl’!‘ll‘lll ol Karna- Member
Commission regarding Garlang Canal ) ’
B A repoesentative of G-
9035, SHRI K. T. KOSAL%;{E " ernment of Faunl Nadu . Memlxr
Will the Minister of AGRICUL
AND IRRIGATION be pleased to 7. A reprosentative of Goy-
rnment of Kewala Mimber
state:
(a) the composition and terms of ¢ [;:f(:li\w“:s::;huflﬁ‘jg;:t‘- . Mumber
reference of the Four Commitlees sel
up by the Planming Commission to g Puol. Sublush Chandra,
study the varioug aspects of the ambi- Inchan Instetute of Feche
tious Garland Canal Scheme in which nology Member
certain  specialised United Nations L
Agencies have shown interest; and o Dr A K Harkat/Dr
' Chowdary, Tndhan Me te
{b) whether the question of trans “:"’I"“"“ De pariment,
Pune . . Momibin
ferring the surplus waoters of West.
flowing rivers of the Ghats for optional 7 (U
use in contiguous arid and water-deficit ! “;?::cl-«'.i:.: izlr‘.'m:' A::-"
areas in Central, Southern and West- thoriry Member

ern India would also be referred to

these paonels?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
The composition and terms of refer-
ence of the Four Committees set up
by the Planning Commussion  are
given in Statements I to IV,

(b) This is covered under the
terms of reference of the Committee
on assessment of water resources of
rivers flowing into the Arabian Sea
and thewr Utilisation,

I

Statement

I. Commuttee (or gssessment of waler Tesouroes
of tivers flowmng into the Atabian %ca and
then utilsaton.,

(A) COMPOSITION

1. She L V. Goley, Member
WR), (rnotral Water
Tymminion

2. Shri V. R. Druskar, Sec-
retary 1o the Governe
ment of Maharashtra,
Irrigation and Power
Department, Bombay |

Chaitman

Member

2 Sli K $ %, Murthw,
Clluel Enginecr, Contral
Water Commussion, New

Dellu

-

Mremler Secre-
tary.

(B) TERMS OF REFERENCE

(i) To assess the avalability of
the water of the rivers in the
States of Maharashtra, Karnataka
and Kerala flowing into the Ara-
bian sea and identify potential
sities for consiruction of suitable
storages possibilities of diversion
of surplus water eastward, etc.
for optimum utilisation of the
water taking into consideration
minimum needs for environmental
protection and salinity control;
possibilities of hydro-power gene-
ration and needs of existing on-
going and future schemes, entitle-
ments under relevant intmﬂt&::
agreements regarding shyring
water, etc. under the concerned
basins,
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. .
I, Commitice lor asessanent of water resource

(ii) To identify water short
areas of the region of the eastern
gide which need supplementation
from adjoining basins on the west
after critical study and assessment
of their presen{ and future water
requirements and of availability of
their local water resources.

(iii) To consider the Dastur
Scheme as one of the alternatives
for meeting the objectives of tra-
nsfer of water from the west to-
wards the east and assess its rela-

tive cost effectiveness and benefits: °

(iv) To formulate cost-effective
and most beneficial plan for diver-
sion of water eastwards from the
west in the light of various alter-
natives that may be possible and
to suggest further detailed investi-
gations required for the formula-
tion of the project or projects.

Statement IT

of the southern tibiaries of the Yamuna
and theit nlisatnon.,

(A) COMPOSITION

Shri €@ 'V Gole, Mem-
ber (WR), Central Wate

Caonimisson Chairman
. Representative of the

Goverpment of Gujarat  Member
. Reprosentatine of  the

Governiment of Madhva

Pradesh . . Member

. Representative of  the
Govermuent of Rajasthan Member

5. Representative of  the

Government of Utar
Pradesh Member
. i:wh:nt:;ixe of the
sealugical Survey of
India . . Member
- Representative of the
Indian Mrteorological
Deparument

. Prof. Satish Chandra,
University of Roorkee ,

Member

Member

9. Prof. Subhath Chander,
Indian Institute of Tech.

nology. New Delhi Member
1o. Sliri A, Krishnachar, Di-
retor (NWP), Central
Water Commission Mermber-Secte-
tary.

(B) TERMS OF REFERENCE

(i) To assess the availability of
water of the major tributaries
of the Yamuna downstream of
Okhla possibilities of uses in the
concerned sub-basins taking in-
to consideration the existing, on
going and future schemes, possi-
bilities of diversion of surplus
wauters, the minimum needs for
environmental protection, possibili-
ties of hydro-power generation
entitlements under relevant inter-
State mgreements recommending
sharing of waters etc.

(ii) To identify water short
areas of the region in the Stales of
Gujarat, Madhya Pradesh, Rajas-
than and Uttar Pradesh which
need supplementation from water

surplus sub-basins under study
after critical review and as
sessment of their present and

future water requirements and of

availability of their local water
resources;
(iii) To consider the Dastur

Plan as one of the alternatives for
meeting the objectives of transfer
of water from the water surplus
sub-basins under study and ass-
ess its benefits, and relative cost
effectiveness; and

(iv) To formulate cost effective
and most beneficial plan for di-
version of water from sub-basins
having surplus waters to  deficit
areas in light of various alterna-
tives that may be possible and
to suggest further detajled in-
vestigations required for the for-
mulation, of the project or projects.



87 Written Answers

Statement I

III. Committee to awess the  availability
of voluntary labour and organisational
aspects for the exrcution of National
Irrigation Plan.

(A) COMPOSII'TON
11, Secretary, Departinent

of Social Welfare, Min.
of Education aml Social

Welfare . . . Chairman.
Mermber (P. & P). Crniral
Water Comanission Member
3. Joint Secretary in  the
t of Rural
Development . Member

4. Juint Sceretary in the
Ministry of Defence . Mombet

5. Secretary-in-charge  of
Social Wellare Depari-
ment, Govt, of Maha-
rashtra . ) . Mcembe:

. 6. Sreretarv-in-charge  of
Social Wellare Depart-
ment of Govt, «f Kar-
nataka . . . Memlnr

7. Setcretary-in=charge  of
Social Welfare Depari-
ment,  Government of
Kerala . Member

. B, Sccretary=in-charge  of

Social Welfare Depart-
ment, Government  of
Tamil Nadu . Member

. Shri 5. B. Khare, Joint
Seeretary, Department
of TIrrigation, Ministry
of  Agricultme  and
Irrigation

o

Member-Sec-
relan.

(B) TERMS OF REFERENCE

(a) To consider the feasibility
of recruitment of able-bodied
young men from the age group of
1826 during the dry season for
participation in the canal excava-
tion and other developmental work
in the Project. The Plan envisa-
ages recruitment by the Army of
15 crore able-bodied young men
in this age group for this purpose.

APRIL 30, 1879
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(b) To examine the feasibility of
the drawing free labour from minor
in the nge group of 15-17 years as
part of their compulsory inilitary
training. These minors would be
required to give five days in a
month compulsory free work in the
project. In the absence of com-
pulsory military training, the fea-
sibility of utilising national and vo-
luntary service for this purpose may
be gone into,

(c) To consider the question of
coordination and making arrange-
ments for housing and amenities
etc. for the workers in the Camps.
The plan contemplates that the
Army will coordinate and make
arrangements for camps along
every mile of the canal lengih to
house at least 2000 workers in each
of these camps. The implications
in financial terms to the Army in
this method may may be examin-
ed.

(d) To consider the rea«ibility
of drawing free labour from able-
bodied individuals who will pay by
working five days in a month in
the project in lieu of a per head
tax on all able-bodied persons pro-
posed in the Plan.

(e) To examine the possibility of
organising and drawing free la-
bour from patriotic volunteers on
appeal for building the projects.

(f) To consider the incentives
required for the workers to be
employed in the construction work
specifically the suggestions made in
this regard would be examined by
the committee.

v

(g) To consider the feasibility
of involving the Army in the or-
ganisation of this massive construc-
tion work. The Committee will
also consider the possibility of
utilising Voluntary agencies as an
sllernative for this purpose.
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Statement IV

IV Comnultic o exanutic hgal aspicts of
Inter-basin 1ransfers

(\) COMPOSIIION

« 1 Sccrciary, Depariment
ol Legal Aflants, M -
try ol Law Juﬂlltl and
Company  Mairs, Gantin-
ment of India Charrman

Faw Starctary Geovern-
nunt of Malarashtia Mimbrr

law Scercrary Governe
meni of hamataka Melpr

} Law Storctany, Governe
atut ol korala Nlicanlo

Law Secrciary Governe
mont of 1amil Nadu Mimber

Mis R M S ofl ]mnl

Steretary Ipartment

ol Irnganion, Mimstin

ol \griculture and

Dinginon Mombnt-Sece-
rotary

(B) TERMS OF REFERENCE

To examine the legal aspects in-
volved in the trans-basin diversions
of water of inter-State rivers from
one State of another, such as those
mvolved 1n proposals cl their type
made by Mr. Dastur and to suggest
suitable amendments|modificalions 1n
existing laws including constitution-
al amendments 1if any, if a scheme
which 1s best in the national inter-
est has to be implemented
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Harhours on Konkan and
Gujarat Coasts

9037, SHRI D D DESAI: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether fishing harbours are
being set up on the Konkan and Guja-
rat coasts during the current year, and

(b) 1f so, the detais thereof”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA):- (a)
Yes, Sir.

(b) BSelf-contained fishing har-
bours have been sanctioned at Vera-
val, Mangrol and Porbundar in
Gujarat, Ratnagiri and Sasoon Dock
in Maharashtra and Malpe, Honnavar
and Mangalore in Karnataka Es-
timated cost and vessel handling
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capacity of these horbours is
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as under:—

Name of fishing harbours Capacity to handle Estimatcd cost
fishing vessels (Rs. in lakhs)
1. Veraval , ‘ 342 899-Ba
2. Mangrol .. 70 22575
3. Porbundar 240 150+ 00
4. Sassoon Dock . 400 40572
5. Ratnagiri 390 344°25
6. Malpe 459 42600
7. Honnavar . . 120 45'99
B. Mangalore ‘e

70 44 97

Incentive to Dalry Industries

9038, SHRI HALIMUDDIN
AHMED: Will the Minister of AGRI-
CULTURAL AND IRRIGATION be
pleased 1o state:

(a) whether Government propose lo
give special incentive to dairy indus-
tries to promote this industry which is
neglecled as yet and more special
grantg will be given to these industries;
and

(b) 1f not, the reasons thereol, and
ihe incentives given to these industries
by the Government thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A massive Operation Flood-
II Project has been taken up which
will cover 155 districts in different
States during a period of seven years.
The project will enable some 10 mil~-
lion rural milk producers’ familics to
build a viable self-sustaining dairy
industry. Government's main thrust
is on the provision of facilities re-
quired for increasing milk production.
Milk Producers are being increasingly
provided with services and inputs for
better, breeding, better health cover
anid also feed cover for their animals.
In some of the schemes, there is
provision for financial assistance for

establishment of cooperative societies
and provision of technical inputs, for
the establishment for chilling|dairy
plans through State Government and
Cooperative Organisation. There is
also provision for subsidy of
specific  ibems eg. prophylactic
vaccination against common cattle
disease 1s carried out free of
cost, small and marginal farmers
and landless agricultural labourers
are given feed subsidy for vross-bred
calves. All thesc efforts will result
in increased milk production thus
benefiting the dairy industry.
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Parliamentary Commitlee on use of
Hindi in D.M.S.

9040, SHRI MOHAN LAL PIPIL:
Will the Minister of AGRICUL-
TURE AND IRRIATION be pleased
1o state:

(a) whether the Parlhamentary Com-
mittee on Official Language had recent-
ly pard a wisit to Delhi Milk Scheme,
If o, the date of visit and the impres-
ston gained by the Committee regard-
ing the use of Hindi in the work of this
Organisation;

(b) whether the shortage of staff
enzased on Hindi work was considered
to Le one of the main factors for inade-
uuate use of Hindi, and

(c) 1f so, the steps taken or proposed
to be laken to augment the staff
strength for Hind: Work in Delhi Milk
Scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a):
The Second Sub-Committee of the
Parhamentary Committee on Official
Language wvisited Delhi Milk Scheme
on 25th January, 1979. The Com-
Mittee observed that the vacant posts
sunctioned for Hindi work should be
flled early, They have also sug-
Bested notification of DMS under
Official Languages Act, increased usc
°f Hmdi in communications, issuan-
‘¢ of general orders bilingually ex-
Pansion of the number of members

in the Committee, maintenance  of
Service Books of Class III and IV
employees in Hindi, preparation of
bilingual rubber stamps and filling up
of posts connected with Hundi Trans-
lation work.

(b) Yes, Sir.

(c) Action has already been ini-
tiated by Delhi Milk Scheme for
fllling up of the vacant posts sanc-
tioned for Hindi work. The Minls-
try of Home Affairs has also been
requested for sponsoring the nanies
of suitable candidates for filling the
posts of Hindi Officer and Junior
Hindi Translators, pending finalisa-
tion of the Recruitment Rules for
these newly created posts, which is
awaited,

Funds for Rural Water Supply

9041. SHRI NTHAR LASKER:
SHRI P, M. SAYEED:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
States of Assam, Tamil Nadu and
Kerala had requested for more ad
for the rural water supply programme
during 1878-79; and

(b) if so, how much funds State
Gaovernments had requested?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKIIT): (a) Of these three States,
only Tamil Nadu had requested for
more funds for the rural water sup-
ply programme during 1978-7T9.

r
(b) Against the initial allocation
of Rs. 206 lakhs of Tamil Nadu, an
amount of Rs, 408 lakhs was finally
released.
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Cheap Houges for the Poor

9042. SHRI BEDABRATA BARUA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government have any
long term plans for providing cheap
but convemient houses for the poorest
section of the community;

(b) whether any research has been
done to devise models of houses that
could be cheap but suitable to the
conditions of this country;

(c) whether any prefabricated
house has been devised to answer to
the country's needs; and

(d) what steps have been taken
to immediately implement a housing
scheme that would effectively help
the situation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Housing is in the State
Sector. The State Government
have been requested to arrange thcir
house building programmes in such a
way that about 75 per cent of the
tenements|houses are construrted for
economically weaker sections and 15
per cent arc for low income group
people. Maximum ceiling costs have
also been prescribed wunder social
housing schemes and these rore
Rs. 8,000 {or EWS category of houscs
and Rs. 18,000 for LIG catcgory of
houses. further, the State Govern-
ments have been asked to embark
on programmes of sites and services
on a much larger scale to cater to
the needs of the larger number of
homeless people in the lowest in-
come categories among EWS.

(b) Yes, Sir. Considerable resear-
ch has been done in this regard by
institutions like National  Buildings
Organisation and Central Building
Research Institute and they have
evolved and circulated many models
for construction of good gquality hou-
ses which could be build at low cost

APRIL 30, 1978
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employing improved use of locally
available building materials and con-
struction techmiques.

(c) Prefabricated building com-

ponents are being used wherever
found economical and feasible.

(d) Besides the steps explained in
reply to part (a) of the Question,
activities of the Housing and Urban
Development Corporation, a Govern-
ment of India undertaking, have been
geared up to meet the expanding de-
mand. They have so far sanctioned’
loans amounting to Rs. 425.95 crores
to finance 930 schemes for construc-
tion of 4,27,502 dwellings, 4,575 non-
residential puildings and develop-
ment of 5257 plots. Of the
dwellings sanctioned, 86.26 per cent
are meant for households having a
monthly income not exceeding  Rs.
600.

Concession to Handicapped Childrem
in Public Education Institutions

9043. SHRI C. K. JAFFAR SHA-
RIEF: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have con-
ducted any survey regarding the
Public Education Institutions which
are giving concessions to the handi.
capped children;

(b) if so, the nameg of such insti-
tutions in the capital showing per-
centage of the number of students
getting some concessiong in fee, etc;

(¢) the details regarding the finan-
cial assistance being given to these:
institutions and the scholarship, if any,
being given by the Government to the:
handicapped children getting educa-
tion in these public institutions in
the capita] up to the standard of
class X: and

(d) the policy of Government
adapteq in respect of the handicapped
children and instructions issued to
such institutions in the capital?

THE MINISTER OF STATE N
THE MINISTRY OF EDUCATION,
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SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN)
{(a) and (b). According to the infor-
mation available with the Department
of Social Welfare from various so-
urces about 430 special institutions in
the country offer education and train-
ing facilities to handicapped children
and adults. Many of them offer
free tuition andjor board and lodging
A statement showing the pnames of
gpecial institutions for the handicpped
in the Capital is attached. Details
about the number of students receiv-
Ing concessions by way of free tuition
etc. are not readily available.

(¢) An amount of Rs. 884 lakhs
wag released in 1978-79 under the
Central scheme of Assistance to
Voluntary Organisations for the
Handicapped and Delhi Grants to
Social Welfare institutons|Organisa-
tions Rules, 1875,

A sum of Rs, 4.64 lakhs was sanc-
tioned as scholarships for all stages
of education including inplant train-
ing in 1978-79.

(d) The policy of the Government
is to maximise enrolment of handi-
capped chidren in schools specially
in ordimary schools. Full functional
freedom is allowed to institutions
for the handicapped. Specific con-
ditions are, howevqr, attached to
every grant and their compliance is
monitored.

Statement

Concessions to Handicapped Children
in Publin Education Institutions, due
for answer on 30-4-1979.

LIST OF INSTITUTIONS

1. Model School for Mentally Defi-
cient Children, Kasturba Nike-
tan, Lajpat Nagar, New Delhi.

2, Okhla Training Centre for the
Mentally Retarded, Okhla Road
New Delhi.

3, Balvantray Mehta Vidya Bhawan

Lajpat Bhawan, Lajpat Nagar,
New Delhi.

4. Centre for the Mentally Retarded
Children, Muniipal Corporation
Primary School, East Patel
Nagar, New Delhi.

5. Home for the Mentally Retarded
Kasturba Niketan, Lajpat Nagar,
New Delhi

6. Government Lady Noyce School
for the Deaf, Kotla Ferozeshah,
New Delhi

7. School for Deaf D-137 Anand
Niktan , New Delhi,

8. Blind Relief Association
Lal Bahadur Shastri Marg,
New Delhi

9. Government School for the Blind
Kingsway Camp, Delhi.

10. Rashtriya Virjanand Andh Kanya
Vidyalaya New Rajinder Nagar,
Shankar Road, New Delhi.

11. Bhnd Social Welfare Society,
Punchkuin Road,
New Delhi

12, Andh Mahavidyalaya
Punchkuin Road, New Delhj

13. Institute for the Physically Han-
dicapped, Vishnu Digamber
Marg, New Delhi

14. Occupational Therapy Home for
Children, Ranjit Singh Road,
New Delhi

15. Delhi Cheshire Home,
1{Okhla Road, New Delhi.

16. Vocational Rehabilitation Centre,
LT.I. Pusa Institute Building,
New Delhi.

17. School & Home for Mentally Re
tarded Children,
14|78 Punjabi Bagh,
New Delhi.

18, School for Deafl and Dumb,
92 Krishna Nagar,
New Delhi.

19. Centre for Special Education
C-2|52 Safadarjung Dev. Area,
New Delhi,
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20. Child, Guidance School Society,
32 Rajindra Park, New Delhi,
21. Sanjivini Society for Mental

Health,

H-Block, North

Defence Colony Flyover,
New Delhi.
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(a) whether it is a fact that poly-
androus structures in some parts of
the country are respomsible for taking
waomen to prostitution;

(b) whether Government propose
to take steps to discourage the social
structure where relation with more
than one man may not be regarded
as natural; and

(c) what effective steps are propos-
ed for checking the condition from
becomung worse in some parts of the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) There is no evidence to
guggest that polyandrous structures
are, as such, responsible for compelling
women to take to prostitution. Poverty
and acute economic distress are,
however, known to be the pre-dis-
posing causes for traffic in women,
including those in certain polyandrous
societies.

(b) and (c¢) The custom of poly-
andry is already lying out with the
rapid socio-economic changes, which
make direct intervention of the Gov-
ernment unnecessary. However, the
law on suppression of immoral traffic
in women and girls, which already
prohibit; prostitution in any com-
mer~alised form, has been strength-
ened by the 1978 amendment with a
view to its effective implementation
by the State Governments.

Promotions from Junior Engineers to
Assistant Engineerg in P. & T. Civil
Circle, Madras

9046. SHRI C. VENUGOPAL. Wil
the Minister of COMMUNICATIONS
be pleased to statae:

(a) whethey it is a fact that in the
P & T Civil Circle, Madras promotiong
from thé grade of Junior Engineers
to Assistant Engineers have been made
without consideration of the Principle
of senlority;
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(b) the procedure followed in the
cases of promotion during the last
{Wo years, the number who have beea
pramoted and the number of senior
persons who stood superseded and
the reasong therefor; and

(¢) whether Government propose to
rectify the injustice caused to senior
people with meritorioug record of ser-
vice and if so, in what manner?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEV SAI): (a) Seniority as
one of the prescribed ~criteria has
been kept in view in making promo-
tions from the grade of Jr. Engineeis
to Assistant Engineers (Civil).

(b) I During the last two years, two
types of promotions were made:—

(i) Regular promotions on the
basig of Selection by Departmental
Promotion Commuttee held in Feb./
March 1978,

(ii) Local offigjating arrangements
in‘lhelradeotﬁhnnthabam
of seniority-cum-fitness.

II. The desired information in
respect of the two sets of promotion
iz as follows:

(i) Regular Promotions:

In all 30 officials were promoted
out of which 9 were promoted with
lower seniority  because of
lower merit classification. Another
13 officials were excluded from the
Selcct List for promotion after
suprreession The supersession took
place according to the Select List
prepared on merit by the Depart-
mental Promotion.

(i) Local Officiating arrangements:
5 officials were promoted. The
promotions have taken place 1in

accordance with the Seniority List
maintained by the Circle,

(¢) The question does not arise as
promotions have tsken place in
actordance with thes general princl-
ples prescribed by the Government,

Opening of Primary Schbolg near
Yamuna Puri, Delbd

8047. SHRI P. K. KODIYAN: Wil
the Ministey of EDUCATION, SOCIAL
WELFARE AND CULTURE ° be
pleased to state:

(a) whether Government are aware
that there is no primary schoo] near
C-Block of (Yamunapuri) Ghonda,
Delhi;

(b) whether a large number of
families have come to stay in C-Block
and residents are not able to send
their children to school;

(c) if so, whether any school will
be opened from the coming academie
year; and

(d) if so, the details?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir.

(c¢) and (d). The Municipal Corpo-~
ration of Delhi have proposed to open
Primary School in Yamunapuri C
Block from July 1879.

Working of Diffuser Plaats

9048, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether according to expert
opinion diffuser is a costly equip.
ment originally designed for the
manufacture of sugar from sugar
beet;

(b) whethey Technologists and
engineers of the National Sugar In-
stitute, Kanpur expressed the view
that the actusl working data of the
diffuser plant does not justify that
diffuser is an economically viable
equipment;

(e) if so, whether inspite of above
position the sugar factorieg were
advised to instal diffuser plants
specially manufactured by Andhra
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sugar Ltd, Tanuka Andhra Pradesh;
and

(d) if so, what are the details
thereof and Government's reaction
theyelo?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Diffusen 1g @ costly equipment pri-
marily designed for the manufacture
of sugar from sugar beet. Because of
better extraction, it can also be used
for extraction of sugai [rom sugar-
cane.

(b) Detailed techno-economic study
of the working of the diffusers in the
country has not yet been made by the
technologists and engineers of the
National Sugay [nstitute, Kanpur to
establish a final view on the economic
viability of the equipment.

(eY and (d). 13 sugar factories have
so far installed diffusers of 3 different
designg of which 3 diffusers are manu-
factured by Andhra Sugar Ltd.,
Tanuka. These were installed on the
basis of their own decision and, in the
ase of Public Sector and Cooperative
tactories, generally on' the advice of
the State Level Advisory Committees.
No sugar factory was advised by the
Government to install diffuser of any
specific design.

Telephoneg Exchanges in Almora and
Pithoragarh, U. P.

9049. DR. MURLI MANOHAR
JOSHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

fa) the names of telephone ex-
changes together with the number of
lines available in Almora and Pitho.
ragarh districts of Utiar Pradesh; and

b} the number of telephone cx-
changee that are proposed to be ret up
.in the above two districts together
with the eapacity of lines in the next
twq vearr?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

APRIL 30, 1970

Written Answers 104

TIONS (SHRI NARHAR] PRASAD
SUKHDEV SAI): (a) The names of
telephone exchanges together with
the number of lines are as follows:—

Nam~ of Exchange Nominal Working
equipped  connec-
uo!;acthlcw tions.
exchange

Almora Drstrisl.
(No. of
lines)

(1) Almora . 3o 292
(ir) Ranikhet . 200 162
(iit) Bageswar - 25 at
{i) Dwara . 25 9
(v} Ganai . 25 9

Pithorgarh District

(i Pithorgarl, 180 169

(i) Lohaghat 25 Y

(b) Following three exchanges are
proposed to be set up during 1979-80

in the Almora and Pithoragarh
Distriets: —

Almora District
Name of Exchange Nominal
capacity
pro pased
(i) Mohan 25 lines.
Pithorgark District
Name of Exchange Nominal
capacitd
proposed
() Dharchula 50 lines
(i) Didihat 25 lines
m—-—*——-—-

Programme tor 1980-81 has not
been finalised, e L
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(b) whether the introduction of
new oropping patterns in different
partg of the country hag resulited in
major break-through in food produc-
tion in the country; and

(¢) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). Yes, Sir. In recent years
there has been a spurt in food-grains
production. The tolal production of
foodgrains has increased from 72.35
million tonnes in 1965-66 to 12.60
million tonnes in 1977-78. It is fur-
ther expected tn increase to about
127.00 million tonnes in 1978-79. One
of the important reasons for this spurt
in foodgrains  production is the
change in the cropping patterns.
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9055. SHRI AINTHU SAHOO:
Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
statae what amounts were allotted
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and released to different States during
the financial year 1978-78 on irrigation
project; and the amount remained
unspent or surrendered by different
States of India during this financial
year ending and the causes thereof”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA); The
informataion is being collected and
will be placed on the table of the
House.

Food for Work Programme as Perma-
nent Feature ang Ceili on Food
Grain thereunder

9056. SHRI P, RAJAGOPAL NAIDU"
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state.

(a) whether food for work gcheme
is going to be made a permanent

feature;

(b) whether any ceiling 18 pro-
posed to be imposed on foodgrains to
be supplied to the States for the
implementation of food for work; and

(c) if so, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA). (a)
The question of making the Food for
Work Programme g permanent fea-
ture of the Five Year Plans is under
examination.

(b) and (c). Since the demands
from the State Govevrnment are
much largey than the foodgrains
likely to be available under Food
for Work Programme, a ceiling may
have to be fixed on foodgrains to be
utilised by the State Governments
under the scheme.
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Postal Facilitiey in Rur.: gnd Back-
ward Areas

9058. SHRI G. Y. KRISHNAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government  have
taken steps to improve the postal
facilities in rural and backward areas
of the country during the current
financial year; and

(b) if so, the details regarding the
villages and the dislricts covered
during the rurrent financial year. in
the State of Karnataka?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) The tentative targets for im-
provement of postal services in
Karnataka 'uring the current financial
year 1978-80 are as follows—

1. Number of post offices to
be opened o raral areas 150

2, Number of willages whete
counter  fatilitics will be
provided : . .

3. Numhe of letter boxes to he
ims alled in rural areas 3000

4, Number of Extra Depart-
mental Agents to be appointed
for strengthening  Dailv De-
livery and clearance of
letter boxes . \ 500

The Districtwise targets have not
yet been fixed but the above targets
will be distributed in al] the Districts
of the State, keeping m view the
requirement of each District.

Price of Kapag

2039. SHRI S. R. DAMANI: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether during the last and
present cotton seasong the pricey of
Kepas are falling so rapidly that in

APRIL 30, 1970
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certain States they have reached be-
low the AP.C. support level and
causing distress top cotton growers;

ang

(b) if so, the details thereof and
the steps being proposeq to protect
the cotton growers from the violent
fluctuations in the markei?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). The cotion prices 1n the current
cotlon scason are generally lower
as compared to the prices prevailing
in the previous season but they have
been ruling  generally well above
the level of the minimum support
price announced by the Government,
However, with a view protect the
interests of cotton growers and to
ensure that cotton prices are main-
tained at reasonable levels, the Gov-
ernment have taken several measures
which include: —

(i) Enlargement of the role of
the Cotton Corporation of India and
directing it to purchase cotton for
sale not only to mills in the
Public Sector but also to mills in
the Private Sector angd alsp to build
up a buffer stock of cotton.

(ii) Upward revision of stock
limits for mills;

(iii) Decision not to  import
cotton from abroad to the detriment
of indigenous cotton growers,

(iv) Export of staple cotton to
the extent of 3.5 lakh bales;

(v) Export of Bengay Deshi,
cotton, soft cotton waste and yellow
pickings;

(vi) Removal of statutory stipu-
lation which enjoined on the textile
mills a compulsory use of 10 per
cent non-cotton fibres: and

(vii) Impositionf of import duty
on viscose staple flbre and increase
in excise duty on indigenous viscose
staple fibre.
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Opening of Centra] Schools in Punjab

9060. CHOWDHRY BALBIR
SINGH; Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleascd to state:

(a) whether keeping in view a
large pnumber of Government em-
ployees, need for opening of new
Central School, is being felt:

(b) if so, the steps Government
propose to open new Centra] Schools
in the country during the year 1978-
80; and

(¢) number of Central schools
likely to be opened in Punjab and
the location thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The Kendriya Vidyalaya
Sangathan an aulonomous organisa-
tion under this Mimstry, which 18
responsible for running the Kendriya
Vidyalayas propose to open 20 Vidya-
layas in the country during 1978-80

(c) During 1979-80 one Kendriya
Vidyalaya 1s proposed to be set up at
Suranaci (Jullundur).
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Inquiry about State of Affairs at
LN,

9062 PROF. P. G. MAVALANKAR:
Will the Minuster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state,

(a) whether the wisilor of the
Jawahar]al Nehru University, New
Delhy has ordeicd, under the provi-
sion of the JNU Act, any ingquny
about the Stale of academic affairs
at JNU,

(b) if su, bivad details therenf,

(c) 1f not, why not, and

(1) whether the vmitor of JNU 1-
in-tituting any jnquiry on the basis
of the fact-finding repory of the
Chancellor (1e¢ the Prime Minster)
and i sn how and when, and if not,
reasons therefor?

THE MINISTER OF EDUCATION..
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) ¢(a) to (d) The Prime Min-
ister conducted a preluiminary enquiry
into the complamnts aganst the
Jawaharlal Nehru University about
the irregularities in the matter of
admissions, appointment of teachers
termination of serviceg of employees,
arrest of students etc. Action has
been initiated on the various recom-
mendations/suggestions made in the
Report in consultation with the
authorities concerned.

It has been decided to set up a
Committee to appraise the working of
Jawsharlagl Nehru Umversity and to
make recoymendationg regarding its
structure and functioning in the next
decade.

Purchases of_atore.mmmnu
Agencies

8063, SHRI K MALLANNA- Wil
the Minister of WORKS AND HOUS.
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) what are the details regarding
the quantum of stores purchased
from private agencies and small scale
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sector by @Government during the
year 1977-78 and 1878-79 and the
allocations made for 1980-81;

(3) what 15 the criterig laid down
for making such purchages;

(c¢) whether 1t 18 a fact that small
seclot and Super Barars are not given
preieience 1n the purchase of stores;
and

(d)} if so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The quantum of pur-
chase for 1877-78 (1) from the private
sector 1s about Rs. 581-87 crores (ii)
from the small scale units in private
sector is Rs 110.48 crores and Rs 528
crores of purchases from the Cottage
and Small Scale Units in Public sector
(the total for this category 1s Rs.
11577 crores).

Figures for 1978-79 are yet to be
compiled.

No allocations as such can be made
for purchases and the quantum will
depend on the indents received by
the Department during any relevant
period.

(b) The criteria are as follows:—

The criteria for making purchases
are that the stores should conform to
desired specificatiohs, and should be
available within the delivery period
stipulated at the most competitive
price However, in order to promote
small scale industrial units, the Gov-
ernment have adopted the following
measures: —

(i) A number of jtems are pur-
chased exclusively from Small Scale
Sector. The number of such re-
served items is 241 at present;

(i) In the case of itemg which
can be purchased both from lerge
scale as well as small units, small
scale units are eligible for a price
preference of upto 15 per cent over

large scale units, the actual quantum
to be decided in each case on
merits;
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(iii) The registration of SSI Units
has also now been entrusted to the
National Small Industries Corpora-
tion Limited, under the single point
registrataion scheme. Registration
with NSIC under this scheme i®
equivalent to registration by DGS&D

(iv) In  respect of itemg of
interesl to SSI Units sufficient num-
ber of tender sets are supplied to
NSIC to enable the latter to distri-
bute them among SSI Units free of
cost,

(¢) The small scule sectors are
being allowed the facilities indicated
at (b) above.

The Super Bazar is mamly for
supplying consumer items in retail
for civil supphes. The Department
of Supply invariably place orders on
manufacturers being a bulk buyer.

(d) Does not arise.

Telephone Exchange at Aheni Dis-
trict Chapdrapur, Maharashtra

9064. SHRI RAJE VISHVESHVAR
RAQ: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether at Ahem jn District
Chandrapur of Maharashtra six tra.
ders deposited amount for telephone
connections gince last three years and
others are wailing to deposit, after
the Exchange 15 opened there;

{b) whether Government are gware
that Aheni is the IHeadquarter of
the Tribal Block;

(c) is it not the policy of the Cen-
tral Government to supply telephones
to every tribal village which js big
enough;

(d) if not, whether 8000 population
is good enough to be calleq as big
tribal village for the said purpose;
and
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(e) when the exchange js to be
opened at Aheni, the tribal Block
Headquarter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI); (a) A few appli-
cants had paid the advance deposit
for telephone connections. However,
their number was not adequate for
project to be remunerative. Addi-
tional applicants were not forth-
coming to pay the deposit. The pro-
posal being unremunerative could not
be approved.

(b), () and (d). In accordance
with the Government policy, Tele-
phone facility has been provided at
Akheni bv opening a long distance
public telephone LDPCO in 1976.

(e) A telephone exchange can be
sanct ond at Aheni if about 15 pros

pective subscribers make the neces-
sary advance deposits.

Pending opening of an exchange,

extensions can be provided from the
LDPCO.
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Supply of Sub-standard Wheat to
Assam

9066, SHRT AHMED HUSSAIN-
‘Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the wheat supplied
for Dhubrz Town (in Goalpara Dis-
trict of Assam) in January, 1979,
February, 1979 and March, 1979 was

from the Food Corporation of India
sources/godowns;

(b) whether the wheat supplied
was Sub-standard, not tested and
was unfit for human consumption;
and

(c) what action Government pro-
pnse to take to supply wheat and
other types of foodgrains in Assam
duly tested in the future and where
(c). The information is being collected
proposed to be conducted and after
how many days the foodgraing are
released to the market?

APRIL 30, 1879
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THE MINISTER FOR AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢) The information is being collected

and will be laid on the Table of the
Sabha.
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Worlg Bank Loan for Horticuiture in
H P,

9088, SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether World Bank loan has
been taken for horticulture projects
in Himachal Pradesh;

(b) if so, the amount of the loan

and when it was taken and on what
rale of interest;
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(c) the nameg of projects for which
Joan was taken;

(d) the details of the projects and
the progress so far made in imple-
menting each projects; and

(e) by when each project is likely
to be completed?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) Yes,
Sir.

(b) The amount of credit effective
from September, 1974 is $ 13 million
from the IDA, an affiliate of the World
Bank This is an interest-free loan
but carries an administrative charge
of 0.75 per cent per annum.

(¢y The name of the project for
which loan was taken is Himachal
Pradesh Apple Processing and Mar-
keting Project.

(d) This project covers components
of packing and grading houses, cold
storages, processing plant, cable-ways
sind road works, which are under
various stages of implementation.

Disbursement of credit has been of
the order of $4.2 million as on 28th
February, 1979 against the total IDA
credit of $13 million,

(e) The project is likely to be com-
pleted by 31st December, 1880.

Extent of control on Salwan, St
Columbus and Springdale Schools,
New Delhi

9069, SHRI K LAKKAPPA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
el to state:

fa) the extent of control of the
Central Government/State Adminis-
tration on the (1) Salwan Public
School, New Delhy; (ii) St. Columbus
School, New Delhi; (1ii) Springdales
School, New Delhi;
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(b) the extent of financial help
rendered to the above named schools,
year-wise, during the last three
Yyears; and

(e) whether any financial irregula-
rities have been noticed by auditors
in the accounts of those schools dur-
ing the last three years and it so, the
brief account of such irregularities
and action taken by Government or
other concerned authorities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARF AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The Salwan Public
School and the Springdales Schools
fall 1n the category of Unaided
recogniscd Schools and the St
Columbus School falls in the
category of wunaided recognised
minority schools. The extent of Gov-
ernment control over the functioning
of these schools is provided for in
the Delhi School Education Act, 1973
and the Rules framed there under in
such matters as the scheme of mana.
gement, recognition, Inspection and
gervice conditions of teachers.

Un-aided recognised schools can
change the rates of fee once in an
acedemic session at the beginning of
the session by informing the Delhi
Administration (Education Depart=
ment).

These schools are required to sub-
mit their audited accounts once in a
year under Rule 180(1) of the Delhi
School Education Rules 1973 framed
under the said Act, to the Delhi Ad-
ministration (Education Department).

(by No financial help has been
rendered to these schools during the
last three years.

(2; According to ithe Delhi Admi-
nistration authorities, none

Development of Polythene Solar
Heater at L.LT. Delhi

9070 DR P. V. PARIASAMY: Will
the Minister of EDUCATION, SOCIAL



A

3 Written Awswers
‘WELFARE AND CULTURE be plea-
sed to state:

(a) whether the Indian Institute
of Technology, New Delh; has deve.
loped polythene solar heater which,
when left on the terrace will conti-
nuously supply hot water at 80 deg. C
for domestic needs; and

(b) ,f so, the steps; taken for com-
mercial exploitation of this solar
heater?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) LLT Dellu has deve.
loped four types of solar heaters
in which polythene pipes (instead
of the conventional metallic tub-
ing attached to metallic sheet)
have been employed to reduce the cost.
The stagnation temperature (corres-
ponding to very low flow rates) in type
I, goes beond 90 deg. C. By having
a heater of large enough area and a
storage tank, the domestic needs may
be met. Long term performance and
economies of the heaters have yet to
be evaluated.

(by It is premature to take steps
for commercial explotation

Development of Fishing in Konkan
Area

8071 SHRI EDUARDO FALEIRO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
swale:

(1) whether Government is aware
of the Konkan urgent need to deve-
lop fishing 10 the Konkan area;

(by 1f so, what steps has Govern-
ment taken in this regard; ang

(¢) whether Government —will
initiate the construction of a fishing
harbour in that area lo boost its
fishing industry?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) Yes,
Sir.

—

APRIL 29, 197
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(b) Programme relating fo survey
of fishery resopurces, development of
fishing harbours, providing infrastruc=
tural facilities in coastal villages div-
ersified fishing and development of
aquaculture have been taken up in
in the region. Fishery on Konkan coast
is largely shore based and suitable
programmes have also been taken in
the 8tate Sector for itg development.

(c) Yes, Sir. Fishing harbour at
Karwar has been completed. Har-
bours at Ratnagiri and Hanovar have
also bean sanctioned. A harbour site
in Goa is proposed to be taken up for
jnvestigation.

Integraied Rural Development and
Drought Prone Area Programme
during V1 Plan

9072 SHR] ANNASAHEBR GOTK-
HINDE: Will the Mmnister of AGRIL.
CULTURE AND IRRIGATION be
pleased to state

(a) whether under the new
strategy in the Sixth Plan, of the
integrated Rural Development, the
Drought Prone Area Programme is
being given jts due importance;

(b) if so, the manner in which the
same 15 being done;

(c) the block-wise amount provi-
ded in the Central Plan for DPAP
blocks in Maharashirg State during
the current year;

(d) the block-wise amount envis=-
aged as matching contribution, for the
said DPAP blocks by the Stale Gov-
ernment, duning the current year;
and

(e} the district.wise names of the
selected DPAP blocks in Maharashtra
State for which additional outlays
fromn the Cenire gand the State have
been contemplated alongwith their
respeclive amounts?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGHBARNALA): (a) and
(b). Yes, Sir, In the new strategy of
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integrated Rural Development, the
Drought Prone Areas Programme is
being continued essentially as an area
development programme, In addition
under the Integrated Rural Develop-
ment Programme (IRDP) special
schemes are envisaged in selected
blocky to provide gainful employment
to the target groups through produc-
tive programmes. The target groups
to be covered under the Programme
are small and marginal farmers, land-
less labourers, agricultural and non-
agricultura] labourers and persons be-
longing to the scheduled caste and
scheduled tribe communities.

(c) and (d). During the current
year funds have been allocated to the
Government of Maharashtra for diff-
erent districts on the basis of num-
ber of blockg covered under the DPAP,
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Funds bave been allocated in the
central Plan for DPAP at the
rate of Rs. 7.5 lakhs per block.
The State Govt. is to contribute a
matching amount for the programme.
In addition, out of the 42 blocks, in
which DPAP is being implemented,
the new programme of IRD 1s also
being taken up in 20 blocks. 10 blockg
out of these have been selected for
Inteusive Development and the re-
maining 10 for Intensive Employment
Programme. Allocation of funds has
been made @ Rs. 5 lakhs per block
for Intensive Development Programme
and Rs. 10 lakhs per block for Inten-
sive Employment Programme, half of
which would be provided by the
Centre and the remaining half by the
State Government.
(e) A statement is enclosed,

Statement

Coverage of blocks under DAPA and Additional Qualays jor DPAP blocks in
Maharashtra under the Intensive Rural Development Programme.

Sl District Number Names of the DPAP Additivnal Outlays under the
No. of blocks for which addi- ive Rural Develop-
blocks tional outlays have ment Programme
covered  been contemplated
under the
DPAP
1 2 L ] 4 5
1, Nasik 2 6 Chandor, Na.ndg-m, Districtwise information 1s not
Sinnar and Yeola available as the Stiate
Government has been  request-
2. Abmedoagar . - 13 Karjat, P arnci, ed to selecte 10 blocks for
and Intensive  Employment prg-
Pathardi. gramme for wh'ch outlay has
been contemnplated at  the
g Pune | . ‘ 6 Sirur, Haveli, Dhund rate of Rs. :o lakhs ]pn bluck
and Purandhar. 43 against khs prr
bluck fou hlocks under Ine
4. Sawara . N 4 Khatav & Man tensive  Development Pio-
gramni . The total addition--
5. Sangh . . 2 Atpadi al outlay for the two Compo-
nents (ntensi e employnunt and
6, Solapur . . . 11 Mangalweda Sola- intensive development) of  the
pur (South) Karma IRDP works out to Rs 150 lakhs
la, i and Sango- of wluch Rs 75 laks are to  be
—- la provided by the Cenug and
42 Rs. 75 lakhs by the State Gov-

emmment.  Foa  the Drought
Prone Ascas Programme, 630
lakhs have Leen allocated 1o
the State (@ Rs. 15 lakhs per
block for all the 42 blocks
covered under the programme
Qut of this amount 5. 315
lakhs would be provided by
the Centre and 315 lakhs
would be provided by State
Government.
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Cotton Production

9074. SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

{a) whether cotton is produced now
much more than jt was produced in
the previgus few years:

(by if so, the production details
since 1973 il 1978 per year;

(e) whether due to increase in pro-
duction, the farmers are suffering a
lot as they are getting less for their
produce while they were getting more
price while their production was less
in previous years; and

(d) if so, the steps Government are
taking in this direction to get them
remunerative price for couvton?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Yes, sir. The production of cot-
ton which was plared at 59.50 lakh
bales during 1975-76, and 58.39 lakh
bules in 1976-77, marked a rise to
7103 Jakh bales in 1877-78; the pro=
duction of cotton in 1878.79 is expect-
ed to be still better at around 75 to
76 lakh bales.

(c) and (d). Because of the rise in
production, the prices of cotton in
1977-78 marked some decline as com-
pated to the very high prices in the
previous year. The annual average
wholesale price-index for 1877-78 was
178.1 as against 207.7 in 1976-77. In
view of the easv fibre supply situation
and bright production prospects in
1978-78, the prices of cotton showed
a declining tendency from the begin-
ing of the current crop season. Vari-
ous measures have been taken by
Government to prevent undue fall in
prices to protect the jnterests of the
cotton growers. These include:

(i) Enlargement of the role of the
Cotton Corporation of India and
directing it to purchase cotton for
sale not only to mills in the public

sector but also to milly in the pri-
vate sector and also to build up a
buffer stock of cotton:

(ii) upward revision of stock
limitg for mills;

(iii) decision not to import cotton
from abroad to the detriment of
indigenous cotton growers;

(iv) export of staple cotton to the
extent of 3.5 lakh bales;

(v) export of Bengal Deshi cot-
ton, soft cotton waste and yellow
pickings;

(vi) removal of the statutory
stipulation, which enjoined on the
textile mills, a compulsory use of
10 per cent non-cotton fibres;

(v1i) imposition of import duty
on viscose staple fibre gnd increase
in the excize duty on indigenous
viscoge staple fibre,

As result of these measures, the index
of cotton prices which had come down
to 161.8 at the end of February 1979,
has rizen again to 167.6 on Tth April,
1979.

Second Master Plan for Delhi

9075. SHRI KANWAR LAL GUPTA:
WILL THE MINISTER OF
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased 1o state:

(a) what specific steps Governument
is taking to have a new Master Plan
for Delhi;

(b) when the second Master plan
of Delhi will be ready and what will
be its estimated cost;

(c) what basic difference in
approach Government wants to keep
in view in preparing the second Mas-
ter Plan for Delhi;

(d) when the regional plans in
Delhi will be finalised;

(e) give the details of places where
the Central Government, State Gov-
ernments, Union Territory of Delhi,
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local bodies o: any ulner Goiernment
undertakings have violatrd Maste:
Pian, and

(f) in how many cases the sanction
has been given by the govcrnment
again t the recommendations of the
Master Plan?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT) (a) The Delh1 Deve=
lopment Authority have been assign-
ed the task of picparation of the
secon 1 Master Plan for Dclh; for the
perlod 1981 1o 2001 A perspective
Planming Division has been establish-
ed 1in the Authonty for this purpose

(b) By 1881, an expenditure of
about Rs 1 crore 1s estimated

APRIL 30, 1979
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(e) The existing Master Plan 1s
basically a land use plan The new
objectiveg are to lay stress on catering
to the needs of the urban poor
thiough employment opportunities,
adequate ghelter and commumty faci-
litiey and other services and linkages
largely peared to mass iransportation
system

{d) It ic not possible to indicate a
time limut

(ey A statement 1s attached

(f) Saiction hag been given 1n two
cases by the Central Government afler
complying with the provisions of Sec-
tion 11A of the Delhh Development
Act 1957 for the change 1n land use
prescribed under the Master Plan/
Zona] Development Plan

Statement
Tollowmg fne hinds of violations of the Master Plan can be sdentalud

f1) Rs ttlpent € Jorges

=) Commutroial Dovelopment

{3} Transportscinm commercial crole,
t1r Changes m land uw ,

50 Zonal and suly dwvivion regul ations

(1) Resetlement Colomes
Hoy hectares of land which have been biou

tundet 1 settlom nt Olones of Khanpr, Gokul-

punt Sultwpun Rlchnpur and [ulokpun the details of which ar  as undir —

- e

N une of the Schome Arey Period OfRcual
agency

=ePatpargan, Complix (Kalvanpuri Khichnpur I'mlokpun )

e =Sultanpuil m tht tast of GT Kainal Road 197577 DDA

e—Khanpw (mn the South of Mchrauh-Badarpur Road)
e—Ciokalpur: Complex (in the north of Wazirabad Barrage)

In the Master Plan this land 1 shown as “agnicltural green belt” or “yural use zone” and has

now been sed for resetticment colonies
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{2) Commerrral Development

The details of the violations commtteed by various agencies are given as under —

Name of the Scheme

Official
Period Aguney

(1) Undergiound shoppmg centre m Connaught Place (mner cncle

m.n‘ carmarhed fo1 rcrcational and under paihing in the zonal
de¢ velopment plan 1976.377 NDMC
{n) Hotel-cum mnn i the north of Mandir Mug adpurning Bula
Mundir in the area carmarked for 1+ lyfious institutions 1977 NDMCG
(1) Shopping complex yn front of Juna Maspd in the ara earmarked
for recrrational use 1976 DDA
(v} Shopping ctntre under the Defin Colony Budg 1976 DDA
(3) Transport cum Commercral Centre
[he details of the violations mulc . as under =
Ofhicial
Name cf th Schomef \rea Period Agency
(1) Thansport  Naga: cum ¢omm 1c al  scheme 1 the north of

Wazuabad Barragr Road m the seneultural grcen belt arca

(u) lMranspott Nagu cum comimn reial S heme o th Sundka Villagy

(Runal Arca)

1976 MCD

1976 MCD

(4) Chanoe 1n land wse

DDA constructed thur multi stoned bwldng on a piece of land 1n an area where the
maximum FAR s w1 5after getting it d <lared as developm nt arer’

(%) Zonal and S ib-dission r gulations

Certamn instances of the wviolations of the Sub-division regulations permitting mort number of

coverage efc agamst the provisons of the Master Plan have been noticed

Post Offices in West Bengal

9076 SHRI CHITTA BASU Wil
the Minister of COMMUNICATIONS
be pleased to state

‘(a) the number of Post Offices in
West Bengal Circle, the number of
Head Post Offices, the number of Sub-
Post Officeq and the number of
Branch Post Offices,

(b) how many Branch Offices have
been upgraded into Sub-offices

(¢) how many Branch offices have
been set up during 1878-79,

(d) the criteman for upgradation
«f a Branch Office to Sub-office, und

« Qe) the criterfan to set up a
Branch Office 1n a village?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI) (a) The number of Post
Offices m West Bengal Circle 1s 7460.
The number of Head Post Officeg 15
42 The number of Sub-Post Offices
15 1604 The number of Branch Post
Offices 1s 5814

(b) 45 Branch Offices have been
upgraded into Departmental Sub-
Offices and 70 Branch Offices have
been upgraded into Extra Depart-
menta] Sub Offices

(c) 399 Branch Offices and one
Extra Departmenta]l Sub-Office have
been set up during 1978-79
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(d) According to the existing morms,
upgradation of a Branch Office into a
Departmental Sub-office is permitted
if the Branch Office hag a minimum
work load of five hours per day. The
losg on upgradation should not exceed
Rs. 100U/- p.a. in rural areas and
Rs. 500/- p.a, in urban areas. Also
one of the BOs can be upgraded as a
special case if the account (Sub or
head) nffice has more than 20 BOs in
account with it. In such cases also
the annual limit of loss of Rs. 1000/-
for rural and Rs. 500/ for urban areas
is applicable.

(cy The criteria for opening the
Branch Fost Offices are set out in the
annexure.

Statement
New norms for opening of post offices

m rural areas:

Post Offices to be opened in rural
areag have now been classified into
twop main calegories:—

1. Post Offices in normal 1ural
areas; and

2. Pust Offices in hilly, tribal or
backward areas.

(1) Post Offices in normal rural
areas:

(iy Fost Offices in gram-pancha-
yat villages may be opened subject
to the fellowing conditions:

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is
expected to yield income to the
extent of atleast 25 per cent of
its estimated cost.

(ii) Post Offices in non-gram-
panchayst villages may be opened
subject to the following conditions:

(a) The population of the vil-
lage should be 2,000 or more;

(b) There is no other post office
within the radiug of 3 Kms. from
the proposed office; and

(¢y The post office ig expected
to yield income to the extant of

APRIL 30, 1979
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aﬂ':ant 25 per cant of its estimated
COst,

(2) Po:t Offices in hilly, tribal and
backward areas:

(i) Post Offices in gram-pancha-
yat villages may be opened subject.
to the following conditions;—

(a) There is no other post office
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is
expected to yield income to the
extent of atleast 10 per cent of
its estimateg cost,

(1) Post Offices in non-gram-
panchayat villages may be opened

subject to the following condi-
tions —

ta) The village should have a
population of 1,000 or more;

{b) There should not be another
post office within the radius of 3
Ems. from the proposed post
office; and

(¢) The proposed post office is
expected to yield income to the
extent of atleast 10 per cent of
itz estimaled cost.

3. Notwithstanding the above, the
Postmaster, General are hereby em-
powered to relax (in consultation with
the Inteinal Financial Adviser) any
of the alove cited normg in 10 per
cent of the cases in opening of post
offices cvery year.

4, The minimum guaranteed reve-
nue/income will continue to be cal-
culated according to the existing for-
mula.

5. These new norms are operative
from the date of issue, ie 28th
August, 1978,

Voluntary Organisations for
Prohibition Work

9077. DR. SUSHILA NAYAR: Will
the Minister of EDUCATION, SOCI-
AL WELFARE AND CULTURE be
pleased to state:
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(a) the names of Central aided
voluntary organisations engaged In
prohibition work;

(b) financial help extended to them
Year by year during the last three
years; and

(c) what is the total expendiiure
incurred by the Centre on prohibition
Programme year by year in the last
three years including expendituic on
prohibition education, preductivn of
Iiterature, film and research?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) and (b), A statement
indicating the Centrally aided volun=
tary organisations engaged in prohi-
bition work and the amount given to
each of them during the last three
years is : ppended.
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(c) The Central Government has
been incurring some expenditure on
prohibition education production of
hterature and resaafch mainly
through voluntary organisations and
research institutions. The expendi-
ture on documentary films, as incur-
red by Ministry of Information and
Broadcasting, on these jtems during
the lagt three years year-wise is as
follows:

1876-77 Rs. 4,96,570.00
1977-78 Rs. 6,53,156.00
1978-79 Rs. 13,11,484.00

An additional expenditure of Rs. 4.06
Jakhs also has been incurred on the
punts of the films during the period
1977.78 to 1978-78.

Intoxicating drinks being a subject
allocated tu the States, they arc pri-
marily responsible for wide educative

publicaty on prohibation.

Statement

Velui'ary Oigannations and the amownt of finangial assitance eylended to thow dur ng the weas 1950-77,
1977-78 ¢ d 1978-7.

]:}-L Ougannauun 1976-37  1977-98 19705
- ) T T . I " Rs. It
-T'— i _-_J o 3 4 __:r,—‘
1. All india Prolubntion Council, New Delhu, . 200000 1080 9.7 000
2, All India Pariwar Kalyan Parishad, New Delhi, . 1,00,000 54,000  1,21,0m00
§. Bhartiya Adimjati Sevak Saugh, New Delhi. . . . - 22,420
4 Guru Govind Singh Study Cirele, Ludhiana . . . v 45,000
5. Sanyukta Sadachar Samiti New Delln. . . . - 50,600 7 1,65000
6. Kendriya Nehru Smatak Parishad, Lucknow : . = 40,000 54410
7. All India Federation of Scheduled Castes/Tribes Back-
wards & Minoritics Employres Wellare }mp]n\rr-u
Aswociation (Regd), New Delhi. . . HBo,u00 - 72,000
8, Social Work & Research Centre, Tilonia, Ajmer. N - 10,000 .
TolaL : X . . . . . 380000 3,01 00 B0.020
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Dredging of Tapti River

9078. SHRI AHSAN JAFRI: Wil
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) whether the Tapti River 1
gelting filled up by 1lting;

tb) 1f thete any plan for dredging;

(c) 15 1t correct that the water of
Tapt1 18 becoming polluied due to
dicharge of dirlty water by Nipara-
gy Paper Mill any many memotai-
da are given by the peopl: of the
ulea, and

td) what steps are taken in this
regaird”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SIIKI
SURJEET SINGH BARNALA) (a)
and (b) There has been continued
t "letion and exwstance of sand bais
in the niver Tapty at ity mouth The
Covernment of Gujaragy has g plan of
¢ pital and maintenunce dredging ot
the mouth and the navigation channel
o' the river The State Government
I~ already procured dredging equip-
ment  andi  are negotiaing with
Inegper's Corporation of India for
tiking up the work

(¢y and (), The Government of
Madhya Pradesh has informed that
the effluent from Nepanagar Paper
Mtuils being discharged into the TaptL
River 15 causing pollution and thatl
there have been <ome representations
regarding this from the public to the
Madhya Prac~" G versn ont

A scheme has been prepared by the
Nepanagar Paper Mulls for setting up
a plant to ireat (he effluent before it
ic discharged into the river This has
started and the scheme 15 expecied to
be completed during 1980. It is pro-
posed {0 use the components of the
scheme completed 50 far to get some
jnterim relief even before completion
of the entire scheme.

APRIL 30, 1979
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Amount sanctioned for Non-formal
Education

79. SHRI SAUGATA ROY: Wil
the Minister of EDUCATION, SOCI-
AL WELFARE AND CULTUHE be
pleaczed to state:

(a) the total moncy sanctioned for
nun-formal education last year,

(b) how much was utihsed; and
(e¢) details thereof?

THE MINISTER OF EDUCATION,
SOCTAL WELFARE AND CULIURE
(DR PRATAP CHANDRA CHUN-
DER)- (a) Non-formal education pro-
pmrammes are taken up for children
in the age group 6—14 by State
Depuariments of Education Non-
form 1l education programmes are also
taken up for adults above lhis age
gioan No amouni was sanchioned by
the Mumstry of Educalion for child-
ren n the age group 6—14 The
Mimstry of Education released  an
amount of Rs 5437896300 during
1978-79 for Adult{ Education

(hy and (¢) The information s
huime collected an 1 would be latd on
the Table of the Sabha.

Programme of Dry Land Farming

490r0. SHRI VIJAY KUMAR N.
PATIL: Will the Mmister . AGRI-
CULTURE AND IRRIGATION be
pleu ed to state:

ta) whether the progress achieved
in dry land farming under Central
Sectors centrall sponsored schemes
has not been very sigmficant during
the Fifth Plan;

(b) if so, financial physical targets
fixed for Fifth Plan and actual achi-
evements physical and financial-state-
wise and year-wise for the last three
vears; and

(¢) whether Government would
consider setting up a Task Force to
review the programme of implemen-
tation during the Fifth Plan and
suggest suitable action programme
for the Sixth Plan?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
The 1esults of the ficld demonstia-
tions conducted under the Cenirilly
Sponsoied Scheme of integrated Diy-
land Agricultura] Development nave
1cvealed that 50 to 100 per cent in-
ciease 1n agricultural production 1s
conveniently possible with the adop-

tion of dryland farming technology,
which by no means can be considered
an msignificany achievement

(b) 24 pilot Projects imtiated dur-
g Fourth Five Year Plan were c.n-
tinued during the Fifth Plan Ac-
cording to the gudelines of the
scheme the tentative physical/financial
targets for each project during each
vear of the Fifth Plan for some of
the important programmes were iixed
as unier —

(Rs i lakhs)
Item - “Lmn ) Phhuacal I'mnnc-l:r

latget  Target

(Grant)

u) Arer conarvg Lndor inpats hee Hao 1 w2
fu) Sl e msev oo - o0 o am
(m) Land dev lopme nt = Ho 015
() Water huoy uns Moom 20 140
vy D omon vaten ' " 100 0 20
(w1 ) Constrocuon of wells inder Ahinm Tingation . 50 1w

Depending vvon the local condations,
artual tagets at each project are lined
by the conccined State Guvernment.,
cvely year

The Slate-wise, year-wire actual
physicar and financial acluevments (for
respeciive provects) under some of the
imporiant programmes lor the last
three vedars are given i1n Statement—I
laad on the Table of the Ilous.
|Placed in Labrary, See No LT-4385/
78]

(¢) The Govc nment of India have
already constilt ‘>d a Task Force in
Nevemher 1977 ‘o 1denlify the prob-
lems of the sem - 1d/rainfed areas and
suggest policy approach and strategy
for development of these areas and
to indicate priorities and programmes
for different agro-chmatic regions

gor1 st s fay welfoeor war efe
st fenf weft g7 a7 &7 9 7 fr

(r) % faesft § =31 FETORT ¥ I
¥IT AmT ara gy #, Wi

(=) war faredt gror w41y A
W’“tzr TY AW A FA FT AT
#ov T A o wvi % farae
gafas fri o & sy Freor g ?

rfe o fon woit (st wgooitw Feux
womn) () faesl & gl FEnEwI R MW A
oF w7 arer ¢ § fow § go forad o
gury fad 7 g 1

(=) faeelt gow graar w  fav faree
gwea ¥ ¥ giw 9 wreA 7@ grav o faenr

graen & e faemae o1 wrow A

| M FewTh T e & Twa ¥ feg g
foamor &1 W wpda
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Agricultural Labour under integrated
rural development programme

9082, SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
“tale:

(a) whether 1t has been suggested
to cover Agricultural Labour in the
Integrated Rural Development
Scheme;

(b) how far the Governmeiri think
it would help the Agricultural la-
bour, if so, details thercof;

(c) whether there is any major
comprehensive scheme for the wel-
fare and upliftment of the Agricul-
tural labour and for curbing their
exploilation; and

(d) if so, the facts thereoi®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATINN (SHRI
SURJIT SINGH BARNALA): (a)
The factual position is that the agri-
cultural labourers are already cover-
ed under the integrated Rural
Development Programmoe.

(b) to (d). The main objective of
the Integrated Rural Development
Programme is to generate additicnal
employment and raise the income level
of identified target groups. The agri-
cultural labourers comstitute an im-
portant section of the target groups
proposed t0 be benefited under the
programme, For jdentifying the
beneficiaries under the programme,
the State Governments have been
requested to adopt Antyodaya ap-
proach and select the poorest of the
beneficiaries first and formulate eco-
nomically viable development pro-
grammes for them. This has been
done with a view to preventing
utilisation of subsidy and other
assistance by the relatively
betteroff sections of the rural
areas. As the Agricultural la-
bourers belong to relatively poorer
sesctions of the society, they are likely
to be covered first under warious

APRIL 30, 1970
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schemes like gnimal husbandry, fishe-
ries poultry, rural industries, rural
artisans programmes etc, meant for
their benefit.

In addition fo the Integrated Rural
Development Programme, agricultura]
labourers are also gssisted under the
Small Farmerg Development Ageney
Programme. During the year 1977-
78, 9,719 agricultural labourers were
benefited under improved agriculture
i luding land development, 1,794
under minor irrigation, 32,210 under
dawry, 328 under poultry and 14,047
under other subsidiary occupations.

As regards schemeg for welfars and
uphttment of agricultyral labourcrs
and for curbing their exploitation,
atiempt; have been made through the
Mmmum Wages Act, 1948 to secure
payment of notified minimum Wages
to agricultural labourers. The
State Government Union Territories
huve been urged from time to time
to ensure stricter enforcement of
the minimum Wages Act by
strengthening the  administrative
sat up utilising the services of
the staff of other departments, like
Revenue, Agriculture etc., 1n addition
to those of labour Department, in-r
creasing the number of claims autho-
rities and by giving wide publicity to
the notified minimum wages.

Efforts are also being made to en-
courage crganisations of rural poor
and to ensure their effective partici-
pation at various levels. India has also
ratified 1.L.O. Convention No.141 and
State Governments/Union Territories
have been urged to take all adminis-
trative and legislative steps for the
promotion, on a voluntary basis, of
strong and independent organisations
of rural workers, The Nat'onal
labour Institute hag been organiging
rura] camos in various parts of tne
country to develop leadership skills,
and o educate rural workers about
various programmes of rural develop-
ment, the existing and legal and other
measures adopted for their benefits.
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Baweja Commitiee Report

§083. SHRI BALAK RAM- Will
the Minister of WORKS AND HOU-
SING AND SUPPLY AND REHA-
BILITATION be pleased to stale:

(a) whether 1t 1s a fact {hat
Baweja Committee on DDA has sub-
mitted its report to Government;

(b) if 30, when it will be laid on
the Table of the House; and

(c) the observations/recommenda-
tions made by the Committee in rte-
gard to the amount charged in cxcess
by DDA than the disposai cosi from
MIG Y¥lats 1n Mayapur), Prasad Nagar
Lawrence Road and Wazirpur?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The Report is not requirel to
be laid on the Table of the House.

(¢} The Recommendation No, 3.35
of the Commitee reads as under:—

“3.35—Ad-hocism in price fixation
should be avoided at all costs since
it erodes public confidence and
faith. The Authority should take
effective measures for reduction and
control of costs. There should be
a tighter control at the stage of

planning, designing and estimatien
of the buildings so that estimates
are realistic. There should be tight
technical control during execuiion
of works to keep the costs within
the estimates, Further, whenever,
there is a variation beyond 15% in
the final prices to be charged from
the allottees as compared with ori-
ginal estimates, the matter should be
thoroughly gone Into by the Auwho.
rity itself. The Committee feels
there iz a need for setting up a
separate Cell in the Authority to
«ontrol costs and effect cost reduc-
tion.”

Shortage of Postal Stamps in Deoria
and adjoining Districts of U.P,

9084, SHRI YADVENDRA DUTT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his attention has been
drawn to a news-item dated the 1st
Apri, 1878 that Deoria and adjoining
districts of U.P. are suffering from
acute shortage of postal stamps;

(b) is 1t a fact that this artificial
scarcity of postal stamps has been
crealed by the interested peison; In
collusion with the local staff and the
stamps are available in the black-
market at exorbitant prices; and

(¢) if so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAl) (a) Yes, Sir,

(b) and (c). Enquiries made so far
into the matter have revealed that
there has been ng blackmarketing of
the postal stamps. However, there
have been hecavy sales of stamps to
the authorised agnts, Sales through
authorised agenis have also been
brought down since. At present
there is no shortage of stamps at
Deoria.
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Waiving of Stampg Duty on Janata
and LIG Flats of DDA

9086, SHRI ANNASAHEB P.
SHINDE: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it is a fact thut the
stamp duty for the registration of
DDA Janata and LIG {lats has heen
waived by the Lt Governer, Union
Territory of Delhi on 23rd Septem-
ber, 1975;

(b) that the decision regarding the
waiving of transfer duty in resvect
of DDA Janata and LIG fiats has
been pending with Government sinee
then; and

(r) if so, the reasons for the dalav
in arriving at the decision to waive
the transfer duty in respect of the
DDA Janata and LIG flats even after
the lapse of three and a hall years?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HARILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c) In view of the heavy
financial jmplecation involved, the
matter needed to be koked into in
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depth in consultation with the bene--
ficiary local bodies and other con-
cerned authorities.

Grants for Collages affiliated Burdwan
University

9087. SHRI ROBIN SEN: Will the:
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be yplea-
sed to state:

(a) whether it is true that fwenty
five affiliated colleges under the
University of Burdwan, West Bengal
submitted development schemes un-
der the Fifth Plan to the Umversity
Grant- Commission;

(b) whether under  University
Grants Commission of Assistance, the
colleges are entitled to such ¢rants;
and

(¢) if so, what are the step: tuken
by the University Grants Commis-
sion to expedile such grant; tg the
twenty five colleges under Burdwan
University who submitted the deve-
lopment scheme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the University
Grants Commission, 39 colleges affiliat-
ed to the Burdwan University applied
to the Commission for development
assistance during the Fifth Plan.

(b) Yes, Sir, Colleges which {ulfil
the criteria laid down the Com-
mission are sanctioned development
grants,

(¢) The Commission has already ap-
proved the development proposals
submitteed by 28 colleges affiliated to
the Burdwan University. The propo-
sals of the remaining 13 colleges were
received too late for acceptance during
the Fifth Plan.
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Grant for Sanskrii High School
building at Begusarni

9089. SHRI A. K. ROY: Wiil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) whether a request for grant for
building of Sanskrit High School at
Begusarai in Bihar has been receiv-
ed;

(b) whether it is a fact that it is
a speclal type of institution doing
commendable work appreciated by
the Mirustry after inspection, and

(e) if so, steps taken on the grant
sought?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) to (e¢) Request has been
recened from the Institution for build-
ing grant and the Granis Committee
of the Ministry has agreed in princi-
ple to release grant up to Rs 50,000/-
to cover 50 per cent of the tolal ap-
provel expenditure, provided the
Institution 1s able to zive a fiim
evidence of their capacity to meet 50
pe1 cent of the estimated expenditure
of rupees one iakh on construction of
then  tuilding Their  reply is
awaned

Licente for Baby Milk Powder
Factory in Punjab

9090 SHRI BHAGAT RAM: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
considering to give a licence to Pun-
jah for a Baby Powder plant, and

(by whether 1t 1s bemng given in
private sector or public sector?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(h) A letter of intent has been issued
to the Punjab Dairy Development
Corporation (Public Sector) for ex-
pansion of Baby food manufacturing
capacity and a prooosal frem a Co-
operative sector unit for licence for
manufacture of baby food 1s under
consideration

Water Supply to Mayapuri, DDA,
Flat

9091. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
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iiven to Unstarred Question No. 807
rdated the 26th February, 1979 regard-
ing water supply at Higher Rates in
-certain DDA built eolonies and state:

(a) whether the water supplied by
D.D.A. to Mayapuri LIG/MIG flatg is
tubewell water and not Yamuna
water;

(b) if so, the reasons for charging
@MCD gnd what is the break-up of
‘25 paise per kilolitre upto 20 kilo-
Jitres and 50 paise per kilolitre be-
yond 20 kiloiitre;

{c) whether waler does not reach
the 2nd floor and the reservoir tanks
on the roofs, if so, the reasons for
levying the boosting charges;

(d) whether no boosting is requir-
ed for ground floor and 1st floor flats;
if so, the reasons for charging boost-
ing charges from these flats; and

(e) what ig the basis and different
headg taken into account in reaching
.at 30 paise per kilolitre?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Only tubeweil
water is supplied to the Mayupuri
flats (G-8 area) at present.

(b) The water from tubewell is
costlier than the MCD supply. How-
ever, when the residents welfara
agencies represented against the high
cost, the D.D.A. decided to give them
some relief and recover water charges
at the rate charged by the MCD plus
running and maintenance charges for
booster pumps @ 80 paise per Kkilo
litre. The MCD's rates are 25 paise
per kilclitre upto 20 kilolitres and
50 paise per kilolitre beyond 20 kilo-
litres.

(¢) No, Sir. However, during the
peak hours the pressure of water avai-
lable to the residents of the 2nd floor
is fomparatively low.

-(d) The reason; are as under:
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(i) The water supply scheme is
an jntegrated one covering all the
flats in all the floors;

(ii) Water tanks for all the
floors, for supply of water to WCs
eic, are located on the third storey
terrace.

(e) Rate of 30 paise per kilolitre
for boosting charges is based on the
actual expenditure incurred for run-
ning and maintaining this system.
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Central Team to prepare Master Pian
for Irrigation and Power in Andamans
and Nicobar Jslands

9093. SHRI R. V. SWAMINATHAN:
SHRI P. M, SAYEED:

Will the Mimister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a Central team set up
lo prepare s master plan for irri-
gation and power in the Andamans
and Nicobar lslands has -uggested
systematic exploration of the area
10 meet domestic angd irrigation needs
oi the Union Territory;

(b) if so, what are the other main
points of the report;

(¢) when was the report submit-
ted: and

(d) whether Government have ex-
amined the recommendations?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJEET
SINGH BARNALA): (a) to (d). A
Central Team wis set up by the De-
partment of Trrigation mn November,
1977, with Member {Floods), Central
Water Commis.ion, as Chairman, and
representatives of the Department of
Agriculture and the Central Electri-
.city Authorlty as Members, with a
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view to prepaie a master plan for pro-
viding multipurpose benefit; of irri-
gation, power and water supply inr the
Andaman and Nicobar lslands. 'This
Team submitted its reporl in Derember
1978. The Team has, inter-alia, rccom-
mended carrying out systematic explo-
ration of the area, for tapping under-
ground water for irrigation and drink-
ing water supply purposes.

The main recommendations nade
by the Team are given in {he aftached
statement.  Copies of the Repert of
the Team huve been forwarded to the
concerned Departments in the Govern-
meni of India as also 1 the Chief
Secretary and as also to the Chef
Secretary and Chief Commis iuner,
Andaman and  Nicobar Islands, for
faking necessary action.

Statement

Central Team to peepite fuster pinn
for irrigation «and power o Andiman
and Nicohar Is'and.

Conclusions ana 1ezommendation; of
the Central Team

1. In the Andaman and Nicobor Ts-
lands, cultivated areas are spread cver
38 1slands and the seélllements are
scattered far apart As auch it is
not possible to propare a Mastor Plan
consisting. of tho large numh:r of r-
rigation, hydro-powtr and waler sup-
ply schemeg which would be required
1o cover all the scatlered settlements.
Therefore the guidelines snd approach
for fulure planning of schemes have
been indicated in the report.

2. The land in the Andaman and
Nicobar Islans has bright prospects for
agriculture. The flat ai1cas are suit=
able for paddy and the upland areas
for plantation crops. However., fur-
ther deforestation, eithor for agrieul-
ture or plantationz, should be subject
to the overall resettlement policy of
the Government, and should be taken
up only on the basis of land capabili-
ty survey which should be got expedi-
ted.
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3. For long-termn water resources
-development, it 1s necessary to set up
a well-planned natwork of gauge and
discharge observation sites in order to
as-ess the water potential of the vari-
ous streams for drawing up {ulwe
schemes.

4. Groundwater to gupply the needs
of domestic water supply and livest-
ock is available 1a hmited quantitie .
However, enough data iz not available
and 1t 15 suggested that furtr sys=
tematic exploration be carried out icr
tapping underground water for -

gation and drink'ng  waler supply
purposes,
5. The cost of pwer  peneration

from mullipurpise project: investi-
gated by Central Water Comniission
is very high. The only promismng
project is Kalping Stase-I, which mn-
volves trans-basin Adiversion Ly Kalaia
TIver.

6. Excepi tor Kalpong Siage-lI in the
North Andaman [slands, the Umon
Territory Admiun tretion may have to
continue with their present mode of
power generatina by installing diesel
generating sets or coal hased power
plants. Howevar, when detaled
topographical maons of the islands me
available, further studies should 1e
carried out, along with deld recon-
naissance to explore the frasibility of
having more traxs basin schcmes on
the pattern of Kalpong Stage I for
hydre-power generation or mulli-
purpose benefits.

7. Although the Andaman and Wico-
bar Islands have an annual rainfall of
about 3000 mm spread over about
eight months of the year, the need
for irrigation is still felt to cover gaps
in the monsoon and to provide for a
third crop in the dry months of Janu-
ary to April, Third erop cf jrrigs-
tion (from storage reservoirs for mnul-
tipurpose projects for irngation and
hydropower generation) is not only
prohibitive in cost, but would tend
to raise the water-table and cause
water-logging. Hence, the cropping

pattern suggested for Islands is pad-
dy-paddy and pulses (or other dry
crop).

8. A- sufficient streamn flow 1+ not
available during monsoon months and
multipurpose storage schemes a‘e very
costly, it 18 recomriended that minor
surface water irrigation schemes with
low diversion .lruciie; acres streains
flowing througn the commund areus
should bLe considered.

9 Simultaneously, Tapping of
ground water shouid be considered as
an alternative to surface waler minor
irrigation schemes whery ground waler
i, available to arrive at the mo-t eco-
nomical schemes,

10. Minor irrigalin scheme prov.d-
ing for lifting surface waler from
nearby streams can also be prepand
for such streams as have sustained flow
1ill January-February. In  this waY,
instead of construcling expensive sto-
rage/diversion system-, water cun be
lifted from streams and led to nearhy
areas hy short lengih channels.

11, Drinking water supply :chemes
will have o be continved on the exist-
ing pateern ie. by tapping perennial
~prings and strcams: with storage for
firming up the supply during dry
months. In addition, provision for
drinking water supply should be 1n-
corporated in schemes for irrigation
and hydro-electric power generation.

12. The rehabilitation programme of
the Union Territory. Administration
should also take into coniideration the
sources and availability of drinking
and irrigation watler supply in various
areas before deciding on the location
of the settlements.

13. Ag there is hardly any organisa-
tion for irrigation development the
existing set-up needs to be strength-
ened by creating one Circle with two
divisions to investigate, plan and exe-
cute Irrigation schemes. Further
Strengthening would be necessary
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when Kalpong Siage-l1 project or
similar projects are taken up for exe-
cution.

Collapse of House in Hauz Kazi, Delhi

9094, SHRI K. A. RAJAN:
SHRI JYOTIRMOY BOSU:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it jg a fact that on
24th March, 1978 a house collapsed in
Hauz Kazi area of Delhi killing 9
persons and injuries to several others;

(b) if so, the particulars;

(cy whether 1t 15 a fact that this
Building was newly renovated;

(d) whether it i a fact that the
rosidents had  lodged complaints
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against the unauthorised tall struc-
ture 1n the area to the civil officials;

(e) if so, the details thereof;
(f) why no action taken; and

(g) persons responsible for not
taking any action?

Written Answers

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The details gre given in state-
ment ‘A’

(e) The Municipal Corporation
Delhi has no informativn on its re-
cords.

(d) to (f). Muwmcipal Corporation
Delhi has informed that it received
complaints in respect of buildings in
the area, listed in Statement ‘B, and
that neecessary action was taken under
the rules,

(g) Does not arive,

Statement ‘A’

1. Details of the Casualties removed fi 'm under the debris of the House that collapsed on 24-9-39
Hau: Qazi Area

- - -

Age Resudent of Kimarks

sl Name Father’s name

No.
1. Rinku Sh. Roshan Lal
2. Bina $h. Shii Kishan
3. Manju Sh. Shii Kishan
4- Rajju Devi, W/o Mangu Lal
5 Mava Ram Jain , Not known

. 6. Madhu Dfo Mangu Lal
4. Usha djo Mangu Tal
8. Asha, dfo Mangu Lal
9. Shukuntala, djo Mangu lLal

——

34 ws. 3511 Hawr Qann Rumoved 10 JLP.
Huspital and
declared dead.

12 Vs Do. Do.

g yis Do. Do,

45 Yrs 3456 Hauz Qazi Do.

Bo Yis 3513, Hauz Qazi Do.

12 Yrs 3456 Hauz Quzi Dao.

18 Yis Do. Do.

16 Yers Du. Do.

14 Yrs De. Do.
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1 2 3 4 5
2. Details of injured and admitied to J. P. Hospital
1. Surinder Kumar Raj Narain . 30 Yrs, 4581, Charkhe
Walan,
2. Phool Chand Ram Lotan . 20 Yis. Not known
4. Vijay Kumar Mangu Lal . 14 ¥rs. 3456, Hauz Qazi
4- Lachhu W/o Shri Kishan , 35 Yis. 3458, Hauz Qazi
5. Nanku Ram S/o Radhika Prasad. 20 Yrs, Not known
6. Munna S/o Sh. Ratti . 20 ¥Yms. Not known Discharged afier
first aid.
7. Anil Shri Bhagwan Dass 3 Yrs. 3456 Hauz Qazi
B8 Punam D/v Shri Bhaiya Lal , 12 Yis, 3459 Hauz Qazi Do.
Statement ‘B’ Reservation for Handicapped Child-
— . L ren in Public Schools
Sl. No. Pioperty No. 9095. SHRI S. R. REDDY: Will the
Minister of EDUCATION, SOCIAL
n 4224/VI and 3227/V1 WELFARE AND CULTURE be
pleased to stale:
2. 31308/V1
4267/V1 (a) whelher any recommendation
3 30 was made by the University Grants
4 32a7/V1 Commission that half the seats in
public schools 1n the country be res-
5 a381/V1 erved for the poor bul talented stu-
6. 3242/V1 dents;
”. 3370/V1 (b) whether any cnnsiderat:ion has
. also been made to the handicapped
8 3388/\'1 children also and, if so. the details
9. 3370/V1 in thi. regard; and
10 8564/V1 (c) the steps Government have
. 3370/ V1 taken or proposed to take in this
regard?
12. 4380/V1
13. 3232/VI THE MINISTER OF EDUCATION,
SOCIAL: WELFARE AND CULTURE
14 3523/V1 (DR PRATAP CHANDRA CHUN-
15. 3281 /V1 DER): (a) Yes, Sir. The University
Grants Commission recently adopted
16. 3433/V1 a note '‘Development of Higher Edu-
- 223/V1 cation in India—A Policy Frame'.
) 3223 In that note they have gtated that the
18. 3505/VI present system of public (and gimi-
lar) schools rup by private bodies,
19 8406-7/V1 charging high fees which restrict
0. 3404/V1 them to the children of the affluent,

B4 LS8,

ig inconsistent with an egalitarian
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soclety. There 13 a need for Gov-
ernment o establish many more
quality schoolg so that talented child-
ren from pooy families may be plac-
ed there, and also to require every
existing institution of this kind to
admit at least half of its students
from among the talented but econo-

handicapped students and to
giwve free studentships to them

(b) and (¢) Government of India
have nol 1ssucd any instructiong to
Publie Schools for reservation of seats
for Handicapped Childien or for giv-
ing any special consideration to such
children 1 the mattey of admission,
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Resolution passed m meeting of Cen-
tral Working Committee of All India
Association of 1P.0s, and A S P Os

9097 SHRI R K MAHALIGI wWill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it 15 a fact that the
Government or the P & T Board have
received the coples of the two reso-
lutions passed 1n a meeting of the
Central Working Committee of the
All India Association of IPOs and
ASPOs held at New Delht on 1lth
December, 1978, and

(b) 1f so, the demands made there-
in and the dction taken by the Gov-

ernment so far on each demand n the
resolution?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDLV SAI) (a) and (b) Yes,
Sir Two resolutiong passed by the
Central Working Committee of All
India Association of Inspectors and
Asstt Supermtendenty of Post Offices
on 1112 1978 were received by the
decpartment Resolution No 1 mamnly
concerns the enhancement of promo-
tional avenues in the cadre of Inspec-
tors of Post Offices Ordery were
1ssued, upgrading a number of posts
of Inspectors to the cadre of Asstt,
Supdts and at the same time reserv-
g all posts n Higher Selec-
tion Grade I1I for the officials
from General line The effect of
these orderg will be to increase the
promotional avenues of Inspectors to
the cadre of Asstt Supdis of Post
Officeg Higher Selection Grade I from
about 35 per cent to 44 per cent
while at the same time increasing the
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al avenues for genera) line
officials. item No, V of resolution I
ig regarding reservation of 100 per
cent of vacancies in Postmasters'
Service Group B for Inspectors, This
demand could not be accepted,

In resolution No, 2 it has been de-
manded that the selection to the
cadres of Postal Superintendents’ ser-
vice and Postmasters’ Service n
Group ‘B’ should be finauised before
the end of the year 1978 Slechions
have since been made to both these
cadres. ,
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Problems of Refugee in Jammu and
Kashmir

9099. DR. KARAN SINGH: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state;

(a) whether many problems of ref-
ugees in Jammu and Kashmir still
Téidain unsolved;

iy
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(b) whether the Government of

India has received numerocug repre.

sentations in this regard; and

(c) what action Government pro-
pose to take to ensure that these pro-
blems are finally sorted out during the
next financial year?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Government
have recelved representations in re-
gard to certain matlers pertuining to
displaced persons in Jammu and
Kashmir, which are represented to
be outstanding and those are under
examination with the State Govern-
ment,

Allotment of plots by D.D.A.
without auction

8100. SHRI RAMJI LAL SUMAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of plots of various
types like residential, commercial, in-
dustrial, institutional etc. allotted by
the DDA without auction or allotted
out of turn to the persons registered
with DDA, since February, 1878; and

(b) the area of the plot, the cost
at which allotted, the name of the
allottee and the authority who ap=
proved thig allotment in respect of
plots 8s in part (a)?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Information
is being collected and will be laid
on the Table of the Sabha,
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Telephone Direciory iIn Tamiy

9101, SHRI R. KOLANTHAIVELU:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

' (a) whether there is any proposal
#o bring out a telephone Directory in
Tamil and Division-wise;

(b, whether any such issues have

come out,
(c) if not, why not; and

(d) whether there are Dircctories
in other Regional languages?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAll  (a) The ewusling
policy envisages the printing of Tele-
phone Diurectory mn 5 Regional Langu-
age when the demand for the same
ig 15 per cent of the total 1equire-
ment AS 5000 gy Lhere 1s sufficient
demand in any Division Tamu} Dirvec-

tory for that Division will he taken
up.

(L) No, Su

{¢) There ig inadequate demand

from the {eleph e subscribers

(d) Yes, Sir Telephone Directories
are being printed o two other Re-
gional languages, 1e. Gujarati and
Punjubi

B.M.S, Service to Sahyadri Express

9102. SHRI RAJARAM SHANKAR-
RAO MANE Wil the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether RM.S. service will be
made available to Sahyadri Express
running from Kolhapur to Bombay;
and

(b) it so, from what date?

APRIL 30, 1979
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI). (a) and (b) RMS
Service already existg in Sahyadri

Express (SCR: Train No, 311/812)
from 15-7-T7.
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Express cost on incomplete medinm
and majop Irrigation Projects due to
Price Escalation

9104. SHRI BALASAHEE VIKHE
PATIL: Will thé Minister of AGRI-
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CULTURE AND IRRIGATION be
pleased to state:

(a) the details of the incomplete
medium and major irrigation projects
in hand during the last five years
and ten years;

(b) the excesg cost which the Gov-
ernment wil] have to incur in respect
of each project ag a result of price es~
calation because of delay in comple-
tion of these projects; and

(c) whether lack of funds in the
plan is responsible for the delay in
the completion of projects; if so, de-
tails thereof?

'THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGIH BARNALA):
(a) to (¢). The information is being
collected and will be laid on the
Table of the House.
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Lifting of Rice from Mills in Punjab

9106. SHRI M. RAMGOPAL
REDDY:

SHRI BHAGAT RAM:;

Will the Minister of AGRICUL-,
TURE AND IRRIGATION be pleased
to state:

(a) whether Food Corporation of
India has failed to lift rice from the
Mills in Punjab; and

(b) if so, the reasons therefa ?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA):
(a) and (b), No, Sir. In Punjab
rice is procured through levy on mil-
lers/dealers. This levy rice i3 deli-
vered to the Fooq Corporation of
India by the rice millers, Ag on
21-4-79 the Food Corporation of ladia
has taken over a quantity of 16.01
lakh tonnes of rice from the millers
in the State, as against 13.17 lakh
tonnes of levy rice due from them.

The millers in Punjab have made
voluntary offers of rice slocks over
and above their levy share to the
FCI. However, due {o shortage of
covered storage space in the State,
the FCI have not been able to accept
the additional quantities offered by
the millers. The State Government,
who were requested to make addi-
tional vacant storage gpace available
to the FCI, have agreed to place at
the disposal of the Corporalion one
lakh tonneg of empty storage accom-
modation immediately and another
one lakh tonnes after some time, With
the availability of this additional
storage accommodation, it iz hoped
that there will bg no difficulty iIn
accepting voluntary offers of rice
made by the millees. -, }
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Alleged Irrigularities in purchases by
LLT. Kanpur

9108. SHRI MANOHAR LAL:
Will the Mimster of EDUCATION,

SOCIAL WELFARE AND CULIURE
be pleased to state:

(a) whether in I1LT. Kanpur some
caseg of Iirregularities in purchase,
have come to notice in which it is re-
ported that orders haove becen placed
and payments made to certain firms,
but which in actual practice do not
exist; '

(b) whether enquiries in ithat be-
half have revealed that the firms do
not exist and even then over.pay-
ments have been written off;

(cy §f so, full details of the orders
placed, value of orders and names of
the firms etc. on which orders placed;
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(d) the persons responsible fer
these irregularities; and

(e) action proposed to be taken fn
the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE ANp CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) to (e). Requsite infor-
mation 15 being collected ang will be
laxd om the Table of the House in due
course

Developmeni of Kashmir Valley for
Siberian Birdg

9109, SHRI NATVERLAL E. PAR-
MAR Wll the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether thousands of birds
migrate to Kashmur Valley during
winter from Siberia and other far-
flung areas, and

(b) steps Government propose {0

develop this fascinating valley for
the winged flock?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA):
(a). Yes, Sir,

(bY The Government of Jammu and
Kashmir have stated that they are
making all possible efforts to protect
water birdg and thejr habitat.
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Provision of Tele Communication
Services in Distriet Headguartery

9110 SHRI M V CHANDRASHE.
KHARA MURTHY

SHRI P M SAYEED

Will the Minster of COMMUNI
TATIONS be pleased to state

(«) whether the Ministry 15 work-
ing out a programme under which
all the 395 distriet headquarters
would be provided with high grade
telecommunications  services wathin
the current and next year,

(b) if so how far this 1s true, and

(c) whatl 15 the progtess made 1n
regard to the communication through
satellites?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD
BUKHDEV SAI) (a) and (b} No
®ir However, all the 395 district
headquarters would be covered with
reliable telecommunication services
within the current Plan period

(c) In the first insiance Leh, Aizawl
Port Blair, Car Nicobar and Laksh-
dweep Islands are being connected to
the gateway stamong at Delhi and
Madras through the INTELSAT—
Indian Ocean Satelhte and the com-
munication facikties would be avail-
wmble progresmvely dunng 1979-80
and 1080-81 Further 22 stations
would be added in future and all the
29, static stationg in addition to mix
transportable stations would woik
with the Indian Domestic Satellile
proposed fo be launched during 1881-
a2
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Construction of Departmental Pool
Resedential accommodation at Trichnr

8112 SHRI VAYALAR RAVI will
the Minuster of WORKS AND HOUS-
ING AND SUPPLY AND REHABRBILI.
TATION be pleased to be state

(a) whether accountant general
approached the Mimstry of Works
and Housung for the construction of
any departmental pool res dential
accommodation at Trichur and

(t) 1f <0 reaction of the Mimetry?

THE MINISTEFR OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHI) (a) No Sir

(b) TIhe question does not arise
Availlability of DMS Miik n Della

9113 SHRI L L KAPOOR Wil tie
Mmister  of AGRICULTUR. AND
IRRIGATION be pleased t» slate

() whcther Milk Booths ‘without
tokens’ run by Dellh1 Milk Scl eme
run m Golc Market Area New Delm
are having long queues as e mulk
15 sold out within half an hour of
opcring time of booths,

(b) whether proclaimed aicquacy
or ovaillabiity of milk was cunly to
projcct 1image of Delhn Milk Scheme
ag well admmistered unit < as fo
covel up 1ts mal functiomng,

(v) whether the so-calleq ‘opera-
tion floods’ have turned nt; a hig
hoax perpetrated on .he pecple of
Delhi and Calcutta, and

(d) steps Government are takmng
to improve the functioming of Delhi
Milk Scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA); (a)
& (b) Owing to reduced throughout
during renovation peried, DMS 1s not
in g position to meey the full require~
ment of customers This 18 however,
a temporary phenomenon and the
supply positon of mulkk by DMS.
will improve considerably after the
renovation work 1 completed,

Wnite), Answers 178

The tokens were removed in order
to mmprove the working of DM S and
not to cover up any shortcomings.

(c) No, Sir The Operation Flood
Project with the assistance from
WFP was launched ;n July 1970
aimed gt the improvement of rulk
marketing by cnabling the publec
sector damies to obtain a command-
mg shai, of the markel, in the four
metiopolitan cities of Bombay, Cal-
cutta Delm and Madras The pre-
sent installed capacity of the two
daiies 1n Delhy 1, to handle 7 lakh
litres of milk par day and the avail.
akility has increased from 263 lakh
htres per day 1in the pre-project
period to 570 lakh litres per day
The present installed capacity of the
dary 1n Calcutta 15 to handle 7 lakh
litres of milk per day and the avail-
ability has incieased from 15 lakh
Iitres to 2 21 lakh ltres per day With

the commissioning of the Mother
Dairy Calcutta the avalability ol
muk will impiove shoaity The

Operation Flood 11 progiamiue €n-
visages furlher expansion of milk
handling capacities 1n thece two
metropolitan cities

(d) Keeping 1n view the long-icrm
objectives to ensure efflcient hanaling
of processed milk by the DMS, Cen-
iral Dawry complex of DMS 1s, at
present under extensive renovation
During the period of renovation of
the plants and machinery at Central
Dairy 1t will not be possible for DMS
to mamntain its regular throughout and
consequently there ;s some shortage
in the daily supply of mulk by DMS,
This situation 15, however, temporary
and milk supply will ymprove after
the renovation work 1s over DBesides
the renovation of the plant and equip.
ment of the Central Dairy complex
of the DMS a number of steps eg.
rationalisation of purchase proce-
dures, ntroduction of new account=
ing system etc have also been taken
which are amed gt improving the
working of the DMS.
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Inflated Telepbone Bills due to Defec-
tive Meter in Automatic Exchange

9114 SHRI BALWANT SINGH
RAMOOWALIA: Will the Minmster
of COMMUNICATIONS be pleased
to state.

(8) whether the telephone owners
are peiturbed and agitated on the
over charging of bills due to faulty
systems of metas 1 all the auto-
matic exchanges in the country,

(b) whether some customers re-
ceive inflated bills to the order of two
times of their actual use of telephone
calls; and

(c) the remedies available to the
customer to get justice 1n coriecting
the wrong bills?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI)‘ (a) About one per
cent of the subscriber of all the tele-
phone users in the country complain
about wrong biling consequent upon
excess local calls registered by the
meter

(b) Yes, Sir
isolated cases

There may be some

(c) When abnormality in register-
ing the calls 35 brought to notice, the
meter and allied equipment a1e check.
ed Rebote 15 allowed in cases where
the excess metering 1s established.

Purchase of Paddy at Higher Price by
Kerala Government

9115 SHRI DAJIBA DESAI' Wll
the Minister of AGRICULTURE AND
IRRIGATION be pleascd to state

(a) whether it is a fact that the
Kerala Government is purchasing
paddy in the open market at a price
higher than the price fixed by tihe
APC,; and
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(b) whether the Central Govern-
ment has objected to the payment of
higher price for paddy and jowar by
any other State Government?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
The Government of Kerala, for giving
a modest Incentive to cultavators
sanctioned purchase of a Iimited quan-
tity of paddy on a selective basis at
a price of Rs. 120/- per qu.ntal for
Virippu season 1978 Thi  scheme
was extended by them for the Munda-
kan and Puncha Seasons of 1978-78

(b) The Central Government have
no objection to the payment of high-
er price for paddy and jowar by any
State Government provided the grains
are consumed withun th: State In
case of contribution to Central Pool,
the Government of India will pur-
chage the grans at the prices fixed
by the Central Givernment
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Amount to Orgamsations for Adult
Education

9117 DR BAPU KALDATE Wil
the Minuster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) total amount so far distributed
for adult education,

(b) the names of orgerusations
which have received more than
Rs 25,000/-,

(c) whether any orgamsation has
been given over Rs 100,000/-, and

(d) the reasons for providing such
& huge amount?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (d) Under the Scheme
of Assistance to Voluntary Agencies
working mn the field of Adult Educa-
%on, project proposals of voluntary

involing a total grant of Rs
crores have besn  approved.
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Aganst this an amount of R 158
crores has actually been disbursed.

A complete list of voluntary agen-
cies whose project proposals have
been approved during 1978-79 1s given
in the statement laid on the Takue of
the House [Placed in Labrary See
No LT 4387|79] The statement
also gives amount of grant approved
for each project and the number of
centres The Min'stry normally does
not approve projects of les, than 30
centres a- they are not admiaistrati-
vely viable  According to the ap-
proved pattern the grant for each pro-
ject of 30 centres 1s Rs 49,500;-

Organisations having experience in
the field of Adult Education are ap-
proved bigger project, depending on
the recommendations of the State
Governments  All projects of more
than bD centres are cntitled for a
gran{ of more than Rs 1 lakh The
statement includes voluntarv agen-
cies for which projects of more than
60 centres have been approved

Central Government Buildings in
Bangalore

9118 SHRI A R BADRI NARA.
YAN Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) the number of Central Govern-

ment buwldings located in Bangalore
and the total cost thereof,

(b) the amount allotted for the
repawrs of these buldings, and

(c) whether the Government are
aware that mnnumerable Central Gov-
ernment buillding= 1n  Bangalore are
in an utter state of disrepair?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
ATION (SHRI SIKAN-

DAR BAKHT) (a) and (b) In so far
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asthe CPWD 15 concerned, the
required information is as under —

No of houses Capital  Amount
cust allotted
during
1977 78
for
1L pans
(ligures
L1
1978 79
not
vel
n ulable )
(Ruptes 1n lakhs)
945 reudenudd quaters
and Hastel do bo 2.7
20 non rosdential
buldings . 10 50 t 72
(¢) No Sir

Holiday Homes for Government em-
ployees 1n States

8119 SHRI K MALLANNA,

SHRIMATI MOHSINA
KIDWAI

Will the Ministe; of WORKS AND

HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) whether there 1s any proposal
under the consideration of Govern=
ment for setting up holiday homes
for the Cecntial Goveinment Em-
ployecs at least in each State, and

(b) if s0, the details thereof”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT) (a) and (b) At pre-
sent, there 1s no proposal to set up
hoh:iny homes for Central Government
employees 1n each State, However, on
the recommendations of the Joint
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Consultative Machinery the Govern.
ment have decided to set up holiday
homes at the following four places: —

(1) Mussoorie in Uttar Pradesh

(n) Karla/Mahabaleshwar, in
Maharashtia

(m) Madras, in Tamil Nadu
(1v) Digha, in West Bengal

The holiday homcs at Mussoorie and
Karla have been declared open with
effect fiom 15th Ap1il, 1979 The holi-
day homcs at Mudias ang Digha wiil
be <et up after the necessary arrange-
menis have bcen finalised

Assignment of (ompiling Enghish-Hindi
Dictionary

9120 SHR] BAPUSAHFB PARULE-
KAR will the Minister of EDUCAL
TION SOCIAL WELFARE AND
CULTURE b pleased to state

(a) whether Government  have
assigned 4 new Job to a retued 1CS,
ofhicer of compihng Enghish-Hind: dic-
tionary,

(b) if so the name of such oficcr
and the total amount to be spent on
the job of compiling such a dictionary;
and

(c) need felt by Government for
the job compthng such  dichionary®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) The Government
has not assigned any project of bilin.
gual dictionaries to any ExICS,
Officer However, under the scheme of
publication of popular books m Hindi
in collaboration with private publish«
ers M/s Oxford and IBH Publishing
Co have entrusted this work to Shri
R, P Nak, ICS, formerly Secrettary,

Language,

Department of Offical
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Under the agreement, the compilation
is the sole responsibiity of the pub.
Lishers

The entire cost on compilation and
production of English-Hmd: ang Hindi-
English dictionaries 1s to be borne
by the publishers who has estimated
it at Rs 2,28000 for ten thousand
copies each,

(¢) The production of bi-lingual
dictionaries was taken up on the
recommendations of the Kendriya
Hindi Samia
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Setting wp of Nalional Musenm af
Red Fort
9122 PROF SAMAR GUHA:

Whll the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to slate

(a) whether demands have been
made for setting up a National Mu-
geum at New Delli Req Fort for
preservation and public display of
materials connected with the history
of revolutionary activilies;

(b) whether Red Forl was used as
the Heaquarters of 1857 Revolution
and Netapp Subhash Chandra Bose,
m course of Azad Hind Revolution
also highlighteq it as the target for
raising first flag of Indian freedom;

(¢) whether historical materials
connected with 1857 Revolution,
Maharashtra Revolutionaries under
Savarkar, Bengal Revolutionaries
under Sn Arabindo, Gadar Party of
Punjab, Rashbehar; Bose's activities,
in North India during first World
‘War, Sarday Bhagat Singh, Surya
Sen and Azag Hind Fauz ete. should
be collected and kept in the National
Museum of Indian Revolution at Red
Fort; and

(d) whether the Government pro-
pose to constitute a Committee for

this purpose?
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THE MINISTER OF EDUCATION,
S0OCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN.
DER): (a) Yes, Sir, A resolution to
this effect was passed by the Netan
SBubash Revolutienary Socialist Forum
on 21.1-1978,

(b) The Red Fort was used as one
of the centres of antt British uprising
of 1857 and Netan Subhash Chandra
Bose in the cour<e of Azad Hind Re-
volution, wanted to hoist the flag of
Indian fieedom here

(c) and (d) The Red Fort 1s a4
monument of national 1mportance
under the Ancuent Monuments and
Archaeological Sites and Remain,, Act,
1858 and 1ts uce for setting up of a
National Museum.cum Library for
independence movement will not be
in consonante with the archaeological
and historical value of the monument

Memorandum signed by Indo-U.SSR
for Cheaper Building Material

9123 SHRI M RAM GOPAL
REDDY Wil the Miruste: of WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION be pleased
to state

(a) whether a memorandum has
been signed between India and

USSR on developing cheaper bwld-
ing materal, and

(b) if so, the detailg thereof?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHRI
SIKANDAR BAKHT) (a) and (b)
A memorandum of discussion was
gigned for exchange of iInformation and
experience about development of
building matenals using local mate.
rinls and industrial and agricultural
waste for low cost housing

In the first instance  co-Ooperation
ofily 1n exchange of information on low
cost building materials 15 envisaged

APRIL 30, 1879
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Adminisiratien of Wakis

9124 SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleaseq {o
state

(a) whether Government proposs
to overhaul the admumstration of
Wakfs, and

(b) if so, the reasons therefor?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION (SHRI
SIKANDAR BAKHT) (a) and (b).
A Committee, known as the Wakf
Inguiry Coemmttee to examine all
aspccts of the administration of wakt
propertie, and to recommend suitable
measures for the proper supeivision,
management and control of such pro-
perties, was appomted in December
1970 in pursuance of an assuiance
given 1n the Rajya Sabha The Com.
muttee has since submitted 1t< reports.
The Commuttec has, with a view to
cecuring the better administration of
wak{s at all levels made -everal
1ecommendations  The sald recome
mendations are under the considera-
tion of the Government

Premature collapse of Chambal
Bridge

9125 SHRI SHAMBHU NATH
CHATURVEDI Will the Mimster of
WORKS AND HOUSING AND SUP.
PLY AND REHABILITATION be
pleased to refer to the reply given to
Unstarred Question No 1424 on the
29th November 1978 and state

(a) at what stage the mortar used
mn pier No 17 gubjected to chemcal
test and analysis, that 15, when the
complaint of pilferage of cement
was reported by Shn Upadhyay before
or after the collapse of the pier,

(b) the actual dates on which the
sample was taken and the report re—
ceived;
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{(c) the name of the sgency by
which the test was conducted and
::Dyofthdrrenonmwbamoduc.

(d) what has been the result of the
examination carried on with the
Ministry of Works and Housing re-
garding the fixation of responsibility
for the pre-mature collapse of the
bridge as stated in reply to part (c)
of the gquestian;

(e) does Shri Upadhyay still conti-
nue under suspension after lapse of
18 years; and

(f) if so, how long this is likely 1o
continue?

THE MINISTER OF WORKS
AND HOUSING AND SUFPLY
AND REHABILITATION , (SHRI
SIKANDAR BAKHT): (a) The mor-
tar used in pier No. 17 was subjected
to chemical test in April 1859, ie,
immediately after receipt of the com-
plaint of Shri Upadhyay.

(b) The samples were taken during
the Chief Technical Examiner's site
inspection on 10th and 11th March,
1958. The report of chemical analysis
was received by the Chief Technical
Examiner on 23rd May, 1959.

(c) The test was conducicd by
Government Test House, Alipore,
Calcutta. Copies of the reports are
laid on the Table of the House,
[Placed in Library. See No.- LT-
4388/79].

(d) The question of fixation of res.
ponsibility for premature collapse of
the bridge has been examined and it
was found that responsibility cannot
be fixed on any officer of the CPFWD,

(e) and (f) Shri Upadhyay is still
under suspension. However, since he
has been under suspension for a long
time, it has been decided to revoke the
order of suspension without prejudice
to the departmental proceedings pend-
ing ageinst him, Since the matter is
subjudice, an application has been
moved by Government in the appro-
priste court of law in March, 1978

stating that since the litigation has -
taken a long time, the Government
has decided to revoke the order of
suspension without prejudice to  the
defence taken by the defendant as for
the validity of the suspension order
and in the two pending departmental
proceedings against him, Orders of the
court gre awaited.
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Requisitioning of land in village
Nangil Raya

9127. SHRI BALAK RAM: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state;

(a), whether 9.88 acres of lang of
village Nangal Raya, New Delhi was -
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derequisitioned by the Collector of
Delhi, formal possession of which was
then given to the owners on 20th
January, 1975;

(b) whether nothing in cash or
kind was paid to the poor lJandowners
in lieu of use of their land by the
Government for more than three
decades; 1f so, the reasons therefor;

(c) whether goop after the de-
requisition of the said land, fhe Col-
lector (Palam Circle) New Delhi had
initiated and then 35 bighas 14 bis-
was out of the said land was acquired
mde Award No 8,1977|78 in July,
1977, if so, the reasons therefar; and

(d) whether this land was shown
green belt in Zona; Plan of Delhi
Master Plan gnd after acquisition was
changed nfo/declared  as recidential-
cum-commercial land, if so, the rea-
sons therefor?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND  REHAERILITATION (SHRIT
SIKANDAR BAKHT) (a) $83 acres
ol tand was rerquysitioned on 11th June
1943 oul of which 169 acrc: were de.
yequisitioned on 17th October, 1372 and
the balance on 20th January, 1975,

(b) Reni has« bren paid to the
owners up to 10th June 1946, at the
rale of R« 10580 P per annum. Sub-
sequent amount at the same rate has
been offered, but has not becn accep-
ted by the owners

(c) Land, meacuring 35 bighas 14
biswas, was acquired on 16th July,
1977 a= the -ame was needed lor a
public pwpose, viz, ‘Planned Develop-
ment of Delhy’, Notifications under
Sections 4 and 6 of the Land Acquisi.
tion Aect were issued on 13th Novem.
ber 1959 and 6th January, 1069 respec-
tively,

(d) The Delhi Development Autho-
rity hags reported that the land usec for
the land in question as per Master
Plan for Delhi is partly ‘green’ and
partly ‘Industrial’, and that the same
has not yet been changed.

APRIL 30, 1979
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Charge of House Tax by Delhi
Municipal Corporation

9128 SHRI AMAR ROYPRADHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
REIIABILITATION be pleased to
state

(a) whether Government are aware
that the Delhi Municipal Corparation
charges house tax even from those
house-owners whose houses are gelf-
occupied for the past four or five years
and who find it difficult even to re-
pair their houses as they dg not
derive any income from their houses;

(b) if so, whether Government pro-
pose to direct the Delhi Municipal
Corporation to exempt such self.
occupied house owners especially
those self-occupicd house owners
whose houses were built more than
20 years ago in Delh, from the pay-
ment of house tax; and

(c) if not, what are the reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) and (¢) The MCD levies pro-
perty tax in accordance with the pro-
visions of Delhi Municipal Corpora-
tion Act, 1957, which does not pro-
vide for exemplion in the case of
properties mentioned in part (b)
of this question. However, proper-
ties, the rateable value of which does
not exceed Rs. 100, are exempt from
the levy of this tax.
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Major and Medium Irrigation and

Flood Control Projects considered by

Committee on Irrigation and Filood
Control

9120 SHRI MADHARVRAO SCIN-
DIA Will the Minister of AGRICUL~
TULRE AND IRRIGATION be pleased
to state

(a) details of the 53 major and
medium Irmgation and flood control
projects considered by the Advisory
Committee on Trrigation ang Flood
Control during the year 1978-79,

(b) whether all the projecty have

been included in the next plan period,
and

(e) 1f so total allocation thereof?

TIIE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJEET
SINGH BARNALA) (a) 45 major and
medium irngation and flood control
projecls were considered by the Advi-
sory Comrmuttee on Irrgatiga Flood
Control and Multipurpose Projects
during the year 1878-78 A state-
ment showing the detlails of these
projecis 1s enclosed

(b) and (¢) The Five Year Plan
1978-8% has not yet been finalised

Seatement

Detads of the Mayor and Medum Irngation end Flood Control Projects convidered by the Adoriory
Com mittee on Irrigation Flood Control and Mults Purpose Projects during thr year 1978-79

8§ No Name of Praject

— e =

1 Magor Irrgatson Schemes

1 Bansagar & .
2 New Okhla Barrage
3 Arpa

4 Mah Baj) Sagar

Il Medwum Irrigation Schemes
Pahumara

Pupah1 .
Bilas1 Reservoir

Mattr .

< o

o o~

g Venue II

10 Revised Estimated of Phopal
11 Maskinala

12 Upper Mullaman

13 Khamhar Pakut

14 Chonghs Reservoir

State Estimated cost
(Rs lakbs)
Madhya Pradesh A 9181 00
Uttar Pradesh 2537 oo
Madhya Pradesh 3213 00
Guyarat, Unut—I 6733 25
Rajasthan Umt—II 8501 50
Asam 500 00
Assam 18g 48
Biha: . 146 98
Guyjarat 188 44
Gujarat 924 77
Gujarat j10 oo
Karnataka 314 oo
Karnataka 928 oo
Madhya Pradesh 160 oo
Madhya Pradesh a5 74
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3, No. Name of Project State Estimated cost

" - - (Ra. lakhe)
15 Mrhgaon Tola Tank . Madhya Pradesh 138 og
16 Vadale . « Maharashtra . 930 11
17 Kalimautola Tank . . Maharashua . 124" 454
18 Moma . . . . . . Maharashira . 221 56
19 kanghan . . . . Onsa . . 744 B1
20 Second Revised Estimate of Sukla . Assam 490 00
21 Ige-Phey . . . Jamniu and Kashmir 595 00
22, Tral Laft N . - Jamniu and Kashmur 612 8}
23 RgpuraLaft ., ., . . Jammu and Kashmir 213 00
24 Lower Mulla Man . . Kamataka 836 6o
25 Sakalda Tank . Madhya Pradesh 166 53
26. Revised Esuman of Bila . . Madhya Pradesh g11 11
27. Revised Estimatc of Dudhawa Tank Madhya Pradesh 430 77
28, Mauyan Tank . . . + Madhya Pridesh 489 37
29. Khumarn Nala P + Maharashtra B1 17
g0 Harabangi . . . . Onsa . 4909 94
g1. Gumt N . . Tnpura . 588 oo
32. Dudhi Raver , ., ., . . Madhya Pradesh , 285 59
gg Choral River , . . Madhya Pradesh 996 76
34 Chikutra . .  Maharashtra - 428 49
g5. Kalu . . & . Maharashtra 276 26
36 Kasan . : . Maharashhia . 615 18
37 Kadu . Mabarmshtra 347 30
98 Madduvalasa Rescrvou | Andhra Piadesh B45 87

111 Flood Control Propect:
39 Mokcmesh Tal Dramnage Phase 11 . Bihar 202 75
40 Narayanpur Protection . Bihar 269 Bz
il RﬂEg::ll‘I.m& mﬁ dB::]:tﬁom Delhy . . 1877 oo
42 Jamuna Basmin Dramage . 5 . West Bengal s 538 0o
43- Hulwana Diversion . . . Uttar Pradesh . 1515 00

Dranage and Flood Plan for New Okhla

Industrial Development Area . Uttar Pradesh 1004* 60
Protection Works for Kosi Flood
ments and Afflux Bunds . . . Bibar . . . 805" 15




197  Writhin Answers VAISAKHA 10, 1901 (SAKA) Written Answers 198

Parties/Organisations being helped
by F.CI in loans to
cbhstruct Warehouses

8130 SHRI 8§ S LAL Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(@) whether it is a fact that under
the guarantee scheme some private
parties and grgamsations are being
helped by Food Corporation of India
1n securing loans from banks and other
finaneial institutions, to construct
warehouses;

(b) 1if 50, the number of parties/
arganisations so 1involved and 1n
which States:

(e) the quantum of financial help
sought anq the nature of FC 1% role
in securing it for the parties, and

(d) whether the required capacity
of warehouses will be achieved be-
fore the onset of the monsoon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) Yes Sir

(b) A total number of 541 parties
are involved in the States of Assam,
Bihar, West Bengal NEF Region,
Onssa, Haryana, Punjab, Rajasthan,
Uttar Pradesh, Kerala, Karnataka,
Tamil Nadu, Gujarat, Madhva Pra-
desh, and Maharashtra

(¢) The quantum of financial help
sought 1s based on a unt of 5000
tonnes godown which 18 estimated to
cost Rs 8 lakhs 75 per cent of the
tolal cost of construction can be
avatled of by the parties by way of
loan After inspection and negota-
tion an agreement 1s signed between
the party and the FCI agreeing to
take over capacity constructed
Based on this agreement the party is
able to obtain loans from the banks
The loan bears a concessional rate
of interest as Agricultural Refinance
Development Corporation (ARDC)
refinancing is available

(d) Majority of the contracted
capacity 1s likely to be delivered be-
fore the on-set of the monsoon How-
ever, some parties may not be able
to complete thewr construction 1m
time

Losses by Irrigation Projects

9131 SHRI JANARDHANA POO-
JARY Wil the Mimster of
AGRICULTURE AND IRRIGATION
be pleased to state

(a) the losses incurred bv the van-
ous urrigation projects during the last
three years and

(b) the reasons for these losses®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
The losses on commercial and non-
commercial  irmgation works amd
multi-purpose river valley projects wn
1976-77 1s reported to Le Rs 244 24
crores The State-wise break-up is
given 1n the attached siatement Losses
ineurred by the various irrigation pro-
jects during 1977-78 and 1978-79 are
not available The water rates are
fixed by the Stales, the revenues are
colleced and the accounts maintained
by them

(b) The water rates at presenmt
being charged by the States are low
and are not adequate to meet the total
working expenses and interest
charges.
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Statement

State-wnse break-up of losses on Gommercia! and Non-Comunsrcial Irmgatwon Worky and Multi-Purpose
Ruer Valley Projacts m 1976-77.

(Rs. crores)

Losses on  Imigattion Woiks 1 1976-77

8. Ne Nane of State
Frrigation [riigation Total
Commercial Non-Commet caal
1 Aundhra Pradesh . . . 31 47 e 31 47
2 Asam . . . . e o 28 o 2B
4  Fiba . . . . 10425 . 10°25
t. Gujarat . . ) . 22+01 . 22 o1
i Hayana . . . 14 33 0 4b 14 79
6. Himachal Pradesh . .
7 Jammu and Kashnur . . 0-go 042 1 3.
8. Kamataka . . . . . 19 o 0 92 20 00
9. Kerala : . § . = 330 . 3 30
10 Madhya Pradesh . . . 1598 . 15 ob
11. Maharashtra . . . - 22-76 e 22 U
12, Mampur . . . . ' .
13. Meghalaya . . : . . - o =
14. Nagaland ) . . . -
15. Orissa . . . . . 6-10 215 8 25
16, Punjab : . . . . 755 s 7 55
17. Rajasthan . . . . . 15'49 2 98 18 47
18, wikkim . . . . . N “ NA.
19. Tarml Nadu . . . . 8 8g g 78 10 61
20 Trpura . . . - . 0 22 0 22
g1. Uttar Pradesh . . . 40°36 0 02% 40 34
2z West Bengal . . . . 16 64 s 16 64
TotaL StaTis . 235405 g 19 244 24

*[ndicates profit.
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Restructuring the Cadres in CPWD

8135 SHR] MANORANJAN BHAK-
TA Wil the Miuster of WORKS
AND HOUSING AND SUFPLY AND
REHABILITATION be pleased to
state

(a) whether there 15 any proposal
of restructuring the cadrey in CFWD,
if so, what are the details and guding
principles and target date of its im-
plementation:

(b) whethey Government has en-
hanced the planming allowance of
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gradute Junior Engineering only in
CPWD denying diploma holders Junior
Bngineers performing the same auty:
if so, state the reasons;

(c) whether it meant only tor
structural design work only; if so,
whether it is fact that all the graduate
Junior Engineers who are posted to
planning irrespective of the fact
whelher they ure engaged on design
work or not are gelling the enhanced
planning allowance in CPWD; il so,
what are the details thereol; and

(d) what is the reasons of distine-
tion in planning allowance between
Graduate Junior Engineer and Dip-
loma holders?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, The CP.W.D
have sent a proposed for rev.ew ol
the Engineering  Services cadr.
based on the guidelines issued by the
Department of Personnel and Ad-
ministrative Reforms. No taiget dale
hag been fixed for completing .a¢
review,

(b) Yes, Sir. Planning allowance to
graduatc Junior Engineers working
in Planning units only has been en-
hanced, since graduate Junior Engi-
neers and Diplomn  holder Junior
Engineers, working in Flanning Umts
do not perform the same kind of
duties,

(c) Planning allowance has been
enhanced in respect of all graduate
Junior Engineers working in Plan-
ning Units.

(d) The distinction is with refer-
ence to the nature of duties
performed.

Satellite Communication Sysiem I
Andamap & Nicobar Islands

5136. SHRI MANORANJAN BHAK-

TA: Will  the Minister of
COMMUNICATIONS be pleased to
stale:
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(a) in view of continuous failure of
communication system, whether Gov-
ernment of India propose to have
satellite communication system in {he
Union Territory of Andaman and
Nicobar Islands; if so, what are the
salient features of the proposal;

(b) considering the strategic loca-
tivp of the Territory whether Gov-
crnment desire to give top prionty
to muintain communication; if so,
what is the target date?

THE MINISTER OF STATE [N
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) In order to
provide reliable communication to
remote areas of Andaman and Nico-
bar Islands, ;t has been planned to
link them with Delhi anq Madras
through satellite communication vy
lcasing quarter of a transponder from
IMTELSAT Salcllite Organisation.

(b) It ig expected that the scheme
will get commissioned sometime in
August, 1979,

Promotion of Assistant Engineer Civil
and Electricals in C FP.W.D.

9137. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY A.nD
REHABILITATION be pleased lo
state:

ra) what is the year-wige vacancies
of Asstt. Engineer Civil and Elentrical
cropped in CPWD since 1874 to 5th
February, 1977 by virtue of retire-
ment, death, expansion of Department
etc, state geparately;

(b) on the similar position as men-
tioned in (a) what are the vacancies
cropped effective from 5th February,
1977 to 31st March, 1970 and the anti-
cipated vacancies for the period
1st April, 1979 to 81st March, 1980;

(c) number of vacancies of Asstt.
Engineer Civil and Electrical filled on
the hasis of regular promotion or ad
hoc promotion and the wvacancies
remaineq unfilled during each year
from 1976 to 1979;
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(d) whether the rules and pro-

cedure to ad hoc promotion lawd down
by the Government of India were
strictly followed mn CPWD, for the
promotion of Asstt Engineers during
1874 to 1077, uf so, atate details of
such rules, and

(e) if s0, the reasons thereo!

THE MINISTER OF WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR

BAKHT), (a) to (c) A statement s
attached

(d) and (e) No rules have leen
prescribed for ad-hoc promotions lhe
criterion f{ollowed for the promctions
wag merit-cum-semority

Statement

- - - —

No  of vacances filled up om

No of vacancies of
Puo |
Ak AL
(C wil) (Elec)
(1) 1174 t0 31127} 13
(2) 1=1 75 to 311275 100 12
(3) 1176 to 52-97 92 39
(4) 6277 to 3112 77 102 30
(5) 1-1 78 10 31-3 79 172 Y]
©) 1479 t> 31,80 104 90
(anticipated)

Disirictg Identified for Spread of Adult
Education m Uttar Pradesh

8138 SHRIMATI MOHSINA K{D-
WAI  Will the Mimster of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased o state

(a) what are the districts and other
places which have been identified for
spread of adult educafion in Uttar
Pradesh during 1979-80,

(b) what is the amount sanctioned
foy the purpose and the contribution
of the Btate Government ,{f any, and

(c¢) the agencies through which the
education is to be imparted?

Regular  basis Ad hoc hans
Civil Ilee Cwl Llec
13
100 12
92 9
102 %0
172 45

- ——— e e e — — -

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) State Governments are
responsible for opening of adult edu-
cation centres and such identification
15 done by the BState Governments
even for the Centrally sponsared
scheme of Rural Functiona) Literacy
Projects Proposaly for these pro-
jects for 1979-80 are awaited from the
State

(b) Amounts are sanctioneq under
Centrally sponsored and  Central
sector for adult education prog-
rammes on the basis of proposals
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sent by the States. As yet no sane-
tions have been made to TUttar
Pradesh for the year 1079-80. States
are not required tg counier-
part funds for Central sector and
Centrally sponsored schemes. States
are making separate provisions in
their respective budgets for adult
education programmes,

(¢) The agencies to whom imple-
mentation of the programme has been
entrusted are State Governments,
voluntary organisations, Nehru Yuvak
Kendras, Universitieg and Colleges
elc.

Scarcity of Postaj Statiomery in Hilly
Areas of U.P.

9139 SHRIMATI MOHSINA KID-
WAI* Wil} the Mnister of COM-
MUNICATIONS be pleased 1o state:

(a) whether the Government are
aware of the acarcity of posta] sta-
tionery in the hilly areas of Uttar
Pradesh;

(b) if sm the reasons for this
searcity and who 1s responsible for the

same; and

{c) the steps that are being taken
tv remove thig hardships of the people
of these areas?

TIIE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Madem,
Envclopes were in short supply for
some time at Almora and Nainital.

(b) It is due to inadequate supply
of thig item by India Security Press
Nasik Road.

(c) Supplies have been got divert-
ed fiom the neighbouring post offices
to make up the inadeguate supply
and the matter has also been taken
up with India Security Press Nasik
for increased prnduction and -upply
of this item,
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Lowering of Pass Marks for X and
XII Examineeg

9141. SHR1 CHATURBHUJ: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

1a) whether ;n view of strike by
teachers, lack of effective mvigilation
by qualified invigilators, disorder and
unfair means adopted in many cen-
tres of examinations of the X and
XII classes under the Central Board
of Secondary Examination, the Gov-
ernment propose to lower the pass
marks percentage; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER); (a) and (b) According to the
Central Board of Secondary Educa-
tion, the Delhj Administration made
arrangements for effective invigila-
tion, deposits the strike by teachers,
by deploying staff from its wvarious
departments. Reports of alleged mass
copying in the examinations, con-
ducted by the Central Board of
Secondary Education, appeared 11 the
press These reportg were investigat-
ed by the Board and it was found
that no mass copying had taken place.
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There is, no proposal to lower the
percentage of markg required to pass
tne exammation

Essay Competition by P. and T. Board

9142 SHRI CHATURBHUJ Wil
the Minister of COMMUNICATIONS
be pleased to state

(a) whether Post and Telegraph
Board had organised last vear an
essay competition on the subject of
‘Postman—My Best Friend' for the
cluldien between 12 and 15 years of
age;

(b) the number of entries receiv-
ed for the competition in each lan-
guage,

210

(¢) the number of entries sent to
the Switzerland Postal Union indical-
ing the names of these chuldren,

(d) whether the receipt of the
essays has not been acknowledged,

and

(e) whether the names of the
judges, the names of successful can-
didates and the result of the com-
petition were not published in tne

newspaper and if so, the details in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

SUKHDEV SAI) (a) Yes
(k) Assymew a5 Omva 39
Boneal 35 Punjaln 07
Fugh h 351 Sansknit ot
Coujaraty 29 Sundhy [
Hmdh 320 Tannl 26
hannada 1B Telugn 33
Malayalam 100 Urdu 18
Marath; 38
Torax 1,084
(c) One the entry adjudged as are fod & sowm wnd
t

the best of Shr1 Parthapratim Saikia, 9143 W e e,

Student of Class III, Government weaTw Wi wepfr T afgd ®

boys’ Highe; Secondary School, Sib-
sagar, Assam-T85640

(d) The essays were not individually
acknowledged,

(e) Information about the names of
Judges was not publicised 1In news-
papers However, the successful can-
didate; were duly mmformed indivi-
dually

Tq-aTT # AR ¥ 27 T94mT, 1978 % warCvn
O G 1110 ® JUCE T F T TR 6
w0 w4

(%) wm wreefa Qe W fareme &
Ivw ufnfot 3 are frd & 1975 % 1978
a% ® vl ® v fed v womm T
#qw qT a1 < fadww fem § o afeq,
ot frat % wemTe feerd aferre wnat e Frfrerm
o BT R T AR WY W @M R
™R gu, 4% wd i oqar war, st
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Central Assistance for Irrigation
Projectg to be constructeq in Madhya
Pradesh during 1879-80

9144 SHRI MADHAVRAO SCIN-
DIA Will the Vinisier of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) detals of the urmgation pro-
jects to be constructed in the Madhya
Pradesh by the Central assistance
during the year 1479-80,

(b) whether all the schemes lor
which proposals were submutted by
the Statc Government have been ac-
cepted;

(e) if so, its location and total cost
of the projects and share of the Cen-
tial Government; and

(d) if not, reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
to (d) Irrigation 18 a State subject
and Irrigation projects are financed
by the State Governments themselves.
Central assistance 15 provided in the
form of block loans/grants for the
State ag a whole and is not related
to any particular sector of develop-
ment or scheme

For special medium irrigation pro-
jects allocationg are made by the
Central Government under the
drought-prone area programme The
State Government of WMadhya Pra-
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desh have wot go far furnished the
detail of irrigation projectg to he
taken up during 1878-80 under this
programme

Closure of Water Supply to Delhl
Colonies in Okhlas

9146 SHRI MADHAVRAQ SCIN-
DIA Wil the Miruster of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
+late

(a) whether 1t 1g g fact that Gov-
ernment have asked the Municipal
Corporation of Delhi to close down
water works at Okhla supplying water
to South Delhi colonies;

(b) 1if so, reasong therefor;

(¢) whether as a result of closure of
the water works the supply position
ol water 1n the colomies will be
adversely affected; and

(d) if so, alternative arrangements
being made to supply adequate water
to the colonieg being fed by the Okhla
Water Works?

THE MINISTER OF WORKS AND
IIOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d) The raw water
led into the Okhla Water Works
has been found polluled to an
unusually high extent though it 1s
made potable before 1t 15 actually
supplied to the areas served by Okhla
Wate, Works This had been engag-
ing the attention of the Government
and in March this year the Govern-
ment have directed MCD to take steps
for closing down the Okhla Water
Workg and for arranging supply of
drinking water to the area as served
by the same through other sources, A
Commuttee hag also been get up in
the Mmustry of Works and Housing
for working out the modalities and
time-frame for closing down the
Okhla Water Works.

Thus the Okhla Water Works will
be closed down only after making
akernative arrangements for the
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supply of drinking water to the greas
presently being served by this Water

GERATITE R § wrefrt o frafae woe i
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fie :

(%) =argowre s eare faate 26 wad,
1979 ® “Fawren eresw” K wwgrw
wafaga wefagi’ wis & sefoe a9
#r s Faamar ar & W sy AT wa w6
wATHFA FTAIAGT [ ATA F77 W IA W
frafra w78 =1 wrw faeett fame wifasn w
ghar g7 W°r;

(w) ar fawt : _
fomr g wa 7% wrf wafr MY e afza,
@ awadr s w4l

() =fz i, a7 #a1 a7 wFmA qowrY/
fawedt worrerr w1 At @ oman oo afe g,
g’tm!fwﬂ qoTA ®Y I9 9T v Sfafwar
1

frrmfor wite wrvare s gfer st goeia o
(st fawmy www) : (%) Fgar T g
uafaga =il &1 7900 &1 o IT A}

Written Angwers 214"

smraa wY 57 favia A oy & vk 5 3
q S HF e fredlt famr sifaeer grer
& =t § 1 s F gra fewiw 1241970
® H¥ET Ho 1385 & weAia WAt T gEA
w1 eqrft afafa qro e s foar mv

Public Call Office in Ratnagiri,
Maharashtra

9148, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many sub-post offices in
northern Division of Ratnagiri dis-
trict in Maharashtra are provided PCO
facility and in how many sub-Post
Offices in the same division P.C.O,
facility is not provided;

(b) whether the Government are
aware that great hardship is caused to
local public for want of P.C.O. facility
in area where the sub-Post Officeg are
there; and

(c) whether any representation on
recommendation from the local Post
Office has been received by the Gov-
ernment for providing P.C.O, facilities
in these sub-Post Offices and action
Government propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA-
TTONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Fifty one
Sub Post Officeg in Ratnagiri District
have been provided with Public
Telephone facility and 23 Sub Post
Offices are hot provided with this
facility.

(b) and (c), There is no policy
of the department to provide Tele-
phone facility in every Sub Post
Office. Telephone is normally pro-
vided at a place if the scheme ig re-
munerative. But this facility can be
provided even on loss at certain
categories of stations based on their
administrative importance popula-
tion and remoteness from the general
telecommunication net work. Action
ig being taken to provide Telephone
facility at all guch places which are
covered by the policy.
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Shortage of Postal Stationery in Post
Offiees in Ratmagiri District,
Maharashtra

9140. SHRI BAPUSAHEB PARU-
LEKAR: Wil the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is g fact that there
is acute shortage of posla] stamps,
postal forms and stationery in practi.
cally al] post offices in northern divi-
sion of Ratnagiri district in Maharash.
tra;

(b) are the Government aware that
the staff in postal offices in Northern
Ratnagiri District in Maharashtra is
over-burdened with preparation of
various lengthy forms in manuscript;
and

(c) if so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) There 1s some
shortage of postal stalionery particu-
larly of LL.Cs, in some post offices
of Ratnagiri Disirict and local
priniling has been resorted to make
good the ghorlage No complaints
about the shortage of stationery and
formg required for use m the post
offices have been received.

{b) Does not arise.

(c) Doeg not arise.

Public Call Office in Villages of
Guhagar Taluka, Maharaghtra

P150. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SOM-
MUNICATIONS be pleased to state:

(a) number of villages in Guhagar
Taluka in Ratnagiri in the district in
Meharashtra where there are sub-Post
Ofliceg and P.C.O. facilities and the
number of villages in the same Taluka
where neither of the facilities are

provided;

(b) total area of Guhagar Taluka
and area covered by these two faci-
lities; engd
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(c) whether Government feel
SP.0. and P.C.O. facilities provided in
this Taluka are too inadequate and
what steps Government propose to
take in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA4
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI) (a) Number o vil-
lages 1n Guhagar Taluka 1n Ratna-
girr district where there are sub-post
offices ang P C.O, facilities ig three
and the number of willages where
neither of the facihties are provided
15 seventy five,

(b) Total arey jg 627 Sg. Kms,
Ales covereq by these facilitieg 15 240
Sq. Kms.

(c) The facilities are madcguale,
The area has been declared barkward
for the purpose of opening of branch
Post Othces on concessional termg and
proposals are being examined {o pro-
vide fncililies at more places accord-
g to the existing policy of the De-
partment, The conversion of more
Extra Departmental Branch Post
Offices to ED. sub Post Offices or
departmental Sub Post Offices is also
being cvonsidered.

Out of turn allotment of Government
Accommeodation

9151 SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

(a) the grounds on which out of turn
allotment is being made to the em-
ployees of Central Government;

(b) total number of such employees
who have been allotted out of turn ac-
commeodation to type B and C quarters
from March 1977 to March, 1979;

(c) total number of such employees,
Ministry-wise who have been given
out of turn allotment in type B and C
on other grounds than given in (a)
above; and
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(d) reasons in details for provid-
ing out of turn allotment to the em-
ployees mentioned in (c) above?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Out of turn allot-
ments are made in the following
cases:

(1) medical grounds, (ii) to eligi-
ble dependents of officers who were
in occupation of General Pool
sccommodation on  their death,
(i'i) for wvacation of departmental
poo} accommodation jn occupation
of officers who come opn transfer
to offices eligible for General Pool,
(iv) to personal staff of Ministers,
(v) on compassionate grounds in
specific cases of hardship, (vi) to
an eligible dependent of an officer
in occupation of general pool and
is compulsorily retired on medical
grounds/is invalidated on medical
ground:

(b) 1139,

(c) and (d). Do not arige ag ad
hoc allotments are made only on
grounds mentighed at (a) above.

Government Accommodation in
possession of Non-allottees

9152, SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION pe pleased to state:

(a) whether it is a fact that the
Government gccommodation meant for
Centra] Government employees have
been given to non-government ser-
vants;

(b) it =0, what is the total number
in all type of quarters; and

(¢) the reasons in detail for provid-
img thig accommodation to non-Gov-
ernment gervants?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SFKANDAR
BAKHT): (a) Yes, Sir.
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(b) 185,

This does not include accommoda-
tion allotted to Presg Correspondents.

(c) All such allotments are made
on meritg of each case,

Vacation of Government Quarters by
Non.allotteeg

9153. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) total number of quarters in type
A B and C which have been de-
allotted by the Director of Estates
Lut have yet not been vacated by ex-
owners;

(b) on which grounds they are re-
taining thes® quarters;

(c) what action is being taken by
the Government to get these quarters
vacated; and

(d) by what date this vacation will
be .over?

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Number of quarters
in types A, B & C, allotmentg of
which have been cancelled but which
have not been vacated ig 3889,

(b) Retention after cancellation is
alloweq for a maximum period of
six monthg normally on medical, edu-
cational or other compassionate
grounds.

() and (d), Action under the Pub-
lic Premises (Eviction of Unautho-
riseq Occupants) Act, 1871 is taken
for getting the quarterg vacated from
unauthorised occupants, Ag it is a
quasi-judicial process, no definite
time limit for getting the quarters
vacated can be Mdicated, ‘
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Confirmation of Officers in D.D.A.

9154, SHRI SURAJ BHAN: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it ig a fact that certain
officers of D.D.A. had made representa-
tiong about a year back regarding
their confirmation as Superintendent
and Assistant Officers;

(b) whather neither the confirmation
has been made nor the Officers concern.
ed have been given even an interim
reply in the matter; and

(c) if s0, who is responsible for this
inordinate delay and what action is
proposed to be taken against the de-
linquents and when the confirmation
orders are likely to be issued?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b), The D.D.A. has been taking
necessary gaction for the confirmation
of eligible officials of the rank of
Superintendent and Assistant Officer.
Confirmation of eligible officers of
the rank of Superintendent wag com-
pleted 1n November 1978. Processing
of the cases of Assistant officers has
also made some hecadway.

(¢) Doey wot arise.

Improved method of Management of
Jhum Land in Meghalaya under the
Integrated Rural Development

9155 SHRI P. A SANGMA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is proposed to intro-
duce improved methods of manage-
ment of Jhum lend and other land
use planning practices in several
blocks in Meghalaya under the inte-
grated rura]l development programme;
and
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(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) The information is being
collecled and will be kid on the
Table of the House

Citrug Gene Sanctuary in Meghalaya

9156 SHRI P. A SANGMA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased ty state.

(a) whether it iz proposed to set up
a citrus gene sanctuary in Meghalaya
with technical and financial support
from the ICAR;

(b) whether it 1s also proposed to
establish a germ-plasm bank in
Meghalaya; and

(c) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)- (a)
Yes, it 15 proposed to get up a citrus
gene sanctuary in  Meghalaya with
technical and financial support from
the Indian Council of Agricultural
Research under the Scientific Control
of the National Bureau of Plant
Genetic Resources, New Delhi,

(b) Yes, 1t 15 also proposed to es-
tablish a germ-plasm hank in Megha-
laya.

(e) (i) Citrug gewe sanctuary in

Meghalaya:

In order to preserve Citrus indica
and related material which is highly
threatened at present and ncedg pre-
servation, the proposal for establish-
ing a Citrug Gene Sanctuary in
Meghalaya was approved by the
Governing Body of the Indian Coun-
eil of Agricultural Research in its
meeting held at Shillong on 23rd
October, 1878 The area of North
Eastern Region especially Meghalaya
which s the natural home of citrus
was surveyed during the last few
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months for locating g gurtable site
for thig sanctuary An area of about
100 sq km located in Tura range 1n
which places hike Sastgiri, Mandal-
gin, Rongkhing-giri, Bandi giri, Am-
phang-gir1  and Rongchekgira  are
located 1s proposad to be put as
forest 1eserve fo1 preseirvation gof cit-
rusg in situ

A nucleus technical, scientific sup-
porting and admunistrative staff have
alko been proposed in the Sixth Plan
under National Bureau of Plant Gene-
tic Resources for the purpose

(1) Germ palsm bank 1 Meghaluya

Since a valuable collection of cit-
rug material from Meghalaya and the
North Eastern Region has been made
by the ICAR Research Complex Shil-
long and 1t 15 necessary to maintan
the collection which will be used 1n
ihe standardiBatioa of root stocks of
citrue the Indian Council of Agn-
cultural Research 1s planning to es-
tabhsh g germ plasm bank at a suit-
able location 1n Meghalaya

9157 SHRI P A SANGMA Wil
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether the ICAR propose to
set up a task force to work out a
detailed plan for an integrated seed
potato production and marketing sys-
tem for the North Eastern Region, and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Yes, Sir

(b) Az per the recommendations of
the Regional Commuttee for the North
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being get up for examining the gitu-
ation n Potato seed production and
8lso to go nto the steps meeded for
orgamising the seed production on
Scientific lines

The Task Force would wintercl
include representatives of the Plan-
ning Commssion, Government of
India, Central Potato Research Ins-
titute Simla/Shillong, the State Gov-
ernments in the North Eastern Re-
gion 1meluding the North Eastern
Counci] and the ICAR Research Com-
plex for North Eastern Research,
Shillong

Delli Primaly School Teachers
Démand

9158 SHR1 SURENDRA BIKRAM:

PROFESSOR P G MAVA-
LANKAR

SHRf BHAGAT RAM

Will the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate

(a) whether Government are aware
of the Primary Teachers’
Protest in Delhi on March 15, 1979,

(b) what action Government have
taken to mect the demands of the
Primary School Teachers and how long
it will take 1o fulfil these demands, and

(c) why the Government have so far
not decided an overall policy to create
good service conditions for Government
School Teachers in the country?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) Yes, Sir

(b) The followmng demands of
Delhi Primary Schbol Teachery are
being examined 1p consultation with
Del Admunistration,  Municipal
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Corporation of Deli and New Delhi
Municipal Committee:

(i) Enhancement of pay-scales of
Headmasters of Primary Schools;

(1) Sanction of facilities to Pri-
mary teachers in aided schoolg at
par with those of Mumcipal Corpo-
ration Declhi/New Delhi Municipal
Committee Teachers;

(ii1) Hemoval of anomalicy in the
pay-svaleg ic. junior getting more
pay than the senior;

(iv) Retirement at the age of 60
yvears Of those teacherg of Muni-
cipal Corporation Delhi/New Delhi
Municipal Committee who were in
employment at the commence-
ment of the Delhi School Educa-
tion Act, 1973,

It is not possible al this slage
to anticipate a5 to how long it will
take for examination of these de-
mands, However, al} possible efforts
are being made to expedite their exa-
mination.

(¢) The Education Commission
1884—66 which recommended cer-
tain scales of pay for different cate-
gories of teachers primary teachers;
graduates with one year professional
training, teahers having post-gra-
duate qualificationg and headg of
schools etc, and these were brought
to the notice of State Governments/
Union Territory Administrations.

The pay scales of teacherg are
determined by the States ang Union
Territory inter aha, on considecation
of wage structure obtaining in the
State ag alsp financial capacity of in-
dividual State Government. The
Central Government has also been
urging the State Government and
Union Territory to provide securily
of service and better condition of
service to their Teachers.

Storage Capacity fer Foodgrains

9159, SHRI SURENDRA BIKRAM:
Wil} the Minister of AGRICULTURE

APRIL 30, 197y

Writien Answers 224

AND IRRIGATION be pleased to
state:

(a) what is the total capacity ot
Food Corporation of India for storage
of foodgrains in jts godowns in the
whole country, State-wise;

(b) how much foodgrain storage
capacity is being increased during ths
year 1979-80 and at which places;

(c) what is the overall policy of the
Government in respect of expansion of
foodgrain slorage capacity in the
country; and

(d) what alternative arrangements
for power have been made by Food
Corporation of India to ensure that
power failure doeg not aflect storage
of foodgrains in the godowns?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The total storage capacity available
with the Food Corporation of India
is 21.93 million tonnes. The State-
wise details of capacity are given in
the attached statement.

(b) A buwilt capacity of 5.74 lakh
tonnes ig expected to be added by
FCI during 1979-80. Besides, a capa-
city of 15.62 lakh tonneg is estimated
to be secured from private parties
under the ARDC gassisted gcheme of
building godowns according to FCI's
specifications. The total capacity of
21.36 lakhs tonnes indicated above
would be im the States of Andhra
Pradesh, Assam, Bihar, Delhi, Har-
yana, Himachal Pradesh, J. & K,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, NEFR, Orissa, Punjab,
Rajasthan, Tamilnadu, Uttar Pradesh
and West Bengal.

(¢) The broad approach is to in=-
crease the FCI's own storage capa-
city by constructing godown on =scien-
{ific hineg and to reduce dependence
on sub-standard hired capacity,

(d) Power failures normally do not
affect FCI's operations. Petromex or
lenterns are provided for condlﬂﬁllﬂ
operations during nights,
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capastly (av on 2%-21979) wi'a Iood Corporattm of Inba

(kigures m ‘ooo tonmes)

Owned Thred C cu}:llmﬂl;d (.r.:‘r:lﬂ
(Owned and
Thrcd)
(1) () (5) (b)
127 65 fo3 vy 827 46 1058 08
1o 1b wlly o1 370 37(Prov)
PLTT 30e) 85 i oo na 25
105 77 23 B2 10 50 229 o
b 45 PRI 1 .U bgb 10
V54 01 sal 07 9o o) 102 17
14 21 14 21
1y oy 10 0} 1- 50 5 58 (Prov)
04 03 122 4 21 00 f07 52
127 By iy b5 411 49
15 24 502 40 507 64
402 34 by vo 449 7, 1026 ug
#79 41 139 11 701 66 1980 18
18 oo 72 20 no 2)
157 o8 16 o1 209 06
1318 71 1200 33 859 94 3378 08 |
. 146 vo G40 0o 565 o0 1551 00
357 #4 456 9> Byr 33 1661 75
887 30 1218 10 o6 28%  261r LR
N . 77 98 78 fo 505 (M) 1931 B4
ToraL -:,-:-,-B 81 #134 6o 6617 04 21930 45

*CAP Capacity shown on actual stock powtion
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Recognition to Central Organisations
of P & T Employees

9160, SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many Central Organisatinns
of the P & T employees are recognised
by the Union Government;

(b) whether it is a fact that the Gov-
ernment is making all efforts to grant
recognition 1o a certain so-called
Central Organisation despite the pro-
test from all quarters;

(c) if so, details thereof; ang

(d) what are the criteria of the

recogn.tion of a Central Orgamsation
of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAD: (a) The total number of
recognised Unions/Associations/Fede-
rations of non-gazetted and gazetica
P&T employees comes to 62.

(b) No Sir,
(¢) Does not arise,

(d) A copy of the terms and con-
ditiong governing the recognition of
P&T Unions/Associations/Federations
is enclosed. Employees having com-
mon service interests and spread all
over India may form Unions/Associa-
tions at Central level. The recognised
All India Unions/Associations may
form branches at lower levels as pro-
vided in their Constitution.

Statement

1. (a) an application for recognition
of the Service Association is made
with all the information relevant for
such recognition,

(b) the service Association is form-
ed primarily with the object of pro-
moting the common service intercsts
of its members.

(¢) membership of the Service
Association is restricted to a distinct

APRIL 30, 197¢
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category of Government gervants hav-
ing interests, all such Government
servants being eligible for member-
ship of the Service Association,

(d) the Service Association is not
formed on the basis of any Caste,
Tribe or religious denomination or of
any group within Section of such
caste, Tribe or religious denomination,

(e) no person, who is not a Govern-
ment servant, is connceted with the
affairs of the Service Association.

(f) the executive of the Service
Association is appointed from amongst
the members only,

(g) the funds of the Service Asso-
ciation consist exclusively of subserip=
tions from memberg and grants, il
any, made by the Government and
are applied only for the furtherance
of the objeetg of the Service Associa-
tion.

2, (a) the Service Association shall
not send any representation or depu-
tation except in connection with a
matlter which is of common interest to
memberg of the Service Association,

(b) the Service Association shall not
espouse or support the cause of indi-
vidual Government servants relating
fo service matters.

(¢) the Service Association shall not
maintain any political fund or lend
itself to the propagation of the views
of any political party or politician.

(dy all representation by the Ser-
vice Association shall be submitted
through proper channel, and shall, as
a normal practice, be addressed to
the Secretary or Head of the Depart-
ment or office.

(e) a list of members and office
bearers, an up-to-date copy of the rules
and an audited statement of accounts
of the Service Associalion shall be
furnished to the Government annual-
ly through proper channel after the
general annual meeting so ag to reach
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the Government before the Ist day of
July each year.

(f) any amendment of substantial
character in the rules of the Service
Association shal] be made only with
the previous approval of the Govern-
ment and any other amendment of
minor jmportance shall be communi-
cated through proper channel for
transmission to the Government for
information.

(g) the previous permission of the
Government shal] be taken before the
Service Association seeks affiliation
with any other Union, Service Asso-
ciation or Federation,

(h) the Service Association shall
cease to be affilated to a Federation
o1 Confederation or Service Associa-
tiong whose recognition is withdrawn
by Government,

(1) the Service Association shall not
start or publish any periodical maga-
zine or bulletin without the previous
approval of the Government.

(j) the Service Association shall
cease to publish any periodical maga-
zine or bulletin, if directed by Gov-
ernment to do so on the ground that
the publication thereof is prejudicial
10 the interests of the Central Gov-
ernment, the Government of any State
or any Government authority or to
good relations between Government
servants and the Government or any
Government authority.

(k) the Service Association shall not
do any act or assist in the doing of
any act which, if done by a Govt.
servant, would contravene the provi-
sions of rules 8, 9 11, 12, 16 and 20 of
the Central Civil Conduct Rules, 1964.

(1) the Service Association shall not
address any communication to a
Foreign Authority except through the
Government which shall have the
right to withhold it; and

(m) communications addressed by
the Associations or by any office bear-
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er on its behalf to the Government
or a Government authority shall mot
contain any disrespectful or impro-
per language.

3. If in the opinion of Government,
the Service Association recognised
fails to comply with the conditions
set up in para 1 and 2 above, the Gov-
ernment, may withdraw the recogni-
tion accorded to the Association.

Postal and Telegraph facilities to
Villagers

9161. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMUNICA-~
TIONS be pleased to state:

(a) to what extent the Government
has fulfided 1ts promise since it came
to power that it would provide postal
and telegraph facilities to the villages
who were hitherto denied of these;

(b) the number of post offices and
telegraph offices started in villages, the
post boxes installed in villages since
the Janata Party assumed power;

(c) how many villages are still left
out without posi offices, Telegraph
Offices and even post boxes; and

(d) what are the scheme under com-
sideration to meet the requirement of
these villages?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) and (b), POSTAL.

‘A phased programme to provide
Posta] facilities to villages according
to need and justification, and subject
to financial resources, is being imple-
mented.

9050 Branch Post Offices have been
opened in the rura] areas gince 1-4-77,
154301 letter boxes have beep instal-
led in the rural areas with effect from
1-4-T7,

TELECOM.

Since 1-4-77, a total of 6465 tele-
graph offices have been opened in the
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country mosily in the rural areas
against a target of 4300.

(¢c) POSTAL

As on 31-3-79 there were 1,17,830
rural post offices in the country. In
addition, 80,625 willages were having
the benefit of postal counter facilities
through Mobile branch post offices.
Thus, a total number of 1,988,455 vil-
lages out of a total of 5,75,936 shown
iy the Census Report, 1971 had post
offices/Postal counter facilities. Also,
there were 3,46,384 letter boxes 1n the
rura] areas on 31-3-79. Post Offices
will continue to be opened and letter
boxeg installed as per prescribed
NOrms,

(¢c) TELECOM.

Qut of 5,775,036 villages 1n the coun-
try as per Census 1871, 21,750 willages
have been provided with telegraph
facility as on 31-3-79 leaving a balance
of 5,54,177 villages.

(d) POSTAL

In the Sixth Five Year Plan (1978-
83), 1t is proposed to open 25,000 new
post offices In rural arcas, to instal
2,50,000 letter boxes in rural aieag and
Lo provide postal counter facilities to
an additional 50,000 villages.

TELECOM

Tunng the current Plan period
1978-—83, 1t 1s proposed to open
15,000 tclegraph offices in rural areas
in the country Besides places hav-
ing Administrative importance all vil.
lages having a population of 5000 or
more in ordinary area, 2500 or more
in hilly and backward areas are pro-
posed to be provided with telegraph
facilities without any limit of loss.

Complaint on Scandal of Underzround
Cable

9162. SHRI VASANT SATHE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have recei-
ved a representation/complaint regar-
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ding the laying of underground 250 k.
metre cable for railwaypura block by
Telephone Manager worth agout 3.5
crores during November, 1876 to
March, 1078,

(b) if so, details of the memoran-
dum rcceived in thig regard; and

(c) action taken/proposed in this re-
gard on various observations of seri-
ous nature contained therein?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Yes, Sir.

(b) The memorandum contains alle-
gations that proper estimates were
not prepared for laying of cables,
slores were withdrawn in excess of
1equirements and the old recovered
cables were not properly accounted
for.

(¢) Enquiry by a ieam of officers
fiom the Ducctorate ig in progress.

Memorial for late President Fakhruddin
Ali Ahmed

9163 SHRI BEDABRATA BARUA

SHRI DALPAT SINGH
PARASTE,

Will the Minster of WORKS AND

HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether any suitable memor.al
to late ShriFakhruddin Ali Ahmed,
ex-President of India js being con-
sid:red by Government; and

(b) whether any proposal to comme-
morate his memory has been received
either from any non-governmental or-
ganisation or from the State Govern-
ment of Assam for which financial or
other assistance has been asked for?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Except for the
construction of a Mazar on the grave
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oi lae Fresudent Shri Fakhruddin
All Ahmed, which 1s already in pro-
glLess, no other proposal 1s under con-
sideration

{(b) No, Sir

News Item * Scientists consider ICAR
Order 1epugnant to dignity”

9164 SHRI § S VAGHELA

SHRI MUKHTIAR SINGH
MALIK

SHRI VASAN1 SATHE
SHRI SAUGATA ROY

Will the Mimster of AGRICUL-
TURE AND IRRIGATION be pleased
to statc

(1) whether Government have secn
tlic press reports which have ap-
pturd in the Times of India dated
28 ") under the heading ‘Sc entists
t]cns ‘et ICAR orde; repugnant to
1y,

(b) 1f so whether Government pro
po ¢ 1o grant full fieedom to scientists
to rublish their research findings in
ptofessional journals, and

¢) 1* not the reasons thereof”

1TH™ MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Ye-~, Sir

(by and (¢} Certain gudelines were
sS~uta by the ICAR with a wiew to
ensuning that in the Institutes there
1s ful] fieedom for scientists to publish
their research findings m scientific
journals One of the guldelineg was
that the manuscript of scentific
papers should be cleared by the Head
of Division/Director of the Institutes
positively within a month from the
date of aubmussion of the manuscript
by the scientist It wag also laid
down that where the Head of Divi-
sion/Director considers that the paper
does not merit publication but the
individual sclentists does not agree
with that view or where there ig un-

due delay in offering comments, the
scientisty concerneq could forward
the pavar for publication on his/her
re~ponsicility  making it exohert n
the foiwarding letter to the Editor of
the journal that the Institute does
not hold 1ifself responsible for the
opinions expressed therein

Non utilisation of Munds by Delhi
Administration P WD.

9165 SHRI JANARDHANA POOJA-
RY Will the Mimster of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) whether 1t 15 a fact that PWD,
Delht Administration has f nled 1o uh-
lise the amount sanctioned for cons-
tiuction work during 1978-79 and

(by if so the i1easons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT) (a) and (b) In the
case of Plan schemes there has been
under utisation of funds whereas 1n
the case of non-Plan schemeg expen-
diture Fas been more than the funds
allocated Reasons for less expendi-
ture 1n the case of Plan schemes are
non-availability of sites non-1ssue of
sanction for some works and to a
ceitain extent non-availabihty of
materials

Land Distnibution in Gujarat

9186 SHRI CHITTA BASU Wil
ithe Mimister of AGRICULTURE AND
IRRIGATION be pleased to siate

(a) whether the attention of the
Government has been drawn to the
zero performance i1n land distribution
by the Government of Gujarat

(b) whether the Government have
enquired about the matter,

(¢) whether the Janata Party led
Government have set up a land com
mission,

(d) the particular object of such
Commissioner, and
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(e) whether the Commissioner’s
report has since been made available
with the Government and the reaction
of the Government thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Gujarat Government had distri-
buted 44,000 acre; of ceiling surplus
land under the pre-revised Ceiling
Act of 1960. Under the revised Act,
the latest information received from
the State Government indicates that,
out of nearly 49,000 acres declared
surplus, 4,000 acres have been taken
possession of. This area is being
leased out annually The State Gov-
ernment have suspended distribution
of sumplus land pending a review of
the scheme of acquisition and distri
bution of surplus land,

(b) Yes, Sir. The Government of
India have suggested to the State
Government that implementation of
the revised ceiling law should not be
kepl in abeyance.

(c) Yes, Sir.

(d) The Commission's function is to
review the various land reform mea-
sures and to advise the government
on the formulation of a long-range
land policy.

(e) The Commission has not yet
submitied its report.

Tribal Development Agency

9167. SHRI BAGUN SUMBRUI:
Will the Minister of AGRICULTURE
AND IRRIGATION De pleased to
state:

(a) the composition and functions of
the Tribal Development Agency;

(b) the amount spent thereon:

{c) whether any evaluation had been
made about the work done and the
service rendered by the TDA; and

(d) tle details thereof?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Under the Central Sector Pilot ‘Tribal
Area Development Programme’ admi-
nistered by this Department, eight
Tribal Development Agency Projects
were started during 1972—74 at (1)
Srikakulam Distriet of Andhra Pra.
desh (2) Singhbhum District of Bihar
(3) Dantewada and (4) Konta Tehsls
of Bastar District of Madhya Pradesh
and (5) Ganjam (6) Koraput (7)
Keonjhar and (8) Phulbami Disirict
of Orissa. Each Project is being 1m-
plemented through a society, register-
ed under the Societies Registration
Act, 1860, called the ‘Tribal Develop-
ment Agency' with the District Col
lector as the Chairman and other con-
nected district level officers and
MLAs|MPs as members. The grants
are directly released by Government
of India to the Chairman of the
Agency. Each Project has a whole-
time Project officer {0 ensure coordi-
mation and effective implementation
of various programmes undertaken
by 1t

The Tribal Development Agencies
are concerned with the ymplementa.
tion of a core programme of economic
development of tribals, which covers
agriculture, horticulture, land recla~
mation, land development, soil con-
gervation measures, contro] of shifting
cultivation, minor jrrigation, develop-

ment of ammal husbandry projects
(viz. cattle development, piggery,
sheep rearing, goat rearing, poultry
keeping, duck rearing), fisheries,
encouragement of forest baseqd indus-
tries, debt redemption, land restora-
tion, land records and surveys and
construction of link and arterial roads
etc.

(b) Since the inception of this pro-
gramme, a sSum of Rs. 1560.10 lakhs
has been spent by eight tribal deve-
lopment agencies upto 3lst January,
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1879 Project.wise details are as
under —

Amount  Spent
(Rs 1n lakhs)

Namt of TDA Propct

(1) Stikakulam (A P) 249 49
(2) Singhbhum (Bihar) -t8 18
3) Dantcwada (M) 175 (o
4) honta (M P L0ty
) Gan m (On 4) 4
(6) Kwraput (Orne g 01 qu

‘7) Racaglaw (Onr a 1
(8) Phulbam (Onis & 100 12

Toiar 1y 1o

PUNS—

(¢) and (d) Yes Sir During 1074-
75 the Agro Economic Reseaich Cen-
ires lozated 1n the Andhra University,
Waltair (Andhra Pradesh) Visva
Bharat, (Sant; Niketan) and Jawahar
[Lalr Nehru Krishi Viswa Vidyalaya
(Jabalpur) were entrusted with the
task of evaluating the performance of
iribal development agencies working
at Srikakulam Singhbhum Dante-
+rada, Konta, Ganjam, and Koraput
<6 per schedule indicated below —

Name of the Agro ITD A\ Projectsic be
Economic Res arch rovercd
Centre

1 Andhra Univeraty  Snkakulam Ganjam
Waltmir  (Andlva  ard hoapui
Prad-sh)

2 Jawaharlal Nehru  Dantewada and hon-
K Vishwa ta
Vidyalaya ( Jabal
pur)
3 Viswa Bharatt  Singhbhum
(Sant: Nike tan)

Reports on the subject have been
received from all of them during 1976
and 1977 Important findings of these
reports are jndicating below —

Tribal Development Agency, Snka-

kulam

1 With the staff provided by the
Government of India and the one
provided by the State Governments,
the Agency has a well knit admi-
nistrative unit to implement the
progiammes with gll seriousness

2 Establishment of the Agency,
in no way reduced the importance
ot blocks Thus both the bLlocks
and ithe Agency worked side by
side for the walfare of the tribals
sometimes with the Agency acting
ds a highe1 leve] authority function-
mg in certain aspects through the
blocks

3 The Agency has been successful
in inducing desired response fiom
iribals and theie 15 no evidence of
diviersion of benefits to non taigeted
groups

4 The benehiciaries ,elected under
dairying minor irrigation and lin |
irrigation schemes of the TDA
have shown remarkable adapt.
abilily {o the new occuvations and
changed circumstances Tg a large
extent they have shed their tradi-
tional beliefs and religious supels-
titions and accepted the modern
mnnovations with remarkable zeal
and enthusiasm Though the imtial
results from the schemes in terms
of ijncomes are not encouraging, the
tribals have not given up the hope
The introduction of high yielding
varet es ot crops comme“cldlisa-
tion reduction of gram loans all
point out that the Agency has been
able to impress on tribals of the
need for development  Another
noticeable impact 15 reduction n
‘Podu cultivation” (ve shifting
cultivation) and tribals’' preference
for settled cultivation

5 An exammnation of the physi-
tal and financial achievementis in
relation to planned targets reveal
that the Agency has achieved con-
siderable measure, of success 1n
implementing the intended pro-
gramme planned targets, paricu-
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larly in respect of munor irmgation
and lnk roads in financial terms
have been mote than fulfilled How.
ever shortfalls in relation to indi-
vidual jtems like poultiy develop-
ment, fishety develcpment, land
development and shaping, supply of
shoit term inpuls arterial roads
demonstiation programmes coffee
and cashew plantation and nisk
fund toniiibution to cooperatives
arle noticcable

Tribul Development Agency, Swngh-
bl un

Thi, Tuhal Deevelopment Agency
had been quitle successful 1n raising
the hopes and aspirations among ihe
t1tbal people who 1emained mostly
uniffected as far aq the development
mogrammes under the Five Year
Plins  The establishment of this TDA
upt nedd « new chapter in the lives of
ihe inbal people  This TDA hdlped
11« jarticipant tarmers in many he ds
su h 4. agriculture land development
niigation ammal husbandiy and co-
operation To popularise the HYV
(rops many demonstiations  were
artanged The TDA supplhei the
mmiproved seed fortiliser and pesti-
(ues fiee of cost in such demonstra-
ti 1@ Iul the improivement jn agri-
c«ulture cieation of new irrigation
fialities reconed the highest prionty
in the project area  The mamn acl.
vitiee were dneeted towards the con-
stiuction of wells

Tribui Derelypment Agencies Danti-
wada and Konta (MP)

On ¢vamunation of the programmes
1elated to the individual beilerment
it was fuund that it was only tvpvy
of agricultura] inputs hke weed ancd
fertilisers which 1esulted 1n  some
gains to the beneficlaries During
thiee years of their operation on the
ground the Agencies had been suc-
cessful to a large extent in removing
ihe 1lls and the bad experience about
past programmes from the hearts of
the tribal people and had 1estored
confidence among them about the
present  evelopment programumes
The nclusion of svbsdies 1n “he TDA
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programmes for individual benefits
had a4 good impact on the tribals

TDA Ganjain (Onssa)

1 The TDA has achieved some
measure of success in coordinating
the activities of various Departments
but much needed stafl support has
not come from the Lift Irmgation
Coiporation There 15 also need for
coordination at the block level

? State Departments and Pancha-
yat Simitis 1id not reduce their com.
m't nc it to tnibal development oiter
launching of the TD A

3 Bv and large therc ha, been
verv littie percolat on of beneliles to
non t4 geted groups

< By nd large the TDA has been
a le o aeale conaderable awareness
among the tribals in the project area
abouf the exwstince of TDA and the
useful workh ;1 1s domg fun  then
economic rprovement They  have
exhibited 4 remarkable 7eal to adopt
the modern junotvations suggested by
the TDA tor thenn ceconomic |elter-
ment wherever they are convinced of
the benefits

3 With regar 1l to the economic
mact of ‘he TDA progiammeg on
tribal benchuiaries the picture yai o-
fiom «cheme 1o scheme So far as
irngation schemes are concerned, the
impacq 15 quite visthle and significant
There has been a i1umarkable trans-
formation fiom dry cultivation to wet
cultination manifesied by a shift in
cropping pattern level of technology
from traditional {0 modern hke HYV
seeit  fertilizer and pesticides By
and large unngation improved farm
economv to an appreciable extent

TDA Koraput (Onssa)

1 By and large, there has been a
satisfactory amount of coordination
among the various orgamisations which
have come together in implementing
the TDA programme State Gov-
ernment provided additionat staff
spenifically to take care that the
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TDA programmes are properly im-
plemented

2 Stale Depaitmenis andg Pancha-
yat Samutis have not reduced their
commitment to tribal development
after the launching of the TDA

3 By and laige the benefits of the
programme have reached the desired
target groups and have not percolot
ed 1o the others to any apprecianle
extent

4 There 15 undoubtedly, a wide-
spredd dwdreness among the tnbals
ol the existence of the TDA and the
very useful work it 3« doing for then
bc'tetment  TI'he tribals have reveal-
cd a remarhable tendency to accept
fillhe mcliwih pachages suggested Ly
the TDA {or thenn impiovement, pro-
vided t'ey a1 convinced of their
economuc  bencfits

5 So far as the economic impact
15 conceincd the pirtute ;s not um-
foum and varwus from scheme to
scheme The etonomic impact on
individual tribals was no impressive
i the tee ol land reclamation
stheme and the <ame 1s true to cer-
tain eatent in the case of dugwell
st wincs The benefit was considerable
with 1espect to Lift jrmgation scheme
an¢ Langd Improvement, Schem.
Goal rearing scheme also helped the
tribal 1n a g way

Duiing 1978 National Institute of
Rural Development Hyderabad, has
been entrusted with the task of
evaluating the performance of Tribal
Development Apgency, Keonjhar
(Orssa) Their report 1s expected
shortly

United Nations Assistance for Welfare
of Aged

968 SHRI BAGUN SAMBFRUI
Whl, the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state

(ar whether 1t iz a fact that the
United Nationg had indicated the pos-

sibiity of glving assistance for the
schemes formulated for care and secu-
rity of the aged and elderly men in
India,

(b) what piojecls if any have been
undertaken hy the Goveinment for
promotion of the welfare ot the aged
in the country and

(¢) the nature and details of the
assistance to be received from the
United Na‘*ions’

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL.
SHAN) (a) No Sir

(b)y Welfai¢ of the aged ;s a State
subject Several State Goveinments
and Umon Territory Administiations
are operating schemes of financal
assistance to the aged and Jlestilutes
as well as of aid to homes for the
agcd

(¢) No Uniled Nations assistance
has oeen asked for or expccted 1o be
1ccernved

Credit needs of Agriculturists in
Meghalaya

9171 SHRI P A SANGMA Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to siate

(a) whether Government pi1opose to
undertake schemes under the coopera-
tive movement to cater to the credit
needs of the agriculturists in Megha-
laya, and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
and (b) The National Cooperative
Development Corporation 1s engag-
ed in the planning and promotion of
programmes through cooperatives for
production, processmg, marketing.
storage and import and export of
agricultural produce and notified
commodities National Cooperative
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Development Corporation provides
financial assistance to its area of
operation. The assistance is on re-
finance basis ond is routed through
the State Governments. Coopera-
tives in the State of Meghalaya are
also cntitled to N.C.D.C, assistance
under its gchemes in respect of the
programmes which are duly recom.
mended by the Government of
Meghalaya.

The State has a two tier coopera-
tive credil structure with Apex Co-
operative Bank and the base level co-
operative credil societies. There are
176 reorganised cooperative credit
societies. Govt, of India is emphasis-
ing on building strong and viable base
level cooperative credit societies with
full.time paid and trained secretaries
so that these societies could meet not
only the credit needs but also pro-
vide other services to the farmers/
borrowers,

For cooperatively underdevelop-
+ed States and in tribal areas in other
States, Central assistance is provided
to augment the resources of the co-
«operative banks by giving long-term
loans to cover up the deficit jn their
internal resougces. During 1878.79, a
sum of Rs. 13,045 lakhs was released
to Government of Meghalaya under
.the Central Sector scheme,

Land under Cultivation

'8172. SHRI NIHAR LASKAR:

SHRI A. R. BADRINARA-
YAN:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

APRIL 30, 1379
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(a) whether 80,000 acres of more
land was brought under cultivation
in Bihar alone upto the end of March,
1970;

(b) if so, the methods adopted for
the purpose;

(c) the land brought under culti-
vation in every State particularly in
Karnataka, Maharashtra, Uttar Pra-
desh and Madhya Pradesh; and

(d) how much land 1s likely to be
brought under cultivation during the
next financial year?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d). Complete land utilisation
statistics have not been received
from Bihar either for the year 1977-
18 or for 1978-79. However, area

under forecast crops which accounts
for g major part of the gross cropped

area in different States indicates that
in Bihar for 1977.78, there was an
increase of about 3.5 lakh hectares
over the corresponding level in 1876-
77. This was mainly due to the in-
crease in area benefitled by irrigation
in 1977-78. A statement is enclosed
indicating the area wunder forecast
‘erops during 1977-78 and 1976.77
along with the increase or decrease in
1077-78 for the major States of the
country. No target has been fixed
for bringing additional area under
cultivation during the next financial
year. ]
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Statement

Total area under Forecast Crops* dunng 1977-78 and 1976 77 — Major Sates

(Milliem  he ctares)

Andhira Prad <h
Assam .
Bihar .
Guamt o .
Haryana .
Himachal Prad sh
Jamn & hashmn
Karmataka

Keralg

Mufhws P alech
Mah rachtra -
O

Punjab
Rajasthan

Tamil Nad 1
Uttar Pradush
Woest Bengal

AllsInta

iy
Isumate)
. 193
. . . . 2 95
o3y
S 8 95
. . . . 500
o 8
. s e e v 8
0 00
. % - 28
o 19
. . 19 27
. . 7 32
. 5 58
. 1579
. N . 7 25
24 85
. . 7*47
. . 163* 37

1976 77

(Revised)

139
495
Inon2
8 66
4 88
o 86
v 86
8 b5
2 28
19 84
18 87
6 78
5 47
15 92
6 69
24 75
747

158 78

Increase

(1)

orDecicase

(—) m

1977 78
ouver

1976 77

251

o 35
(=0 or
018
0o
n o1

115

035
o 40
0 54
(L0 §
(=)o 13
o 56
o Io
0 20

4 59

*Comprises all foodgrains, groundnut castorseed, setamum, rapese d & Mustard, lLinseed,

vaffalwar,

nigerseed,  coconut,
sugarcant, black-pepper, chillies, ginger,

cotton, jute, mesta, sannhemp

(fibres),

potatocs,

turmanr, carnander tardamom, arccanut, tobacco,
guarsced, banana, topioca, sweet-potatoes and garlrc,
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New Pattern of Admission in Poly-
technics and Technical Institulions

8173. SHRI NIHAR LASKAR-

SHRI M. V. CHANDRASHE-
KHARA MURTIIY:

Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Union Government are
considering a new pattern for admis-
sion to various polytechnics and other
technical institutions;

(b) if s0, whether every year prol.
lem of admission in such type of hig.
her education creates distre:: among
the first and 2nd position students;
and

(¢) whether even meritorious stu-
dents have to face great disapuoini-
ments?

THE MINISTER QF EDUCATION,
SOCIAL WELFARE AND CULTu.F
(DR PRATAP CHANDRA CHUN-
DER): (a) On the report of tae
Woutrking Group on Technical Educs-
tion, the All India Counecil fur
Tochnical Education at its last mes bz
held 1 February, 1978 recommendeel
that admission to both degree and
diploma courseg he made on the basis
of carefully designed entrance tests
which could be conducted state-
wise, common to al] inst.tutions.
The recommendation of the Council
has been communicated to State Gus-
ernmentg with the request to impue-
ment the same,

(b) and (c) Excepling a few States/
Institulions where common entrance
examinationgs are conducted, the
perceniage of marks in the qualifying
examination is the criteria for ad-
mission to various Folytechnicg and
institutions in the different states.
flie admission ig made strictly on
merit but the perfect rationalisation
of the wide variances in the standards
of different examining bodies is not

always possible,

APRIL 30, 1979
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Eniorcement of Urbap Land Ceiling
Act

9175. SHRI BALASAHEB VIKHE
PATIL: Wil] the Minister of WORKS
AND 110OUSING AND SUFPPLY AND
REHABILITATION be pleaseq to
state:

(a) what are the States where the
Urban Land Ceiling Act has not been
enforced indicaling the reasons there-
for; and

(k) whether declaration under Sec-
tion 121 of the Urban Land Ceiling
Act have been recceived in all the
States whete this Act is enforced and
whether the period for submitting
such declaration has expired in all
the States, if not, what are the dates
of expiry in the various States?

THE MINISTER OF WORKS AND
HOUSING* AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Urban Land
(Ceiling and Regulation) Act, 1976 is
not 1n lorce i Jammy and Kashmir.
Kerala. Nagaland., Sikkim and Tamil
Nadu because the legislatures of
these States did not pass resolutions
under Article 252(1) of the Consti-
tution adopting it. However, in Tamil
Nadu. the Tamil Nadu Urban Land
(Ceiling and Regulation) Act, 1976
which was enacted as a President’s
Act was in force from the 3rd August
1976 til] it wag repealed and replaced
by the Tamil Nadu Urban Land (Ceil-
ing and Regulation) Act. 1978 enacted
as a State Act on the 14th May 1978

(b) Declarations under section 21
of the Act are to be submitted to the
competent authority concerned before
the expiry of 1139 days from the date
of commencement of the Act in the
State concerned. This period expired
on the 31st March 1879 in Andhra
Pradesh, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Maharashtra,
Orissa, Punjab, Tripura, Uttar
Pradesh, West Bengal and al] the
Union Territories and will expire in
Assam on the 6th May, 1879, Bihar on
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the 13th May, 1979 Madhya Pradesh
on the 22nd October 1879 Mampur
on the 24th Apnl 1979, Meghalaya on
the 18th May 1979 and in Rajasthan
on the 21st August 1979

4 864 declarations have been receiv-
cd 1n the following States —

STATLES

Aylira Pral ~76
A

Bilar

G sl 1
KA1 natiha 4

Miho htin 177
Mad'y 1 Pral I b
011 -
P mpab 73
Raje than i
Liar P ad b [
W st B ngal 1}

UNION 1IRRLIIORIES
Chwd ga | Ad an
D I Alon 9
Pwd ch try
Cantonment \r 2

Tutar 4H~:
Proposal for Setting up Smnall Units
of Bakeries .an Small Towns

9176 SHRI £ K JAFFER
SHARIEF Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state

(a) whether there 15 any proposal
under the consideration of govern.
ment for setting up small umts of
bakeries m small towns to meet the
growing demand for bakery products
in the rural areas, and

(b) if so, the details thereof, (State-
twise)?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) and (b) No
Sir However Modern Bakerics
(India) Ltd a public sector wundcr-
fahst o, have plans to assist entie-
preneurs in setting up small bakery
units 1n different part of the country
by prowviding necessary technicalf
consultancy services

Transfer of Sr. NDS Instructors

9177 SHRI S S SOMANI Will the
Mimstes of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state the reasons for 1gnor-
g the legiimate right of Semior
NDS Instructorg Grade I for  thewr
transfer to the Delhi Administration
alongwith  then jJumos of even
eailler according to the accepted
principle and laws”

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAF CHANDRA CHUN-
DER) Accoiding to the information
furnished by the Delh: Admimstra-
tion the NDS Instructors Senior
Girade I working in Delh1 were not
absortbed 1n the Directorate ot Edu
cation alongwith Jumior Grade NDS
Instruciors 1n the year 1972 as the
Dnectorate had no post, of supet
viso1y staff available at that time
The question of then absorption was
pwisued by my Ministry with the
Delh: Admimstiation fiom time 1o
time Of the nine persons involved
two sought voluntary -etiremen{ nd
availed of terminal benefits and the
remaining seven NDS Giade I[nstruc-
tors were ultimately appointed as
NDS Instructors m their peiconal
gradeg by the Deli Administration
with effect from 1-11 1976

o fwrf mtnq‘:mhﬂitm

9178 = frwe Wt vy e vt fewrf
7AT g% TR WY g9 o fw

(v) 9f7 w1 umar a® il
wn e ¥ for o feremd oY e
TINATHY & WREUA AT AT Ewar R
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(w) 35 qft ¥ v& doem # wim
W A AT AW, W

() war fagre & frdte w0 & ma fod
§ o wifw wr fratoor ae T mar g 7

pfe vt fowrf st (st woliw fag
W) (%) AGHTA SAATT§ HAATT 550
aTw dwET A dw WY A faaré aren
e g g awd } fm A 1SR R T
1 §AE T AT AGT 400 TW PR A
wfm roy drerTen @ A i fars g e
&1 W9, 1978 ¥ v % g o frr
WAL 27399 YRALR (198 @MW FREAT

APRIL 30, 1879
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#F wferer ey ¥ e 75 v PRT W Ty
arer G &) AT sy § foar
v & 1 3 A ¥ gafe (1978-83)

® v 90 T FRRTT & o1 Faark § fard
wfafor frerd saar & qar &1 swrr §
(20 =rw gw2aT @ Y 7t 9w ¥ W< 70
wrw Ry gAY e aw e ) o
T 1983 ¥ 39 F aoEE A8l # WRT
W9 SAAT T NG FTAT AAT §T /FAT | JUIC
formrare sty (Faw & fagre o1 v foar o
wifas #) aveew 74T &
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Vacant Posts in Laliy Kalh and Sahl
tya Academies

9179 SHRI SACHINDRA LAL
SINGHA Will  the Mmster of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased top state

(a) whether a number of posts are
vacant 1n Lulit Kala Academn and
Sahitya Academ,

(b) 1f so the details thereof

(¢) whether the chance will b
gnen to the exasting  staft with due
expeilence to fill up these pos s anu

(d) 1f not the dctails thereol?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CUl TURE
(DR PRATAP CHANDRA CHUN
DER) (a) and (b) The [lollowing
posts ai¢c vacant 1n Talit Kala
Academi and Suhitya Acaderm —

Nam «f pat N ol
st

TdtKalv 4 sdemt (Heed Offace)
(1) P o anme Ofhar (PlLign

by

(1) Asststant T dir o (Conternp

1arv) 1
(ar) Assstant (Fstabli hont '
(Y Upp r Divison ClokfStenr

typi t Il

(v) Peon Mesws ng 1 ( h whkidar 1
(t1) Electtician/Pump Drver I
Mudras Offue

(1) Upper Duvesion Clerl [Steno-
typast !

(u) Upper Davivion (Juak (Afie) 1
(:1) Lower Division € lak )
Sahitya cadenn (Mead Offire)

(1) Techmeal \swistant '

(s) Peon . 1
Regronal Offece Brmbay
(s) Peon 1

848 L5,

(c) and (d) The posts are filled 1n
accordance with the reciuitment
ia'es fiamed for cach category of
post The existing staff 15 eligible for
« naider tion for appontment 1f at
fulfils the qualifications presciibed for
the post

Opening of Adult Education Schools
*1 Noith Eastern States

9180 SHRI SACHINDRA LAL
SINGIIA Wil}  the Minster of
EDUCATION SOCIAL WELFARE

AND CULTURF be pleastd to slate

(a) whtther mainy registered socinl
o1 ims ittions i1 Noirth Fastern Regzwon
States have submitted <chemes for
opening schools for Adult Education
to these Stale Goveilnments

(b) 1f so the detuls of the propo-
wals  thoreaf  (State wise)  1n the
St ifes

(¢) whether 1 15 1 faet that thes
Slale Governmenis are irrésponsive to
th » themes m these States,

(d) 1f so the dctailed reasons there-
ol and

(e) the details of the action taken
np-to date to (xpedite the adult edu-
cation schemes 1n these States State-
wise?

THE MINISTFR OF EDUCATION
SOCIAL WFLFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (4) to (¢) The information 15
being collected and will be laid on
the Table of the House

Approval of Applications for Financial
Assistance to Voluntarv Organisations
in West Bengal

9181 SHRI SACHINDRA LAL

SINGHA Wil the Mimster of
EDUCATION SOCIAL WELFARE
ANT) CUULTURE he pleased to state

(a) whether 1t 15 a faci that the 119
oul of the 208 apphcationg of the
voluntary agencies for the programme
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of Adult Eduaction received from
Maharashtra have been approved for
financial assistance while the applica-
tiony from 205 voluntary organisa-
tions for adult education from West
Bengal are yet to be regularised and
approved;

(b) if so, the detailed
thereof;

reasons

(c) whether it 1s a fact that the
proposal from West Benga] Govern-
ment was not sent in accordance with
the schemes of assistance to wvolun-
tary agencies working in the fielg of
adult education;

(d) if so, whether it was brought
to the notice of West Bengal Govern-
ment ang if so, the details thexeof;

(e) the namces of the adult educa-
tion agencies applied for from West
Bengal rud Maharashira; and

(1) the details of the area in these
States where these agencies are
working at present?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUN-
DER): (a) to (d). During 1978-79,
out of 206 voluntary agencies which
applied for financial assistance under
the Echeme of “Assistance to
Voluntary Agencies working in the
field of Adult Education” from Maha-
rashira, preject proposals of 119
have been approved. Besides, two
more applicataions have been received
from Maharashira in April, 1979.

The Government of West Bengal
forwarded only lists of 205 voluntary
agencies requesting tp place an
amount of Rs, 45.73 lakhs at the dis-
posal of State Government for
making grants to these acgencies
These projects were neither onroperly
formulated nor accompanied by
essential documents as required under
the Scheme. The Government of
West Bengal has, therefore, been
adviseq tg send these proposals in

APRIL 30, 1970
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the prescribed manner together with
all ihe documents with their re-
comn'cnaation about the capabiuty
of each agency to take up the pro-
posed programme and indicating the
area of operation, The EState Gov-
ernment have also been informed that
a project of le s than 30 centreg is nor-
mally nol approved. The Govern-
ment of West Bengal, has, however,
forwarded 10 applications recontly in
April, 1979,

(e) and (f). The names of voluntary
agencies which have applieq for
financia] assistance through the Gov-
ernments of Maharashtra and West
Bengal are given alongwith  their
p:oseni /proposed arca of operaton as
per list laid on the Table of the
House, |[Placed in Library, See No.
LT-4389/79].

Farm Forestry Scheme

9182 SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
stale:

(a) 1:e names of foreign comps
nieg which have helped India in set-
{ing uo Farm Forestry Schemes;

(b) the investments made by them
and the emplovinent generat~d in
such Farm Foresiry Scheme together
with details of their locations;

(¢) the names of foreign companies
which are engaged in exporting agri.
culture and food produets manufac-
tured in the farm sectors; and

(d) the detai's of incentives being
given to such foreign companies in-
terested in the development of Farm
Forestry Schemes?

THE MINISTER OF AGRICUL-
TURE AND JTRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Ther: are no foreign companies
which have helped India in setting uo
Farm Forestry Schemes. Interna-
tional Financing Institution wviz,
International Bank for Reconstruc-
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tion and Development (World Bank)
proposes to finance twg social forestry
projects m the States of Uttar Fia-
desh and Gujarat

(b) The total investment in the
Uttar Pradesh social forestry project
will about $43 mllion of which 50
per cent will be from the World
Bank The project 1s being negotiat
ed currently i  Washington The
project will be localed in 42 districts
in UP The exact quantum of em
poynent that will be gencrated
will be known after the negotiation
18 over

Gujarat social forestry project has
been appralsed and the details of the
investments quantum and employment
generation will be known after the
appraised reporl 15 obtamned from the
World Bank

(¢) The social forestiy progiamme
15 piimarily designed to meet the
needs of the rural poor for fuelwood
and small timber for ruial Housing
and for agricultural implements the
question of caport of products fiom
such programme does not aiise

(d) No incentives as such are given

wfrwr #t wgfr ¥ wag i & wTearr O

famt ot au & g @ frd e e @
wrr gt

9183 it Y mf i
mmnmg':mmﬁ:

(¥) mwm“:;:ﬂimgvfm
THRT g T TTRA INTA § G
-[Fa;gt Wit w7 N § 99 § SEE
& ATANT O T § EWT R KT qrved aqt

% 5w gfra wifar o w1 g o o,
&1 T fael & 97 & JE § ol
:;:nqmﬁlﬁﬂiﬁumhnwmt

(7) afz a1 a1 mamdy sty war ?

iy st fowrf walt (st gooitw Fag
o) (7)) dtv (&) 1977 78 ¥ aw
gax gfa fa-|1 &1 IerE7 AC |7 9T
g Ak Wt 1978-797 ¥O ® 91T wfax
e # gearr & | ax gfafees 577 w fad
fir IrqUEa O qE01 7 AT W W I
afg sva « for gearewt w figert oo ok s
A7 AT woATT F HEeaqw g fo foey ® @
wfasifea/mrmm AT gF ) W s
oy rfar woely < AW wvs @ W AT
& | Faeaforfa miferer #a1d 1977 8
wfaerte wgragqu 7w & wiogfa/gaan
ararg weqt § qgter xq @ 4f7 v & af

¢

(f ' L ?')
qJI0q 49
s (T7mr i forea)
L 1976-77 1977-78 197879 1979=80
wfwtfen wwa
ag (a feet) 105 110 112 S0 115
w1 (AeT) 74 77 85
T ATATT AEFT TR 74 74 85
WIgRY Y
T 90 95 125 140
at | 65 (1] 67
L 6 w070 q0M0 15§
g | F 7070 woro] 165
T Todo 255 254
Lo 176 141 150
qreet (fome afgr) 140 160 17%
e & O LOL (] ®0WO0 225 245
L] LI T 145 175
g ¥ fx 150 165 175
I T 8 50 8 50 10 00
%1976=77 WX 1977=-78 % 10 &¥ W17 1979-80 % 11 Jod7 W G MO B Ag 8 §

W R T |
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&w # sy feafls o fromre aefron o ot
§ witr w3y wvy, frafe frah, agr s &
forarwerrat g3 frgeor sear wie wreron uify

w@ & fad dtware fed ad @ 1 dTHI & FFW
# woft we o ok & oY wwrforr o Y wa
waft vk § 1| qoere R wiy fasl & IeamoR W
g wrw framd # faforw gam oo & o ww
wrt % fird @€ 7 dror &arc ofy o @

91g4. St TR FATT
At TE AR B A w4 %

(%) war defioa qEEswWt § wOAA
Twer §1 NI HraT § g7 F a9 s e
# cad §u ATHTT TAET A iy w TR &
farr x@ qr sy 2eiremra far @ fad sgaear
sof b etcafe g Mamart & feadt gafa

“ Ri mr

() &g ¥w § foqr gamraal w1 wroaf
T aw feeeft ® are @ndt 7F Rard
w a% A7 fear Froar WY awmast st
7

Wwre s § v walt (ot s e
wiy W) (¥) U Sjea § ow T
gwiﬂﬁ%mmﬂmm
Ay Tore ® R, A QR ar gfr AT 7
XA w7 wad AR B L

(&) wrr &% oy § fF w15 a6t
% 1O IATIAC G AW F ﬁnr}rwmn‘t
w1 IR ot 6 rroarfag Y faed £ Are
et 7% T arer Wy frar amm

Ty Wi fiemdt & dfrw i 2eftfie wan

9185. st AW HWIT WWi  ®aT WWiC
qot g ¥ Y g w4 fe

1) way dedy ST ® fog
wgA t}unmirwwﬂmw.

(w) Tmge W feedy § Ay 24
frze yorreiy % ad g wre & wl o fora & v
W 77§, T

() e soreh w1 FoT & W o wwrrw
w foar w@m ?
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HWTC Wy | Trow welt (ot
‘dum‘)ﬂr(rmzn( S -

(7)) wwady, wni‘mg-(a?r nE
AT #7rg arewe 7 faeelt & drw efifwac
whawT #E AW @ fror STOT § —

(1) T wgwr ITE qAT TN ¥ f
A% A ATCHT, AT IAT HIA WY T
urft §, Wi atel fawrflr moax & A
2eftfaze wfwet o2 w10 v T &1 )

(1) w=gT o af faedt & ara dnd
aftara aga w0 a1 ot feeett ® fird 2eftfire
sFEqT w73 w1 Wifaw a@ ar |

. (n)vifas mazom w wqae ofeare
7 gfg g 77 Hay g wAEar +73 a7
farare fvar aroar o

Rehabilitation of Bangladesh Refu-
ges

9186 PROF SAMAR GUHA Will
the Mmister of WORKS AND HOUS-
ING AND SUPPLY AND REHABRI.
LITATION be pleased to 1cfer to
Starred Question No 542 1egarding
former East Pakistan refugees in
various camps answered on Znd Apul
1979, and state

(a) names of the places, the figures
of the famihes where 62 6870 families
hdve bten rehabilitated,

(h) nares of the camps with the
figumies of the refuge:s where 5648
familes angq 567 other families are
awarting rehabilitation,

(c) the number of vears these re-
fugees are being kept 1n  different
camps,

(d) when the Government propose
to rehabilitate them and whether
these temammng refugees would be
sent to Andaman Islands for rehahi-
litat.on, and

(e) whether g team of Members of
Parliament will be sent to different
rehabilitation sites including Anda-
mans for making an on the svot studv
of the piogress of rehabilitation of
East Pakistan refugees?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
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AND REHABILITATION
SIKANDAR BAKHT); (a) Informa.
tion is given in Statement ‘A’ Jaid on
the Table,

(b) Information is given in Staie-
ment ‘B’ laid on the Table,

(c) Since all the relief campg have
been closed, this does not arise,

(d) The displaced persons who are
now in Karmij shibirs and Worksite
Campg are in fact awaiting rehabili-

(SHRI

tation, with the availability of land
after reclamation, They aro expected

to be settled in Dandakarnya Project
under the Potteru Irrigation-cum.
Resettlement scheme along with a
small number in other States as
mentioned against each. Since there
would be no excess refugees to be
considered for resettlement elsewhere,
the question of rehabilitation in
Andaman and Nicobar Islands does
not arise,

(e) Does not appear necessary,

Statement-A

ngrm qf mbnhkm:m qf new m‘mﬂsuw 31- :o-:g-;l-!

Agricul-  Small Induslry Toal

ture Trade

e i - ‘3 ; :
1. Andhra Pradesh | 1573 o6 s 1669
2. Arunachal Pradesh i . 2902 e - 2902
3. Asam G784 Gu4q & ] 13028
4. Bihar . . . . 132 1417 v 2449
5. Karnataka . . . . 6yq 644
6. Maharashtra 5352 506 . 5858
7. Madhya Pradesh . 4400 142 78 6320
8. Manipur 145 - = 145
9. Meghalaya | ig38 212 s 2150
10, Orima. . 6 253 .. 259
11, Punjab. . . . . 3 3
12, Tripura 5675% 6og . 6374
13. Uttar Pradesh 1399 445  320@ 2172
14. Rajasthan 573 335 . go8
15. Andamans 774 e . 774
N 16, Dandakaranya 16120 Hg2 e 17012
Tomr . . 40317 1204 4B 6ebB;

*These familics u-ttlcd &m in Tripura on exrhmse of their properties in I'onmr Faut

Pakistan.
" @Mncludes some Burma repatriates.
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Statemnnt givnng the break-up of 5648 famhres and €5 other formhe fen fina e 15 kit n

ason 15 41979 w karm shib rs/W rkstie Camps|P I [home

Nam ol State/karmi Shuburs/fWaork sites

(a) Karmy Shibers
Dandakaranya

Andhra Prad sh
Uttar Prad sh

B har

Macdhya Prad sh

(6) Workate Campr
Tawa Piojret

ToiaL

() PI Famlies

SING Nan o Pablie L alnlity H m

1 F

1 Man+ (HP)
An ali (T apura)

(¥

3 Bursi (Maharashtra)
4 Ba nunigaon (Asam)
5 Rudrapu (LTitu Pradesh)

T ‘-Tu_i-m_ - -
Central and State Social Welfare
Boards

9187 PROF SAMAR GUHA Will
the Minister of CDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to siate

{(a) the period and durahon for
which Central and State Social Wel
fare Boards are constituted by the
Goverumnt,

MNumber ol
larmlies

1512
47
a0
113
1

1tof

5fiql

T tal  Numbar f
fanuhes R habiln
able

famlies

3 4
i 207
- 4 24
g1 o
1t 9
4. 157
3201 569

(L) the amount spent by the Cen-
tral Socia] Welfare Board during the
year 1877-78 and 1978-78 and the
break up of the figures spent by diffe-
reni States

(c) when the new Central and
State Boards are going to be recons-
tituted and whether during the time
of re constitution representatives of
accredited womens' organisations
functioning in different States, spe-
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c1al'y in West Bengal, will be mnclud-
ed in the new Social Welfare Boards;
and

(d) if so, facts thereabout?

THE MINISTER OF CDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA
CHUNDER) (a) The Central Social
Welfare Board and the Slate Boards
are constituted ordinanly for a term of
three years

{(b) The amounts spent by the
Centra) Sowual Wellaie Boaid during
the years 197778 and 1978-79, State.
wise are shown n  the statement
enclosed

{¢) The Centtal Soctal Welfare
Board 15 constituted by the Central
Gevarnmenl ang 1t was last reconsti-
tuted on 22.4-1978 and 15 not due fm
reconstitution it present

The State Boards are constituted/
reconstituted on the exmity of thewr
respective terms by State Govern-
ments Due wcight 1s given to repre.
sentation of women's organisations who
are prominent social workers n the
States, including West Bengal, and

(d) The present West Benga] State
Social Welfare Advisory Board  has
representatives  of the following
women's organisations —

(1) All India Women's Conference;
(n) Paschim  Banga Ganatantie
Mahila Samity,
(1) Siligurt Mahila Samuty, and
(iv) Jatiya Kalyan Karma Parishad.

In the case of the Central Social
Welfare Board Smt Arat1 Dutt and
Professor Kanak Mukherje. are nomi.
nated on the Board

Statement

U
1 Andhra Pradish |
2 Awam . . . .
Bilvar B
Guywat
1laryana : . .
Himachal Pradcsh

Junmu & Kashmur

I I -

g Kuadla
10 Madhya Pradesh | . .

Karnatakd ' . '

(Rs 1n lakha)

- - = - =

Expendi-  Expendie
11:1':::ag -‘.l:::;l'
1977-78  1978-79
3 4
. 66 g8 9511
17*08 17'56
. . 20" 43 32°23
13 25 73°47
9° 44 1102
5 820 10-26
e 6+65 B8-96
. B ' . . 27 B85 26+ 20
. 31 28 33732
2712 28 38

- ——
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t1 Maharashira ,

12 Mampw . i "
19 Meghalava
14 Nagaland
15 Orjssa

b Punyab

17 Rajasthan R
18 Fanul Nadu

g Fupua

20 Uttu Pradesht

21 West Benigal

22 Andaman & Neobar Ilands
23 Arunachal Proish

24 Flhandig uh
a5 Ihim . . .
26 Gooa, Daman il Py

27 Pondihenny
afi Al nain

29 Sikhim : .

o 1 ikshadweep

Average yield and cost of cultivation
of Rice and Wheat

9188 SHRI SUDHIR GIIOSAL
SHRI K PRADHAN]

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(u) the average yield and cost of
rice and wheat per acre (State-wise),
and

(b) the all-Indha average yicld and
cost of cultivation per acreg therefor?

APRIL 30, 1978
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3 4

. . . 52°85 50753

. .. 5'b6 6+67
. . s 3 by 4
. i . 7' 12 3 01

. . . . 20° 3l 46 38
. " . 1y 05 inio
. . . 4119 g o}

55 7% 44 G2

[ 97

) “ . 071 74018
4271 5i+1bh

7°35 515

o’ 704

Y] 211

. 147 q1-40
150 2-hi

0 ob 2-31

. . . G oy Gryz
o+ B8 277

072 3'45

TIIE MINISTER OF AGRICULTURE
AND IRRIGATION (SIIRI SURJIT
SINGH BARNALA)* (a) and (b) The
average vield per hectare of rice and

wheat State wise and all-India for the
years 1976-77 and 197778 ave given in
statement T The estimates of cost of
cultivation per hectare for paddy and
wheat for such of the States as were
covered for these cropg during 1975.76
and 1976-77 are given in statement II,
It may be mentioned that the esti.
mates of cost of cultivation are not
worked out at all-India leve],
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Statement—I
Averape yield per heclare af rir ani wheat for 193t 77 and 1077 78 (Statege el 11 Indae
(Kgs)

RIC] WHTAL

19,6 97 1977 /8 17l 77 1977-78

1 4 § 3 ]

Ar (Ith]: disl [ ] 14918 5i 686
At un N 4 g 1102 154
Diliae Hy my 1,0 12h1
Cupun tath 1y 74 1764
Haiv o ~170 20, g -y
Ha wl sl d ik 1y 1 ) 721 ms
Junum & ksl [EFL 1b7g o B0
Kanatiky 1, 7 a0l 648l Gy2
Koy 1418 1514

M U o Pralesh b 948 744 QoY
Maharawl it (LY 1504 gty 792
Moupn 1507 1b75

Mol 1140 1.7 ] @
N baned 1014 109

Orina 75 ot 1770 1735
Pung b -l FRP] 243 547
R yasthan 1 1200 179 1424
1 uml Nadu 1846 2210 ] («
Tupur 1y 1923 @, (g
Uttt Pradesh y22 1ol 1350 1429
Wit Bengal 1143 1387 2040 2040
A &N T landy 1143 1059

Arunaclinl Pradesh 886 Gyou fee et
Dalhne fu, 7 2135 1135
D &N Hadh . 1474 1520 i @,
Goa, D 1man and D 1065 1500

Mizoram 026 626

Pondiche rry 2008 1044

ALL TnNmA 1088 1317 1987 1477

@3tate baing ummpmh—nt, yield per hectare has not been calculated,



275 Wnitten Answers

APRIL 30, 1970

Written Answers

276

Statement I

Cost of Predution ¢ imates for cheal undpaddy generated under the ( omprehensioe Scheme for the
entaf Cultre stios[Productin of Pro afal € §

Cuop State

Wh 1t ihu

Huy
Poogib

Mulhva Pradesh
Ry wthan

Lotu Pradesh
West Bonral
Al

Pl I wlish

A

K unataka

Orissy

Wist Bengal

Yeus Man(M) Cost ot
N lf?s culusation
ub(S) pa
Sample  heetare

1y =70 1) M 184, 04
1) —5b 5 234b 5y
Lt =77(P) M 2954 74
107 =73 3(T') S -b11+8g
wyg—7 1) s a2z 46
7 =7t () 5 1201 qq
35—30 1) 5 2004 40
197 ,—7( P) S 2506 Gy
ra75—gt ) M 2460 68
1) 75=—,1 b ] 21404 49
w7 S 2y 77
1975 —70 M 1044 By
1—77(1) 5 10,5 05
1975— 16 5 26ou B2
1975 76 }(P} 5 1222 40
197b—37 M 1474 52
1975=—767 1508 4o
1976—77 J (P) M 2037 73

Notk — P—Ihese cstunies have hoon provsionally goner wed and thev ue not final

MO 1The oop wasstuded on amun sunple boss

S—1h st studw s were on a sub-samiple

basas of small dinwnsions and the cones

ponding estimates have to be used with caution as compared to nian sample
vesalts, as they are of levsor renbnhity

Committee for Proper use of Funds
Allotted for Tube-wells

9189 SHRI SUDHIR GHOSAL Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whethe; Goveinmrent have ap-
pointed an agg¢ v to enswe that funds
allotted to vanou~ Slates for installing
deep tube-well. are spent properiy,
and

(b) if so, the progress made 1n
West Bengal in these works for which
funds were provided dumng the last

two years?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Government of India have not appoin-
ted an agency to ensure that funds
allotted to various States for installing
deep tube.wells are spent properly.
However the Minor Irngation Divi-
sion of the Minwtry of Agriculture
reviews and monitors the implementa.
tion of mnor irmgation programms?2
mncluding installation of deep tube-
wells through periodical reporting
system, annual plan discussions,
Central Teams visits and
meetings etc,
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(b) The progress of drillinz of deep
tube.wells in West Bengul Ly the
We-t Bengal State Minor Irrigation
Corporation Lid, during the last two
years 15 as follows: —

14y77-78 1978-79

79 (Nw) 127 (N

(upto  41=1-197q)

STD. beiween Kapurthala and Delhi

9190. SHRI IQBAL SINGH
DHILLON,

CIIOWDHRY DBALBIR
SINGH"

SHRI GYNESHWAR PRASAD
YADAV:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether theie 1¢ a great de-
mand from the public and Govern-
ment of Punjab {o hink Kapurthala io
Delhi with ST.D. facility;

(b) whether Government have also
received representations in this re-
gard;

(c) whether Kapurthala is a big
business centre and in the absence of
the above facility, the business com-
munity is handicapped; and

(d) if so, the steps Government
propose to take to link Kapurthala
with Delhi with S T.D facility?

THE MINISTER OF STATE IN THE
MINISTER OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEV) SAI): (a) to (d). Government
has received representationg demand-
ing S.T.D, facility betwaen Kapurthala
and Delhi, however, the present traffic
does not justify provision of STD st
this stage.

Increase in Number of Central Schools

9191, SHRI IQBAL SINGH
DHILLON:
CHOWDIIRY BALBIR
SINGH:
Wi'l the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pieased tp state:

(a) whether 1t 1s a fact {hat per-
ventage of Cential Schools in  the
count1y as compareq to the Central
Government employees 18 very less;

(b) if <o, what is the pereentage;
and

{c) whal steps ape being taken by
Governirent to increase this percen-
tage?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (DR PRATAP? CHANDRA
CHUNDER) (a) Yes, Su. Keeping
in view, the demand for admuesions in
Kenditya Vidyalayas, the number of
existing Kendiiya Vidyalayas ~ecms to
be less

(b) Figures are nol available,

(r) Kendrya Vidyalayas ar~ estab-
lished with reference to the educa-
tional necds of the Cential Govern-
ment employees, mainly transferable,
of the area concerned inl not with
reference to the total number of Cen.
iral Government employces in  the
country,

It is proposed to establish 100 Ken-
driya Vidyalayas during 197084,

Lack of basic amenities in Ghonda
(Yamunapuri), Delhi

9183. SHRI P. K. KODIYAN: Will
the Minister of WORKS AND HOUS.-
ING AND SUPPLY AND REHABILI-
TATION be pleased to -tate:

va) whether Government is aware
that a large number of families have
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come to stay in C—Block, Ghonda
(Yamunapuri) Delhi;

(b) whether 1t 18 & fact that street
ughts have not been provided; and

(c) 1f so, the steps being taken (o
provide sireet lights in the area?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY
AND  REHABILITATION (SHRI

SIKANDAR BAKHT): (a) Yes, Sir,
(b) Yes, Su,

(c) The Delhn Development Autho.
ity deposited  with  the D.ES.U.
Rs, 59,00,530 in Decemper, 1978, and
Rs, 140,036 1in March, 1979 for ine
provision of street lighting, The work
has been taken up by the DES U. and
neatly 900 stieet lighting poles have
sinte been erected,

Lalit Kala Akademi

9194. SHRI JYOTIRMOY ULOS\:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased o state:

(a) whether Lalit Kula Akademi,
New Delhi is a Central Government
body;

(b) if not, what is its relation with
the Gouvernment;

(c) Ceniral Financial assistance to
this body, year-wise during the last
three years;

(d) composition of 1ts governing
body anq how this body is being elec-
ted or nomnated;

(e) details of the activitics con-
ducted by Lalt Kala Akadem dur-
ing the last two years;

(f) whethey any complaints of ir-
regularities and malpractices have
been made against this body; and

(g) if so, what are the details
thereof and action taken thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

APRIL 30, 1979

Writteit Answers 2Bo

(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Lalit Kala Aka-
dem 1s an autonomous body register-
ed under the Societies Registration
Act, 1960 and 15 fully financed by
the Government of India,

(c) Cential financial assistance du-
ring the lust thiee years was:

Rs. 16,70,000

(1) 1976-77
(1) 1977-78 Rs. 35,96,000
() 1978-79 Rs. 27,03,000

td) The bodies of the Akademi
are.—(1) General Council; 1n) Exe-
cutive Board; (1i1) Finance Commit-
tec.

The General Council 15 the supreme
body Its members are clecled or
nonunated in the following manner, —

(1) An expert from the sphere of
Handicrafls and folk art coopted by
the General Council;

(1) Nominees of the State Lalt
Kala Akadcmies who are either ar-
tusts, art critics or art historians;

(11) Elected representatives of
recognized art societies and organi-
sations from cach State and Union
Terrilory:

(iv) Fifteen artists elected by
artists from Artists Constituency;

(v) Nine eminent Indian artists
elected by the General Council;

(vi) Three distinguished art cri-
ties, art historians or per'ons who
have rendered meritorious service
to the cause of art, elected by the
General Council;

(vii) One representative of the
All India Board Technical Studies
and Applied Arts;

(viii) One representative each
from the Sangeet Natak Akademi
and the Sahitya Akademi;
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(ix) One Architect nominated by
the All India Institute of Architec-
ture; and

(x) Five fellows of the Akudemi.
(¢) The majo, activities of the

Lalit Kala Akademj for the last two
years are:—

EXHIBITILONS

(a) Outgoing: (1) Fsacimile copi-
es of Indian Murals shown in Aus-
tralia;

(2) Participated in XIV SAO
Paulo Biennule; and

(8) Collection shown as purt of
the Indian National Exhibitien at
Moscow,

(h)y Imcoming: (1) Romawan
Paintings exhibition organised af
Delhi and Lucknow;

(2) Exhibition of ¥iush De-agns
relaling to 1tems of dally vse pre-
sented 1n Delhi from Finland;

(3) Copies of Medieval Yugoslav
Frescoes coxhibited in Delhi, Madras,
Calcutta and will be shown in
Bombay;

(4) Reproduction of watk of
French Masters were exhibited at
Delhi and subsequently at Bomhay,
Bangalore, Madras, Pondicherry
and Calcutta;

(5) Exhibition of 60 graphics
from Japan entitled TMAGES OF
JAPAN": and

(6) Exhibilion of Soviet Art—3'
paintings and 81 graphics exhibited
at Delhi and Calcutta.

{c) In India: (1) Fourth Tiien-
nale—India with participation of 9
countrics was held. An Intei-discip-
linary Seminar was held during the
Triennale in which more than 50
eminent person- participated from
abroad and India. Simulioncously
an All India Kala Mela was leld.
17 State Akademis/Art Organisa-
tions/Artists Groups participated in
it.
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(2) Selection of paintings, gra-
phics and sculpture; from Akade-
mi’s collcclion circulated in Rajas-
than and U.P,;

(3) To commemorate Silver Jub-
tlee of Chandigarh City a large scl-
ection from Akademi's collection
exhibited there;

(4) Two major cxhibitions; one
‘Pictorial Spaee' comprising draw-
ings and graphics by 46 prtints  atl
Delhi and the National Exhibition
of Art organized and presented at
Ahmedabad;

(5) Exhibition of works of late
K.C.S. Paniker shown at Dell
after completing an exhibition at
Madras;

(6) Exhibition of works exeruted
in the Artists Camps held at Garhi

Studio Workshop;

(7) Selection from  Akademi'z
permanent collection entitled ‘Toin-
ts of View' exhibited in Madras and
in other places in South. Anather
seleclion shown in 11 centres in
Andhra Pradesh, Orissa and Madh-
ya Pradesh; and

{8) 22nd National Exhibition of
Art held in Delhi.

REGIONAL CENTRES, MADIAS

The first Regional Centre of the
Akademi comprising gallery premi-
ses, a library and a sales emporium
was inaugurated in October, 1978,
at Madras. It coordinateg art acti-
vity in the four Southern Stater. Tt
presented -even cxhibitions: at Mad-
ras and held two arlists camps

PUBLICATIONS

The Akademi published = pivifo-
lio of Mankod frescoes, No 18 of
the Lalit Kala (Ancient) .Journal,
contemporary art publications and
‘Moving Focus’, contemporary num-
hers 24 and 25 anA Nos 28 and 27
are in oress. Tt also brought out 8
multicolour reproductions, a set
of picture post-cards of Indian min-
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iatures, souvenier catalogue of
Fourth Triennale, Under the lalit
Kala Ancient art series three re-
prints of portfolics; Mughal Paint-
ings, Mewar Paintings and Geeta
Govinda were released.

COOMARASAMY SWEMINAR

The Lalit Kala Akademi in colla-
boration with the Department  of
Culture conducted the Coomaras-
wamy Centenary Seminar in which
over 60 eminent art historians, scho-
lars and artists participated.

GENERAL

(1) A Graphic Camp was held at
Studio Workshop at Garhi and a
Painters Camp at Udaipur ‘o which
artists from different parts of India
as well as local artists participated;

(2) Fellowship ceremonies for
Sri Dhanraj Bhagat and Sri M. F.
Husain were held in collaboration
with Art Heritage Gallery;

(3) An exhibition of Akademi’s
publications wa: organised in the
Lalit Kala Galleries. This exhibi-
tion was shown at 11 centres to
popularise art publications;

(4) The Akademi participated in
the Bangalore Book Fair; and

(5) The Akademi conducted a
conference at Caleutta in which ar-
tist; from eastern region participa-
ted.

(f) and(g). Accounts of the Aka-
demi are audited by the Accountant
General, Central Revenue:s. Except
for technical objections, no serious
cases of irregularities have been
brought to the notice of Government.
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Speeding of Housing activity in Stales

9198, CH. HARI RAM MAKKASAR
GODARA: Will the Minster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION he
pleased to state:

. (a) whether it is a fact that re-
peated ¢mphasis has heen laid on the
States to speed up the housing acti-
vity and that necessary detuils and
instructions have also been sent for
sanctioning building plans on the
vacant and gxcess lands;

(h) if so, the reaction of these Sta-
tes .n the matior;

(c) whether it is a fact that in
Delhi itself a large number of build-
ing plans are pending sanction on
one ot the other pretext; and

(d) if =0, aclion taken in the mat-
ter and naturc of adviee given fo Mu-
nicipal Corporation tn exped.te the
sanclions?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR' SIKANDAR
BAKHT): (a) Yes, Sir.

{b) The Stale Government- are
generally following the guidennes is-
sued by the Government of nidia.

{c) and (d) No, Sir. In Delhi also
buliding plans are being approved in
accordance with these guidelines.

Views of Farm Experis regarding
ploughing_ tilling of lang for Wheat,
Maize and Moong Crops

£199. CH. HART RAM MAKKASAR
RODARA: Will the Minister of AGRI-
CULTURE AND IRRIGATION he
pleased to state-:

{a) whether his ailtention has been
drawn to the recommendations of the

farm experts at the Agricultural Uni
versity, Ludhiana, that for wheat,
maize and moong craps ete., p'ough-
ing, tilling of lund is not at all neces-
sary.

(h) reaction to thesp recommenda-
tions which have heen made after all
the requireq cxperimenis at the uni-
versity and also various farms outside
in the Slates in order to take into ac-
count different soils and atmosphere;
and

(e) whether he has proposals 1o
popularise this recommendations so
that the farmers have their time,
energy and money which forms a
part of the inputs in all agrarian pro-
ductivity?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes Sir, the Government is aware
of the work carried out at the Pun-
jab Agricullural Universily, Ludhiana.
The Department of Ac¢ronomv of the
Univer ity has ronducted exporuncris
on minimum tillage for the last 8
vears for sowing of maize and wheut
crops. In the tria's at Ludh’ena,
where the soil is of Tieht texture, nn
difference in the vyield wa observed
hetween the minimum tillase freat-
ment and normal tillage. Subscou-
enflv, the cxperiments were condue-
ted in heavier soil- at Narainearh,
about 50 km from Ludhiana Simi-
lar results were obtained in the hea-
vier soils a'sn. These exveriments
were carried out for 3 vears  Limi-
ted numher of trinls were alsn  eon-
ducted on the farmers' field: in  the
vear 1977-78 in one villase and  the
results have confirmed the findings.

The Department of Agronomv has
alsn conducted enme evoorimenis on
sowine of wheat in minimum tillare
in paddv fieldas after paddv harvest in
the vear 1977-TR Th» vield of wheat
in thess experiment- was <huhtlv
higher than where norma] tillage wus
done, but the inerease in yield oo
not significant. The same expetirmant
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has been repeated in 1978-79 and the
stand of the crop shows similar tre-
nds., The exact data will beconie
available in the near future.

These results show that tillage is
required only for weed conftrol and
it is not very essential for germination
and plant growth. In case, suitable
and cheap weedicides become availa-
ble the minimum tillage approach
may be a good proposition.

(b) As the trials have not been
conducted extenkively jin different
agro-soil conditions, it may be difficult
to make general recommendation &t
this stage for its adoption in ihe cou-
ntry. Similar trials may have to be
conducted in different  Agricultural
Universities and Institutions to find
out its suitability under various con-
ditions.

Some work on these linjes has also
been done at the College of Agricul-
ture, Jawaharlal Nehru Krishi Vish-

wa Vidyalaya, Jabalpur. No tillage/
minimum tillage farming has been
studied by the crop scientists. To
implement the minimum tillage con-
cept a bullock-drawn till-planter has
been developed at the College of Ag-
ricultural Engineering. This till-ola-
nter shears off the soil crust/stubbles,
opens furrow and does sowing and
fertilizer application in a single run
in an unprepared seedbed for wheat
and gram in ‘haveli’ fields. This imp-
lement has been recommended for
prototype production and evaluation
at the Workshop of the Farm Imple-
ments & Machinery project of the

ICAR in 1978.

(¢) Consideration will be siven to
popularise the nystem of No/Minimum
tillage after sustained gatisfactory res-
ults are achieved under wider trials

" and in different agro-climatic regions.
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Statement Correcting the
Unstarred Question No_ 7190 |
16-4-1979 re. Per Capita Avai

of Milk

THE MINISTER OF AGRI
TURE & IRRIGATION (SHRI SU
SINGH BARNALA): I replied §
Lok Sabha Unstarred Questiolf
7190 on 16-4-1979 stating inter ali
“the daily per capita availabi'it;
milk is estimated to be about 107
per day”.

The correct position is that
daily pe, capita availability of n
estimated to be about 120 gms.™®

This has come to my notice
take this ooportunity to correct
earlier answer.




28g Re. President’s
12£ nts.

"RE, IMPOSITION OF THE PRESI-
DENT'S RULE IN GOA

SHRI EDUARDO FALEIRO
(Mermugao): Mr. Deputy-Speaker, Sir,
on going through the List of Business
for today we find there is no mention
regarding imposition of President's
Rule in Goa on Saturday nor do we
find that the Presidential Order in this
regargd Is to he laid on the Table of the
Mouse.

Sir, this matter hag been dragging
on since last Monday, On Jast Mon-
day Shashikala government fell and
thereafter this matter has been raised
by my hon'ble collcagues including a
mention under Rule 377 was matle.
Government, however, preferred to
remaln mum ang silent. My submis-
sion is that on thursday and
Friday the whole provess was com-
pleted. On Friday this gavern-
ment behind the back of this Parlia-
ment{ went and obtained the Order
dissolving the Asseubly imposing
President’s rule in Goa, This, Sir, is
a gross impropriety for the follow-
ing reasons. Firstly, the repiesenta-
tives govérnmient has been removed
in a part of this country and repre-
sentative government is the corner
stone of our Constitution, Secondly,
this breach s a violent breach of the
ptinciple of federalism and autono-
my of States which includes Union
Territories with legislative assemb-
lles. They are entilled Lo represen-
tative government. (Interruptions).

L]

Goa is not a colony. Ever if it
were, Parliament should have been
taken into confidence. You are the
custodian of the rights and privileges
of this House even againsy the Exe-
cutive. Therefore, I am bringmng to

notice this impropriety commit-
'ied by the Qovernment of India.
(Interruptions)

848 LS—10

VAISAKHA 10, 1901 (SAKA)

Rule in Goa . 200

MR, DEPUTY SPEAKER: Order

please. You have had your complete
say.

SHRI SAUGATA ROY (Barrack-
pore): On a point of order. We
have given adjournment motions un
two earlier occasions on this sub-
Ject. Now we want to bring this
Adjournment Motion on the unwar-
ranted dissolution of the Goa  As-
sembly when there is a nossibility
of florming alternative Government
there. There is a precedent and I
will give you the pecedent. You will
remember that in the yoar '277, in
March, when this House was m
session, the Kashmir Assembly was
dissoived on the advice of Sheikh
Abdullah whose parly had become
a minorily in the Kashmir Assemb-
ly at that time. Our party gave no-
tice for an adjournment motion and
the adjournmeni motion was admit-
ted, Now we have given notice of
an adjournment motion regarding
the dissolution of the Goa Assemb-
ly when the possibility of forming
an alternative Government is there.
This is not an ordinary matter. This is
matter of urgent public importance.

MR. DEPUTY-SPEAKER: It is not
a point of order. I am sorry, thig 1s
not a point of order. Whatever you
have given cannot come under the
subject is point of order.

SHRI] VAYALAR RAVI (Chirayin-
kil): I rise on a point of order.
Please see Rule 51 of the Govern-
ment of Union Territories Act, 1963,
It says:—

‘If the President. on receipt of
a report from the Administrator
of a Union Territory or otherwise,
is satisied—(a) that a  siluation
has arisen in which the adminis-
tration of the Unlon Territory can-
not be carried on in accordance
with the provisions of this Act or
(b) that for the propet adininis-
tration of the Union Territory it is
necessary or expedient so fo do,
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[Shri Vayalar Ravi]

the Presideny may, by arder suspend
the operation of all or any ot tne
provisions of this Act for such period
as he thinks fit and make sueh inei-
dental and consequential wvrovisions
as may appear fo him to be neres-
sary or expedient for admunisering
the Union  Territory in accordance
with the provisions of Article 239

What does Art. 239 of the Consti-
tution say? It says this. There are
two kinds of Union Territorics. One
18, Goa, Pondicherry and so on. The
ather is, Lakshadweep and so on. One
is elected assembly and the other
is where there is direct control.
What does Article 356 of ithe Cons-
titutron  say? Sir, may I 1ead out
Art. 3567

MR, DEPUTY-SPEAKER: Yus.

SHRI VAYALAR RAVI-  Article
356 of the Constitution says this:

‘If the ““President, on 1eccipt of
a report from the Governor of a
State or otherwise, 1s satisficd that
a situation has arisen in which
the government of the State cannot
be carried on in accordance with
the provisions of this Constifution,
the Presideny mav. by preclama-
tion

(a) assume to himself all or any
of the funclions of the Gov-
ernment of the State.

Under sub-ciause (3) of the sare
Article the procalamation ‘shall * be
laid before each House of Parlia-
ment’ and it will lease {0 operate if it
ig not approved by them within two
months. So, is obligatory this under-
sub-clause (3) it is obligatory on the
part of the Government to place it
before the House.

MR. DEPUTY-SPEAKER: Please
take your seat. I have understood
your point. You say about Statles like
Goa, Pondicherry etc. There are
States like Mizoram. This does not
apply. But even so, there are certain
precedents where they have  beem
Jaid on the Table of the House. 1
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hope the Government will lay \'it
on the Table of the House duripg
the course of the day or the

day. ~

SIIRI EDUARDO FALEIRO: Let
the Prime  Minister make a state-
ment A person cannot impose his
will on the whole country, (Interrup-
tom ),

(Interruptions)

MR DEPUTY-SPEAKER: Mr.
Bo-u, you please take your seat.
Now Paperg 1o be laid on the Table,
Shr Barnala

12.08 hrs

PAPERS LAID ON THE TABLE
PREVENTION OF CRUELTY (CAPTURE OF
AnimaLs) RuLes, 1979

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): 1 beg
to lay on the Table a copy of the
Prevention of Cruelly (Capture of
Amimals) Rules, 1979, (Hindi and
English versions) published in Noti-
fication No, SO 1056 in Gazette of
India dated the 24th March, 1879,
under sub-secion (4) of section 38
of the Prevention of Cruelty o Ani-
mals Act, 1960. [Placed in Library.
See No, LT-4377/791.

Drarr NATIONAL PoLicy or Epuca-

TION, 1979 AND ANNUAL REPORT AND

Review oOF LawiT KALA AXADEMI,
New Deumx ror 1977-78.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—

(1) A copy of the Draft National
Policy of Education, 1979 (Hindi
and Englsh versions) [Placed
in Library. See No. LT-4378/79].

(2) A copy each of the follow-

ing papers (Hindi and English
versions) : —
(1) Annual Repori of Lalt

Kala Akademi, New Delhi, for
the year 1977-78.

(ii) Review by the Govern-
ment  on the working of the
Lalit Kala Akademi, New Delhi,
for the year 1977-78 [Placed in
Library. Sce No, LT-4378/79],

STATEMENT RE. RFCENT VISIT OF THE
MINISTER OF EXTERNAL AFFAIRS TO
USA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL RIHARI
VAJPAYEE): I beg to lay on the
Table a statement regarding my visit
fo the Uniled States of America
from 20th to 25ih April, 1979, [Placed
in Library. Sce No. LT-4380/791.
CenNTRAL Excise  (NINTH  AMEND-
MENT) RULES, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): On
behalf of Shri Zulfiquarulla; I beg to
lay on the Table a copy of the Cen-
iral Excige (Ninth Amendment)
Rules, 1979, (Hindi and English ver-
sions) published in Notification No.
G.SR. 817 in Gazette of India dated
the 21st April, 1879, under section
38 of the Centra] Excises and Salt
Act, 1944, [Placed in Library, See
No. LT-4381/79].
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Crash Landing of 204
IA. Boeing at Madras (CA)

Now, Shri Dhanik Lal Manda] to
make a statement.

PrReSIDENTS’ ORDER DATED 27-4-79 IN
RELATION TOo UNioN TErrIT' Ry oF Goa,
DaMmaAN aNp Diu

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Mr. Deputy-Speaker, Sir, I
beg to lay on the Table a copy of
Order published in  Notification No.
S.0. 234 in Gazette of India dated the
28th April 1979 notifying President's
order dated the 27th April 1979 in
relation to Union territory of Goa,
Daman and Diu, issued under section
51 of the Government of Union Terri-
tories Act, 1963, [Placed in Library,
See No. LT-4383/79].

12 09 . hrs.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES
MINUTES

SHRI RAM DHAN (Lalgan)): I
beg to lay on the Table a copy each
of the Minutes of the First to Fifty-
second sittings of the Committee on
the Welfare of Scheduled Castes and
Scheduleq Tribes.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTEp CrASH LANDING OF INDIAN
ATRLINES BOEING-T37 AT MADRAS
AIRPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I call the
attention of the Minister for Tourism
and Civil Aviation to the following
matter of urgent public importance
and request that he may make a
statement thereon:

“Reported crashlanding of Indian
Airlines Boeing-737 at Madrag Air-
port on the 26th April, 1979."
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTTAM KAUSHIK): Sir, it is
with regret that I have tp inform the
House that Indian Airlines’ Boeing
737 aircraft VT-ECR, while operating
scheduled passenger flight 1C-53)
(Trivandrum-Madras) on 26th Apru,
1979 overshot the runway during land_
ing run at Madrag Airport at approxi-
mately 1220 hours and was extensive-
ly damaged. The aircraft carried 61
passengers and 6 crew members. 7
passengers and all the 8 crew members,
who sustained injuries were Thospi-
talised. Other passengerg with mino~
injures were given first aid in the air-
port dispensary. According to the
latest information furnished by Indian
Airlines, there are 5 crew membersz,
ihtluding the Commander of the ill-
fateq aircraft, and 2 passengers ;till
undergoing treatment, some of thrm
for suspected fractures, Indian Air-
lines are {aking all possible care of
these persons, apart from meeting their
entire medical expenses.

After the accident, the aireraft was
resting on the fuselage with both
main under-carriage assemblies dec-
tached. Both the engines were also de-
tached from the wings and damaged.
The aircraft is being lifted with tnc
help of air bags and jacks for aszess-
ing the cause of the accident and the
extent of damage.

The Boeing 737 aircrafi VT-ECR
was taken delivery of at Seattle on
the 30th Octobey, 1974 and artived in
India on 5th November 1974

The aireraft was under the com-
mand of Capt. V. N, Arora and the Co-
Pilot was Capt. P. K. Kapoor.

A Committee of Inquiry under Rule
74 of the Aircraft Rules, 1937, under
the chairmanship of Shri 5. Ramam-
rithem, Retired Director General of
Civil Aviation has been constituted to
investigate into the unfertunate ac-
cident The Committee has already
started functioning at the accident
site. 'They have been directed to sub-
mit theltr report within two months.
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Boeing Company, manufacturergs of
the aircraft, have also been advised of
the accident and they are sending
their investigation team,

To re-assure ourselves that the
existing maintenance procedures in
Indian Airlines and their checkg by
the Regulatory Authority, namely
Direclor General of Civil Aviation are
up to the stipulated standards, it is
proposed tp constitute an Expert
Group to go into these aspects and
submit a report,

Perhaps I may not be out of place
to mention here that the air safety
machinery at the Madras Airport, in-
cluding the fire-fighting unit function-
ed effectively on that day ang +was
successful in quickly extinguishing the
fire in the awrcraft and rescue the
passengers.

The House will join me in wishing
speedy recovery of the passengers and
crew members who are still under-
going treatment in the hospilal,

SHR] JYOTIRMOY BOSU: Mr.
Deputy-Speaker, Sir, the other day in
December, a crash in Hyderabad took
place and the passengers escaped
very narrowly. Since thep a few
other mishaps have also taken place.
The pressurisation panels jn the Cal-
cutta bound airbus were flown off
soon after i took off on 23rd March
1979. The centre doo, openeq of the
Delh %ound Boeing-707 flight when it
ought not have opened, There have
alsg been numerous caseg of comp-
laints of aircrafts not leaving on time
because of engine snags, The Hydera-
bad disaster enquiry revealseq that
the aircraft was air-borne in partially
stalled condition due to mal-func-
tioning of the ‘leading edge device.
And with no adequate warning sys-
tem available, the pilots took wrong
corrective measures. It poses gues-
tions of maintehahce of the Indian
Airlines fleet, and of the competénce
of the inspection machinery of the
DGCA. These are the two major
things which strike our minds now.
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The present Director-General of
Civil Aviation. Air Marsha]l Zsheer
said recently at a seminar; “The
situation on the maintenance s:de was
disturbing”. He warned that the
Indian average in respect of fatal ac-
cidents was 2 to 3 times more than the
world average, and 10 timegs more
than what was taking place in the
United States of America, although we
have very litile air service in this
country, compared to what they Lave
mn USA, This deals a major blow to
civil aviatiion in this country, and
creates shocky tension uncertainty
among the travelling public,

I have a list with me, showing the
number of air crashes, their nature
and number of casualties. It says. in
1967 there were 30 crashes, 5 proved
fatal and there were 9 casualties; in
1968 the figures were 27 crashes, 2
fatal and 3 casualties; 1n 1869, 28 cra-
shes, 5 fatal, and 49 casualties, in 1970
28 crashes, 7 fata] and 51 casualties:;
in 1971, 32 crashes, 5 fatal and 41
casualties in 1972, 46 crashes, 7 fatal
and 25 casuallies; in 1973, 38 crashes,
5 fatal and 60 casualties; in 1974, 25
crashes, 4 fatal and 5§ casualties; 1n
1975, 17 crashes, 3 fatal and 8 casual-
ties; in 1976 and 1977 there were 32
crashes 4 fatal and 108 casualties; in
1978 upilo March, there were 2 crashes,
2 fatal and 214 casualties. (Interrup-
tions).

In India, we have the dubious Jis-
tinction of never implementing the re-
commendations of our Crash Enguiry
Commission, and of allowing investiga-
tions to fritter away inconclusive,
under pressure of vested interests and
lobbies.

In the matier of selection of persons.
i.e. of composition of these commissions
and commitiees, the posts are given to
people who will be pliable and who
would obey the command of the bure-
aucracy and the people in authority.
eg. a retired Judge, a Civil Aviation
bureaucrat. 5 discarded pollician and
the like, and many of them are devoii
of know-how of the rudiments of Civil

I.A, Boeing at 208
Madras (CA)
Aviation. For example, in the Boeing
747 crash last year, the enquiry com-
mission did not include a single 747
pilot, or systemg engineer or wreckage
man. (Interruptions)

According to my information, there
are gt least 9 reports on gir accidents.
One was on the accident at Taksing
(NEFA) on 3-1-1960, then on the
Dakota aircraft crash at Calcutta air-
port on 26th August 1961, then about
the Fokkzr Frienship a.rcraft at Palam
airport on Bth June 1962, Hiper Dakotu
aircraft at Pathankot, Indian Air Force
Accidents Committee report of Novem-
ber 1864, then Air India Boewng mur-
craft accident on 24th January 1968,
accident to IAC Dakota aircraft it
Imphal on 19-2-1966. (Interruptions)
These have all been shelved, and put
in cold storage. It 15 p mockery. We
sp:nd money on these things and still
they throw the passengers into uncer-
ta.nty.

Then there 1s this accident near
Banihal, again the onz at Nagpur and
agamn at Khulng 1nvolving a Fokker
Friendship. There are 19 cases
Where have you clinched the 1ssue?
(Interruptions) When did you try to
improve the conditions?

The Indiap pilots often complain
about incorrect loading of cargo in the
hold. These gre removed vrior to \p-
vestigations fi there is an accident,
to conceal {facis. Incorrectly-placed
baggage 1> a greai hazarg to the air-
craft. This 1s also not known tp many
people 1in the Civil Awiation Directlo-
rate,

Aircraft designs have undergone
great changes, bul our supporting unitz
arc out-dated and inadequate, The
Cachar Commitliee and the Tata Com-
mitiee made recommendations specifi-
cally. Nothing happened. I wili read
out....

MR. DEPUTY-SPEAKER: You need
not read out oll these things, vou have
already taken quite some time, please
ask your guestions,

SHR[ JYOTIRMOY BOSU: A Court
of enquiry fo investigate into the



299 Crash Landing of

causes of the Bombay dccident Cara-
velle accident which happened on 12
October 197 was constituted undcr
M1 Justice S B Bhasme That report
shows that the recommendations art
never cared for they are relegated nto
cold storage thiy move on as il euils
them What does the Air Corporations
Act 1953 say? Section 30 says

The Ceniray Government my
from time o time by notification in
the Officla] Gavsette constitute an au
Transport Council consist.ng of 1
C harman and such othr1 number ol
members not exceeding eleven as the
Centra]l Governmeni may ppo ni
thereto

Would the hon Minister kindly enu

ghten the House why .s 1t that the An
Transport Council was dissolved in
1962 and not revived? Isit g fict thu
it was done under pressure of a per

son? ] want to know whether you have
independent air safety, authonty 1f
you have not one would vou .mmecd 1

{ely create one and give an assurince
{0 the House today here and now
whether the gar Transport Couneil
would be revived and il not the jeason
therefor

Boeings have shown mhercnt defecls
and other disturbing facts revealed by
the reporis I shall be lay ng the re
ports I will not divulge the contents
now A very interesting feature n the
air crashes both at Hyderabad and in
Madras which is not qu te connecied
with Mr Kaushik 15 the carrying of
huge cash and gold jewellery These
are undobtedly meant for people 1n
authority m Delh. for services render
ed Otherwise why do pcople carry so
much cash from all over the country
and bnng it 1o Delli when there are
banks

MR DEPUTY-SPEAKER Ple 1se
conclude cash nside does not treate
explosion

SHRI JYOTIRMOY BOSU It does
8ur

SHRI PURUSHOTTAM KAUSHIK
I have alieady stated 1n my statcn ent
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that we are all concerned about ai
safely Looking to the frequent mis
haps I have already said that I propos
1o constitute an eapert commattee to Lo
into the maintenance system and slso
the working of the regulatory guthor

ty DGCA without losing any time |
can assur¢ the Ilouse that siepswill
be taken

SHRI JYOTIRMOY BOSU An
Transport Council and Air Salety
authority?

SHRI PURUSHOTTAM KAUSH.K 1
do not know persondlly why that coun
1]l was dissolvid 1 162 I will lo
into the matter So far as air safety
15 concerned the ( ibinet consideired
that 1ssue but 1t was thought then that
the major accidents under the Aircrafl
Act should be .nvestigated by IIgh
Couit Judge heading a commilfee of
experts (Interruptions) It was als
further ¢onsidered looking fo the fre
quency of this type of accident to
make rescarches 1egarding safely of
the operations I propose {o review
that pos tion and we will take adeguet.
steps lo sce that something 1s done to
ensure the safety of passengers
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wgl o wAET A fawew w1 owEw &, EW
a1 o) w7 T § fE WY 9w & sen ot
WA, W GT TG T AL EHET § WK
IO% frd gRT aq A qOT R § a1 TEE
wHwT £ AW g & afew gnd
wifow ag @t § o w5 €1 wiw frifa
g qe g Er |

SHRI JYOTIRMOY BOSU: There
are some serious suspicions of sabot-
age.

SHRI PURSHOTTAM KAUSHIK:
1 say that cannot be ruied oui, But,
at this stage it is rather premajure to
say what is the cause of the accident.

o] Uge g§e ®@ (9FAT) o AMATT
oxftéza g1 2 €, dar f g s fe daem
w1 AHAT &, ngET vaErEz faaw ® gl
o i @A F A g T A A g
1% §, SF1 WRTH q9TE g1 T WY I 7 agd
WO AE go g Y araT & getaw 1
wnafani &F ¥ 4 Oy 9 pvdr zz w
g #Y 7T 2T WA F AT MAA AT AT
& wod drw d &6 A8 &7 g g & s
Fem g & v o §, o A wERg AT
T qETAT ¥ T §, IOT ¥Ar wreAfoad
9% T W E ar I e & e wmoaw
g g ¢

dq1 fr qume A qamar (v wevenw
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W7 &, W @1z 4 ff g & AT g6 qaae
zﬁﬁa;wr&fwr‘rﬁa At a2
FETE T AT MEAT AR TR AFA A
TR G AD_ a 4wi aw Ay povew g
IFM Fam & gwd  gmT eEEd de-
wn £7 41, 3 snzfaar & w48 qav & 2, @
wgr 97 W1 Adw gwr & W@ 37 4
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st qwe gwo W ¢ W deREw  ®
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DR. BIJOY MONDAL (Bankura):
This 1s another major accident in
our country. Il js indced a matter
of concern that such crashes have
taken place at short intervals, ‘The
Minister had stated in reply to my
Starred Question No, 920 on 27th
April, 1979 that Government was go-
ing to 1eview the question of the
setling up of an Air Safety Board 1n
the country as in advanced countries
of the world to suggest steps to
avord wir mishaps It 1 alwo under-
stoog that safety mcasures here com-
pare poorly with those of othey coun-
tries. The 1ncidence of air accidents s
much higher mn our country, In
modcrn times, science has developed
gieatly and s many devices have
heen developed that 1t i, possible
to take advance precaufions to avoid
air accidents. Ours 15 a poor coun-
try. We cannot afford ty spend such
a huge amount on the loss of ar-
craft, It is sheer good fortune that
no human hfe was lost in this parti-
cular accident, bul certainly the
country has lost a huge amount in
the form of the loss of an aeroplane.

There are different versions; about
the cause of the accident There 1s
also a rumour that sabotage was
probably the cause behingd this acei-
dent, by planting a lime device in
the cockpit. The ecxplosion took
place ju.,t ten minutes carlier, before
the plane's landing at Madras,
Its pilol, Mr. Arora, hus also stated
that it is 5 case of sabotage; fortu-
nately the plane wa; Jlanded and
there way nmo loss of human lives.

I have come to know from news-
paper reports that Government have
started the inquiry into the causes,
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I want to know whether Govern-

ment have received any interim re-
port from them,

I also want to know from the hon.
Minister whether Mr, Chellappa,
Director, Air Safety, who visited the
site of crashing had preliminary
hearing of the flight data recorder
and cockpit device recorder which
were played to get the clue for the
cause of mishap, and what are his
findings.

1 also want to know whether he
has recciveg any report or informa-
tion from the 1ntelligence or from
the local police authorities; whether
the plane was quite fit and was in
a state of air-worthiness before it
took off; whether it was thoroughly
chocked before the start of the
flight; whether the pilot or any other
staff had expressed any doubt about
the working of thi: particular plane;
whether this particular plane was
insured before. I also want to know
from the hon. Minister what in-
terim measures he wants lo take
immediately, Lastly I want to know
whether the Mimster will consider
my proposal of formwation of Air
Safety Boards Dl that in other
advanced countries, as soon as
possible,

SHR] PURUSHOTTAM KAUSHIK:
So far as the inlerim report i, con-
cerned, Government has not re-
ceived 1t as yet, and it is too carly to
expecl the interim report, Secondly,
the Air Safety  Director, Mr.
Chellappa, whatever inquiry he has
made, wil] submit it to the Inquiry
Commiitee and it is not necessary
for him 1o give 1t to the Government;
what ever evidence he has it is
necessary for him to place it before
the Inguiry Committee.

So far gs air-worthiness of the
aircraft is concerned, 1t was already
certificd ang it had air-worthiness.

So far ac insurance of the plane is
concerned, without insurance, the
plane is never allowed to operate,
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So far as Safety Board 1s concein-
ed, ag 1 have already said, I am pro-
posing to constitute the Air Safety
Board,

MR DEPUTY-SPEAKER: Now,
reports to be laid....

DR. BIJOY MONDAL: Did the
pilot express any doubli

SHRI PURUSHOTTAM KAU-
SHIK: The pilot did not express any
doubt about air-worthiness.

12.43 hrs,
PUBLIC ACCOUNTs COMMITTEE

134tH, 135TH, 136TH, 13TTH, 138TH,
139te, 145TH, 146TH, 147TH, 148TH.
AND 149TH REPORTS

SHRI C, K, CHANDRAPPAN
(Cannanore): Sir 1 present the
following Reports of the Publie
Accounts Commuttee:—

(1) Hundreq ang Thirty-fourth
Report on Audit Reports on the
Account; of the Indian Counci] of
Agricultural Research for the
years 1973-74 1074-75 ang 1075-76
relating to the Ministry of Agn-
culture and Irrigation (Depart-
ment of Agricullural Research and
Education).

(2) Hundred and Thirty-Fifth
Report on Paragraphs 9 and 10 of
the Report of the Comptroller and
Auditor General of India for the
year 1975-76, Union Government
(Railways) on D/C, Electric Trac-
tion relating to the Ministry of
Railways.

(3) Hundreq and Thirty-sixth
Report on Paragraph 7, 21 and
32 of the Report of the Comptroller
and Auditor General of Indig for
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the year 1976-77, Union Govern-
ment (Railways) relating to the
Ministry of Railways.

(4) Hundred and Thirty-seventh
Report on Paragraph 43 of the
Report of the Comptrolley and
Auditor General of India for the
year 1976-77, Union Governmenti
(Dcfence Services) relating to
Purchase Contracts in  two Com-
mands,

(5) Hundred and ‘Thirty-eighth
Report on Paragraph 20 of the
Advance Report of the Comptrol-
ler and Auditor General of India
for the year 1976-77, Umion Go-
vernment (Civil) on Delhy Deve-
lopment Authonty relating to the
Ministry of Works and Housing,

(6) Hundred and Thirty-ninth
Report on Audit Report on Bom-
bay Port Trust relating to the
Ministry of Shipping ang Trans-
port.

(7) Hundred and  Forth-fifth
Repori on action taken by Govern=
ment on the recommendations
contained 1n the 55th Report on
Union Excise Duties relating to
the Ministry of Finance

(B8) Hundred ang Forty-sixth
Report on aclion taken by Gov-
ernment om the recommendaltions
conlained in the 113th Report on
Union Excise Duties relating to
the Minisiry of Finance.

(9) Hundred and Forty-seventh
Report on Paragraphg 71 and 74
(iii) of the Report of the Com-
ptroller and Auditor General of
India for the year 1876-77, Union
Government (Civil), Revenue
Receipts Volume II, Direct Taxes
relating 1o the Ministry of Finance.

(10) Hundred and Forty-eighth
Report on Paragraphs 7 and 18 of
the Report of the Comptroller and
Auditor General of India for the
year 1876-77  Union Government
(Posts and Telegraphs) on Arre-
arg of Rent of Telegraph, Tele-



309 E.C, Report
and Minutes

phone and Teleprinter Circuits
and Telex/Intelex Charges and
Purchase of Lead Sleeves relating
to the Ministry of Communications,

(11) Hundreq and Forty-ninth

Report on Paragraph 38 of the
Report of the Comptroller and
Auditor General of India for the
year 1976-77, Union Government
(Civil), Revenue Reccipts Volume
I, Indirect Taxes on Union Excisc
Duties relating to the Ministry of
Finance,

SHRI DHIRENDRANATH BASU
(Katwa): The Audit Reports on the
Accounts of the Indian Couneil of
Agricultural Research for the years
1873-74 and 1974-75 have been
placed after mure than five years.
The Audit Reports say that money
has been misspent and there has
been mismanagement jn the Indian
Council of Agricultural Research...

MR, DEPUTY-SPEAKER: These
are Report, of the Public Accounts
Committee.

SHRI DHIRENDRANATH BASU:
Government is not taking any action
in the matter.

MR. DEPUTY-SPEAKER: This is
mot the time to debate it.

SHRI DHIRENRANATH BASU: I
am bringing it to your notice, Sir,

ESTIMATES COMMITTEE
THIRTY-FOURTH REPORT AND MINUTES

SHRI MUKHTIAR SINGH MALIK
(Sonepat): Sir, ] present the follow-
ing Reports and minutes of the Esti-
mates Committee: —

(1) Thirty-fourth Report on the
Ministry of Agriculture und Irriga-
tion (Department of Rural Deve-
lopment—Rural Employment,
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(2) Minute; of the Sittings of
the Committce relating to the
following Reports:—

(i) Twenty-third Report on
Dircctorate of Advertising and
Visual Publicity.

(ii) Twenly-eighth Report on
Ministry of Finance (Department
of Revenue)—Central Excise.

(iii) Twenty-ninth Report on
Ministry of External Affairs—
Working of Indian Diplomatic
Missions,

(iv) Thirtieth Report on Minis-
try of Supply und Rehabilitation
(Department of Rehabilita-
tion)—Dandakaranya Project—
Exodus of Settlers (1978).

(v) Thirty-third Report on
Ministry of Finance (Depart-
ment uf Revenue)—Customs,

(vi) Thirty-fourth Report on
the Ministry of Agriculture and
Irrigation (Department of Rural
Development)—Rural Employ-
ment,

(3) Minuteg of the Sittings of
the Committee relating tu proce-
dural and general matters.

COMMITTEE ON PUBLIC
UNDERTAKINGS

FIFTY-FIRST TO FIFTY-FIFTH REPORTS
AND MINUTES

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): S8ir, I have the
honour tp present the following re-
ports and minutes of the Committee
on Public Undertakings: —

(1) Fifty-first Report on Action
Taken by Government on the re-
commendations contained in the
Sixteenth Report of the Committee
on Public Undertakings on Jute
Corporation of India Limited—
Economic Offences committed by
Jute Trade and Jute Industry.
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(2) Fifty-second Report on Air
Indiae—Working results ang Allied
Matters.

(3) Fifty-third Report on Air
India—Commercial + and Stafr
Matters.

(4) Fifty-fourth Report wn Anda-
man and Nicobar Islands Forest
and Plantation Devclopment Cor-
poration Lumited and Minutes of
the sittingg of the Sub-Committee
on Complaints as well gs Minutes
of the Committee on Public Under-
taking, relating thereto.

(5) Fifty-fifth Report on ap-
pointment of Auditor in Govern-
ment Companies.

(6) Minutes of the sittingy re-
lating to the Fiftieth Report on
Bharat Heavy Electricals Limited,

(7) Minutes of the sittings re-
lating to the Forty-second, TFifty-
second and Fifly-third Reports,

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

THIRTV-FIRST, THMTY-NINTH, FORTIETH
AND FoRTY-FIRST REPORTS

SHR1 RAM DHAN (Lalganj): I
beg to present the following Reports
(English and Hindi versions) of the
Commutte; on the Welfare of Sche-

duled Custes and Scheduled Tri-
bes:—

(1) Thirty-tirst  Report en the
Ministry of Home Affairs- Atroci-
ties on  Scheduled Castes and
Scheduled Tribes.

(2) Thirty-minth Report on the

Ministry of Home Affairs—Distur-
bances in Maralhwada  Roeion
(Maharashtira),

(3) Fortivth Repurt on the Mi-
nistry  of Petlroleum, Chemicals
ang Fertilisers  (Department  of
Petroleum)—Reservations for, and
employment of, Scheduled Castes
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and Scheduled Tribes in the In-
dian Oil Corporation Limiled ;Re-
fineries and Pipelines Division).

(4) Forty-first Report on the Mi-
nistry of Railways (Railway
Board)—Reservations for, and
employment of, Schnduled Castics
and Scheduled Tribes 1n North
Eastern Rallway and award of
petty contracts to Scheduledl Cas-
tes and Scheduled Tribes in North
Eastern Railway.

—_—

12.26 hrs.

STATEMENT RE. CORRECTION OF
ANSWER TO S, Q No. 869 DATED
25-4.79 RE PASSING OF BENEFITS
OF NEW TECHNOLOGY BY
NATIONAL RESEARCH DEVELOP-
MENT CORPORATION

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENT OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY
AND SPACE (PROYF. SHER
SINGH): Sir, on 25-4-197% in Lok
Sabha in responsc to a Supplement-
ary by Shri Saugata Roy on Slarred
Question No. 869 pertaining to Na-
tional Research Development Corpo-
ration, ] replied in the pressure of
the moment as under:

“It wil] be done very soon, Prof.
Mcnon the Director General, is
not o Buide the working of the
laboratories in their day to day
work Only the overall supervision
of the Labs, is to be done by him
and we are appownting the Direc-
tor General soon".

I regret that fhe answer was not
correet. The two posts of Secretary,
Department of Science and Techno-
logy and DG, CSIR were combined
already and consequently the ques-
tion of scparately filling up the post
of DG, CSIR does not arise.
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12.28 hrs.
MATTERS UNDER RULE 377

(1) RErorTED INDO-SOVIET JOINT PROG-
RAMME TO SEND AN InpIan Cosmo-
NAUT INTO SPACE.

SHRI K. LAKKAPPA (Turmkur)-
With your kind permission, I want
ifo rawse the following matter under
Rule 377

A matiet of greal national impor-
tance and interest har been publish-
ed in the latest issue of a Dell
weekly It has been stated that In-
dia’s space programme 1ncludes the
launching ot an Indian into  spuce
in a joint venture with the Sowiet
Union This would represent a
double breakthrough m as much as
an Indian cosmonaut would not orly
be the first Asian 1n space bui al<a
the first from the so-called Third
World According to the weekly, In-
din 1s already making preparations
for the imtial traimung of threec pec-
ple in acclimatisation In space condi-
tions. The selected crew will later
be sent to the Soviey space facilities
in Soviet Kazakhstan for further
trainmg before a joint flicht to a
satellite station and return. As the
House 1s aware such joint ventures
have already been carried out by
the Soviet Union with Czechoslovak.
Polish, East German and Bulgarian
crews. I{ is a matter of happness
that India is also to be included in
such flights. But it is also a matter of
regret that such a momentous deve-
lopment has not been brought
to the notice of Parliament
and the people by the Indian Space
Ministry. Would the Minister of
Space, in this case, the Prime Minis-
ter himself enlighten the House on
the facts of the case and also inform
{he House whether in his forthcom-
ing vikit to the USSR he intends to
raise the matter further in relation
to the actual time table of the space
launch?
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(1) REPORTED KILLING OF SOME BORDER
Securiry ForcE PERSONNEL IN IMPHAL

sttt wanadl  (feaet)  gersow
R, AT AT & F Fraw 377 & W

| 26—4=79 %1 w7 fEEt 9w @ ox 0w
FATHIFIATET A 7 g 7 glagre
Wwam ) gagrfenre fam § o
WTH ATHHT & ¥ & wgven A W qa
e & awt afs oo § g AT

& it ot T ETETA A qeeTC W e
A ow faEdt A w1 IveR ¥ thear W
lF;g A AT W gTEr fr wAY § @®
Ay

(ni) RE'ORTED CANCELLATION OF OWN-
ERSHIP RiGHTs oF DDA rLOTS FOR
WANT Or REGISTRTION BY THE PLOT
HOLDERS,

SHR] S S LAL (Bayana): B8ir,
under Rule 377 1 would like to raise
the following matter of urgent pub-
lic imporiance,

The Delli Development Authority
15 going berserk with the implemen-
tation of a new policy of depriving
the plot-hulders of their plois which
they had purchased through open auc-
tion at the prevalent prices then 300
plot-holders have been deprived of
their plots because of their alleged
lapse i1n getting the plots registered
in their names The DDA has abrupt-
ly cancelled the ownership of these
plots because they have not got the
plots registered in their names.

After doing this, the DDA is de-
manding 50 per cent of the price of
plots as penalty for restoring the
pwnership of the plots. For example,
the plot-holder hag paid Rs. 46,000
for a plot of the size of 250 square
metres. Now the DDA is asking
them to remit Rs 23,000 as penalty
Here it ig pertinent {o mention that
there are hundreds of flat-holders
who have not yet got thewr flats re-
gisterad even after severa] years.
Their flats have not been taken beck
by the DDA. Such a penalty is alw
not being imposed on them for their
failure to register their flats,
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Even during the so-called authori-
tarian regime of 18 months of Emer-
gency such arbitrary action was not
taken, During the past 15 yeers, =a
nominal penalty was being imposed
at the rate of Re, 1 per sq. yard for
the lapse of registrution,

It must be appreciated that a mid-
mic-class family buying a plot at Rs.
46,000 for 250 sq. metres would never
be remisg in registration of the plots,
There might be some financial hurd-
les which result in delay. But that
should not entertain a penalty of
thousands of rupees and also cancel-
lation of the plots,

T suggest that the hon. Minister
of Works und Housing should make
a statemon! on the floor of the HFouse,
restoring the cancelled plots to the
allottees after collecting a nominal
fee of Re. 1 per sq. yard,

12.58 hrs.

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL

MR. DPEPUTY-SPEAKER: Now
we procecd with further considera-
tion of 1he following motion mov-
ed by Shri Dhanik Lal Mandal on
the 27th April, 1979, namely: —

“That the Bill to provide for
the alteration of boundaries of the
States of Haryana and Ultar Pra-
desh and for matters connected
therewith, be taken into conside-
ration”.

Mr. Ravi, would you like to speak?

SHRI VAYALAR RAVTI: (Chirayin-
kil): Mr. Deputy-Speaker, Sir, the Bill
moved by the hon. Minister is very
little in content because it is only
tor making a few adjustments of
areas in the territories between U.P.
and Haryana. At the same time, I
woulq like to draw the attention of
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this House to some of the basic pro-
blems which the Minister has shirk-
ed. The new Janata Government
has to put a stop to this,

Sir, Haryana is a smal] State while
UP. 15 one of the biggest States in
the country, To-day, even on the
population basis, it 1s  the largest
State. What 15 the Jogic behind
this alleration of boundaries bet-
ween these twg States? Can the hon.
Minister explain it? So far ag the
language 18 concerned, both the
States wpeak Hindi* The objective
15 to serve the administration still
better; in what way it has to be
achieved 15 my basic question. 1f this
1~ done for the betierment oi the
people and better functioning of the
Stales, whv 1s this done arbitrorily?
Regional 1mbalance is the fact of
the day in this country to-duy. The
regional imbalances very from area
to area and State to State and with-
in the Stale itself, there is regional
imbalance And, there 15 a regional
imbalance within the country itsell,
One of the major problems is to tac-
kle this regiona] jmbalance, through
the admimstrattve machimnery. It
depends upon the capability of the
States. It depends upon the  func-
tioning of the administartive machi-

‘nery ang its capacity to mobilise as

much resources as possible from the
State ilsclf as also the availability of
the monetary and fiscal aid that
comes from the Centre, So, we have
{o come to a conclusion—it is a fact
also—that a smaller State is  better
than a bigger State. A smaller State
is more viable for adminisiration and
also more viable for betterment and
development, That is why a bigger
district has been divided into twop or
three mini-districts. In Kerala we
had nine districts. Now, we hav2 got
eleven districts and one more is going
to be added. We will get more ad-
ministrative viability and the State
government will be able to enforce
its authority better on this area, If
we can apply this principle to the
district level, 1 believe, that principle
can be applied to the State level a
well.
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Sir, uvne of the main reasons for
regional imbalance is the non-vi-
ability of the administrative capa-
city of the States because of the
larger area as well as the popula-
tion,  Sir, you would recall Sardar
K. M. Panicker made a  dissenting
note on the report of the 3tates Re-
organisation Commission. In that dis-
senling note he said that it is always
desiruble to have a State with smaller
area and he wanied that the State
of UP, must be divided into two.
Mr. Sathe is pleading for a separate
State of Vidharbha taking some area
from MP. and Maharashtra. Sir, we
have B4 to 85 members of Parliament
from U.P. They raise lot of hue and
cry that theirs is a backward State,
I have no dispute on their claim.
But why is it «0” There are fifty-six
districts 1n UP. I wonder whether
any Chief Minisier can rven com-
plete his tour of all the districts in
UP. during hi< icnure as Chief Mi-
nister as no Chief Minister remains
therc for more than a year or two.
There are 480 MLAs jn UP. Assem-
bly. How can the Chief Minister
understand the complicity of the pro-
blems when he 1s not able tn tour
all the districts in the State. Diffi-
culty of the political authority +to
understand the problems of the
areas of the State results in the
creation of regional imbalance in
the State. So, in the interest of
progress of the States like Uttar
Pradesh and Madhya Pradesh it is
always desirable to divide these
States into smaller States and U.P.
should be divided first into-two.
This is the basic point I want to raise
in this connection, Instead of mak-
ing piece-meal legislation he should
come forward with a comprehensive
new policy to re-organising the State
into a small State.

Sir, the second point I would like
to make is about linguistic States.
Today if we look back we will have
to regret that it has become a matter
of exploitation for political gains. No
doubt, it is very good for administra-
tion and cohesiveness but politicians
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must ponder whether this linguistic
States policy can be used as a politi-
cal weapon for making a hue and
cry over the sons of the soil theory.
Sons of the soil theory has become
a curse In this country and 1t has
become a menace to the unity of
the country. Sons of the sul cry
has come bevause we cannoi undel-
stand the ethos of the Indian society
or the political ethics, political mora-
lity or political sense behind the
linguistic States.

13 hrs.

But unfortunately we find thai no=
body is prohibited in this country
from using or abusing all  these
things, The question of language
15 being exploited for political rea-
sons and a time hag come when we
should stop all these things; we
should once for all stop the ery
‘son, of the soil." I have absolute-
ly nothing against any  language.”
But I will give you one example for
your information. The Centra] Gov-
ernment must be above all these
things. Mr, Deputy Speaker, Sir, I
don't know whether you were there
when National Film Awards were
given the other day. The Home
Minister must be aware of all these
things and that is why I am bringing
it to his notice now. There is a par-
ticular pattern of issuing the awards
in the national film funclion. We
first give it to national films. Then
comes the Directors, actors and ac-
tresses and so on and then comes
the regional films, They announce
the names only in Hindi which our
people cannot understand. Why in
the name of regional films the Hindi
films have been brought in, like
Kasur and Jagoon? I don't under-
stand this. And the Best Director
Mr. Aravindan who has been given
the Best Director Award for the
second time consecutively lLas been
insulted, He had not been given the
award separately and he was called
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along  with the Malayalam film
award, for the film called Thambwu.
S0, this 15 the position, Why should
such an .nsult be given to a direc-
tor who has got the best-dircetor
award for the second time consecu-
tively? Thiz 1s againsl national*
unity. This subject comes under
the Home Ministry and it is a wverv
sensitive 1ssue. We are certainly en-
titled to know about it. And when
we comntacted the top officer of the
Film Festival or the Director there.
he said, ‘What 15 wrong with  1t”
Is it the way an officer shoutd be-
have? Instead of giving the award
separately to the Best Director you
club 1t with the award given for the
Malayalam film. What sott of encour-
agement you are giving (o regional
language films? Is it the way of do
ing such things? This cannot be tole-
rated. 1 hope that the Hon, ,Home
Minister will himself go into 1t and
dg the needful.

Before concluding 1 wish o stress
upon one point and it 1s this, We
can have a comprehensive Bill, after
necessary consultation has been done.
Let the Government bring forward a
complete comprehensive Bill after
consultation with all the  political
leaders and the concerned States for
the reorgamsation of the States, 1o
make the States smaller, Such a step
along will pave the way for the
integration of the country, Thaty soril
of step is alone needed for the
political unity and administrative
viability of the country and for the
development of wvarious regions and
States and for national duty. With
these words I conclude my speech,
thank you.

18.05 hrs,

he Lok Sabha adjourned for Lunch
#ill five minutes past Fourteen of the
clock.
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The Lok Sabha re-assembled, after
Lunch, at Fifteen Mwmutes past Four-
teen of the Clock,

| SHRTMATI PARVATRI KRISHNQN in the
Chasr]

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)

BILI.—contd.
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MR CHAIRMAN Shn Venkata-

subbaiah.

SHRI RAM DHAN (Lalganj): Why
are the M nisters going out and com-
ing in so frequently?

MR. CHAIRMAN: Perhaps, they are
on a slimming course.

SHRI P.
(Nandyal): Madam Chairman this
Bill has been brought in primarily to
make gome alterations in the bouan-

848 1LS—11.
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dary belween U.P. and Haryana. 1
agree with the sentiments expressed
by severar Members. It 1s approptiaie
that the ex-Chicf Mimister of UP. is
here when discussions are going oi.
Several Members who participeted
pleaded for Lifurcation of U.P. on ‘ui-
mimsliative grounds as well as grounds
of eccnomic development, We have
inheriled our siates as a legacy of
Biifish colonial sm  when we attained
independence, at that time UP. was
the Inggest slate. Even today it senis
in 85 members to Lok Sabba It makes
all the political diflerence 1n the con=
text of the bigness of the Slate. There
had been an agitation gomng on afler
the advent of freedom, under {ne
leadership of Mahatma Gandhi, that
states cught to be reorganised on ithe
basis ot the language of the pcople. A
commitiee was constituted under Fa.l
All and they recommended certauu
things, there was a dissenting nove by
Sardar Panikkar, if I remember 2right,
for mturcation of UP. but i1l was not
acvepted for various reasons In ibe
south espec alyy the agitation was for
creation of stales on a linguistic vasis
but no where in the commssion's
terms ot reference 1s 1t to be In and
that the states are to be reorgamsed
on the basig ot language. The 1m"iri=
ant consideration was admimstratve
vialnlity  Several commissions ware
sei up lo seltle the boundaries ¢l zavn
state  One such was set up hetwsen
Haryana and UP There were sevaal
awards One was the Mahajan aw rd
on Muharashira, Karnatak. In this
case Dikshit’s award 1s 1mplemen'ad
to mark the boundary between L'.P.
and Haryana. When these alteralions
are made, 1t may not solve Lhe 2ut re
problem. Jamuna happens to be the
boundary between Haryana and U.o.
m the districts of Bulandshar und
Gurgaon and other places. So tar as
the award goes it 1s all right. Son far
as the bigger problem of bifurcation or
reorganisation of slates is concerned,
it should be bosed on admimistralive

conven ence and economic deveiop=
ment.
MR. CHAIRMAN: Piease (onfine

yourself to the Bill
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SHRI P. VENKATASUBBAIAH: Mr.

aw drar Frafeor & art & waf gf & o
Bahuguna is hinting that il is not re- St €t otr aE o Ty T arht & 1 dhur fis
levant at all. I am also conscious ct u¥t site Tl Ty & N v & fe oo
that fact but 1 suffer from the speech- W & W owA & I A afcadn g
es made earlier; that 1s the contagion. waA § | ST W gEiEA g ol ¥ o
faest  fadt o s w7 e g At 9AA
3% zform A wft 1 oe A gl o
gfex &1 AT WAr | Afewr oy € wT 7 A
MR. CHAIRMAN: You could Ye griiza ¥, @ uTer friga v fr 9T TWT AW
wiser and show the way &1 aT wew wRW —& T AR Gw § 8, v
Tt nfrar § # fe 7381 woraa drw an & ady
]9 970 |
SHRI P VENKATASUBBAIAH. ™ B .

this Bill, wider things are also dis- “,.131;1; mm i "‘T_rm bk
cussed, 1t cannot be ruled out 1 was @ fmn s g .ﬂlm:“ liT'ﬁT" “"EE'
say.ng that the award ot Dhkshit 1> w7 war 1 Fersy @ o &% T o Pt g
being implemenied in thus Bill. Wtule & wv, v w91 51w et &, vt % ov wow §
implementing this awurd. you have tn “ﬂw Foer ¥ <z ‘ﬂ? s o efte
go 1 riher and see that smailer states ¥ ﬁlw Qv w W O% W 9T fewr !'r:tll'l'
like Haryana are strengthened and o o } ‘8 oo $ITT AT SR ?
more ierritory sheuld be added so that fe wvr S Wit gar w @ A o
it coild become vialle Berause oonli- Rt ok frd go @ AR & w6 ama Arewe

tically the most instable Stale 1s Hai- T S R g g we x

]

ana' As il 1s compact, it has gol pene-

fits. But at the same time the small- :@wm T g,;m‘::;: f;#f:
ness 1s a big problem and i1 has  Le- T WA %Y 91 AT TMT ATQT AT @1 TAT
come a haunting ground for defections R R s G G
all ‘hese years In that context, 1 7 fam WA ST S P @ A vy AR
wot li hike {o sav, you adjusit boun- girar & cav & M7 T HE W
daries 1n such a way that Haryana ‘st IUT ¥ MT T TEA U A1AI KT TONE W
becomes a viable State and there will g2y & Wt fxd §, oifr aga fowd qo 8,
be pnlitical stability in that State. Only 3wt fawmar 78 FY @1 1 ow T F“'.-m
in that context I want to express fhat qftaz W7 a9t Of frast 0w AEr dzF WY
feelng I hope the Government w:ll gt Sfwa wrf fasre a9y @ wwn | oo weey
also consider these things in depih Qf; o 1 A fear 9wy g

anu see thul along with economic de-
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velapment, political stability should be @ g7 v P afaw o v xfee ¥ & gawr
ensured That 1t can be done onlv wia ®vAT g fF FeelvEW Wl My S W
when a State is more wviable than what v & tww &, @fs agr faed g @,
it 15 so lar as Haryana 13 concerned. JAT WAT W GR AET aAAT wiem | e
s &1 ¥ 9% waey fawe s wfew o
oY welt wrgw wmew (espniE))
gwmfy wErEan, e W Bfemr g IR MR CHAIRMAN The hon. Mims-
witw (drr ofcedw) faiaw segy fer ter. (Interuptions).
:ﬁm?m;c;iwwgimm%ﬁ
- 7 o o & aoen wdy el o wferare fiiy whwe (Wrhae) @ o
ﬁﬁm&mﬂmﬂtmﬁ m“‘mﬁﬁ%“#m"*m
wPamar o6 ohr e oy feww gur fifwr 1 a frr oYe s g 6w
R garatw § ord wr fewa 7 oF ) dgA
T w1 FATTY Fear g o ofrwr o far faubor 51 s e (feedte) oo W W
frr wifgw fomdt e Y wgfim = 1 e #rR #® fa arew ©ifog | L (wwew) |
wreedlr ¥ fe Fxd & spwrs an oy o oY
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the Minister,
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ot wfoware fax wfee : ow fe &
stv @ qdnew o wrodt 1 pfaer Wk
o fto oY frar & art & ag fiew § wire g
3111.ﬁ.e&m‘mmimem
Zem A fomr .. (wwww) R W
xaren, fie otk frme & war yeram ot aoga o

MR CHAIRMAN On the previous
day when this Bill was taken up, it
went on for nearly half an hour Again
today I called all the names that came
to mec and allotted time accordingly.
At the last mnute if you sudden.y
send your name, I cannot call you, I
am sorry

ot qferne for wfew & @@ & faams
ST a7 § AIR-AEE AT E |

(Shr. Mukhtiar Singh Mahk then left
the House)

Wt wm W mafE owg & arsw aEr
fer ¢ Wy gardr wid] wr wearge ady wmr
§, 79 AT-WIFT ATH G

(Shri Bhagut Ram and some other
Members then left the House)

MR CHAIRMAN The Minster

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Madam Chairman, as I explaned 1n
my openming speech this Bill 1s based
on an  arbitration award and  that
award has heen accepted by both the
Governments Now we have come
forward to mive effect to it. But this
opportunity was taken by hon. mem-
bers for expressing fheir views in re-
gard to the reorganisation oi States
and the w.rtues of smaller States Hon
Member, Shr1 Vayalar Ravi, urged so
many points very forcefully in favour
of smaller States like economic viabi-
lity* administrative  wviability, homo-
geneous development, national integra-
tion, etc. Other hon, Members also
have raised these pomnts, But as I
explained, this Bul is only in regard
to the river boundary between Hary-
ana and U.P. That too, it Is based on
an arbitration award, which has been
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accepted by both the Governments,
So, the bigger question of States' re-
organisation and bigger States being
reorganised into smaller States does
not arise,

As regards the Mahajan Commission
report, that has not been accepted by
both the Governments, 1e. the Gov-
ernments of Karnataka and Maha-
rashtra, So, 1t is lying there But as
the Home Mimister explained last
time, he would take the imt ative to
call both the Chief Ministers and try
to, persuade them to accept 1t As and
when there is acceptance of that re-
port or any agreement mutually agreed
upon by the two Chief Mimsters of
these two States, we shall come for-
ward with the necessary legislation,

MR CHAIRMAN The question 1s.

“That the Bill to provide for the
alleration of boundaries of the States
of Haryana and Uttar Pradesh and
for matters connected therewith, be
taken into considerafion.”

The motwon was adopted.

MR CHAIRMAN®' We shall now
take up clause by clause comsideration
of the Bill There are no amendments
te clauses 2 to 4. The question is:

“That clauses 2 to 4 stand part of
the Bull.”

Thie motion was adopted
Clauses 2 to 4 were added to the Bill.

Clause 5—Amendment of First Sche-
dule to the Constitution.q

MR CHAIRMAN: There are three
Governments Nos. 3, 4 and 5 to clause
5.

MR CHAIRMAN: Now, clause 5.

SHRI DHANIK LAL MANDAL: I
beg to move

“Page 3, line 44,
for “1978" substitute *1879” (3).
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“Page 4, line 4, —

for “1978" subspitute “1970" (4).

“Page 4, line 10, —

for “1978" substitute “1979” (5)
MR. CHAIRMAN: The question is:
“Page 3, line 44,—

for “1978" substitute “1979" (3)
“Page 4, Ine 4, —

for “1978' substitute “1979" (4)
“Page 4, line 10, —

for *1978” substitute “1979" (5)

The motion wus udopted.

+  C(HA'RMAN The gueslion is:
“That Clause 5, as amended, stand
part of the Bill”.
The motion was adopted

Clause 5, as amended, wus added io
the Bill

Clauses 6 to 11 were gdded to the Bill.

Clause 12,— (Appropnatiwon of
moneys for expenditure in transferrcd
territomes under existing appropration
Acts.)

MR, CHAIRMAN: Now, Clause 12.

SHRI DHANIK LAL MANDAL: I
beg to move:
“‘Page 7, —
after line 45, insert —

“Provided that no such autho-
risation shall be made so gs te
have effect for any period after
the end of the financial year in
which the appointeq day falls.”
(6).

MR. CHAIRMAN: The question is:
“Page 7, —
after hne 45, insert—

“Provided that ng such suthori-
sation shall be made so as to
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have effect for any period after
the end of the financial year in
which the appointed day falls.”
®

The motion was adopted,
MR. CHAIRMAN: The question is:

“That clause 12, as amended, stand
part of the Bill."

The motion was adopted,

Clause 12, gs amended was adopted to
the Bull.

Clauses 13 1o 36 were added to the Bill
The Schedule was added to the Bill

Clause 1.— (Short fitle)
made:

Amendment

“Page 1, line 6, —

for “1978™ substitute “1979" (2)
(Shrr Dhamk Lal Mundal),
MR CHAIRMAN: The question 1s:

“That Clause 1, as amended, stand
part of the Bull”

The motion was adopted,

Clause 1, as amended, was added to
the Bull.

Enacting Formula
Amendment made:

“Page 1, line 1, —

for “Twenty-ninthinth” substitute
“Thirtieth” (1)

(Shri Dhanik Lal Mandal)
MR. CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill."

The motion was ndopted.
The Enacting Formula, as amcnded,
was added to the Bill.
The Title was added to the Bill.
SHRI DHANIK LAL MANDAL: I
beg to move:
“That the Bill, ag amended, be
passed.”
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MR, CHAIRMAN: The guestion is:

“That the Bill, as amended, be pass-
ed-r!

The motion was adopted.

14.40 hrs.

KOSANGAs COMPANY (ACQUISI-
TION OF UNDERTAKING) BILL
AND
(PAREL INVESTMENTS AND TRA-
DING PRIVATE LIMITED AND
DOMESTIC GAS PRIVATE LIMITED
(TAKING OVER OF MANAGEMENT)

BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI I1I. N. BAHUGUNA): 1 veg to
move:*

“That the Bil] to provide for the
acyuisition, in the public interest,
of the underfaking of the Kosan-
gas Company and thereby to
secure thal the ownership and
conirol of the means and resour-
ces for botthing, transporting, mar-
keting and distnibulion of ligue-
fled petroleum gas are so distribu-
ted as best to subserve the com-
mon good and for matters con-
nected therewith or  incidental
ihereto, be taken inlo considera-
tion.”

“That the Bill to provide for the
taking over in the public iuterest
of the management of the under-
takings of the Parel Investiments
and Trading Private Limited and
the Domestic Gas Private Limiled
pending acquisition of those under-
takings, with a view to maintain-
ing a service essential to the life
of the community, namely, the
bottling, transporting, marketing
and distribution of liquefied petro-
leum gas, and for matters connec-
teg therewith or incidental there-
to _be taken in !r.to candderatlon »”

Hwed with the reenmmendahon of
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etc, Bill

Madam, the main purpose of the first
Bill is the acquisition in the publie
interest, of the undertaking of the
Kosangag Company, now vested in
Gocul Gag Private Limited, as sole
proprietor. Thys company, which is
privately managed, is bottling, trans-
porting, marketing an distributing
liguified petroleum gas (cooking gas)
supplieq by the Hindustan Petroleum
Corporation Limiteq from its refinery
at Bombay.

The object of the second Bill is the
taking over in the public interest of
the management of two olher private-
ly-owned companies, namely, Parel In-
vestments and Trading Company Pri-
vate Limited and Domestic Gas Privale
Limited, which are bottling, transport-
ing, marketing and distributing lique-
fied petroleum gas supplied by the
Hindustan Petroleum Corporation {rom
its Vizag refinery.

It is the declared policy of the Gov=-
ernment to dg away with inler-
mediaries in the field of LPG
distribution and to vest LPG markel~
ing in the hands of the oil companies,
which are in the public sector, to reach
the consumers more effectively and
without any hinderance. In line with
this policy, it has been decuded to
acquire the undertaking of Kosangas,
and also to take over the management
of Parel Investments and Trading Fri-
vate Limited gnd Domestic Gas Pri-
vate Limited, pending acquisition of
these underiakings and to west the
same in Government.

I may bring to the notice of the hon.
Members that efforts were made fo
arrive at an amicable take over, and
for that purpose negotiationg were
helg with Kosangas. As no acceptable
setilement could be arrived at, the Gov-
ernment has no other alternative than
to acquire the undertakink in public
interest. Regarding taking over the
management of Parel Investments and
Trading Privale Limited and Domestic
Gas Private Limited, efforts were

the President,
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mande to obtain information and parti-
culars about their respect ve assets and
liabilities They have not furnmished the
same In the absence of this, it has
not been possible to assess the financial
imphicationg of take over In view of
the {oregoing 1t 1s proposed to 1ake
over for the present only the inanage-
ment of the undertakings carried on
by these two companies

These Bills have been before the
House for about gix weeks pnow and
hon Members are conversant with the
provisions of the Bills

Sir wilh your permission I would
now commend ihese two Bills to this
House for consideration and accept-
ance

MR CHAIRMAN Motion moved

That the Bill {o provide {ir the
acquisition 1n the public interest
of the undertaking of the Kosan-
gas Company and thereby to
secure that the owner hip and
contro] of the means and re-
sources for bottling transport-
ing marketing and distnnbution
of hquefied petruleum gas are so
distributed ag best to subserve
the common good and for matters
connected therewith or incidential
thereto be taken into considera-
tion ™

That the Bill to provide for the
taking over in the public interest,
of the management of the under-
takings of the Parel Investments
and Trading Private Lamiteq and
the Domestic Gas Private Liumited
pending acquisition of those under-
takings, with a view to maintamning
a service essential to the life of
the commumty, namely, the
bottling, transporting, marketing
and distmbution of lLiquefied
petroleum gas and for matters
connected therewith o inciden-
tial thereto, be taken ity con-

sideration "
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There are some amendments 1 find
that Shn Vinayak Prasad Yadav and
Shn1 Ram Kishan are not present here

SHRI VAYALAR RAVI (Chira
yinkil) Madam Chairman 1 was
expecting to be enlightened by the
hon Mimister about the purpose of
thiy, Bill but this speech reveals that
he want, to conceal certain facts
from this House

SHRI H N BAHUGUNA It 1s very
unfair to make suth a charge

SHRI VAYALAR RAVI O\ly 1n one
sentence he has made a passing remark
that he could not obtain amv informa
{ion regarding the assets and Liab Lilies
of a company and secondly he does not
know what 15 the hnancial implication
of this Bill us yet So vou are dsking
the hon Members of {lis House to
pass a Bill without knowing the 1eal
financal 1mpl calions of the tike-over
ot these compdnies

I very much wish to sippert this
Bill not because of 1ts ments bhut
because of the person who has moved
it

Madam Chairman two Buls have
been moved together 1 will take the
first one, about the Kosangas Company
Here 1n the Statement of Objects and
Reasons 1t 1s stated—if I am wrong
Madam Chairman I am subject to cor-
rect on and the Mimster can correct
me—as follows

The agreement expired on the 4th
September 1977 The partnership of
Kosangas Companv  was dissolved
with effect frcm the Close of bum-
ness on the 5th September 1877"

It means, there was an agreement
with the ESSO Standard which was
taken over by the Hindustan Petroleum
because there 1s a consistent policy of
taking over all foreign ol compames
Here 1s a Company and the agreement
with that foreign company has already
expired It means that after 1977 the
Government have no  obHgation fo-
wards that Company The Govern-
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ment is not, in any way, under obiiga-
tion to that Company after 4th Sep-
dember 1077 because the agreement al-
ready expired. Then, you can leave
this Comipany to its own fate, Natural-
ly, 1 want to ask a logical question:
What is the purpose of taking over
this Company with the lhability which
is unknown to you?

SHRI H. N. BAHUGUNA. Madam,
may 1 reply?

MR. CHAIRMAN: When you reply
al the end you can answer, You will
have your chance to reply, The Minis-
ter always has the last word. Don't
worry. You carry on, Mr. Ravi

SIIR] VAYALAR RAVI: Mudam
Chairman, if you go through the Bili,
you will find —and it 1s clearly siated
in clause 4, Chapter II-thal Gewvern-
ment is taking over only two linhihities.
The rest of the hiahilities are not being
taken over Naturally, what is the
hability, whether any court order 15
pending or any attachment js pending
and how much cffect 1t has got—all
these should be known. I  hop: the
Minister has gone through all the ex-
ercise, Of course, you have tc find a
lot of time to explain this. Bul [ am
afraid tomorrow you may come into the
hands of PAC for criticism. I am glad
to say that as far as the employecs are
<woncerned, you are taking care. 1 am
really happy about it

Then you come to clause 5(2) re-
garding the special provisions as to
certain rights held before the appoint-
ed day. That means you are reserv-
ing your right to reject, or the Gov-
ernment has the right to reject certain
claims when they come.

Clause 10 is regarding provident fund
end other funds. It i{s very important.
1 want to know whether this Company
is the defaulter in prowident fund and
gratuity—you are of course providing
gratuity—and other benefilts which are
due to employees. If the Company is
a defauller, you have not mentioned
about that liability In  clause 3. You
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have only mentioned about the provi-
dent fund which iz due to the emplo-
yees. I do not know whether you can
enlighten me on this point. J5 the
taking over of this Company in public
interest? This is the basic question,
Taking over this Company which 18
doing private business of bottling, dis-
tribution and everything can be done
provideq you supply to them the hiqu-
iled ptrolbeum You are supplying this
lhguified petroleum gas to them for
bottung and transporting. The agree-
meni expired on  Scptember 4. 1077,
Now, the Government 1s not under ahy
obligation in them, So, this Compuny
1= left alone. The option before the
Government 18 tn allow the
Company to have 1ty natural death
because the habliies are Sso many,
ond 1s 18 ruining the Comoany. Why
the Government has hastened to pro-
tect this Company? 1s i1l tor the em-
p oyees? If it is for them it 15 well
and good, we welcome jt. If it is not
fo- them, for what else? On this the
Minister can enlighten me. The same
15 the case with other Companie also
aboul which 1 do not want to repeat
the same points which 1 have already
mentioned In this connection, 1wo
tems ore very imporiant. One .s The
cocking gas, the other 1s peroleum pro-
duct, I find Mr. Vajyaee, the Minis-
fer for External Afairs  has Become
the M.nister for shutthing. He it shut_
ting from New Delli {o  the United
Siutes. He was very fond of Iran once
upin g time. You are fully aware
that he can get their advice then and
there But fortunately he is not
there now.

Now I find the Minister of Pelro-
leum is shuilling between India
anq Libya, Tehran, Abu Dhabi
efc. Tt js good in the interesis of
the couniry to make these tedious
journeys, but 1 may remind him
that this country had & Heavy shor-
‘tage of kerosene ance upon a time
when he was in the Congress Parly,
when 1 was a small child of 8 years,
studying in school. Then we used to
get ration slip- for keroseneg in the
class, and we had to stand in the
queue to get it. At that time Mr.
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Bahuguna might have defended the
Government by saying that power
had been transfered only recently,
that they had to get the product
from outside etc, But my conten-
tion 1s that today you are putling
us back to 1949 in the matter of
petrol. What 1s the reason?

You are producing aboul 40 per
cenl of the crude in Assam and
Bombay High. There is also the
Soviet offey of a barter deal of crude
for rice. Libya ;5 offering oil. Only
there 1y turmoil in  Tehran, but
that puts this new Government out
of gear. Not only men and women,
but even lorries and cars stand in
queue for petrol and diesel becausc
of a small crisis in Tehran,

SHRI H, N, BAHUGUNA: Xosan-
gas does not deal with kerosene or
diesel,

SHRI VAYALAR RAVI. Why
this crisis in the availability and
distribution of peiroleum and gas?
Is 1t because there is no  prove
planning? You can explain it. The
Min..ter can always suy that it is
because the Iranian Government
have backed out.

MR. CHAIRMAN: He replieg to
it while replving 1o the Demands of
his Ministry.

SHRI VAYALAR RAVI: (Cooking
gas concerns you, Madam, very
much and every woman in the

country.

MR CHAIRMAN: The Chair iz

the Chair.

SHRI VAYALAR RAVIL The
Minister said that if any complaints
were réceived regarding pilferage in
cooking gas, he would take severe
action. I do not know what action he
hag taken, because it is still goingon.
You have to take action, because
cooking gas is an item which can be
taken awny easily. Many unscru-
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pulous people are there. Yau have
to check them. Production may be
there, I appreciate it, but it should
be available in the major cities, as
it 1s an important of consumption
there. A demand has heen made on
the floor of the House for more avail-
abality of gas,

MR. CHAIRMAN: And lowering
of prices!

SHRI VAYALAR RAVI: The price
of pas hus also gone up. In fact, the
prwe of everything has pone up S,
whi talk of gas alone? The Janata
Government can take pride in having
reverse everylhing that the Congress
Government did including bringing
down of prices, there 1s no doubt
abvut 1t. They have calculated the
who'ssale price index, adopting the
same tactics as the Congress Govern-
ment, comvententlv  forgetting the
tetawl price by which the consumer
15 lit.  The traders are receiving
polit.cal  patronage trom gz section
of the ruling party, and the suflerer
15 1he consumer todav.

So, | request him to enlighten us
about the availability of gas, whether
he can reduce the price of gas to a

reasnnable level and also when he
will he ahle fo Uft rationing of
kerosene.

In spite of all these eriticisms,
still, I stand hy mv offer to support
the Bill.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Madam, Chair-
man, I am glad that the Minister
1s very eager +to nationalise the
Ko-engag Company and to take over
the management of another com-
pany. These two companies are
producing liquifieq petroleum gas.
Gas is necessary for many purposes.
One purpose is that it is wused for
cooking purposes. Our country got
independence 31 years ago. After
independence, there has been much
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progress, an all-round progress in
the society. At present gas is in
such a bad need that one cannot
describe it in words, Each and
ever person, family in Delhi is ap-
proaching this or that authority,
this or that Member of Parliament
to recommend his case to the
hon, Minister for gas connection,
For the last so many years the ap-
plications have been filed and they
are put in queue, but nothing has
vet been done. I would make a
request and a demand that the hon.
Minister should take immediate
steps so that the gas ovens and the
gas containets are produced in a
Jarge number and the dire need and
necessity is met and fulfilled. The
hon. Minster might have been dis-
pleased with -ome of thc Members of
Pa'lument: bul we are put to diffi-
culitie, becuuse when we pass through
il corrdors, so many employces of
thie House alsp upproach us with an
application to obtain our signature
recommending their case to the ap-
propriate authority. I am pglad that
he has shown eagerness in bringing
forward these two bills, in one case
to take over the management of
the sick umil and in another, to
nationalise the unit, 1t is very good
and therefore, I whole-heartedly
support it

Coming to the problem of na-
tionalisation, at present, under the
circumnstances, I am not in favour
of c«ither socialisation or nationali-
sation. By now so many industries
and businesses have been nationa-
lised. As I said the other day in
this House, which I reiterate now,
out of the nationalised and socia-
lised industries and businesses, 90
per cent are running at a loss.

15 Lts,
AN HON. MEMBER: No, no.
SHRI PABITRA MOHAN PRA-

DHAN: Whatever the Government
may jay they may give the account
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in this way or in that way the fact
is that 90 per cent of the nationals-
ed and socialited industries and
business are running at a loss. So,
let there be a hall to this, Let the
Government compel the managements
to show profit. The other day hon
Prime Minister has opined some-
where that, if the nationalised con-
cerns and industries fail to show
profit, then the heads of these con-
cerns should resipn. The country
very gladly accepts such a demand,
such an opinion, of the Prime
Minister. Simply saying ‘nationalise’
or ‘socialise’ without getting the de-
sired results will not help solve any
economic problem of the society.
Let these two concerns he nationa-
lised because they have been sick,
they have not functioned properly.
But after taking over the manage-
ment and nationalising the 1ndust-
ries, strenuous cfforls should be
mads so that these industrics will
go on producing more and more
and there may not be any loss.

Once again appealing, requesting
and demanding the Minister that
more gus ovens and gas cylinders
should be produced and the de-
mands of the people may be comp-
hed with, 1 resume my seat.

SHRI VIJAY KUMAR N. PATIL
(Dhulia): Madam Chairman, I rise to
support the Bill. But some doubts
remain in my mind which 1 would
requet the hon, Minister to clarify
in hie reply,

The first is about the amount of
Rs. 10,000 which the Central Govern-
ment shall pay “for the transfer to,
and vesting in, under section 3, of the
undertaking”; I want to know how
this amount of Rs. 10,000 has been
arrived at. ‘Nominal’ amount means
any amount starting from rupee one,
This is one thing.

Secondly, I do not agree with my
hon. friend who spoke earlier when he
says that the industries tak over by
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the Government or the undertakings
started by the Government invariably
run at a loss. I would point out the
prominent example of the sick mills
iaken over by the National Textile
Corporation, These mills were pre-
viously run by private owners and
when they became sick, the National
Textile Corporation hag to come 1n
and help the employees and also 1n
the production of textiles, Similarly
the distribution of gas. bottling. etc.,
are essential things \n day-to-day life.
Therefore, laking over of the Kosan-
gas Company and also the other com-
panies is very much in public interest.
But another point is thi®s Although
this company is a big company, the
liability that we are taking over runs
into crores of rupees. It consists of
vehicles ete. It is a liabi'ity. 1 do
not know whether the Government
have ascertained the number of vehi-
cles which have become outdated for
distribution because in the modern
age after every five years the machi-
nery becomes outdated, And that has
to be verified,

Through thig opportunity I will re-
quest the Minister that whenever any
undertaking 1s taken over bv the Go-
vernment, the future employment
given in that undertaking should be
given to local people because it has
been noticed through newspapers and
also there are a lot of complaints
from people and especially to Gujarat
we see the Oil ang Natural Gas Com-
mission have given employment to
people from Dehra Dun and other
places and the local people employed
there are only employed as Chaprasis
or watchmen. Whenever any public
undertaking is situated in a particular
place, the emphasis should be given
for emplovment of local people other
things being equal. That should be
borne in mind.

With that I close and I hope my
doubts will be cleared by the Minis-
ter.

SHRI AINTHU SAHOO (Bolangir):
Before discussing the Bill some
doubts hav~ arisen in my mind. What
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for is this public acquisition? Does it
benefit the consumer? Doeg it bene-
fit the State? Or do we get more re.
venue by acquiring this private en-
terprise? In the Statement of Objects
and Reasons nothing hag been men-
tioned nor do 1 get this answer from
the reply of the Minister., We are
jumping into a well without seemng
what 1t is—whether by acquiring a
company which 1s running at a loss,
will it not burden ug or by acquiring
it whether we can give more connec-
tions to the consumer or whether the
gas shortage in the country will be
met, If we acquire it for public pur.
pose, we must find out what for we
acquire 1t, There must br satisfaction
in our mind. The benefit which will
come through the measure must be
considered It 1s not there 1n the
Statement of Objects,

You will be surprised to know that
the return we get from our invesiment
on public enterprises is quite meagre,
The Bureay of Public Enterprises has
come out with a report which is pub-
lished in the newspapers that 28 public
sector enterprises gre running at a
los;. Under the Ministry of Petroleum
& Chemicals there are some fertiliser
units which are running at a loss. In
vesterday's pape, there is a letter
written by the Prime Minister to the
Finance Minister asking if these public
sector units are running on losses,
what wil] happen ang what can be
done? The investment ig about Rs,
12000 crores and if we do not get any
return what will happen? We will be
paying more taxes, We pay the
highest income tax in the world, For
an income of about Rs. 50,000 we have
to pay Rs. 11000 whereas the English
people pay only Rs. 7000, the Americang
pay only Rs. 4000 ang the Japanese
pay only Rs. 850, We invest crores
and crores of rupees but we get noth-
ing in return and at the same time we
are taxed more, If the Public sector
companies are running on losses. we
are taxed more, That way what bene-
fit do we get if we nationalise those
which do not add tp the income of the
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State? Do we nationalise only for a
luxury sske? If we do not make any
profit, then the purpose of nationalisa-
tion will be defeated. I remember
Dr, Lohia when he was alive, wag tell-
ing, ‘Take all the sick industries,
nationalise them and make profit so
that the persons who are employed in
the industries will not be unemploy-
ed.! 1 may tel] him that it will not be
difficult for ug to get gas connections
if only we are able to complete the
Mathura Refinery in correct time If
this 1s done, then the Delhi people
will get the gas through a direct pipe-
line, And every housec will get the
gag connection as has been done
in Baroda. I am told because I had
been there that there js some conspi-
racy and, as a result, this project will
not be completed in time. Thcy have
written in the report of the Ministry
of Petroleum and Chemica's that it
was to be completed i1n 1978-T9.
Mechanically 1t will be completed in
1980. Tf you really want to solve the
problem of gas, you mu't get this
refinery completed and not by acquisi-
tion of gas companies only, 1 am glad
that he is going to take over the
Kosangas Company, But, at the same
time, we must see tp it that our money
is not misused by such taking over of
that company.

1 welcome again the Minister that
he is jumping into the well without
seeing what it contains. I wish him
well and Gog will save him.

I wish that by nationalisation he
wi]] make this country self-sufficient
in providing gas connections.

SHRI K. MAYATHEVAR (Dindi-
gul): Madam, Chairman, as Shri Ravi
correctly said, although I too do not
want to support this Bill, still T am
extending my cooperation and sup-
port to thiz Bill for this reason that
this hon. Minister had the best per-
fo-mance to his credit when he was
in the Congress Party as also when he
wa- the leader of the Students Or-
Eanisation.

I want to say this without suppres-
sing anything. What is the objective
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bzhind this Bill? What are the iia-
bilities we are going to bear by tak-
ing over of these two manazcments
of the companies’ ‘There 15 notling
pointed out in this 1311l. The Bill does
not speak about the assels an- profits,
if any, available or left behind by
these two managements. Our Gov-
ernment now-a-days are coming for-
ward to safeguarq and rescue the
companies which are very badly sick.
Governmenti does not bother about
knowing the reason behind their
falling sick, What is the action taken
by them for the recovery of heavy
losse- incurred by these two com-

panies?

1 am told— I am subject to corrce-
tion— that this Government 1s going
to pay about Rs. I crores of money
into the pocket of tie British. By
‘pocket’ 1 mean thay the money 18
that of the prople and that 1z going
to be paid to these comnpanies by way
of taking over of these two manaye-
merts by the Goverament ot India.

We are “or nalionalisation. But,
some hon. Member was pleading
against it on the ground that a]] the
public sector undertakings are run-
ning into losses, What is the reason
for thewr incurring lossus? 1 say that
it is due to ineflicient administration
by the officers as also due to impot-
ency of the Government which is
managing the factories and public
sectors. But, so far as this Minister
is concerned, he is becrming younger
rang younger in age. Ten years he-
fore 1 hag seen him in Madras when
he was addressiny a meeting in
Mambalam—T* Nagar—when he was
looking older and elder. But, now he
is looking younger. In spite of his
becoming younger in age in so many
stages, he is nol nationalising this on
merits which he should have done in
this case. This 15 the conduct or cha-
racter of this Minister. I would re-
quest him to nationalise not only this
kind of sick industry but also other
petroleum companies which are o'wn-
ed by the private businees people.
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Gas companies and most of the ine-
du tries of this type are owned by the
foreigners. After thirty years of In-
dependence, now we saould not hesi-
tate to nationalise gll the foreign-
owned industries in India. Why I say
this 15 that all our gold and silver
and other wealth of thic people of
India had been robbed or plundcred
and taken away by the Britishers to
ihet country from the Indian soil.
Even afler thirty years of Indepen-
dence we aie sull allowing the foi-
eigners top do the same wh ch cannot
be tolerated by the people of India

Mr Chairman, as has been correct-
ly pointed out by Mr, Vavalar Ravi.
for the last one month we aie not
getting sullicient  supply of jeirol,
reg and keroscne, Price, have also
nsed very high, It 1s nol u heaithy
atmosphere with which we are deal=
ing.

MR. CHAIRMAN: Please conclude.

SHRI K MAYATHEVAR: I hope
the hon'ble Minister has got o epre-
sentation from Tamu] Nadu Govern-
ment and al o from the MPs frum
Tamil Nadu to the effest thit the
middle class people and the workers
have to stand m Jong queues in the
hot sun to get supply of kerosenc Re-
centlv T toured my constitucins  for
ten day and found in many villages
there 15 no kerosene, I would ke
to request the hon'ble Minister to
look into the matter and make ade-
guate arrancgements for the supply
of suffinent quantity of kerosene to
Tamil Nadu ty satisty the demands
of the Tamil Nadu people.

Lastly, a word about the richt tu
be given for disiribution. Now, jou
are giving 1t to Ummadiar, who 1s a
multimillionaire, Then you are g1vIng
ing to Mafatlal who 1s no iess than
Tata and Birla. Then Mr, Krishnan—
Tennis Krishnan—is being given
distribution rights I do not object
to his being given the distribution
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rights but, I am told, he will be
reaping a proit of Rs. 9 Jakhs by
gettings this kind of agency for him-
self and his family members. Since
we are marching towards socialism
an indiv.dual should not be allowed
to accummulate such a huge amount.

Before I conclude, I would like to
say, M1 Chairman, that nothing has
been said as tg what 1s the rear and
material object of taking over these
two managements It has no, been
pointed out as to how many emplo-
sees or labourers are going 1o be
affected 1if the government wcie not
to ¢ome torward and take over the
managements, This should he spelt
out by the hon'ble Minister :n his
reply. -

Then, Sir, subject 1o correction I
am told the reason as 10 why he
rmuld not 1mport more petiol and
kerosene fiom USSR 1s that two <hip-
loads were despatched from USSR te
India but as soire minister was go-
ing to China and s1iting with { h.nc~e
leaders the same were retracted It
15 all because of wiong policy being
followed both internally ang exter-
nally I once aguin appeal io the Hon-
ble Minister to meet the urgent de-
mand uf the Tamil Nadu vedp’e who
ale badly n nced of keroicne. With
these word- I conclude,
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SHRI P. RAJAGOPAL N :
(Chittoor): Madam, the Govetnamant
is coming forward with a new phra-
seology regarding paying compensa-
tion, .Really the compensatien which
is being paid is Rs. 47770 lakhs. I
want to know from the hon. Minis-
ter whether it is not true. It is said
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here that you are giving Rs. 10,000
as compensation and then you show
Rs. 47760 lakhs as liubilities. In
Clause 4 you say mbout the labilily
of the undertaking arising in respect
of certain things; you say dcposits
collected from consumers,

Government has not given the
amount which hag been colleted in
the form of deposits. Unless all the
detnls are given, it is not possible
for us to believe that the liabililies
are sp much that the Government
has to beur. The other Jhing is with
vepard to gas cyvlinders, pressure re-
gulators, agents cte. Now, what is
the money pa.d b¥ the agents? Whe-
ther the Governmeni has received
those deposits and what 18 the other
thing that the agents paid? 1 want to
Inow these things ordinarily, they
pav deposit amouni and what is the
nther thing that thev pav. In sub-
c'ause (1) of Clause 2, it has been

stated as follows:

«(2)(i) provision for _catuity to
ofticers and employees employed
in or in connection with the under-

takings,”

1 think in regard to gratuity —when
we took over Or acquirad the com-
pany—it 1s the reapomihility of the
company to pay it upto that date, Tt
{s said thal We have to pay all the
gratuities. 1 do not know from which
date the gratuity occrues and who
has to pay the gratuity, Therefore,
that also must be explained. Doubts
are created on these points. Unles3
al] these points are explained in de-
tail, it ig not possible for us 10 believe
that these are the liabilities which
the Government hes to bear.

Now, in regard to the distribution,
the Government is taking over the
distribution work. As my friend has
already said, @ policy must be evol-
ved with regard to distribution olso.
It must benefit as many people as
possible. It is known to &ll cf us that
we have educated unemployed and
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the Government has to provide em-
ployment to millions of people There-
fore in the 1evised policy of distmbu-
tion Government should keep 1n mund
that the distribution work 1s given to
the poor people and also {o educated
unemployed Moreover in regard lo
distribution between cities and rural
areas, I have to s4y one thing Now
in the rural areas gas 1s nol supplied
Il was being supplhied previously But
now 1t has been stopped 1 would re-
quest the hen Minister to restore the
distnbution of gas to the rural areas
disU

I want to suggest another thing If
it 18 not possible for the Government
to supply cooking gas 1s it not possible
for the Gowvernment to establish wbic-
ga plants 1n rural areas so that gas
could be supphed to them 1 think 1i
1s yuite possible to do so When 1
toured the Northeip part ol India
1 saw that there was an enormous
guantity of cow dung and that can be
used for L ¢ zas plants Thcrewore 1
woulid ke to know f-om the hon
Mimister whether there 1s any scheme
ot establishing luo-gas olants in rural
areas because we are in  defiaut ot
petioltum products It 1s quite pos-
s1 le and it 18 quite casy for the Gov-
ernment 1o estahlish b o gas puants in
the 1ural areas so that the rural pto-
ple could get gas

SHRI SAUGATA ROY (Barrack-
porc) Madar [ .gree with the imtial
reaction of Mr Rawvi when 1t 15 sad
that the Bill 1s to1 taking over of a
particular company by the Govern-
ment and when 1t 1s moved by a person
Like Mr Bahuguna everyone wants lo
support t Bul may I state specifical-
1y that on going through the Bill 1
have a verv serious reservation abeul
the piovisions of the Bill and I think
that there are many matlers in the
Bill which needs to be completely clan-
fled And pending clarification of those
poinls we oppose it in totalhty

Now with tegard to Chapter II1—
Peyment of Amount—it 15 stated as—

“8 For the transfer to and vest-
ing in, the Central Government,

APRIL 30, 1879
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under section 3, of the undertak'ng,
the Central Government shall pay
to Gocul Gas Private Limited an
amouni of rupees ten thousand"

Now this amount of Rs 10000/- looks
very mnocuous and a small amount 1s
being paid to Goeul Gas Pr vate Lamit-
ed But before Clause 8 Clause 7(2)
says as tollows

‘7 (2) When the right title and
inlerest and the wuatihties i1n rela-
tion to the undertaking vest in a
Government company under sub-
section (1) all the rights and 1 abi-
1ties of the Central Government in
relation to the undertaking shall on
and from the date of such vesting
he deemed to have become the rights
and latmltes respectively ct tho
Governmeni (ompan)

Whit 15 the hibility of this companv?
The latilit es of the company are
stated 1in Financial Meomorandum 1n
para 2 and it states

Under clause 4(2) of the Bill the
lLiabibities of the undertakings in res-
pect of devosits collected from com-
sumers fc1 use of gas cylinders and
pressure regulators and from agenlu’
provision Nor gratuil; to officers and
employees and the ¢ rrent habuhities
relating to sundrv creditors and
atcrued eapenses of the undertak-
ngs (estimated at Rs 477 60 lakhs)
become the liabalities o. the (entral
Government 1n  the first Ins-
tance

For taking over & small gas company

the actual hisb hty that 1s accruing to
the Government 1s of the order of
47760 lakhs which 1s a huge hability

When the Caltex with its refinery and

installations was taken over by the
Government the total compensation
paid was Rs 13 crores and that too
wes paid 1n five nstalments Why
should a small company l1ke this get
such a large compensation” That Iis
the questicn Certain thungs will be
reguired to satisfy ourselves about the
whole thing First 1s the balance sheets
of Kosangas Company for the preced-
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ing three years before dissolution and
the balance; second is the balance
sheets of the Gocul Gas Private Litd.
Then, there is one question which
looms large, The Esso Company was
iaken over in 1977. The partnership
between this and the Esso company
was dissolved from 5th September,
1977, why did it take two years to
bring this Bill? Why this delay?
And after jt became known that the
Government wag gomng to take over
Kosangas Company, why was it
allowed to scll its total assets to a
company like Gocul Ga; Private Ltd.
to whom we have to pay? That is
why we need a copy of the deed of
dissolution of Kosangas Company and
a copy of the agreement between
Gocul Gas Private Ltd and the
Kosangas Company. Are the li-
alilities of Gocul Gas Private Ltd.
same as theose of Kosangas Company?
The question is thal the Government
mtends to take over & company and
suddenly the whole assels and hahih-
ties are transferred to another com-
pany and the Government takes i
from that other company and pay for
all the hah hities and the sundry cre-
ditors This raises a very vital ques-
tion To satisfy us on these pcints,
the Mimister should either give us the
ful facts or keep this Bill pending and
tefer to a Select Committee of the
House.

There 1s another thng. I would
agree lo this payment of the habilities
provided there is a clause added to
4(a), saying that:

“Provided that the undertaking
has transferred to the Qovernment,
assets equal tc labilities taken by
the Government.”

The Government is not getting any
assets out of this, but the whole 1 abi-
lity is being transferred to the Gov-
erhment, After all, what are the
assets of a gas company? This 1s a
company which markets liquefied pet-
roleum gas and other gases and their
assets are gas cylinders only, The gas
cvlinders do have a certsin value, but
if you see the income-tax returns of
this company, it will be clear that
their value ha; been written off five-
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six years back and the company may
not have been paying any income-tax
for the last five-six years because the
whole gas cylinder value has been
written ofl “y the company. This be-
comes very doubtful why this com-
pany is to be taken over. 1 can under-
stand the Minisler's anxiely in acquir-
ing thig company especially when we
are suffering from shoitage of lique-
fied petioleum gas; there jg so much
demand of LPG in the Bompany
market. And this is g Bill to provide
for the acquisition, in the public in-
tercst, of the undertaking of the
Kosangas Company and thereby to
secure that'ihe owner:hip and control
of the means and resources for
bottling, transporting, marketing and
distribution of LPG are s distributed
a5 best to subserve the common
gond. Everybody would agree with
the Minister to do this in the public
inter t, when  there is 3 great
pressure for for the LPG. But is it
worth faking this haohily? With five
crores, we can sel up a new company
manufacturing this  liquefied petrele-
um gas. It :s only a distribution agent
with some gas cyvlinders; it does not
manufacture LP@. All these dobuts
necd o be clarified. In public inter-
est we pass so manv small Bills in
the Parliament

T a5t se=sinn, we passed a Bill on the
Me..haat Navy. JMr. Chand Ram had
hrought it. We thought that it was
nothing, and we passed it. Then we
fuund that the whole Merchant Navy
sea-mnen and officers were on strike
against that Bill. which we had casual-
ly passed in Parliament, without re-
cerding our opposit on. So let me re-
cord my very strong opoosition to the
pussage of such a Bill. Whether this
Bill will be passed, in spite of that, or
not, depends on the Government. I
also hope that the Minister will clart-
iy all these points, so that we are
satisfied in our consc ence that we are
doing the right thing in supporting
such a BilL

MR. CHAIRMAN: Before the Min-
ister repiies, the Home Minister will
make a statement.




351  Kosangag und Parel

“ 15,38 hrs,

STATEMENT RE. CORRUPTION
CHARGES AGAINST THE FAMILY
MEMBERS OF THE PRIME MINIS.-
TER AND THE FORMER HOME

MINISTER
THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL):

Madam; In a statement ] made on
February 23, 1979 1n the Rajya
Sabha and in answer to a few Un-
starred Questions 1n the Lok Sabha,
mention was muade of Government'.
decision to 1efer the Debate on the
motion that was adopted on August
10, 1978 1n the Rajya Sabha to the
Chief Justice of India with the re-
quest that he may inquire whether
any pruma focie case n 1espect of
any uf the charges referred to in the
Debate aforesaid, which pertain 1o
the period aftep the present Govein-
mont look charge m March 1977, 1s
established aguinst the family mem-
ber; of the Prime Minister and the
former Home Minister go as to
justify a formal inquiry under the
Commissions of Inquiry Act. I ac-
cordingly requested the Chief Justice
of India to tuke up this inquiry and
give his advice 1n this connection.

The Chief Ju<lice in his reply re-
ferring to developments :ubsequent
to the Prime Minister's statement ot
24th August 1978 in the Rajya Sabha
noted that there was a shaip clea-
vage of opinron amongst persons
holding differcnt political views on
the propriety of the Chief Justice of
Indiy undertaking such an  assign-
ment. He ha; further stateq that
even if he were to devise a generally
acceptable procedure for inguiry
with the charges, he would be func-
tioning cssentially as a ‘persona
designata’, The Press and the pub-
lic would be free to make assump-
tions regarding the reasons for his
opinion and Parliament would also
be at liberty to debate on the merits
of hig view. The Chief Justice,
therefore, felt that the office of the
‘Chief Justice of India might be
dregged into a public controversy
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thereby affecting the image of that
high office. Accordingly, the Chief Jus-
tite suggested that rather than entrust
this assignment to him—Government
nught consider referring it to a re-
tired Judge of ths Supreme Court.

Apprecialing the reasons put
forward by the Chief  Jus-
tice and sharing his an-
xiety that nothing should be done
which woulq involve the office of the
Chief Justice of Indig in any con-
iroversy or impair n any wav its
dignity and position, Government
agreed to defer this malter to a ro-
tired Judge of the Supreme Court,
but felt that it would be more appro-
priate if the retired Judge to make
the inquiry were to be nominated by
the Chief Justice of India rather
than selected by Government,

Aftey careful consideration, the
Chief Justice suggested the name of
Shri Justice C A Vaidialingam for
this assignment Government hag ac-
cordingly reflected the entire que tion,
which was sought to be reflecied to
the Chief Justice, to  Shri Justice
Vaidialingam for his consideration.

MR. CHAIRMAN: Now  Shri
Bahugmy
- (Interruptions) **

15.40 hrs,

KOSANGAS COMPANY (ACQUISI-
TION OF UNDERTAKINGS) BILL
AND PAREL INVESTMENTS AND
RAD TRADING PRIVATE LIMITED
AND
DOMESTIC GAS PRIVATE LIMIT-
ED (TAKING OVER OF MANAGE-
MENT) BILL—Contd.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): Madam
Chairman: Whereas I am beholden
to hon. Members for making sug-
gestions with regarq to the availa-
bility of petroleum and peiroleum
produets. . . . (Interruptions)

SHR] B. SHANKARANAND (Chik-
kodi): Just one minute, before the
Minister leaves—one point.

———

**Not recorded.



353 Kosangas and VAISAKHA 10, 1901 (SAKA) Parei Investments

MR. CHAIRMAN: No, Mr. Shan-
karanand. The Minister hag started.
Mr. Bahuguna, please continuc.

(Interruptions) *+*

MR, CHAIRMAN: There is no
clarification on a statement.

SHRI H N. BAHUGUNA: Ag far
as that question is concerned....

(Interruptions) **

MR. CHAIRMAN: Then you could
have asked before I called him.

(Interruptions) **

MR. CHAIRMAN: Mr, Bahuguna,
please continue, I have called you.

SHRI H N. BAHUGUNA: Whereas
1 am thankfu] to the hon. Members
for making: many suggestionls with
regard to the supplies of petroleum
and petroleum producty in various
States, I would only say that jt has
been our cndeavour to make these
supplies,

(Interruptions)**

MR, CHAIRMAN: It is not on re-
cord. I am sorry. I had called Mr.
Bahuguna. He is being recorded. I
have not expunged. I had called Mr.
Bahuguna.

(Interruptions)**

MR. CHAIRMAN: According to
the rules, those whom I have called
would be recorded. Mr, Bahuguna,
you can continue; you will be re-
corded.

(Interruptions)**

SHRI H, N. BAHUGUNA: I am in
¥our hands.

MR. CHAIRMAN: You will be re-
corded because I have calleg you. If
the Law Minister makes some re-
marks as he is going out, his re-
marks do not get recorded,
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(Interruptions) **

MR. CHAIRMAN: I said, if the
Law Minister mmkes some remarks
as he ig going out hig remarks do not
get recorded. There are no rules
that he be recorded. I have called
Mr. Bahuguna.

(Interruptions) **

MR, CHAIRMAN: Whosoever is

called will be recorded. You eon-
tinue Mr. Bahuguna.

(Interruptions) **

MR, CHAIRMAN: Mr. Bahuguna,
you continue,

SHRI H. N. BAHUGUNA: My
difficulty 15 that I have a very small
Bull. But as Mr, Saugata Roy said,
I do not want the House to accept
everything  without a  discussion
Therefore, it is very good that a num-
ber of points have been thrown in.
The question ;5 very simple, We
huve a legacy from the erstwhile
foreign companies who had  kept
some iniermediaries for purposes of
bottling and marketing, transporting
and distribution of gas to the domes-
tic consumers and industria] con-
suiers, Now thjs work is done 9
out of 10 by oil companjeg in the
cuse of about 28 million consumers;
1n the case of g few consumers that
1s about 500,000 consumers, in rela-
tion to Kosangas, this wag being
done by a private company, Kosangas
Company. Here an intermediary
granted a licence which expired on
5-7-77 by the erstwhile company which
was really a liability which came to
the nationalised Hindustan Petroleum
Corporation as a matter of being suc-
cessor company to that company which
had given these particular types of
conc2esions, So, this intermediary or
concessionaire, as they called it, wus
a middle man unlike the rest of the
gas business, domestic or industrial
LPG business which, as I said, covers

**Not recorded,
848 LS—12,
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today about 2.8 million domestic con-
sumers. Therefore, it looked rather
incongruous to have one small part-
nerstup firm or one or two more part-
nership firms to remain there; and a
few of them who were in this particu-
lar situation, all those whose term
<ompleted, we had come forward to
this House to permit us to nationalise
‘them or take over the management of
thogse in case of which we had nol
Tbeen able to fnalise their accounts or
be sure about thelr accounts. An hon.
Member, Shri Anithu Sahoo, said, we
were taking g jump in some deep dark
well. Similarly, other hon, Members
made a similar suggestion. We have
full accounts of Kosangas. We are,
therefore, coming forward to national-
ise it.

About Parel and the Domestic Gas
or others, we do not have their full
accounts with regard to liability and
assets, Therefore, we are just taking
their management over. We would
come to this House with detailed facts
about them also. Ultimately we are
taking over those two also with a view
to alsg ultimately nationalise them,
that is, make them part of the general
system under which domestic and in-
dustrial supply of LPG is made by the
oil companies directly. We do not
want to leave these two small islands
from out of the purview of the activi-
ties of the nationalised companies (2)
‘Some Members believe that they were
sick companies and therefore we are
taking them over. These companies
have resisted their take over. 1 may
in al] humility say that perhaps there
was no pressure which they spared;
they mobiliseq an army of people to
persuade me not to take it over. But
my point was simple we give bulk gas
and they just handle it and market it
and make a profit over it and give it
to the domestic consumer and ultimate-
iy why should they make the middle-
man’s profit?

APRIL 80, 1970
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SHRI VAYALAR RAVI: Their con-
tract is over.

SHRI H N. BAHUGUNA: The con-
tract iz over. The land belonga to
them, the land on which they are stan-
ding today It ig a valuable piece of
land. They have bottling plant, which
is-still used. They have a large num-
ber of cylinders which are of major
use. They have a fransport system,
transport equipment which is still re-
levant,

SHRI SAUGATA ROY: No account
of their assets is given here,

SHRI H. N. BAHUGUNA: As I said
before, we have in the filnancial state-
ment said about the Kosangas. What
we have tried to do 1s o find out the
total assets available with them. if
the principle enunciated is that: first
find out what assets are, then calculate
the value of those assets and pay
compensation  certainly | would with-
draw myself ang say that I do not want
this nationalisation. But I must admit
that this will not pe the correct thing
to do. The Consfitutlon amendment
by which the word ‘compensation’ had
been removed and was replaced by the
word ‘amount’ would have no purpose.
We are not paying them compensation.
We are trying to be just and fair. It
we are to pay compensation at marketl
value, if that was the whole idea, the
whole thing would be different and I
would pe caleulating it in g particular
manner. All the while I have marked
it and seen that we do not pay them
more than what really should be paiud
to them from a very reasonable man's
point of view. I am not expropriating
their property or land or equipment.
Shri Ravi was saying: their contract
was coming to an end; you should have
stopped giving them LPG. Why are
you giving them LPG. If 1 were to put
those facilities for processing LPG and
bottling them and then distribute them,
if 1 were to purchase new cylinders
for that purpose and ask the consu-
mers to give me new deposits, what
would it be like? We have to see this.
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1 can assure the House that we wanted
a purposeful affair. The second point
is this. After all, though the contract
was for a particular period of time.
those assets which he had possessed
were ggsets created by him from out
of the money of the subscribers, domes-
tic gas users' money. 1 should not pul
the users to difficulty with this man;
because, if I would not be paying him
anything from where would he return
the money to them, because money had
been invested in the various things,
<ylinders, etc. Kosan gas company
would be happy if that is the advice of
the House, that 1 should permit Kosan
gas to continue. I will feel hurt in
principle because permitting a family
1o control this type of bulk thing for
500,000 people, domestic consumers
anq industrial consumers would be
repugnant to the whole scheme. Ko-
san gas would be the happiest people
if 1 were to tell them; I do not take
over this; lel the old terms and con-
ditions and contract continue.

SHRI VAYALAR RAVI: No, no.

SHRI H, N, BAHUGUNA: What is
the purpose Expropriation? 1 am
sorry we cannot expropriate. There-
fore we have valueg it at aparticular
poimnt. If anyone wanted me to give
for their land value at the current
rate, 1t will be more than this amount.
They have got a piece of land in that
area. The current price of land is
area. The current piece of land is
very high. In Bombay you know
what land is valued at, I said no I
will go by your book value, So, we
have gone in that process and we
have tried to find out and see to it
I do not know how far debate of ours
will be used because they are ready
with the petition. I am telling the
house that they are ready 1o go to
court. They are telling me that it is
almost expropriation according {o
them, I am afraid whether my com-
ments on things will be used by them.
I must not tae the House for granted
1 must tell the House that we have
taken book value of the things, We
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have found out what it can be. Since
take over wag coming in which we
would have asked them to give us
Rs. 28 lakhs more according (o the
book value, the Law Ministry said,
you cannot take over thing by
charging them something—that I am
taking your assets, therefore, please
give me on the basis of book value,
on the basis of balance sheet, nn the
basis of written down value and since
according to them the market value
was going much beyond this amount,
we have come to the conclusion that
we do not give them anything. We
take responsibility for these particular
items and give them Rs. 10,000 more.
In order to fulfil requirement of law,
you cannot take over a thing from
anybody without paying him some-
thing. So, the payment s in two
ways—

One is to take over libailities. The
total calculation of Shri Saugata Roy
is quite right. It is already given in
the Bill itself. But as far ag Kosar gas
is concerned, I may tell you that I
have done it because of my basic be.
lief that in such a crucial sector when
the total work is being done by the
oil companies, these concessionaries
or intermediaries are a relic of the
past Zamindam system i Industry
which those foreign companies had
introduced and we should better do
away with them and -nder the law
whatever possible could have been
done, has been done,

Some questions have becn raised by
some hon. friends against nationalisa-
tion. 1 basically disagree with them, I
am sorry I cannot agree with them
that nationalisation means all losses.
Not a single oil company is running
in a Joss,

MR. CHAIRMAN: They knew that
you will not agree, therefore, they
have already left!

SHRI H. N, BAHUGUNA: I am
sorry they have left. All I ean say
15 1t iz nothing other than removing
the type of expenditure irom the fleld
of operation of o1l trading, o1l produet
trading and since it is all in the hands
of the companies, oil companes, we
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have also taken over Simularly
about th¢ Domestic Gas and Parel it
15 that we have not been able to sort
out only then accounts with them
Theiefo ¢ we are taking over mana

gement—Ry 750 1n the case of one and
R« 250 per month in the cae of
another Because for taking over
mandagement you have to pay somc
mone y—Rs 750 plus  250—
Ry 1,000 lor both the companic~ which
are serving more than perhup. about
125000 subscibers 1s not much Therc
may be much more money out of that
dealing  But we will certainly go
into 1t But 1if the Oppo ition 15 to
advise mc I mahe a bold offer Hor
Saugaie Roy has left 1 amw willing to
abide by Shii Vayalar Ravi 1f he
could pive me advice—I wath-
diaw this Bill and continue
to  give wortk I will follow
st About Kosan Gas I 1m not <ay

mg bid things The amoun of then
mampulations and 1l type of things
which hive com¢ to our nolice with
1cpu i to the people whon they iv-
pointed as theu sub dealeis the way
they ticated them the wiy  they
chige money from them and i | these
things under the existing laww  the
take over could have besrn done n
the minner I have indicated—1 1king
ov¢; their balance sheet and the {otal
a sels  On the basis of tha: balance
sheet such and suth, we have just
givin R¢ 10000 to take over the
whale thing

All T can way 15 we ale nol 2 loser
So far as biogas 15 concerned it 1%
1eally icalt with by my colleague
the Agnculture Minuster In this
countiy the Energy Mimstrv s divi-
ded into different typeg of Mimstiies

SHRI P RAJAGOPAL NAIDU My
point 15 1t should not be unlder Agn
cultune Mimstry

SHRI H N BAHUGUNA T agree
with you Biogas 1< a good answer to
our requirement, of energy I do
hope that the Government will do the
needful Solar energy, stomi> energv
and all energies must be used
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SHRI VAYALAR RAVI The Min.
ster said that this 1s 1p the best mn-
terests of the country and w~ are pre-
paicd to accepl iU But 1t 1 our duty
to poni out that this has cieated a
suspicton whethcer the corrpany 18
miking a fiauduleni efloit on the
Guovernment and tiving to put the
wholc buiden on the Goveinment

SHRT I N BAHUGUNA I have
ieady said that they want to keep it

SHR1 VAYLAR RAVI Secondly,
I want to know whethet provident
fund ana gratwity amounts have been
misippiropriated by the companv and
i o whether vou will  prosecute
fhim for this cnime

SHRI H N BAHUGUNA Really I
cnnot sav offhand that provident fund
his heen misappropiiated by them
But the hability of provident  fund,
etc hi1 lien taehen cire of and the
w nkers will not be made to suffer
About the othey aspect I will refer
to the Libour Mimstiy to find out
whether the money~ hase been de-
postted with the Provident T und Com-
mo1onct s 1cquued by law

SHRI VAYALAR RAVI What
about prosccuting them if they have
nol deposited these amounts?

SHRI H N RAHUGUNA That 13
Libou; Mmnsiry ¢ job

MR CHAIRMAN I vall put the
motions {01 consideration of tue two
Bills togcther

The question s

That the Bill to provid~ for the
acquisition 1n the public interest of
the undertaking of the Kosangas
Company and thereby to secure
that the ownership and control of
the means and resources for bottl-
g iransporting maiketing and
distmbution of hqufled petroleum
gas ate so distributed as best to
subserve the common good and for
matters connected therewith or
incidental thereto be taken into
consideration "
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The motion was adopted.

MR, CHAIRMAN: Now I wil] pu‘
the motion for consideration of the
wother Bill, The question 1:

“That the Bill to provide for the
taking over, in the public interest
of the management of the under.
tukings of the Parel Investments and
Trading Private Limited and the
Domestic Gas  I’rivate  Limited
pending acquisition of those under-
takings, with a view to  main-
iaining a service essential to the life
of the community, namely. the bott-
hing, {ransporting, marckecting and
distribution of liquified petroleum
gas, and for matters connected
therewith or incidental thereto, te
taken into consideration,”

The motion waes adopted.

MR. CHATIRMAN: Now we will
take up cluuse by clause considera-
tion of Kosangas Company fAcquisi-
lion of Undertaking) Bill. There are
no amendments,

The question is:

“That clauses 2 to 20 stand part
of the Bill.”

The motion was adopied.

Clanses 2 o 20 were cdd-d to tne
Ball,

Clause 1, the Enacting Formula, the
Preambly and the Title :vere added to
the Bill,

SHRI H. N. BAHUGUNA: I beg to
move;
“That the Bill be pas«ed.™

MR, CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

MR, CHAIRMAN: Now we will take
wup clause by clause consideration of
Parel Investments and Trading Private
Limited and Domestic Gas Private
Limited (Teking over of Management)
JBill. There are no amendments.

i
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University (Amdt.)  Bill
The question is:

“Thal clauscsg 2 to 16 stand part of
the Bill”

The motion was edopled.

Clauscs 2 to 16 were addeq to the
Bill,

Clanse 1, the Enacting Formulu, the
Preamble und the Title were added to
the Bill.

SHRI H. N. BAHUGUNA: I beg to
move:

“That the Bill be passed”
MR. CHAIRMAN: The fuestion is:

“That the Bill be pasised.”

The motion was adopted.

16,00 hrs,

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL

MR, CHAIRMAN: Now, we take up
the Aligorh  Muslim  University
(Amendment) Bill. The time allotted
15 6 hours. I would suggest 1hat we
nave 4 hows for gencra) discussion,
1.1/2 hours for clause by clause consi-
deration and half-an_nour for the
thitd reading. Is that acceptable o
al] the Members?

SEVERAL HON. MEMBERS:
Agreed,
MR. CHAIRMAN: The Minister,

SHRI G, M, BANATWALLA (Pon-
nami). Madam, Chairperson, I rise on
a poinit of order under rule 343. As
you know, a Bill to amend the Aligarh
Muslim University Act has already
been taken up by this House and is
already underdiscussion, It is a non-
official Bill and I have moved in this
House that the Bill be taken
into  consideration. This Bill
has also been passed by the Rajya
Sabha. This Bill, the non-official Bill,
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moved by me deals specially with an
important aspect which ig alsp covered
by the present Bill whicn the hon,
Minister now geeks to move,

The point that has been covered by
the non-official Bill s with respect
specially to the definition of ihe term
‘University’, The term ‘university’ has
been defined in a particular manner
in the amendment Bill that I have
moved and which is already under
discussion and the discussion on which
is gong on. Similar)y, the term
‘umversity’ has also been defined in a
different manner in the Bill which
now the hon, Minister wants this
House to consider. I, therefore, say
that 1f discussion on this Bill of the
hon, Minister is taken up it may have
serious repercussions on the Bill
which is already under discussion of
this House. I therefore, risc on &
point of order.

The points formulated are that my
Bill seeks to restore the minority
character of the Aligarh Muslim Uni-
versity. This is not the case with the
Bill which the hon, Minister wants
now to pilot, If therefore, the official
Bill is taken up, it attracts the atten.

tion of several rules over here, one of
which I have already quotei before
you,

The discussion op this Bill, the offi-
clal Bill, anticipates the discussion and
the fate of the non-officia] Bill which I
have already moved, The move of the
Government, I must say, therefore, is
jmproper and faulty. The Govern-
ment has now suddenly wcken up
from its slumber to bring the Aligarh
Muslim University (Amendment) Bill
at this particular juncture as a poli-
tica] stunt and as a kind of a check-
mate. I am sorry to say that the
important point with respect to the
restoration of the minorty character
of the Aligarh Muslim University is
being used by the Government for
political  advantage, This House,
Madem, ] submit, is being used for
political exploitation of the situation.
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Before this present official Bill was
introduced, the hon. Minister made as
statement that they propose to bring
the Aligarh Muslim University
(Amendment) Bill, This statement
was made when the Azamgarh bye-
clection was pending. Therefore, that
particular statement of the Minister
was with an eye on the Azamgarh
bye-election to this House,

Now when this House is already
discussing a non-official Bill to 1estore
to the Aligarh Muslim University its
minority character, again the hon.
Minister has come to this House with
a furtive attempt at inticipating the
discussion and fate of my non-official
Bill. In case the present official Bill
13 adopted, I submit 1t will have
serious repercussions on the Bill
which is already under discussion.
When my Bill is already under discus-
sion and when it seeks to give to the
Aligarh Muslim University its mino-
nity character I submit that all the
various clauses of the Bill which is
now sought to be moved are affected
thercby.

Therefore, I strongly submit that an
attempt 1s being made furtnely an
effort 1s being made, an unjusg utlernpt
is being made, an improper attempt
is being made, to block the further
consideration of the noa.official Bill,
which s already on the anvil

Therefore, my first submission is
that since the non-official Bill on an
important aspect which affects all the
clauses of the present Bill is already
under discussion, this Bill cannot be
taken up so long ag the non-official
Bill is not disposed of. '[he non-offi.
cial Bill is wider in its scope also. That
is a point to be understood that the
non-official Bill geeks to give a mino-
rity character to the University. It
seeks to give protection under article
30(1). If it is adopted by this House,
then it will affect the present official
Bill, which the Minister wants to
move, Almost all the clauses will be
affected with respect to the governanc
and administration of the University.
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The second point which I am raising
is that the discussion is going on on the
non-official Bill, Several members
have already spoken and others want
to speak. Now the hon, Minister has
came forward with this Bill. Thig Bill
is nothing but, as I said, anticipating
the discussion and fate on my non-
official] Bill which is pending before
the House. Therefore, at attracts the
provisions of rule 343 of the Rules of
Procedure and cannot he taken up.

The third point which I am placing
before you 1s that the non official Bill
that has been moved by me is very
important and is peculiar in nature,
It is a Bill that has already been
aproved by the Rajya Sabha. It is,
therefore, a Bill which has already
passed through various legislative pro-
cesses, The Bill was introduced in the
Rajya Sabha, it was discussel in the
Rajya Sabha and the Rajya Sabha in
its wisdom has already passed that
Bill and has given its opinion that the
minority character of the Aligarh
Mushim University should be restored.
I have already moved in this House
a motion for the consideration of that
Bill. The motion is under discussion.
I, therefore, say that my non.official
Bill on this particular aspect has gone
through a lot of procedure; it hes
already gone through several stages
and it is on its way to be put on the
statute,

You will realise, Madam Chairman,
that every Member of this House who
spoke on the 20th April when the
discussion was resumed, supported the
non-official Bill that has been nioved
by me. Therefore, the present Bill
must be held up, in view of the fact
that the non-officia]l Bill had gone
through several stages. It has also
been passed by the other House and it
is on the last leg of being passeq in
this particular House. It is most un-
fortunate that this Government has
tried to exploit this House for its
political publicity and for its political
purposes. 1, therefore, most strongly
submit that consideration of the Bill

Bil

which is now listed on the List of
Business and which the hon. Minister

wants to move should be withheld, It

cannot obstruct the proceadings of the

House which were already going cn

with respect to the non.official Bill

which was approved by the Rajya
Sabha. It ix most unfortunate that
this Government has tried to see that

an important demand of the minorities
of our country is obstructed and the
Government has moved in this parli-
cular fashion. I, therelore say that
the discussion on the present Bill and
the voting on the Bill listed for today
will have a  serious repurcussion,
perhaps, of even blocking the proceed-
ings of my non-official Bill, which is &
point further to be studied. My Bill
is a Bill which has already  been
passed by the Rajya Sabha. There.
fore, this Bill cannot be takea up
today, Discussion on thig Bill should
be withheld till the fate of the non-
official Bill is decided. I hope that
you will allow this House to difcus®
this very important point that I have
raised. Today an attempt is being
made to block the proceedings of this
House with respect to a non-official
Bill. This attempt is a furtive attempt,
this attempt is in derogation to the
procedures of this House, this attempt
is treating an important minority
demand with scant respect by the
Government. I therefore, appeal to
you, Madam Chair person, to kindly
rise to this occasion and declare that
consideration of this Bill should be
held up til] the discussion on the non-
official Bill is completed and its fate
decided by this House. We cannot
cut short, we cannot make short work

of a non-official Bill in this particular

manner. I hope that you would not

be a party to this ignoble attempt at

trying to cut short the non-official
Bill of such an jmportant nature as

have already been passed by the
Rajya Sabha.

SHRI VAYALAR RAVI (Chirayin-
kil);: Madam Chairman, I draw your
attention to Rules 88 and 67 of the
Rules of Procedure, Rule 68 says:

“A Bill, which s dependent

wholly or partly upon another B!
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pending before the House, may be
introduced in the House in anti-
cipation of the passing of the Bill
on which it is dependent:

Provided that the second Bill shall
be taken up for consideration and
passing 1n the House only after the
first Bill hos been passed by the
Houses and assented to by the Pre.
sident,”

Rule 67 says:

“When a Bill 1s pending before
the House, notice of an identical
Bill, whether received before or
after the introduction of the pend-
ing Bill, shall be removed from, or
not entered in, the list of pending
notices, as the case may be, unless
the Speaker otherwise directs.”

Two points come up. The first
point has been raised by Shri Banat-
walla. My hon. friend has made the
contention that g Bill which has been
passed by the Rajya Sabha is now
pending in this House, and that dis-
cussion on it hag already been ‘taken
up. So, 1y attracts rule 66 gnd its
proviso, The proviso clearly says
that this Bill can be taken into con-
sideration only aften deciding the
other Bill since they are identical.

There is also the question of ithe
remsitivily of the issue which con.
cerns the minority community and
their demands. If you go through
this Bill the Statement of Objects and
Reasons says:

“Ever since the Aligarh Muslim
University Act was amended in
1865 and 1972, there had been a
controversy amongst a large section
of the Muslims about the changes
brought about by these amending
Acts. It had been represented that
these amending Acts affected the
basic character of the University
and abridged its autonomy.

There had also been persigtent
demands both inside and outside
Parliament for the restoration of
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the basic character of the Univer-

sity and its democratic funection-

mg." i

Su, a commitlee was appointed, and
1t submitted its report. On that basis,
a private Member's Bill was introduc-
ed and passed i1n the Rajya Sabha,
und the same has been introduced in
this House by Shr1 Banatwalla. That
Bill ijs exvressive of the sentiments
which have been expressed in this Bull,
but 1 do not know how far this Bill
represents the feelings of the mino-
rity. So, 1 want to know how thix
Bill can be discussed now when the
other Bill js pending and discussion
on it has not been completed, because
the rule says:

“Provided that the second Bill
shall be {aken up for consideration
and passing in the House only after
the first Bill has been passed by
the Houses and asscented to by the
President.”

Shri Banatwalla's Bill has not been
passed. Only the discussion has been
started, and only after ii has been
passed and the President’s assent has
been given to it, can this Bill be taken
inlo consideration, because they are
identical.

The Bill piloted by the hon. Edu-
cation Minister not only offends the
feelings and sentiments of the mino-
rily in this ccuntry . .

MR. CHAIRMAN: Dont go into the
merits of the Bill. This is only @
point of order,

SHRI VAYALAR RAVI: You are
correcting me, it is good.

1t is agminst the rules of procedure.
We should not go against the rules
and take this up.

“"SHRI SAUGATA ROY (Barrack-
pore): The Minister js making a
motion under rule 74(1) that the
Aligarh Musim University (Amend-
ment) Bill be taken into considers-
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tion. An anomalous situation has
arise in the House because the basic
intention of the Minister in moving
this motion is being questioned.

It you remember, originally ths
Bill which the Minister wants {0 be
taken into consideration under rule
74(1) was introduced jn the House mn
1978, one year back, and then it was
kepl in cold storage till now, The
Chairman of the Minorities Commis.
s1on, Mr. Minoo Masani, resigned on
this Jssue that he had not been con-
sulted while framing this Bill,

Subsequently, another Bill was in-
troduced and passed in the Rajya
Subha und then brought ;nto this
House and 15 now under discussion.
So, not only does rule 66 become
operative, but the basic intention of
the Mimster 1s also under question.
The intention looks mala fide because
the Bill had been kept in cold storage
for a year even after its introduction.
So, we oppose the consideration of
the Bill at this stage because tihe
basic intention is mala fide since the
Bul ot Shn Banatwalla 1s pending be-
iore the llouse.

The Minister has certainly come
forward to restore the minority
character of the Aligarh Muslim Uni-
versity in his own way. That is why
it is our plea that ihis Bill should not
be allowed to be taken into considera-
tion till the Private Member's Bill
moved by Mr. Banatwalla js discus.
sed and passed by this House and is
assented to by the President. Basi-
cally not only the rules, but also the
intention of the Minister in circums-
venting that Bill and bringing for-
wrard another Bill which has been
put in cold storage for over two
years, in spite of persistent demand
by the minority people all over the
country, is also being questioned. This
Bill should not be taken into con-
gideration.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): I should humbly submit that
the point of order which has been

raised before you has no substance
at all. I would like you to read
Rule 66 carefully. It reads as fol-
lows:

“A Bill which is dependent
wholly or partly upon another Bill
pending before the House may be
introduced in the House in antici-
pation of passing of the Bill on
which 1t is dependent.”

Now if you analyse this, when one
Bill 15 pending in the House another
Bull cannot be introduced. Bug ag the
hon. Member Mr, Saugata Roy point-
ed out, this Bill which is now before
the House was introduced long ago,
in 1978,

MR. CHAIRMAN: Less than a year
ago.

DR, PRATAP CHANDRA CHUN-
DER: In May 1978, this Bill was in-
troduced before the House. At that
time, Mr. Banatwalla's Bill was not
pending before the House. Similarly,
in Rujya Sabha also, the Bill was not
discussed So, Rule 66 1s not aitract-
ed. ‘Anticipation’' as mentioned by
Mr, Banatwalla, under Rule 68 is not
applicable here because this Bill was
introduced before the House and we
have taken up the Bill jn the usual
course for consideration and passing.
Now, he has anticipated the Bill which,
1 have already introduced before Lhe
Heuse. The ball is in the other courT
and not jn the Government's court.
Thig is my humble submission.

SHRI VAYALAR RAVI: What
about the proviso 1o Rule 667

SHRI G. M. BANATWALLA: At
least the decision should be held up.

MR. CHAIRMAN: Meanwhile, you
discuss the entire Bill

SHRI G. M. BANATWALLA: You
can hold up the entire thing. Bul you
should give a careful consideration.

SHRI VAYALAR RAVI: The pro-

viso ...
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MR. CHAIRMAN: You  have
spoken. It is not a question of your
speaking and the Minister replying.
It can go on endlessly. The Minis-
ter's reply did not satisfy you.

SHRI VAYALAR RAVI: Not you
also.

MR. CHAIRMAN: It is for me to
SaY ...

SHRI B. SHANKARANAND
(Chikkodi): T am sure, you are not
satisfied, |

MR, CHAIRMAN: Don’t be too
sure, Mr. Shankaranand.

I am just now trying to understand
the jmplications.

SHRI G. M. BANATWALLA: Ad-
journ the House and think over the
matter. You can consider it in the
Chamber. Let us rise for the day.

MR, CHAIRMAN: I was patient
with you. Please be patient with me.

SHRI G. M. BANATWALLA: I am
giving you more time.

Take j; next week. On this Friday,
my Bill will be over. The heavens
are not going to fall

MR. CHAIRMAN: Mr, Banatwalla.
I have heard you and others also at
great length and with great patience.

Now, I have gone into this ques.
tion. While the Bill that hag been
jntroduced by the Minister js a com-
prehensive Bill, the other Bill, that
is, the Private Member’s Bill is limit-
ed to only two points ...

SHRI G. M. BANATWALLA: Tt is
not limited ...

MR. CHAIRMAN: You cannot go
into the merits of the BilL I‘;t:
also not going into the merits of
Bill. But one is a comprehensive Bill
ang the other js not. (Interruptions)
Mr. Banatwalls, the section that you
thulkmhﬂﬂtmw
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this Bill in any case. They are not
dentical. That particular section,
Mr. Banatwalla, is not covered by
this Bill. That continues to be dis-
cussed by the House when it comes
up at the time of Private Members'
Business; that can continue to be dis-

SHRI G. M. BANATWALLA: I am
not trying to obstruct the business of
the House. I am sure to cooperate
with you ...

MR. CHAIRMAN: I am also here
to cooperate with you '

SHRI G. M, BANATWALLA: The
present Bill which the Mimster 1s
moving deals with amendment to the
term ‘University’. My Bill also deals
with amendment to the term ‘Uni.
versity' ...

MR. CHAIRMAN: Definition.

SHRI G. M. BANATWALLA: Deh-
nition of the word ‘University’. Now,
1 submit that (1) ...

MR. CHAIRMAN: But they are not
identical,

SHRI G. M. BANATWALLA: [
have also, because I have no other
choice, given an amendment to the
official Bill. If you go through my
amendment to the official Bill on the
definition of ‘University’, it ig identi=-
cal to the definition given by me in
the non-official Bill. That is No, 1.
Therefore, there is a complete blur-
ring of the whole discussion and the
discussion is anticipatory in nature.
It will also affect my own Bill which
is to come up again on Friday.

The second point is that my Bill
is not limited. The moment you define
the word University’ in the manner
I have said so in my non.official Bill,
the moment that deflnition comes up,
Art. 30, clause (1) of the Constitution
is attracted. The moment Art 30(1)
is attracted, then each and every
clause that is mentioned by the hon.
Minister in his present Bill will be
affected because the restoration of the
minority character of the Aligarh
Muslim University precisely means
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that the governing powers, the powers
of administration will vest with the
Mushims, That is the point. So each
and every clause which comes
up in this official Bill gets affected.
Therefore, I say that by taking up
only the definition of the word ‘Uni-
versity’ my Bill is comprehensive
enough and in effect it has its reper-
cussions through Art. 30(1) on each
and every clause which will be now
discussed in this official Bill. I, there-
fore, say, how he is going to move
that. Are we today going to sit and
discuss the definition of the word
‘Universily’ even on my amendment
and then again take a decision on
Friday? This is all anticipatory and
very unsatisfactory in nature. [ think
what you have said is not correct ...

MR, CHAIRMAN: You can think
so. Anyway I think what I said is

correct.

SHRI G. M. BANATWALLA: I
have given an amendment to the de-
finition of ‘University’. It is the same
as given in my non-official Bill ...
(Interruptions)

MR. CHAIRMAN: Mr, Saugata RoY,
why do you not allow Mr. Banatwalla
to complete what he is saying? Why
are you treating him as though he 1s
your opposition? Let him continue.

MR, G. M. BANATWALLA: Madam
Chairman person, there are two im-
portant points, You consider them
very calmly and decide about them.

(1) You say that my Bill has a par-
ticular definition of the word
“University'.

This official Bil] also has a definition.

MR, CHAIRMAN: Bat they are not
fdentical.
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SHRI G, M, BANATWALLA: My
amendment is already there on the
official Bill that instead of the term
‘University’ being defined in the
manner in which he seeks will be
defined in the manner in which I want,
The amendment that I have given is
exactly identical. Therefore, . .

MR, CHAIRMAN: Identical to what?

SHRI G. M, BANATWALLA- lden-
tical to the non-official Bill that I have
moved, Look at my amendment. The
entire discussion becomes anticipatery,
The fate of my Bill is being anticipat.
ed here. How can that be? That is
one thing. When you 1ake up clause
by clause consideration, the ciaure
consisting the definition of the word
‘University’ will also come up and I
will then have to move my amend-
ment ...

MR. CHAIRMAN: At tha; time you
can do so. At the moment let us take
up the general discussion,

SHRI G. M. BANATWALLA: This
is going to be considered on Thursdavy:
You have allotted only 6 hours. Six
hours will lapse even before Friday.

MR, CHAIRMAN: W. will take up
the general discussion. When we get
to the amendment, at that stage, you
can argue this point.

SHRI G. M. BANATWALLA: There-
fore, Madam Chair person, my Bill is
not restricted or a limited Bill. The
moment ‘University’ 1s defined in the
manner given in the non-official Bill
it attracts the provisions of Art, 50(1)
in so far as the management, govern-
ing powers and the admunistration will
vest with the Muslims. Therefore,
the composition of the Court, the com-
position of the Executlve Council and
everything that is envisaged will get
affected,

MR. CHAIRMAN: It does not attract
Art, 30.
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SHRI G, M, BANATWALLA: The
whole discussion is in ordor to see that
the Algarh Mushm Univeisity gets
protection from Art, 30(1). That
15 the crux of the whole matter.
That is being discussed in my Bill
That will again be discussed here
anticipating the discussion and the
fate of my non-official Bill. There-
tore, I plead with you, Madam, Chair-
man, that... (Interruptions).

MR. CHAIRMAN: At the moment ]
am nol convinced. We will 1hink
over it. Let us now take up the
general discussion on the Bill

SHRI VAYALAR RAVI: Madam,
to-day 1t has been put down and time
1s allotted and, according to that, it
will be passed only on the next work-
g day. Naturally the question
com. Aas to what will be the fate of
the wate Member's Bill. Rule
66(2) 15 "ot attracted So, I want to
know whu will be the fate ot Mr.
Banatwalla’'s ‘1ivate Member's Bill?

SHR1I G. M L “"ATWALLA: After
taking a decision (1 day how will you
allow the defimtio,, 9f the term
‘aniversity’?

SHR] CHITTA BASU Darasat):
Madam, will you please lookh to Art
30(1y which says:

“All minorities, whether based on
religion or language, shall have the
right to establish and admnister
educational nstitutions of their
choice”.

Now, so far as Mi1. Banatwalla’y Bill
is concerned; it seeks to restore the
minority character to the Aligarh
Muslim University meaning thereby
that the authority or the right of the
minority is to administer this institu-
tion of their choice whereas, the
Minister's bill, although you call it
comprehensive——it is comprehensive
in so far ag the size of the Bill is
concerned—it directly affects the very
minority character and the right of
the minority to administer it

APRIL 30, 1979

University (Amdt,) 376
Bill

In the present Bill, introduced by
the hon. Minister, Dr. Chunder, there
are certain clauses regarding the
administration of the umiversity itself.
If the Bill attracts Art. 30(1), then
administrative set up would be differ-
ent than what is contemplated. There-
fore, once we take up this Bill to-day
and dispose that of to.day, what will
be the fule of his Bill? It cannot be
taken up. (Interruptions)

SHRI SHAMBHU NATH CHATUR-
VED] (Agra): Madam, Chairman...

MR CHAIRMAN- Aie you on a
point of order on this?

SHRI SHAMBHU NATH CHATUR-
VEDI: Yes, Madam

MR. CHAIRMAN: All nght. Go
ahead The more the merner,

SHRI SHAMBHU NATH CHATUR-
VEDI: My point or order 1s this. As
already stated by the hon. Minister,
this Bill was introduced previously.
So, sectiong 66 and 67 do not apply
heie The other quesbion 1 how s
it that M: Banatwalla's Bill 15 pre-
Jjudiced because of the introduction
of thus Bill which 15 much more com-
prehenwive 1n scope  He has already
moved an amendment. (Interrup-
tions) How can he stop the mover
from the introduction of thig Bill?
(Interruptions).

MR. CHAIRMAN: Let him finish
with the point of order. 1 would like
ty hear it I am supposed to hear
1 Let him go ahead. I am short

of ming at the same time, the time
1S 1InNf »g on.

SHRI S1IAMBHU NATH CHATUR-
VEDI: Madam, my submission was
ithaot Shri  Banatwalla has already
moved his amendment to the defini-
tion of ‘University’ Then, the other
provisions of the Bill will naturally
not be consistent with that because
Art, 30 will come into force. So,
how is hisg interest prejudiced because
of the introduction of a very com-
prehensive Bill If his amendment is
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passed then it will have the same
effect, namely, the bill will be passed
in the rwunner in which he has mov-
ed hig piivale member’s Bill.

MR. CHAIRMAN: I am flernbly
contused. You mean thaf if Mr. Banat-
walla’s amcndment to the Minister's
Bill 1s moved, 11 will have ihe same
effect as it has in ths Bill. I, ths
what you say?

SHRI SHAMBHU NATH CHATUR-
VEDIL: I say this will have the same
effect ag if his original Bill had been
passed. Thus his interest 18 not pre-
Judiced thereby. That is my peint.
Because il is a comprehensive Bill, it
is not an identical Bill and, therefore,
the provisions of Rules 66 and 67 do
not apply at all here.

SHR] K. A, RAJAN (Tnclwur):
Madam Chairman, the crux of rule
66, quoted by the Minister also, is
which PBill 1s taken first into consi-
deration. That is the relevant point.
The hon'ble Minister when he ex-
planed rule 66 convemently forgot
the point which Bill taken up for
consideration first. If that point is
to be tnken into account then Mr.
Banatwalla's point of order is correct.

MR, CHAIRMAN: The point to be
decided is: Whether the Bill is
dependent wholly or parily on an-
other Bill. If it is, then only comes
ithe consideration part.

SHRI SAUGATA ROY; There the
point is that the basic definition of
the umiversity comes in. That is why
we say one Bill is dependent on the
other. (Interruptions)

SHR] CHITTA BASU: Now, the
Bill which you are going to take up
hag ceitun administrative apparatus.
But if we accept the Bill of Mr. Banat-
walla then the minority character of
the Aligarh Muslim University is ac-
cepted and consequent upon that ac-
ceptance of minority character brings
the qucstion of right to administer
the Aligarh Muslim University by the
minorities,
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MR. CHAIRMAN: What has the
Mimster i¢ say on this point?

DR. PRATAP CHANDRA CHUN-
DER: The whole submission is based
upon the condition about the m.nority
charactci. Even if the amendment
which hus been moved by Mr. Banat-
walla i; carried, it will not affect the
power of this Parliament because
Supreme Court has held' that this
nstitution had not been established
by the Muslims of India, Therefore,.
it canno! be so admunistered that no
interte:vnce by Parliament can be
these, What is being suggested by
Mr. Banalwalla 15 that thig House
will divest itself of al] powers regard-
ing adriinistration of Aligarh Muslim
University . . . (Interruptions)

MR, CHAIRMAN: The point raised
by Mr. Basu was that this Bill hag in
it the elements which will militate
against the minority character of Ali-
gurh Muslim Umversity You spevi-
fically r1eply to that and do not go
info what Mr, Banawalla's Bill will
do.

DR FRATAP CHANDRA CHUN-
DER: As the situation standg at pre-
sent the Aligarh Muslim University
Act of 1965 had been challenged in
the Supteme Court. The Supreme
Court nhas held that thig institution
does not come within the scope of
Art. 30(1) of our Constitution. So, as
the situstion stands at present, this
House 15 governed by the ruling of
ihe Supreme Court. Therefore, ‘this
House is quite competent to deal with
the existing Act and statutes of Ali-
garh Muslim University. The fact
that merely certain Bill is being dis-
cussed in this House doeg not take
away the original right of this House
to deal with the general Acts and pro-
visions of other statutes, because, the
Supreme Court has categorically held
by that deccision, that Aligarh Muslim
University ig not a minority institu-
tion which ig covered by Art. 30(1)
of the Constitution. (Interruptions) I
say this because what Mr. Chitta Basu
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is trying to do is to anticipate the
decision of thus House, and I am
replying to his point. Mr. Basu is
trying to anticipate what will be the
decision of this House on Mr, Banat-
walla’'s Bill. It iz merely anticipa-
tory. Before that Bill, this Bill was
intrfoduced as early as 12th of May,
1978. It is mot only dealing with the
definition of wuniversity but it also
deals with various other aspects
regarding the structure and composi-
tion and powerg and objects of the
university. Along with administra-
tion other po nis are also breught in.
Actually the Minorities Commission
has commented on this Bill and has
never raised any contention that this
Bil] cannot be passed by Parhament.
On the other hand the Minorities
Commuission suggested certain amend-
ments many of which have accepted
and I have moved amendments to
my own Bill. So, in this sense,
Madam, not only 18 my Bill com-
prehensive, but it is fortified by the
Judgment of the Supreme Court and
this House is quite competent to deal
with thig Bill.

MR. CHAIRMAN: Whether the
House i# competent or not is not the
point now. The question now is nol
about the competency of the House
as such. The question that we have
to decide is whether this Bill, is anti-
cipatory of the other Bill. Is it pro-
per for us to take it up? The com-
petency of the House in gencral is
not the matter under consideration.

DR PRATAP CHANDRA CHUN-
DER: It is not anticipating the other
Bill. Mr, Basu raised the point.

MR. CHAIRMAN: That point you
have made...

DR. PRATAP CHANDRA CHUN-
DFR' This is not anticipating 1the
other one.

MR. CHAIRMAN: All right. Is
that your point?
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DR. PRATAP CHANDRA CHUN.-
DER: The definition as coniained in
this Bill is not the same as in the
other Bill,

SHRI G. M. BANATWALLA: He is
derailing and I want to put him om
the correct path by saying,

MR. CHAIRMAN: If that ig his
way of speaking you cannot do any-
thing in the matter, just as he cannot
do anything about your way of speak-
ing. Let him continue.

DR. PRATAP CHANDRA CHUN-
DER: This Bill dealg with the objects
of the wniversity, especially, educa-
tional, cultural needs and advance-
ment of muslims and so on. All these
art nolt among the subject matter ot
the other Bill. How doeg it become
identical? It 1z nmot. How does it
anticipate the other Bill? It does not
anticipate, There are several clauses
dealing with the composition oi the
court and changing the present Act,
against which there has been so much
agitation throughout the country.
Muslims all over the couniry are
agitated over the existing Act which
13 in forer now., Sp we want to
change all these things and put this
on the Statute-book., So, this is in
no way identical with Mr., Banat-
walla’s Bill. The two are qute dif-
ferent. My Bill was introduced on
12th May '78 as I said.

MR. CHAIRMAN: The point was
made thLat that has come up for dis-
cussion already.

SHRI G. M. BANATWALLA: Let
us think I'ke this: If we start con-
sidering thig Bill and come to Clause-
by-clause consideration, then what
happens? My amendment, of which
I have given notice, will come. Then,
that amendment is discussed. The
discussion is anticipatory in nature.
I say this because there is the same
definition in mv non.official B‘ll, Sup-
posing this House rejects my amend.
ments which defines the word ‘univer-
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gity' and accepts the definition given
in the official Bill, then within two or
three days will this House discuss the
same amendment which I have moved
in my non-official Bill and repeat the
entire performance? It is just a matter
of two or three days after which the
entire performance of discussing the
definition about the ‘university’ will
be repeated and again voling on my
non-official Bill will take place because
one voting will take place today on
the amendment which I have moved.
There will be another voting on simi.
lar points on Friday. How could there
be so much of anticipation? Wil] this
House be allowed in a matter of two
or three days to over-rule its decision?
These are the points that are very
relevant and therefore I say Jet
wisdom dawn upon the Goverment alsn
and let them wait for the coming
Friday. There is already a Bill under
discussion, Let the Government take
it up honestly, Let us go in a straight-
Yorward manner.

MR. CHAIRMAN: Do not attribute
motives, Mr. Banatwalla,

SHRI G. M, BANATWALLA: I am
not attributing motives,

MR, CHAIRMAN: Do pleass con.
clude,

SHRI G, M, BANATWALLA: Yuu
Bive the ruling in favour of my point
raised because the deflnition of the
world ‘university’ is very important.
Today you cannot anticipat: the d:s.
cussion which is already taking place
on my non-official Bill. The matter is
the same, that is, about the definition
of the word ‘university’. My amend-
ment fo this effect is also there. It
cannot come up today and it cannot
again come up for discussion after.
wards if it comes up today for dis.
cussion, Otherwise you give us your
ruling that this House will again and
again go on discussing the same jssue
ag many times as the hon. Members
like, I have nothing to say today, 1
have listened to the poinls made in

the House and I want to see the per-
formance., I seek the co-operation of
the Chair, Government and the House,

MR. CHAIRMAN: We have already
spent quite some time on this. I have
gone through the whole matter, I have
listened to all the points very carefully
mentioned everybody and I have
also benefited myself on reading the
relevant rules—I had not resd them
before I came to Chair—and I find that
the two Bills are not identical and the
definitions are different,

SHRI SAUGATA ROY (Barrack-
pore): The Supreme Court ruling
Says,..

MR. CHAIRMAN: You have made
your point and I have registered the
point that you have made,

SHRI SAUGATA ROY: The
Supreme Court ruling says that Article
30(1) is not applicable to Ahgarh
Muslim University. Mr. Banatwalla's
definition of the word ‘university’ {ries
to circumvent this ruling, This origi.
nal Bill goes along the lines of the
Supreme Court ruling. The whole
question js with regard to the ruling
of the Supreme Court and whether
you will say that the two Bills are
inter-dependent with regard to Articla
30(1) of the Constitution?

MR. CHAIRMAN: That is why 1 say
that it is not identical. Now, we
continue with the discussion,

SHRI SAUGATA ROY: What about
his Bill?

MR, CHAIRMAN: His Bill will comc
up for discussion on Friday.

SHRI G. M, BANATWALLA- What
about the definition of the word
‘university'?

MR, CHAIRMAN: No, no, That will
come up on Friday. Now, the Minister,
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DR. PRATAFP CHANDRA CHUN.-
DER: Madam Chairman, I beg 1o
move:

“That the Bill further to amend
the Aligarh Muslim University Act.
1920, be taen inte consideration.”

16.55 hrs.

[Surt DHIRENDRANATH BASU tn the
Chair]

Sir, thiy iy a very major piece ot
legislation meant to undo the wrong
that was done to the great munority.
the Muslims of India in connection
with the Aligarh Muslim Univeraty.
which is a very noble institution with a
glorious tradition. To understund the
scope of the Bill, I shall briefly nar-
sate the main points nf history of the
University.

The nucleus of the University was
the Mohammedan Anglo Oriental Col-
lege, which they call MAO College,
Aligarh, which was founded by the
preat educationist and patriot of India,
Sir Sayed Ahmad Khan, It was foun-
ded in 1873. The first ycheme for a
Muslim Unmiversity was uolso jniuated
at that time, but at thay tim: the
University was not fcunded but only
a college was founded. It was adnut-
ting students belonging to evesy com.
munity and it is very inleresting to
know that its first gradusie was o
Hindu. The teachers also came {rom
different comunities ang the Principal
was a Christian. The money wlach
was collected by Sir Sayeq Ahmad
Khan for founding this college had
been contributed by various com-
munities and Sir Sayed Ahmad Khan
used to take pride in the fact that this
mstitution was not a specia]l type of
anstitution which was catering to the
needs of one section of the communitly
only, It was really secular in outlook
and it is of great interest to know 1hat
subsequently certain twists were 1ntro-
duced in the working of this institu-
tion, but Sir Sayed Ahmad Khan had
the breadth of vision ang he had
brought in students from different
communities, teachers from different
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communities and collected money from
difffferent communities also. He
wanted that this college should ripen
into a University. In 1893, some pro-
posal was made for extension af this
MAQ college into a University, but a
set back was there on the dealh of
Sir Sayed Abmad Khan, Affer his
death, the Principal Theodore Beck
himself had establishel the Sayed
Ahmad Fund with the objeet of rais-
ing MAO college to a University. Then
ding-dong battle went on betwecn the
spunsars or promoters of the Univer-
sity and the Governinent. Of course,
as laws stood at that time, the sponsors
could have set up a University with-
out getting recognition from the Gov-
cinment or without getting an  Act
passed to establish this University, but
the sponsors did not do so. In course
of time, various forces which weie
working behind this institution got
annoyed because of the delay on the
part o1 the Government io estatlish
ihis University, On 12th  Augus,
1913 there was a demi-offimal letter
written by hon. Mr, R. Burn, ICS
where a translation of the obseiva-
tions of Young Mohammedan Liberal
Party had been cited and in this trans-
lution, we find one passage which I
quate:

“If Government does nat accedn
to their request, thay should esta-
blish a scparate Unives:ity of their
own for western science 12 be taught
in Urdu and industrial education
giwven to all”

17 hrs.

I refer to this very important ducu-
ment, which I quote from a book call-
ed, Development of University Edu-
cation—1916 to 1920, published under
the scheme of Zakir Hussain Cenire
for Educational Studies, Jawaharlal
Nehru University and the qustation is
{rom page 143. This will go fo show
that as the law stcod at that time, it
was quite possible for the Muslim
community to sel up a Univarsity of
their own, and without the help
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from the Government as this
Young Mohammedan Liberal Party
proposed fo do. But the spon-
sors of the Aligarh Muslim Uni-
versity idea thought that it would
be better for the community, if the
Government could be induced to
grant a University, and establish a
University by some legislation, Among
the sponsors, there were two very
distinguished nameg which 1 would
like to mention: one was Sir Moham-
med Shafi, who later became a Mem-
ber of the Viceroy's Executive Coun-
cil and he was in charge of the in-
troduction of the orngmal Aligarh
Muskim Umversity Bill, 1820, and the
other was our great leader Maulana
Abul Kalam Azad, and you will re-
member that he wag our Education
Minister in Independent India, In
1051, thig original Aligarh Muslim
Unwversity Act was amended by a
spectal Bill, and Maulana Azad was
the Education Minister at that time,
1 mention these two factors, only to
show that the Act which was passed
in 1920, and the amending Bill which
was also passed in 1951, actually re-
flected the fdeas of the sponsors of the
Aligarh Mushm University. So, we
can take it that the Act which was
passed 1n 1920 gnd the amendment
which was moved in 1951, could not
have gone beyond the aspirations of
the Muslim community, because the
Education Minister in those two years
had been among the original sponsors
of Aligarh Muslim University idea. I
stress on this fact because by the
present Bil}, I am tirying to bring
back virtually the situation which
existed In the 1851 amendment. So,
this is what I am trying to do.

I would not go through the details
of the history but 1 would like to
point out that when thig 1820 Bill was
moved before the legislature, the
Preamble clearky indicateq why the
Bill was 'mmoved. The Preamble
pointed out that the idea of the then
Government—the British Govern-
ment, no doubt—wag to establish and
incorporate a teaching and residen-
tial Muslim university. Not that
something wgg established by some
848—LS 13

community, but the whole idea was
to establish g Muslim university; and
the Preamble further elaborates this
point:

“Whereas it ig expedient to esta-
blish and incorporate g teaching
residential Muslim University at
Aligarh and to dissolve the socie-
ties registered under Societies
Registration Act gnd which are
respectively knowpn as the Moham-
medan ,Anglo Oriental College at
Aligarh and Muslim University
Association, and ip transfer and
vesi m the sald University all pro-
perties and rights of the said socie-
ties and of the Muslim University
Foundation Committee...... .

In other words, the original College
was dissolved and the property was
transferred to {he new Universily
which was cstublished by the Gov-
ernment through this legislation. And
Section 3 of this Act of 1920 actually
ncorporateg the body:

“.. ... .hereby constituted a
body corporate by the name of Ali-
garh Muslim University.”

From this, it will be geen that this
Universily was established by the
then British Government through the
legislature, ang it was moved by Sir
Mohammad Shafi, who was one of
the original sponsorg of the Aligarh
Muslim University idea.

Then, even with regard to manage-
ment, although it was provided that
no person Other than a Muslim shall
he a Member of the Court, there were
other bodies in the University, viz.
the Executive Council and the Aca-
demic Council, where non-Muslims
also could be mem®™ers, but apart
from the fact that the Court wgs 10
consist of Muslims only, there were
a great deal of restrictions on the
powersg of the Court, Several restric-
tions have been set out in the origi-
nal Act. I will give you only a few
instances—not too many, just to save
time. The @Governor-General was
the Lord Rector of the TUniversity;
and Law Director was given power
under section 13 to cause ap inspee-
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tion to be made by such persons as
he might dinect of the umiversity, its
building Jaboratory equipments and
teaching and other works And if
the Comt would not take a.tron to
the =atisfiction of the Loid Rector
he could after considering inv ex-
p' mitioy frraished o a representa
tr s mady 1 fr¢  Court issue such
drection h¢ might thmk fit The
court hiul] comply with uch direc-
tion  So the Court which consisted
ot Mu him only was not enjoymng
the b oluke pov er but its power was
¢reumscnbrd b the  power of the
Loid Rectn  the Governor General
Wi nlviou v was gn  Engh<hman
Simi'arly there wag a Visiting Board
awd this Vi ing Boud also was arm-
ed wi*h cme powel and thie Board,
by order 31 wirthing could wmnwn the
proc cdind~ not 1n  conformity with
arls stalutes ynd prdinmees  And
thy Vst Board again cor s sted of
pr1isens who could be non-Mushms In
this way theiy d4re many othcr pro-
visions which will go to show that
although the Act was called Aligarh
Mishm  Umversaty Acl, the entwre
prwer ot admin stening the Umiversity
we pol 1¢ ted 0 the Mushm only
Again  mybody could be a student of
ithis University 1t would be open 10
pt sons of either sex, whatever race
cieed ot caste provided that gpecial
T ovision myy be made hy oi1dinance
exempting women from attending
public lectures and tutorial classes
and prescrnibing for them special
courseq of tudy This was the posi-
tlon of 1820 Fiom this, you wall
see- although the Act 1s cailed Ak-
gath Mushm Umversity Act—that its
primary ohject was to leach the
voung people of Mushm community.
It wae not confined to Mushm com-
munity, jt was meant for every body
clse And in the objects of the Act
also 1t was clearly pomnted out that
the University g1l have the follow-
ing powers namely to promote oren-
tnl and Islamie study and give m-
<tructions jn Mushm theology and
rehgion and to impart moral and
phvaical  traming  You wall there-
fore, notice, the objects or power of
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the TUmversity included omnenfad
study as distinguished from Islamic
study That meang even other reh-
gong could form a subject for dis-
tussion and study m this University
So 1t would not be right to sav that
this Umveisity waq completely eon-
fined to the minority community

So fai as establishment 1» con-
cetl ¢ so the alministiation of
Unneray 15 concerned sumilarly the
object of the Unnersity wais secular
cnough to include other form of «tu-
die, bhe griental tudy and no dis-
Tinu lution wae made in ihe matter
of the scope of the Unmiversmity <tudy

When we hecame independ-nt and
the Constiulion was  adopted thig
mstitution  along with the Banaias
Hindu Unimasity had beey, derlured
fo be an nstitubion of national mm-
port ince Now it appeals thait 1mn
thil Tist wh¢h ecnableg th  Paiba-
mot 1o make 'awe 1n 1espect of this
nstifution —certarily the Parhament
has ot wide power 1n making laws
whieh would also include power to
deal wath the admuimistration of this
mstitution  Tn 1951 when Maulana
Abdul kalam Azad was the LEduca-
tion Mruster a Bill was biought for-
ward to introducc ceitain important
chinges 1n the original Act of 1820
Under Section 9 of 1920 Act there
was a ptovision for compulsory reh-
gous instruction to be imparted to
the Mushms but that was deleted
during the time of Maulana Abdul
Kalam Arzad A new Section 8 was
introduced declaring that the Umver-
sity should be open to all classes,
castes and cieed with the proviso that
nothing 1in this section shall be
deemed to prevent religious mstruc-
tion to those who have consented to
receive 1t So, 1t was made comple-
tely voluntary And the second im-
portant change which was intioduc-
ed during the time of Maulana Abdul
Kalam Azad was that the provision
relathg to restriction of the court
among the Muslims had been deleted.
The provision contamned in Section 23
of Act 1920 {o the effect that no
person other than a Mushm should
be a member of the court was deleted
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Therefore the new court could in-
clude Hindus asnd others, This was
a welcome decision and it was quite
in keeping with the gecular outlook
which India adopted and enshrined
in her own new Constitution of 1950.
No protest was Jodged against the
changes which had been introduced
when Maulana Azad wag the Educa-
tion Minister,

In 19656 serious disturbances took
place in the umiversity leading to an
assault on the then Vice Chancellor
Nawab Ali Yawar Jung. The Vice
Chancellor submitted a dotailed re-
port and the President of India pro-
mulgated aa Ordinance on 28 May
1865 to amend the Aligarh Muslim
University Act, the court and the
executive council of the University
which were largely elected bodies
were replacedq by smaller, nominated
bodies. The Ordinance was later
replaced by the Aligarh Muslim Uni-
versity Amendment Act of 19656. At
that time also the Minister came from
the minority commumnity, Mr. Chagla.
Against this there was a lot of pro-
test. Some friends of the munority
community went to court the
Supreme Court, and challenged the
very power of this Parliament to
amend the Aligarh Muslim Univer-
sity Act because they thought that
this was interfering with what they
called the minority character of the
institution. That is to say. thcy want-
ed to bring this Act within the gcope
of article 30(1) gp that Muslims could
establish thig university and sdminis-
ter this unijversity according to their
choice They challenged this Act
which was passed by this Parliament,
for declaration that the Act was ultra
vires, I need not go into various
details, but the Supreme Court, after
going through varioug facts ang cir-
cumstances, came to the conclusion
that it was true that the nucleus of
the university was Muhammadan
Anglo Oriental College but the uni-
versity was the result of an Act of
legislature, of those days, it was a

creature of legislation, it was not
establith by the Muslims, The
Bupreme Court also held that the

Muslims coulq have a separate uni-
versity of their own, In fact as you
know even without passing of an Act
by the Parliament universities had
been established: Gurukul Xangri
university was there before any Act
was passed. Similarly SNDT univer-
sity in Maharashtra and then the
Viswa Bharati—all thess had the
status of university even in the past,
before any .Act was passed. Restric-
tion was put only in 1956 by the Uni-
versity Granlg Commission Act which
provided that to become university
after 1856 there must be some Act of
the provincial or central legislature
or certain institutiens like Gurukul
Kangri ete. should be declared as
deemed umiversities, That restriction
came in for the first time in 1958,
Before that g university could have
been established without the inter-
vention of the government, But here
in this instant case a university of
that nature was not established. The
Supreme Court decision is here with
me, I am not going into details at
thig stage. There was a lot of unrest
and discontent in the minority com-
munity and so the government re-
quested Jangph  Fakruddin Ali
Ahmad, the then Minister, to set up
a committee to Jook into this matter.
He set up a committee called Beg
Committee and this committee had
made some suggestions Some of the
suggesiions we have also considered
in formulaling the preseni Bill. Then
again in 1972 there  was  another
amending Act and m that Act alwo, the
sutonomy of the umversity was *ur-
ther curtatled. This added fuel o the
fire of protest agmnst interfei~n.e N
the internal matters of the universilv.
I member | then belongeg to the
Congress (Organisation) awl we had a
meeting of the All India Congress
Committee at Gaya. Ouwr leuder,
Shri C. B. Gupta moved a 'resolution
against the decision of the Govern-
ment to curtail the inner autonomy of
the university, 1 had the honour of
seconding that tesolution. So, it is
not that T am bringing this Bill now,

but, even in those days [ was opposed
to the Government interfering with
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the fundamental freedom of the umi-
vers ty and the right of the university
to manage its own affairs through an
elecied body and packing it with nomi-
nzted people. I am very glad that it
has fallen to my lot to restore the
autonomy of this university and to
bring back certain changes in the
university, which will restore more or
less the position which prevailed
after the amendment in 1951,

I am glad to pont out that when
this Bill was considered by the Mino-
rities Commission, the Minorities Com-
mission has come to the conclusion at
page 16 of its report which 1 have al-
ready laid on the Table of the Ilouse:

“We are of the view that the Bill
is a welcome step towards the resto-
ration of the autonomy of the uni-
versity with power to make statutes,
Additionally, the composition of the
court, executive cpuneil and {inance
committee of the university are to
be restored to the position that
obtgined after the amendment Act
i 1951. We fegl that these changes
fully meet the criteria of an auto-
nomoug institution.”

I read this extract o substaptiate the
Observation that I have made in the
statement of objects and reasons that
we want to give back to the Muslim
community what they had 2njoycd
after 1951 and by and large this is
what I mean by minority character.
By minority character, we do not
mean that Parliament will be depriv-
ed of the power to maxe any law in
respect of this institution even with
regard to administration. Certuinly
Parliament has made law in the past,
in 1920 by the predecessor of tl:us
Parhament and this Piwhameut had
mace laws in 1951 and again in 1965
and 1972 This Parbament cfnnol be
deprived of any power tu makc law
even with regard to adimumstration
because that will be an expression of
some sort of no confidenie jn Parlia-
ment itself. So, I would gubmut that
by minority character, we mean that
the special chamnuc in the matter
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of teaching and instruction should
retained. In fact, in the amendmen
that I have introduced, I have clearly
mentioned that thig university should
have among its powers and objects
‘4o promote specially the educatiunal
and cultural advancement of Muslims
of India”. This is a very important
change which I want to introduce.
The original Act provided for Oriental
and Islamic studies, but i addition
to that I am trym;, to introduce this
clause, subject to the acceptance of
this Hmse_ “4o0 promotc specially the
educational and cultural advancement
of the Muslims of India” What do
we mean by minority character? It
has not been defined in our Consti-
tution. The university itselt had set
up a comrmttee known as the Chatter-
jee Commuttee, which made its report
available in 1961,

SHRI G. M BANATWALLA' Sir,
there is no quorum.

DR. PRATAP CHANDRA CHUN-
DER: Shri Banstwalla is very sorry
that thig Bill has taken the wind out
of his safls.

MR. CHAIRMAN: Are you insisting.
on challenging the querum?

SHRI G. M. BANATWALLA: Yes,
I am.

MR. CHAIRMAN: Al] right. Le!
the bell be rung. Let the hon. Min-
ister resume his geat... Now, there:
ig quorum. Let the hon. Minister
continue his speech,

DR. PRATAP CHANDRA CHUN-
DER: I was {aking up the very im-
portant question concerning the cha-
racter of the University. It 1c said
that 1ts minority character should be
restored. Now we are trying to under-
stand what is mcant py the “minority
character”. As 1 said, the minority
character is not defined in our Consti-
tution; it has not been defined in apy
statute. Thig guestion of the charse~
ter and trafdition of this University was



303 Aligorh Muwskm VAISAKIA 10, 1901 (SAKA) University (Amdt) 344

discussed before a Committee, which
was set up by the Umiversity itsel,
and that was headed by Shri Chatter-
jee. The report of the Chatlerjee
Committee is a document ol the Uni-
versity itself, 1t 1s nol a Guvernment
committee in that sense Before that
Committee severa] pcople nave indi-
cated their views of what they meant
by the minority character Some said
that there should be ecommunal repre-
sentation or reservation on communal
basis for students, sume others said
that in the matter of jobs for teachers
the selection should bas un the basis o
comm inity.

The Chatterjee Commitlee, after
having gone through all Lhese different
suggestions, came to lhe conclusiou
that by such artificiul means the
minority character of this mslitution
cannot be preserved, According to
the Chatterjee Committee, the minority
character of this institutivn means,
and 1 am quoting from puge 142 of 1is
Report:

“Viewed in this light, what should
be the spacial character of the jrue
living traditions of the Muslim Uni-
versity, Allgarh? In our opiniop,
apart from standing for those things
which the University must recognlse
as true objectives of University edu-
cgtion, it should Aevelopp and em-
phasize the study of what we may
describe as the contribution of the
Muslim community to the complex
pattern of our national culture and,
in fact to the world-wide culture
of humanity. That Islam has miade
very stbstantial and notable contri-
bution to this heritage, both histori-
cally os wel] as currently in our own
age, is g patent truth which nu one
with any pretence to the study of
the history of civilisation will dare
to deny It is this living tradition,
this dynamic force, which we should
like to preserve and cherish i Hus
Un!?mity;"

I fully subscribe to the view of the

tterjee Committee and I will gub-
tnit that the minority character Jf this
University will mean that this Univer-

Bill

gity should study and emphasise the
contribution of Muslim community to
the complex pattern of our nativnal
culture and to do so, certainly the
contribution of other communities also
will have to be studied. It cannot take
a narrow view of the whole tlung and
cannot niake it a cummunal urniver-
sity and this Unrversity ceriainly was
not a communal umversity even al its
inception, As I lhave told rou ju MAO
College, there were non-Muslim
teachers. Even funds were to some
extent previded by non-Muslims. Ta
say that this should be a minority
instifution meaning thereby that the
Parliament will not be able to make
any law in respect of the administr.
tion of this Umversity will be taking
a narrow wiew of the minority charac-
ter of the Universitv.

Sir, the various Committees that have
been set up could not agree on what
could be the deflnition of the word
‘university’ in this statute. The Beg
Committee which I have already ré-
ferred to thought that there sould be
a specin]l provision that university
should be “deemed to have been
established” by the Muslims of India
The word ‘deernad’ was used m
thereby that the Beg Committee
not quite satisfled that the univertity
was actually, established by the Mus~
lims of India, so the Beg Commitfee
introduced the word ‘deemed’ and as
you know, the word ‘deemed’ means
that something which is not true is
taken to be true. That s what is
meant by ‘deemed’. It is something
like, not exactly so.

Then, again another Committes
was set up by the University itself
under the Presidentship of the present
Vice-Chancellor, Mr. Khusro. There
it was stated that ‘universily means
the university established by the
Muslims of India, Naturally, this
militates against the far{ which has
been found by the Supreme Couri of
India and we could not accept the
definition The Minorities Comniis-
sion also dealt with the definition of
the word ‘university’ and il seehs te
define ‘university’ as follows:
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_ * ‘University’ means the erhica-
tional institution of their choice es-
tablished by the Muslims of India
which was incorporated and desig-

nated as Aligarh Muslim University
of 1920.”

And finally, my hon. fricnd, Mr.
Banatwalla also has brought a Bill
where there is a definition of ‘univer-
-8ity’ and he has put in an zriendment
here, 1 cite all these facts lo show
that the position is not so simple. The
Beg Commitlee has certain words in
view, the Khusro Commitlee had
different types of words in: view, the
Minorities Commissitn had other types
of words in wiew, and Mr, Banatwalla
hag different sets of words in  view.
He has brought in some amendment
also and this will show that the
attempt to take this university within
the scope of Articie 30(1) of the Coun-
stitution is not an easy process and
thig can only be done if the Supreme
‘Court changes its unanimous decision
. which jt had given earlier and unless
that is done, by tinkering with words
it will not be possible to give this
type of minority character to this
institution. What we have tried to do
is to recognise the fact which really
existed and we have said that ‘uni-
versity’ meang the educational insti-
tution which originated in the
Mohammedan-Anglo Oriental College,
Aligarh, establisheq by the Muslims
of India and which was incorporated
in 1920 by thig Act. This is what we
have done. Thiz records the real
origin of the Aligarh Muslim Uni-
versity, as 1 have briefly stated in
the narration. Now, the whole point
is whether defining this institution
we are satisfying the purported de-
. gire of the great Muslim communitv
of our country. Already I have not
severa] delegations and discussed
these points with them, Even after
1 introduced thiy Bill in Parliament,
the Minorities Commission's view
was made avallable to the Govern-
ment and Government has mﬁ
@ large number of suggestions W
have been given by the Commission,
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and these are in the form of oficial
amendments that I am going to move.
That will meet the criticism of the
Minorities Commission to this effect:

“The Bill makes the Court auto-
nomous and powerful to a degree
not provided for in any other
University in the country, but the
Bill does not make the Court
democratic.”

We are going to make the Court
democratic also within the meaning
of that word as indicated by the
Minorities Commission by introducing
some amendments. Even after that
some of the frendg belonging to this
House alsg met me and 1 am going
to move further amendments to make .
the Court as democratic as possible
and 1 am intreducing the system of
proportional representation with a
single transferable vote, so that
different faculties, different types of
studies and different courses get well
represented in the management of the
affairs of the University.

Finally, I would submit that what
we are going to bring about in this
particular Bill will actually ensure
the minority character of the institu-
tion in the true sense of the term
and by the true sense of the term I
mean that the real study of Muslim
religion, civilisation and culture, the
contribution of the great religion to
Indian civilisafion and culture as well
ag world civilisation and culture, will
be studied in great detail and that
will be the true minority character,
not tinkering with facts or words and
not taking away the power of this
Parliament in the matter of the
administration of thig University.

With these words, I move.
MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Aligarh Muslim University Ast-
1920, be taken into consideration.
SHEY G. M. BANATWALLA: I beg
to move! ;
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That the Bill further to amend the
Aligarh Muslim University Act, 1820,
be referred to a Joint Committee of
the Houses. consisting of 15 Mcembers,
10 from this louse, namely, —

Shrimati Akbar Jahan Begum,
D: P ¢ Chunhm Shry Ahmed
M Patel S D . B Patl, Shn
Mohd Shafi Quresh:, Shry Vayalar

Ravi Dr VA Sevid Muhimm o,

Shn K P Unmiknshn v, Shr
Abdul Ahad Vaehil, Shm G M.
Banatwalla

and 5 fiom Ra,ya Sabha’

that 1n order fo constitute a sitting
of the Joint Commuitee ihe quorum
shall be one-thud ot the {ota]l number
of members of the Joint Commuittee,

that the Committee shall make a
report to thie Ilouse by the Jast day
of the first week of the next srssion;

that m othry respects the Nuleg of
Protedute of this Mouse relating to
Parhamentary Commutices  shall
applv with such vanations and modi-
fications ag the Speaker may make
and

that this louse do recommend fo
Rajya Sabha that Rajya Sabha do
join the said Joint Commuttee and
communicate to this House the names
of 5 members to be appointed by
Rajya Sabha {o the Joint Commit-
tee.” (22).

SHRI SAUGATA ROY (Barrack-
pore); It is with a gense of great
honour and also with trepidation that
I speak on this Algarh Muslim Uni-
vergity (Amendment) Bill

This great institution founded by
Sir Syed Ahmed Khan and a product
of the national movement in India is
the apple's eye of the Muslimg of
India. Not only in India, but through-
out the Muslim world thls institution
i known as a centre of learning of
Muslims. It Is the biggest centre of
learning of medieval history, es-
pecially the Moghul period. It is the
biggest centre of learning for
orlental languages, including Arabic,

Bill

Persian and Urdu Anything that
happens io the Aligarh Un'lversltv
happens to the Mushms of India from
Kashmuir to Kamya Komar, from
Gauhat  to  Gujaral When  any.
thing s rone, we members of
A 1espensible  paity  leel werv cop-
cerned and it 1s with that scnse of
responsibilily  that 1 <peak certamn
thunes anhout thie Ball [ will o fis
nittly concede that thig Bill which
the Minister hus brought torward is
a defimite improvement, 4 definite
undoing of some of the wrongs done
i the Ahgarh Mushm TUniversity
(Amendment) Bill 1072 There 15 no
doubt that the sentiments of the
minorities were greatly affected of
which the Janata Paity has been the
beneficiary I that muslake of being
over-sceular was not committed hy
the Congress, then the minorties
would have shown more confidence in
the Congress than what they showed
in the Janata Parly during 1977
Elections. While this Bill has gone
quite far; 1t does not go for enough
While 1t doeg trv to satisfy the aspi-
rations and fechngs ol the Mushms 1n
India it dors nol fully «atisfv the
aspirations of the Mushms of India.
If 1 may refer to a little history, after
the Aligarh Muslim Oniversity Act,
1820 was passed a severa] amend-
mentg to this legislation were made.
T 1965, there was no dispute as such
with regard to the character of the
Bill. Now in 1985, the Act of Parlia-
ment came and then the dispute rrose.
The whole question was referreq to
the Supreme Court. The

which I have referred to earlier in
thi; House also is the question with
regard to Article 30(1) which sayr*

“All minorities, whether based
on religion or language shall have
the right to establish and adminis-
ter educational institutiong of their
choice.”

The question before the Supreme
Court was whether the Aligarh Mus-
lim University could be called an
Tostitution of the minorities and as
such whether ity management could
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bhe solely vested in  them The
Supreme Court weni into the whole
matter and they gave the deusion
that Articie 30(1) cid mot apply to
the Aligarh Mushm University Then
the question arose What was the
Aligarh Muslim  University then?
What sortg of right the Mus'ims
in India had to set wup tnerr
own educational institutions? Se

tion 22(1) and Section 23 of the
UGC Act came in the way, acuording
to whitch no private persons aie al-
lowed 1o sei up a University What
did the Mushims of India envisage
while they made endowments w.th
1egaid to Aligarh Mushim Upivercty
while they provided money to sct up
the University while they gut the
property with regard to the Algarh
Muslim Univeisity? By an Act of
Pailiament, it no longer remamned an
Institution solely confined {a ther
nght. It could not be considercd a
minonty institution So an anomalous
siiuation arose On the one hinl the
couri had opened that «dutationi) in
stitution as dehined in the Constitution
will also include the Universily On
the other hand the Supreme Court
1uling says the Algarh Mushm Umi-
versily could not be called a m nouly
institution, under the terms of Article
30(1) No serious effort was m e
by the Government to remedy the
situation and 1 am serry that ths
Amendment Bill does not seek to
resolve this basic anomaloug pesition
with regard to the Algarh Mushm
University In 1872, the Algarh
Mushm Umversity (Amendment) Bili
came, which caused great resentment
among the munonities n India  Basi-
cally, this resentmeny arose for the
first time when the Central Govein-
ment tried to have over-niding
powers m the affairs of the Alhgaih
Muslim University The question of
appointing Chancellor or Vice-Chan-
cellor of the Aligarh Muslim Umver-
sity was left to the sweet wisdum of
the Vimtor of the Umversity, who
was the President of India, as a result
of which the elected character of the
Univerity as a whole was destroyed.
Al went by nominations Muslims
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revolted aghinst this and as 1 Lave
said earlier, they expressed their uni-
versal resentment aganst this

This Bill does restore some ot the
autonomy of the Umiversity, but as I
said only to a himted extent May
I refer to Clause 22 sub-clause (x1)
of this B1l brought forward by the
Mimster which refers to the Courl,
which 1= the core ot fhe lm-~
ver<ily IL you Jook into it wou
will find that the Court consists of
both the nomindted and elected mem-
bers But if you count as to whose
number 1s moie you will find that
there ale mole nominated members 1n
the Court than the elected members

If you 1efc1 to Clause 22 (xiu) of
the Bill brought {oiward by the Min.
1ster—1t 15 with regard to the hxecn-
tive Counul—you will gee that the
demociatic functioning 1s glils mure
impanti bicause more than three-
fourths of the Members of the Exe-
(utave Council consist ol nomminated
muembers «x ofhcio rombers represen=
tatives of the Heads of Depaiiments
by totation

It 15 biue that this Bill duves concede
the participation ol the studonis 1n
the acadcmic bodies of the Umuver-
sity But may I cay that when the
quota of the nomunated membeis re-
mains more than thag of the elecled
members ihe demotralic fun 1, ung
of the University cannot be wholly
restored That 1s why I have sad
at the beginming thay this Bill rdoes
not and cannot fully satisfy the as-
pirations of the Mushms of India—
because the basic character of the
University with regard to its guprene
bodies, poth the Court and the Exe.
cutive Council ;s not democratie, 1t 1s
nominated and ad hoc m nature I
woulg like the hon Minister to review
the whole situation 1n the Light of my
obeervations

The Minmter has referred to the
Minorities Commussion I do not wamnt
to go into the details of the Mmon-
ties Commussion I do not want to
refer to the letter Mr Minoo M=zam
wrote to the Prime Minister whan
he gave his remgnation One of the
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principal points the former Chairman
of the Minorities Commission, Mr,
Minoo Masani, made with regard to
his resignation wag that, when the
Munistry was drafiing thig Aligarh
Muslim University Amendment Bill,
it had not taken the Minorities Com-
mussion into confidence. That was
onc of the principal reasons for the
resignation of the former Chairman
of the Minorities Commigsion. o
course, Mr. Minoo Masani had puint-
ed out the other defects also about
the Minorities Commission nke the
lack of Constitutional character,
which the Government now seeks to
introduce through the Forly-Sixth
Constitution Amendment, if I am
correct, which has been ntoduced
and which has to be passed by Par.
liament shortly. But Mr. Minoo
Masani's basic contention wag that the
Minorities Commission, which was
supposed to look after and safeguard
the welfare of the minorities of the
country were not properly consulted.
The Minister has referred to ‘the
report of the Minorities Commission
I would like him to read out the
whole report of the Minorities Com-
mission. The Minorities Commussion
have made the same point that, wiule
autonomy has been restored io a cer-
tain extent, the various provisions do
not give democracy in the function-
ing of the University. This is the
point I want to make. This is the
premier institution of the minorities
in India, this the premier institution
for Islamic studies in India, this is
the premier institution for the study
of oriental languages in India. Should
it not have the character which is
only demoeratic, which truly repre-
sents the ethos of the people?

May 1078, May I ask him as to wh
this Bill was allowed to lie in the
wa3

period between May 1078 and April
1979, the world in Aligarh had chang-
ed? The Aligarh city had seen the

worst carnage in recent history, The
minds of the minorities today are
exercised to a far greater gxtent than
they were yesterday. The influence of
the Rashtriya Swayamsewak Sangh in
the Janata Party is muchh more a
reality now to the minorities in ‘ne
country after the riots in Algarh and
Jamshedpur ... (Interruptions)

AN HON. MEMBER: Search your
heart.

SHRI SAUGATA ROY: We have
seurched our hearts. The Congress
might have made mistakes, but it is
not for the Janata Party to point out
our mistakes We have repented and
paid for our mistakes, and they are
benefiting from our mistakes. It does
not give them the right to make mis-
takes for ever. The riots in Algarh
and Jamshedpur bear ample testi-
mony to the incapability of the Janata
Governmeni in protecting the rights
of the minorities. 1 do not want to
go into the details.

I do not want to raise the question
of dual membership of the Janata
Party that has been raised by the
Deputy Prime Minister of the coun-
try, Shri Charan Singh. I would not
go into the details. I do nol want to
embarrass the Education Minister,
who is an honest educationist and not
a politician of the Janata variety.
He has brought this Bill with a sincere
purpose. That is why I say this, The
Passage of the last one year has
hardened the attitude of the minori-
ties in India. The Bill should be
amended suitably to take in the re-
commendations of the Minorities Com-
mussion and the sentiments of the
minorities in India. That is why I
would suggest that a fresh loock be
taken at the guestion of the definition
of the ‘University’, whether we will
call the Aligarh Muslim University a
University only set up under an Act
of Parliament or whether we try to
define the Aligarh Muslim University
as an institution of their choice estab-
lished by the Muslims of India which
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originated as the Muhammadan
Anglo-Oriental College, Aligarh, and

which was subsequently incorporated
as Aligarh Muslim University,

Sir, I do not question the bona
fides of the Education Minister. I
know that he is a secular man. He
18 a good man but the minconties of
India today question the bona fides
of the ruling party of India. That
is why more than necessary conces=
sions have to be made to the senti-
ments of the munorities of this coun-
try and the Algarh Muslim Umniver-
sity Act 1s the touch-stone of the
reaction of this government to the
demands and the sentiments of the
minorthes of India. That 15 why I
call on the Mimister not to hurty with
the passage of the Bill

As has been mentioned earlier 1n
this House, after an amendment was
passed in the other House and brought
to this House and 15 under discussion,
the Minister has brought this forwatd.
That does not speak of very good
intentions. It may well be that be-
cause of other reasons it took so much
delay for the Bill to be taken into
consideration  But, the situation as
it stands to-day mis-a-vis the Janata
Paity, ms-a-vis the tensions within
the Paily 1s such that the question
has to be examined afresh. That is
why I urge on the Minister mot to
hurry with the passage of the Bill
Let him not make the same mistake
that we did. Let him respond to the
sentiments of the people of India,
particularly, the minorities of India
who are so aggrieved over the grow-
ing winfluence, over the growing emer-
gence of the RSS, their penetration
into the educational institutions, into
broadcasting, into TV, into the Armed
forces, into the police, into the
constabulary, into the various legal
professions, into the role of public
prosecutors, and into the corridors of
power of the government Let them
take a fresh look at this Bill and, if
necessary, refer the Bill to a Select

Commuttee which will go afresh inte
the question of minority character of
the University and the definition of
the word ‘University’ as wanted by
the Muslim minorities of India,

ot gl wgge (AwgR) ¢ WY

gy AgEa

SHRI P M. SAYEED (LAKSHA-
DWEEP): Why not you speak in Eng-
lish?

SHRI HARIKESH BAHADUR :
There will be no difficulty. You can
ensily understand. But I will speak
in Hindi,

In very simple Hindi I am going to
speak.
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The
Eleven of the Clock on Wednesday,

House stands adjourned till 11.00 am.

on Wednesday.

The hon'ble

Member will continue his speech on
The Lok Sabha then adjourned

MR. CHAIRMAN:
May 2, 1979/Vaisakha 12, 1801) (Saka)

Wednesday, the 2nd May, 1879,

18 hrs.
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